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IN THE HIGH COURT OF MADHYA PRADESH PRINCIPAL
SEAT AT JABALPUR

W.P.NO. 3891/2014 (PIL)

PETITIONER Ashok Kutumbae
V-
RESPONDENTS Registrar General and others.

RESPONDENTS’ RESPONSE TO THE PUBLIC INTEREST

LITIGATION
The answering respondents, respectfully beg to submit
as under:~
I That, the petitioner in the instant writ petition has

challenged the implementation of the Scheme dated 6.12.13 of
rationalization of assignment of cases before the benches of the High

Court of Madhya Pradesh. He has prayed for the following reliefs:--

) Implementation of present scheme is question

Jor rationalization of assignment of cases be
recalled.

(fi) Present petition be allowed
(itf) Any other reliefls) which this Hon ‘ble Court

deems fir be also granted in the facts and
cireumstances of the case.”

The answering respondents  at the very outset

?-’ . . . .
respectfully submit that they are not considering this petition as an

.- adversarial litigation but they are responding to the contents made in

the pefition so as to clarify the correct and factual aspects in the larger
public interest. It may be seen that in the impugned scheme itself, a
nete is appended showing that the scheme is flexible and open to

suitable modifications to address issues of stakeholders and



administrative exigency and operation by in-house customized auto-
generated computer programme. The note which is appended at the

end of the scheme is being reproduced as under:-

“Note :~ The above scheme is flexible and open to
suitable modifications te  address issues of
stakeholders and administrative exigency and
operated by in-house customized auto-generated
computer programme.”

“Constitutional Mandate”

(1) It is submitted that fair procedure and speedy justice are a part

of fundamental rights under Article 14 & 21 of the Constitution
of India respect_ivcly. It has been held in various judgments that
“justice delayed is justice denied”. 1t is also said that “justice
hurried is justice buried”. Therefore any attempt to do justice
to the citizens involved in disputes must be neither hurried nor
unduly delayed. It is in this background that the scheme in
question is to be appreéiated.
{11}  The answering respondents respectfully submit that Article
39A in part IV (Directive Principles of State Policy) of the
Constitution envisages that the State shall secure the operation .
of the legal system promoting justice, on the basis of equal
opportunity, and shall, in particular, provide free legal aid, by

; suitable legislation or schemes or in dny other way, to ensure

that opportunities for securing justice are not denied to any
citizen by reason of economic or other disabilities. The

fundamental rights must be construed in the light of the

Directive Principles of the State Policy. Any procedure which
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in any manner leaves any scope for arbitrariness or violation of
Article 14 of the Constitution cannot be regarded as a fair
procedure.

The Scheme has been introduced for strengthening the system
by making it more responsive, transparent and _for enhanciné
efﬁciency in docket Management for dispensing quality justice
to the litigants. The Scheme is thus in accordance with the

Constitutional mandate.

“Legal Provisions Reparding Roster”

It is a settled legal position that the Hon’ble Chief Justice is the
Master of the Roster. This Jegal position has been accepted in
various pronouncemenis of the different High Courts & the

Supreme Court.

The scheme of Constitution of India in Chapter V, states that
there shall be a High Court for each State (Article 214). Article
215 makes it a court of record and thus grants the High court
power to punish for contempt. Article 216 states that “Every
High Court shall consist of a Chief Justice and such other
Judges as the President may deem it necessary to appoint”.
The spirit of Article 216 is that, every High Court shall consist
of a Chief Justice, and without a Chief Justice, a High Court
cannot be conceived. Appointment of puisne judges is in
accordance with the necessity deemed fit by the President of
India. Article 217 prescribes appointment and conditions of

office of a Judge of the High Court. It states “where the puisne

© judges are to be appointed in the High Court, the Chief Justice

of that High Court shall be consulted. Article 224 prescribes
for appointment of Additional Judges, in this case also, the

same procedure is adopted, i.e. consultation with the Chief
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Justice of that High Court. As the High Court cannot be
conceived without a Chief Justice, Clause (ii} of Article 223
requires appointment of an Acting Chief -Justice, if the _
permanent Chief Justice is not available to perform his duties
for more than 15 days. Article 225 gives power to the High
Court to make its own rules, to regulate the sittings of the
Court and of members thereof sitting alone or in a division
bench. If these Articles are taken into consideration in their
perspective discernible from their context, the position of a
Chiéf Justice in a High Court is of an authority without whom

the High Court cannot efficiently function. It is in this comncept,

that the Chief Justice is said to be the master of the roster,
which has reference to creation of benéhes-sing?e, division or
full benches-and the distribution of work to each of them
according to his choice. Article 235 is further referable, which
prescribes the contrel over courls and courts subordinate
thereto shall vest in the High Court. In this context, High Court
means the full court (not Full Bench) meaning thereby that al}
judges of the High Court with Chief Justice at the top will
function in the High Court. The Chief Justice is in all these
concepts is the chief among equals subscribing to the maxim

‘primus Inter pares’.

Chapter VI of the High Court of MP Rules, 2008 (hereinafter
referred to as Rules of 2008) also deals with the Roster. It is
specifically mentioned in Rule | of Chapter VI, that a Judge
shall ordinarily sit singly or in a bench of two or more at the
i place of sitting (Jabalpur, Indore or Gwalior) assigned to him

and dispose of civil and/ or criminal cases in accordance with

the roster approved by the Chief Justice. Sub Rule 1 of Rule 3
) . of Chapter VI of the Rules of 2008 further makes it clear that
7 5 APR Zﬁ'ﬂ’t the Roster shall be prepared by the Registrar in accordance

with the directions of the Chief Justice.
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{vii) Sub-rule 1 of Rule 1 of Chapter XII of the Rules of 2008 titled
“listing of cases” further makes it clear that the Registrar shal
fist the cases before benches in accordance with the provisions
contained in this chapter and as per the directions of the Chief
Justice. It is thus seen that the Rules of 2008 have been framed
keeping in mind the settled legal position that the Hon'ble

Chief Justice is the master of the Roster.

*Judicial Review of a Policy Decision”

{viii) It is a settled legal position that the Judicial Review of any
Policy decision is permissible only on limited ground. In this
case no specific grounds are raised so as to call for any
interference as the Policy in question has an object of securing
the cause of common litigants. Any policy which does not
violate any of the fundamental rights, legal rights or any other
Statutory Provisions cannot be said to be reviewable, moreso,

when the same is in the larger public interest,

“Operational Shortcomings of earlier scheme”

A-Non listing of cases for long time: -
{ix} In earlier Roster system the allocation of work was made to the
Hon’ble Judges on the basis of case wise classification. The
experience showed that the carlier system resulted in huge
accumulation of even fresh cases in a particular bench. The
proposals for fresh cases sometimes remained pending before
the Hon’ble Courts for months together. The cases which were
to be listed in a particular week were not listed in that week,
sometimes even for months together, There are certain cases
where the proposals remained pending for more than 17

menths. This caused discontentment among the litigants and

the lawyers who were complaining every now and then in
95 APR 7014 regard to non listing of cases. The answering respondents are
filing a copy of Roster which was earlier prepared while

allocating the work to the hon’ble benches as Annexure R- 1.
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After implementation of the schemes/roster/assignment of
cases has been changed. A copy of Roster/Assignment for the
Principal Seat at Jabalpur dtd. 17/4/2014 is being filed

herewith as Annexure R/2.

That, it was experienced that despite cases.which were due for
listing according to their respective Stage, but, the same were
not getting listed, in some cases upto 17 months. The statement
of pending proposals of motion hearing cases of division bench
1s being filed as a separate annexure but some of the fi gures are

being extracted below for reference-

Division Bench Pending proposals status as on 2.12.13

DY E) 4
Si. | Category of | The date from which the The date fmrr;
Ne. cases proposal for listing was which proposals
pending in wﬁich there were pending for
were court orders to list | listing After notice/
after 1/2/3 weeks but case Regular cases,
was not listed ¢ill 2.12.13
.| PIL (WP) 25.02.2013 01.02.2013
2.1 Ultra- vires 13.03.2013 08.02.2013
(WP)
3, Writ 08.02.2013 04593012
Appeals

Similar is the position for the single bench cases also. If we
summarize the dates from which proposals remained pénding
on the basis of the statement of pending proposals, the

following fact emerges which is shown in the chart as under -

25 APR 2016




Single Bench pending proposals status as on 2.12.13

(D) 9 3) @
Sk Category of cases | The date on which the | The date from
NO. case was to be listed as | which case was

per court order but not | pending under
listed i1l 2.12.13 proposal but
not listed.
I Criminal Appeals 26/6/13 10.12.2012
2. MCr¢, 378 10.09.2012 07.01.2012
3. Criminal Revisions 10.10.2012 17.08.2012
4. Second Appeal 17.09.2012 03.09.2013
(3/2/3 weeks cases)
5. MCRC 407/482 21.1.13 03.12.2012

Copies of statements showing the pending proposals of cases

of division benches and single bench cases are being filed

herewith as Annexure R-3 & Annexure R-4 respectively.

(xii)

The situation of pre-admission cases in the High Court of

Madhya Pradesh was very pathetic. The oldest Pre-admission

matter bench-wise with total Pendency of Pre-admission cases

can be mentioned from the following table —

“Oldest Pending and Total Pre-admission cases”

(1)

(2}

3)

Name of the

hon’ble bench | year)

Oldest case pending (from the

Total No. of
pre-admission
cases  pending
ason 154,14

Principal  Seat

at Jabalpur

From 1993 —~ ontwards.

61542

Bench at
Indore

From 1972,1992 — 1996 onwards.

16162

Bench at

From 1995- onwards

27342

TOTAL

105446
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Out of total Pre admission cases, the brake-up of the same is

as under:
. Number
S.No. | Type of Case Jabalpur | Indore | Gwalior of Cases
1. | Fresh Cases 22365 6718 8452 37834
2. | After Notice
30785 92 16541
matters 63 6341 53718
3. | Final Disposal at .
) 1061 1 878
Motion Stage 6 2660
Common :
7731 2 147
4 Conditional Orders 1 1 12193
Totail 61942 ¢ 16162 27342 193446

A copy of the chart showing the nature and year wise pre-
admission pendency of the respective benches are being
collectively filed herewith as Annexure R-S,

(x1i) That sometimes the freshly filed cases were listed in motion
hearing even after two months of filing. The case number, their
date of filing & the first date of listing are being shown as
under to show the Jong duration between date of filing of case

and date of first listing:-

“Fresh filing cases ~ delay in listing”

) @ 3 (4) ®)
_ _ Days
St Dateof | Dateof | takenin
No. Bench Case No.. filing listing first

' listing |

1 fabalpur | FA/B08/2(13 F1102013 1 11/04/2014 151
2 RP/847/2013 2H/102013 | 26/02/2014 128
3 WAOLIT/2013 26/09/2013 | 29/01/2014 125
4 MCRC/IS366/2013 [ 14/11/2013 | 21/02/2014 99
5 CRR/2033/2013 G1/10/2013 | 07/01/2014 9%
I Indore 1 MA/IBTR/2013 28/08/2013 | 24/03/2014 207
2 CRR/1014/2013 F6/O9/2013 | 12/03/2014 177
3 MCRC/6300/2013 | 02/08/2013 1 22/01/2G14 173
4 MCC/404/2013 02/08/2013 [ 17/01/2014 168
5 WP/11756/2013 24/09/2013 | 10/02/2014 139
Gwatior | MCRC/6665/20613 1 07/08/2013 | 17/02/2014 194
WP/5423/2013 05/08/2013 : 03/01/2014 151

MA/1128/2013 I8/11/2013 1 17/02/2014 91

CRA/B28/2013 18/0%/2013 | 27/1172013 70

SA/G8/2013 12/08/2013 | 07/10/2013 36

125 arR ¢
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(xiv) It can be seen that there were various instances where the cases

were not listed for subsequent hearing for 8-10 years. A chart

showing certain examples of such cases is as follows —

“Subsequent Listing — Delay in listing”

1 {2) (3) (4) (5)
Earlier Time gap
- . Subsequent
Sl | Bench Case No, Listing : between
Ne. Listing date
\date (3) and (4)
| Jabalpur | CRR/44/2000 | 21/03/2005 | 03/02/2014 0% Yrs
3 CRA/B88/1995 | 19/09/1996 | 15/01/2014 18 Yrs
3 { CRR/314/2000 | 14/01/2003 | 26/03/2014 11 Yis
4. WE/2487/2000 | 05/04/2010 1 01/04/2014 04 Yrs
5 CRR/SR2/2000 | 21/03/2005 ¢ 24/02/2014 11 Yrs
There are around 726 cases till 22/4/2014 which have been
listed after 8-10 years under the new scheme and have also
been disposed of. A copy of list of such cases are being filed
herewith as Annexure R/ 6.
{xv) It may also be seen that, the lists of Final Hearing cases also

remained pending for months together and no hearing could
take place on account of not attending the matters in the right
earnest. Thus on one hand the cases listed for final hearing
remained undecided and on the other no one could lay his hand
on such cases due to compulsion of daily cause list. The
answering respondents submit, the case numbers and the dates
on which they were first time listed for final hearing and
remained in list upto a particular date but on account of one or

the other reason they could not be taken up.
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Finai Hearing - Stagnation of list

(1) @ 1 & (4)
Date of first | Remained in
SL listing in Final hearing
Bench Case No. e
No. final list tili a
hearing list | particular date
Jabalpur :
1. FA 56972007 4-10-2007 pending
2. MP 4140/1989  § 11-1-2010
3. CRA 10361991 | 4-1-2042
4. SA 79/1991 §-3-2010
5' CRA. T41/1092 2419010 "
1 . FA 204/1904 4-10-200% e
2‘ zndore CRA 81995 20.04.2013 "
3‘ CRA G8719%G 28.7.2010 i
4' WP H4611996 | 51400 1
5 L SA 435/1998 15—8“20} I "
. SA 662/£997 1o
Y Crwvabior 11-10-2010
2 CRA 610/1095 04-10-2010
3' FA 66/1998 07-03-2011 "
4 COMP 32000 | )1.02.2013
5' WP 5432000 | y1.01.2011
The break-up of bench wise final hearing cases are as
follows:
Se No. Bench Number of Cases
i Principal Seat at Jabalpur 60350
2. Bench at Gwalior 12811
3 Bench at Indore 22405
{xvi) It is submitted that in the earlier system the bail

applications used to remain pending for months together.

Some of the number of bail applications mentioned as

Fa g
NG o
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under along with their date of institution and their date of

disposal.

. Bail Application — time taken for disposal

ey (2) 3 {4) (5}
Si.  Bench Case No. Date of Institution | Date of | Days
No. Disposal taken in
disposal

1. {Jabalpur 27069/201¢ | 20-3-2010 23-01-2013 1040

2. 13669/2011 | 22-11-2011 29-01-2013 434

3. (08/2012 (2-01-2012 15-01-2013 388

4. 3862/2012 | 27-03-2012 04-01-2013 283

5 4023/2812 | 36-03-2012 24-01-2013 300

1.

2. |Indore 2450/2010 | 10-04-2010 09-01-2013 1005

3. 3821/2010 | 15-06-2010 03.01-2013 933

4. 2199/2012 | 16-03-2012 04-01-2013 294

5. §333/2012 | 28-06-2012 17-01-2013 203
5447/2012 1 03-67-2012 02-01-2013 183

1.

2. | Gwalior 8146/2011 | 14-11-2011 21-01-2013 435

3 15-11-2012 | 16-02-2012 24-01-2013 343

4. $507/2012 | 16-07-2012 08-01-2013 177

5. 6553/2012 | 25-08-2012 27-01.2013 136
6621/2012 | 28-08-2012 15-01-2013 141

Copies of the statements showing examples of case number &

days taken for disposal in M.Cr.C Bail Petitions at Main Seat

at Jabalpur, Bench and Indore and Bench at Gwalior in the

month of January, 2013 are being collectively filed herewith as

Annexure R-7,

B. Imbalanced Work-Flow: There was no rationalization with

respect to work load (i.e. demand on the system) and staffing

capacity at various process stages.

This resulted into a

growing mismatch between demand and supply depicting in

the number of case éppiication pending in the Process Stage

itself,
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C. Eack of Scientific Basis to allocate work: There was no

scientific basis for allocating the cases to the Hon’ble Benches

and the same was based on ad-hock and thumb-rule.

D. Standard Completion Time: There was no measure of

standard completion time in Process Steps like filing,
verification, listing etc. This resulted in poor work-efficiency

as there was complete absence of any reference measure.

3. The aforesaid background of earlier system has been
mentioned so as o understand the acute need to evolve a policy to
deal with the situation. The aims of the Scheme are to tackle the
problems of docket explosion, , streamlining the listing procedure and
for better court management, for ensuring effective disposal,

transparency, accountability and consistency to make it litigant and

lawyer friendly and to serve the aspirations of the stakeholders.

4. In the new scheme following main aspects can be

noticed so as to understand the advantage of the same.

After new scheme AH Pre-admission cases are assioned a

particular date for their listing —

(1) Iu the new scheme all Pre-admission cases have been assigned
a Particular daté of listing. This assurance of carrying a
particular date in all Pre- admifted cases, was not eardier
available and if a date is not fixed by the Court order, the same

will be avtomatically generated by the computer.
“Rotation of all cases”

(11)  Almost all Pre-admission cases have been rotated while listing
them before the hon’ble benches with an idea to ensure that all
cases be assigned a date. The idea is to sireamline the cases for
future purposes. It was experienced at the initial level of

" implementation of scheme that more than 100 cases were being

;. listed before a particular bench but at present it is seen that

R P |
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number of main cases before a particular bench in the main list

is restricted upto maximum of 100,

“Equal Distribution of work amongst Judges”

The work load has also been egually distributed amongst the
available judges on day-to-day basis with the distribution of
work load equally. The allocation of cases is also done by the
computer in order of seniority and chronologically. It is
submitted that if before a particular bench, the cases remained
not reached, the same be equally distributed during the next
week 10 all the available judges, if the same is a fresh case and

it available slots if the same is other than fresh cases.

The possibility of backlog has been reduced to zero level, on
account of equal distribution of work among judges. Earlier
there was no rationalized Scheme of cases distributed equally

amongst the available judges.

The auto-generated program has been designed to address the

relevant urgency of different types of cases as per Court policy.

The returnable dates are notified on the High court official
website in the case status of that case as also in the cause list

for the information of the litigants and lawyers.

“Advance draft daily list for the entire week”

The advance draft daily list for the entire week is also

published on the previous working Friday. It is only fresh,.
urgent/left over cases required to be listed on the next day after
preparation of daily list which are included in the
supplementary list and the said supplementary list also
indicates the serial number when the matters, included in the
supplementary list, are to be called out for hearing. A copy of
the complete draft daily list of the following week starting

from Monday to Friday is already made available on the last

& 25 APR 2016
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working day of the previous week. For example, the answering
respondents separately submit the Compilation of cause lists of
all the benches of one division bench and one single bench
each to show that on the last working day of the week, the
entire draft dasly list is published for the following week. The
said compilation is separately submitted and the same be
treated as part of this return. The same is marked as

Compilation No. 1. This shows that for all benches the daily

Board of one week in advance is ready and published in the
official website. This list was made available on 17.4.14 for the
following week from 21/4/14 to 25/4/14. A copy of
supplementary list dated 21.4.14 has also been enclosed along
with the said compilation, which specifically contains the note
with the serial number when the matters, are included in the

supplementary list, will be cailed out for hearing.

However, it has been specifically directed that only one
Supplementary list is published and the same should be latest
by 7 PM of a previous date. Perhaps on account of non-
publication of the note appended to the Supplementary list in
the Cause-list supplied by the Association to its members,
certain queries were raised by the advocates regarding their
confusion as to how after a particular category cases, the cases
of supplementary list are being taken up. This goes to show
that if the same note is published by the Bar Association in its
lists, there will be no confusion amongst the advocates as to
when the cases of the Supplementary list will be taken up for
hearing. A copy of the cause-list dated 22/4/2014
published/circulated by Bar Association, Jabalpur not showing
the supplementary list note is being filed herewith as

Annexure R/8. Now Bar Association has started publishing
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“Motion Hearing Cases are listed under different heads in
order of preference”

Manner of aliotment of cases

The allotment of cases is done in a scientific manner. All the
Dealing Assistants update their cases which are shown in the
pool of cases available for listing. In the computer module
window following fields are displayed:-

(a) heads of case~ for example: top of the list,

settlement, direction matters etc.

(b) Purpose of listing- for example: personal
appearance, bail, etc.
{c) Case Type- for example: Arbitration Appeal,
company case, writ petition ete.
Once the pool of cases is created, entries are made as per the
assignment and the computer automatically allocates the cases
to all available benches and it is possible to see that how many
cases, of which type have been -allotted to respective
bench/benches. Copy of screen shot for allotment of cases in
the benches module software is being filed herewith as

Annexure R/10,

In the present scheme, the motion hearing cases are now listed
every day under separate heads of cases and the heads are also
prepared in the order of precedence which has a reasonable
logic behind it. The following heads are created:-

(A)  Common conditional order -Now Common orders
(B)  Settlement

(C}  Personal Appearance

(D} Bail Matters:-

{1) Bail Application u/s 438 Cr.P.C.

{ii} Bail Application u/s 439 Cr.P.C.

(iit) Suspension of sentence w/'s 389 Cr.P.C.
Direction matters

Orders

Top of the list {for Admission)

Fresh (for Admission)

After notice (for Admission}

Final disposal at Admission Stage.
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Under the head of common conditional orders, the cases,
having certain defects, as were pointed out by the Registry but,
the defects were not cured, are required to be listed. It may .
kindly be appreciated that on the representation received from
the Bar Association, at present no common conditional orders
are passed and only common orders are passed. Thus cases in
default are not dismissed for non compliance of the Order in
the first instance itself by peremptory Order and one
opportunity is given to cure the default. The specimen copy of
the common conditional order is filed herewith as Annexure
R11 and specimen copy of the common order is filed herewith

as Annexure R-12.

The following advantages of the common conditional order/

common orders may be seen

The common order saves very prectous time of the Court. The
default cases were being listed before the hon’ble benches and
it was common experience that all hon’ble benches had to
spend around 20-30 minutes dealing with the default cases.
Normally there are about 25 to 30 benches in a day in all three
seats. If we consider 15 minutes average time being consumed
by each bench, we can understand that while passing the
common orders within less than 5 minutes, the working time of
15%x 25= 375 minutes = 6,25 hours is reduced to less than 5
minutes. This indicates that the working time of Hon ble bench

which is highly precious, can be saved and effectively the

“working time of more than one Hon’ble Judge can be

contributed to decide cases, meaning thereby, without there
being any actual increase in strength of Judges, the scheme
adopted gives a result equal to the increase of strength of

judges.

125 AR BT
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It has been experienced that in cases being disposed by
common order, the pendency was on account of various
reasons and steps were not being taken to bring these cases into
the mainstream by removing default and forwarding these
cases to the next stage. It has been seen that the oldest cases,
which have been listed for common orders were of the vear
1994 FA-12/1994 Jabalpur and after listing of the same for
common conditional orders, the defauit had been removed and

same is proceeded for subsequent stage. There are various

. other cases which were instituted many vears back but, on

account of carrying certain defects they were not being
proceeded with but, by virtue of common conditional orders/
comrﬁon orders, defects have been removed and these cases
have been proceeded with, It is submitted that on account of
common conditional orders. w.e.f 9-12-2013 till date 15128
cases were listed and out of total 15128 cases which were
listed in common conditional order cases, the defects have been
removed in 3641 case by the respective Advocates/ the parties,
however, in 2448 cases, defects could not be removed and in

that case resuited in dismissal.

It may be seen that out of 2448 dismissal cases, on account of
common conditional order only in 170 cases, applications for
restoration of the cases have been filed, which fact further goes
to show that the cases which have been dismissed on account
of non-compliance of the common conditional order, were
unnecessarily increasing figures of the pending cases as the
parties of those cases were not interested in prosecuting the
same. Had that not been so, the defects would have either been
removed or a MCC would have been filed. Non Filing of
MCCs further goes to show that the parties have lost their

interest in prosecuting those cases.

25 APR 20
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“

Fresh Cases Listing on 3/5 working davs”

{xii) That, a new system programme has been designed which is
known as “Case Management Information System” (CMIS)
so as to automatically list cases before the Hon’ble Court
immediately on the 3™ working day from the date of filing of
case, if the cases do not contain any default. However, in case
of any default, the matter is listed on 3™ working day from the
date of removal of the defects. As is apparent from the
pleadings made in the preceding paragraphs that earlier, the
fresh cases were not being listed for months together but the
new Scheme ensures the listing of the cases on 3" working

day, if there is no defect in the cases.

{xiii) The answering respondents are mentioning the case numbers of
15 cases which were filed on a particular date and were
automatically listed on the 3" working day without their being

any mention.

Cases listed in 3 working davs

() 2) 3) 4

Si.No. | . Bench Case Number | Date of filing | Date of listing
: Jabalpur WP 640472014 | 21-4-2014 24-4-2014
1. MCRC 5839/14 |21-4.2014 24-4-2014
2. CONC 723/14 | 21-4-2014 23-4-2014
3. MA 940/2014 | 21-4-2014 24-4-2614
4. FA 340/2014  |22-4-2014 25-4-2014
5. -
1 CRA 621/2014 {22-4.2014 25-4-2014
2. MA 859/2614 {21-4-2014 23-4-2014
3. CEA 18/2014 | 21-4-2014 25-4-2G14
4, MCRC 3007/14 1 21-4-2014 25-4-2014
5.

e CRR 2090/2014 1 22.4.2014 25-4-2014
1. WP 2435/2014 | 21-4-2014 23-4-2014
7 MA 39372014 1 22.4.2014 25-4-2014
3. MCRC 343472014 1 22.4.2014 24-4-2014
4. CONC 34272014 | 21-4-2014 24-4-2014
5

25 o
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So far as the bail applications are concerned, it may be seen

that bail applications, either under Section 438 or Section 439

of Cr.P.C., are being listed for hearing on 5% working day after

filing, if there is no defect in the same. A copy of the order

dated 17-01-2014 clarifying this aspect is also placed on record

at appropriate place.

(xiv}The answering respondents have respectfully filed copies of 5

orders each passed by the Principal Seat at Jabalpur, the Bench

at Indore and the Bench at Gwalior, to show that within 5

working days the bail applications under Sections 438 or 439
of Cr.P.C have been decided by the Hon’ble Court. The Case

No, Date of institution, Date of final order are being mentioned

on the chart extracted below:-

(1 (2} (3) 4) (5)

Sl _ Pate of Pate of Intervenin

" Bench | Case number | Institution final . &
Na. Holidays

of case order. >

1| Jabalpur ; MCR(C/3641/2014 06/03/2014 | 12/03/2014 02

2 MCRO/3668/2014 | 06/G3/2014 | 12/03/2014 02

3 MCRC/3607/2014 1 05/03/2014 1§ 11/03/2014 02

4 MCRC/3625/72014 1 05/03/2014 | 11/03/2014 g2

5 MCRC/3477/2014 1 04/03/2014 | 10/03/2014 a2

1| [ndore M_CRCJ’?ESHQ{}M 23701720814 | 277012014 ]

2 MCRC/1775/2014 | 03/03/2084 | 07/G63/2014 Q0

3 MCRC/1756/2014 | 03/03/2014 | 07/03/2014 00

4 MCRC/1424/2014 1 17/02/2014 1 21/02/2014 00

5 MCRC/1421/2014 | 17/02/2014 | 21/02/2014 0

1§ Gwalior | MCRO/2664/2014 | 24/03/2014 | 28/03/20G14 06

2 MCRC/2881/2014 | 01/04/2014 | 08/04/2014 06

3 MCRC/2886/2014 | 01/04/2014 | 05/04/2014 06

4 MCRCR2935/2014 | 02/042014 1 07/04/2014 01
_ 3 MCRC/294172014 £ 02/04/2014 1 07/0472014 (i
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Copies of the statements showing the list of all disposed bail
applications from 1/4/2014 to 22/4/2014 at all benches are being
collectively filed herewith as Annexure R/13.

“Transparency, Efficiency & Scheme is in Public Domain”

{xv) It may also be appreciated that the New Systers has been
evolved so as to ensure the maximum transparency and
efficiency in the system and in order to effectively maintain the
accoumability, transparency  and  consistency,  the
Advocate/Litigant is immediately informed about the defect, if
any, noted by tﬁe checker after he has checked the file. The
SMS of cases where no defects are pointed out are also being
sent. The said information is given through SMS on mobile
Number given by the petitioners/applicants/Advocates. The
answering respondents respectfully submit specimen copy of
SMS Format which is being immediately given to the
respective Advocate/Litigant as Annexure R-14. For example,
answering respondents are also mentioning the date of filing,
date of checking and SMS timing being sent on the given

mobile number in a chart extracted below:-

SMS = Information Details

(1) (2) 3) {4)
Date of .
Sk . Date of checking
No. Bench Case No. ﬁl;:;ﬁ]&;nd 1& SMS timing

Jabalpur | WP/8581/2014 23/04/2014 | 25/04/2014 - 00:00:00
MCC/662/2014 11/04/2014 | 11/04/2014 - 15:39:24
CRA/403/2014 04/02/2014 | 24/02/2014 - 14:34:45
MCRC/M4167/2014 | 19/03/2014 | 05/04/2014 - 14:49:23
MA/931/2014 217042014 § 21/64/2014 - 00:00:00
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It may also be seen that tiil date the answering respondents
have sent 17935 SMS to respective Advocates/Litigants. It is
submitted that immediately after the defect is removed with the
glick of OK hutton and with minimum human intervention, the
case is ready for listing and the same automatically comes in
the listing pool and is listed before the Hon’ble Court on 3™

working day.

{xvii) That on account of listing pattern of new scheme, it has helped

save the precious time of the Court by adopting an orderly
listing pattern. It means that the old system is being improved

50 45 to be more positive result-yielding.

{xviiiYThe auto-generated listing of cases ensures quality and

(xix)

credibility to the institution and brings professionalism instead
of ad-hoc-ism. This system has put an end to any kind of
possible malpractice as far as possible and, therefore, at the
very outset, it has been stated that an endeavour has been made
to improvise the maximum possible working time of the
Hon ble Courts and the staff with the help of technology. The
human intervention has also been reduced to the greatest
possible extent which also reduces the possibility of any
intervention or deviation from the consistency which is tried to
be ensured by new System.

Under the aforesald circumstances, it can be seen that the
listing process is now being done with minimum human
intervention and as per the case menagement information
system which is mostly run automatically according to the
features which have been indicated in the preceding

paragraphs. The entries which were earlier made manually had

“some scope of manipulation and machinations. Now the

benches which are assigned specific category of cases are
selected and as soon as the entries are made in the system
regarding case to be listed before each bench, the computer

starts allotting cases from the oldest to the most recerit ones ad-

.
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sertatim to the Hon'ble benches. Thus, distribution of cases is
being made without any manual intervention. The time taken
for preparation of lists has also been reduced.

“Time saved in mentioning cases™

The lawyers used to face difficulty in getting their cases listed
even for the first time before the Hon'ble Courts. It was the
erstwhile practice that at times, without court slip/ mention
memo fresh cases were not being listed for days/month
together. Under the new scheme cases are listed on 3rd/5th
day, if it is fresh case and if there is no default. Automatic
listing of cases on 3 working day has also reduced the
submissions of mention memos before the Hon’ble Court as
earlier mention memos were mainly for the fresh cases, It was
experienced that most of mention memos were mentioned
before all the benches of the Hon’ble Court for quick listing of
freshly filed cases which are now getting listed without being
mentioned. Now the freshly filed cases are listed on 3%
working day from the date of curing of default thereby
reducing the mentioning in the freshly filed case to great
extent. It was common experience that all the hon’ble benches
had to spend 20-30 minutes dealing with mention cases. It we
consider 15 minutes average time being consumed by each
bench, we can understand that by now the division bench no.1
at the 3 benches hearing the mention memos, the working time
of 15x22 = 330 minutes = 530 hours is saved. Thus the
working time of one hon'ble judge can be saved and
effectively increased.

“Tinal Hearing Cases — Listing Pattern & Advantages”

{xxi) So far as final hearing cases and their listing pattern is

concerned, it may kindly be seen that they have also been
categorized in different categories and prioritized as per nature

of the cases. The categorization of final hearing cases of

RN
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division bench & single bench are being filed herewith as

Annexure R-15 & R-16 respectively. The cases are listed in

order of their category-wise seniority and all these cases,

category-wise are ported in the official website in quarterly list,

(xxii} The Registry under the new scheme prepares the Quarterly List

of Final Hearing Cases which includes all ripe case due for
final hearing. This list is also in public domain. From the
Quarterly List of Final Hearing Cases, in proportion of
pendency of prioritized category, the cases are selected strictly
in order of seniority and listed mn seriatim. To demonstrate this
an extract of quarterly list of all Benches i.e. Division Bench

and Single Bench and Final Hearing List of all Benches is

being filed as Compilation No.2

{xxai1}it 1s submitted that from the quarterly-list of cases, the weekly-

{xxiv}

list of cases is prepared and listing of weekly cases is
rationalized and every prioritized category amongst prioritized
categories is represented in the weekly list by imrer se ratio
which is derived from the number of cases under each
prioritized cases. The cases are listed in the given ratio
chronologically. In the Computer Programme, if a cases which
is older than the oldest case which is listed is left out from
listing for final hearing, it will be identified by the Computer
Programme and will be listed under caption "Orders” before
the Hon’ble Court so that case may be ripened for placement in
the final hearing category.

Further, it may be seen that under the assignment/roster itself at
point no, 6, it is stated that the Advocates and parties may
mention any matter left out in the hearing list which is older
than the oldest of the same category of cases, listed in the
hearing list, before the Registrar Judicial-Ii from 10:30 AM -
11:30 AM on any working day for inclusion in the quarterly
list. It is also mentioned at point No. 7 of the note under new

scheme that if any final hearing case fits in two or more



24

category of priority category, then order be sought from the
Registrar Judicial-II to include it in the category where it would
get priority if not properly positioned in the list already notified
by the Registry.

(xxv) That, it may also be seen that there is provision in the Software
to rotate category of cases, notified in weekly list to give equal
representation and opportunities to all the prioritized
categories. In every week the category-wise order of
precedence is interchanging so as to ensure that all categories
of cases are listed in orderly manner.

.(xxvi) it may also be seen that at the time of preparation of final
hearing cases, the dynamic programme is frozen for ' hour so
that the list is prepared chronologically and after preparation of
list, the dynamic programme is restored. The freezing is done
during preparation of final hearing list because if a case is
updated during this period, which is older than the oldest case
already in the list, it may result in disturbing the listing process.
The whole programme is Auto-generated and dynamic and as
soon as updation is made, the cases automatically show up in
the category to which they belong and have their appropriate
places as per their chronological order.

{xxvil) This scientific listing of the categories as per their
priority is key to ensure speedy justice. The whole system is to
serve the needs of the litigants and there cannot be a case
where the person who comes first in the Court goes at the last
or otherwise. The Scheme is to ensure that the person who
comes first in the Court should go out first and this motto be
achieved in a very professional manner. This reduces the
arbitrariness and discrimination in the matter of disposal of
cases, ' '

w*;"::’:;f%{ﬁxxviii) The new system of listing of final hearing cases will

LRI

. enhance the credibility of the system and will reinforce the
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faith in the litigants of all categories and no one will remain
unnoticed.
“Admitted but not ripe for listing cases”

It is now advantageous to check cases under this
category to identify as to why the matter does not find place in
the quarterly lst. Under this category the litigant/lawyer can
expedite the case by taking steps that are required to be taken
at his end.

“Impact of New Scheme on Dealing Assistants”

(xxix}In the earlier system the respective DAs used to send the
proposals to the Computer Section/cause-list and on the basis
of such proposals received from respective DAs, the Section
In-charge of the cause list section used to prepare the list on the
basis of his understanding of the urgency of cases. This earlier
system used to leave many cases un-listed as has been stated in
the preceding paragraphs. The allocation of the cases is not
category wise but the same is now subject wise, 1.e. mainly
civil and criminal. The lists were earlier prepared by the cause
list officials of the respective benches but in new system the
entire lists are prepared at main Server in the Principal Seat at
Jabalpur within 30 minutes for all the three Benches. |

(xxx)' That the Dealing Assistants are also comfortable with the new
system. In the new system they have been assigned work of
updating the cases as per computer programme. Assigned work
is shown every day on their computer screen in the form of
three lists shown in three colours. First is shown in Red colour,
second is shown in Orange colour and the third is shown in

Green Colour which is displayed in the screen as under -.

Orange Craad

2
ﬁo&xi) The cases shown in Red colour are to be updated by the
“‘_’1{\ S

Vo Dealing Assistants on that very date. The cases shown in
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Orange colour are to be updated in a week. The cases shown
in Green colour are updated cases not to be dealt by the
Dealing Assistants. As soon as the Dealing Assistant updates
a case from the list shown in Red or Orange colour, it
automatically shifts to the list shown in Green colour. A
copy of the cases shown in Red Colour of Dealing Assistant
dated 21.4.14 is filed herewith as Annexure R-17. A copy
of the list of same Dealing Assistant of his cases shown in
Red category Colour dated 22.04.14 s filed herewith as
Annexure R-18 This shows that the cases which are
updated during this period are reduced from the Red
category cases. Once dealing assistants have updated the red
colour cases, the Red Colour case column shows reduced
pendency and all his red colour cases automatically go to the
green colour category. A copy of the print out of his Orange
category cases dated 23.04.14 is filed herewith as Annexure
R-19, and ‘print out of Green colour category cases is being
filed herewith as Annexure R-20, which clearly shows that
his Red colour cases of the previous dates are now being
shown in Green Colour category cases. Similar is the
situation with the Orange colour. The moment he updates
the Orange colour category cases, the same go to the Green
colour category cases and in the seniority of the cases, takes
its place chronologically. This system facilitates the dealing
assistants to understand the relative urgency of the cases
pending before them and they are not required to be called
for any immediate updation as they are well in advance
informed as to what the task is and which is to be fulfilled by
them within how much peried of time.,

it may aléo be seen that immediately after an order is passed
by the hon’ble bench, the respective-readers of the hon’ble
court make entry in their system that a particular matter is

to be listed either on a particular date or after a particular

ol RAL O i
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week, in any case the concerned reader is required to enter
information in the Reader’s module and the auto-generated
system immediately reflects a date. The moment any date is
reflected in the system the matter goes to the dealing
assistant’s system and the dealing assistant is then required
to update the matter within the available time and if he does
not make the updation within the available time then in that
case just before two days of the allotted time, the matter
automatically goes from orange colour to red colour. Thus
the urgency of case updation is decided.

Another important check in the system is, if a dealing
assistant fails to update cases shown in red colour, the
section officer, Dy, Registrar, Registrar & Registrar General
at 3 PM, 4 PM, 4:30 PM & 5 PM respectively get alerts and
the Officers/ Registrars, Registrar General can take action
as to why the Red category cases have not been updated.
This ensures effective monitoring and accountability at
every level.

That, on account of the new scheme and the auto-generated
dates, the listing of fresh cases on 3/5™ day, the formation
of the Board of final hearing on priority/seniority- wise will
themselves reduce the grievance of the advocates and
litigants to a great extent. In the new system the things have
been designed in a way to take care of all category of
litigants. The entire system is being designed which has to
resuit in minimum queries/questions and now the dealing
assistants are saving their time and utilizing it for enhancing
their working abilities and improvising their capabilities
which were earlier being consumed in attending the litigants
and lawyers and answering thetr queries,

All the dealing assistants have been imparted intensive
training and refresher courses have been conducted from

time to time. The dealing assistants in particular and rest of
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the staff in general are now geared up to deliver to their
optimum and in a relaxed manner.

“Success of the Scheme ~ till date”

It be seen that the Scheme dated 6-12-2013 was made
effective from 9-12-2013. It may kindly be seen that the
National Informatics Centre (NIC) was the Zn-charge of the
entire computer and information technology system of the
High Court. However, with the help of I.T. team of the
High Court the in-house system, i.e., known as Case
Management-Information System has been evolved and the
list is prepared by the Case Management Information
System w.e.f. 3-2-2014. There were certain difficulties with
the NIC as the queries which were being placed before the
NIC the same were not being followed up immediately.
Therefore, from 3-2-14 the said task is being done through
CMIS which is operated by the 1.T. team of the High Court.
The transition phase always goes through teething problem
and so was the case in implementation of this new scheme.
Even during this transition phase, of first quarter, i.e., from
1-1-14 10 31-3-14, if the disposal of cases is compared with
the first quarter of 2013 the results themselves speak for the
more a;hievements of the new scheme,

The system is based on auto generation of dates by
computer on the basis of proper updation by Readers/D.As,
Now the old system of the listing of cases on the proposal
given by the D.As is replaced by the listing on the basis of
computer programme which gets its inputs directly from
remarks updated in every case by the Readers/D.As.
Regular updation is the backbone of the entire system. The
net result of the new scheme in effective disposal of cases
and it can be seen while comparing the disposal of cases in
first quarter of 2013 and in the first quarter of 2014, It is

submitted that disposal ratio of the entire High Court is
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increased considerably and average disposal per Judge, per
month has gone up from 281 to 378 in first quarter of 2014.
{xxxviii} The comparative analysis of disposal of cases of ] three
Benches is being shown in the following chart-

ANALYSIS OF CASE APPLICATIONS DISPOSAL:

Disposal
(Cases on which final
verdict has been arrived.

JANUARY 4026 6901
FEBRUARY 6228 6242

MARCH 4624 7402

Total 14878 20545
|
Disposal {
(Cases on which final verdict
has been arrived.
2013 2014
GWALIOR

JANUARY 1436 2284
FEBRUARY 1425 2528

MARCH 1670 2338

Total 4531 7150

Disposal
{Cases on which final verdict
has been arrived.

2013 2014

INDORE | JANUARY 3055 2943
FEBRUARY 2327 2815

MARCH 2211 2427

Total 7593 8185

A copy of the statement showing the month-wise

institution/disposal and pendency of cases for the year 2013

X Oﬁ%kg first quarter and statement showing month-wise
/\

‘\%ﬁi institution/disposal and pendency of cases for first quarter
1]
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of the year 2014 is being filed herewith
as Annexure-R-21.

{(xxxix) The comparative statement shows that in the first quarter of
2014, the Judges strength remained the same, i.e., 32 and
the disposal ratio per Judge per month has gone up from
281 to 378, In the first quarter the scheme was in-
transitional phase. The increase in disposal of about 25%
cases is tremendous success which cannot be ignored by
considering the entire matter. Figures speak for themselves.
The entire information, scheme, results, etc. are in public
domamm which has made the system transparent and
accessible to all. It may also be seen that every grievance
received from all comers have been considered at an
appropriate level. The system has high security feature,
even the persons/officers dealing with the system cannot
tamper with it. Uunder the aforesaid circumstances the
petition appears {0 be pre-mature. The Petition at this stage
deserves to be dismissed for the explanations given above.

(x1} The High Court has requested Indian Institute of
Management, Indore for concept analysis of the new
scheme and opinion was sought for performance analysis
and capacity building in the new scheme. Indian Institute of
Management, Indore has submitted its report. The
respondents are allowed to refer the said report as part of
this response. The same is being filed herewith as
Annexure-22.

However, para-wise reply is being given as under:

Para-wise Reply
i. Reply to para 1

(1) 1t is specifically denied that by implementation of the scheme
INATH o dated 6-12-13 the functioning of all the vital parts of the
A Za ’ ‘
V/[é(?- “5.  judicial system of the High Court, ie., the Registry, lawyers
O
o
@

Y
g—’:é and Hon’ble Judges has been changed without evaluating its
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advantage and disadvantage and assessing the problems to all
the persons concerned. It 1s submitted that the scheme has
been put into place after considering various relevant factors
having bearing on the implementation of the scheme. The
advantages/disadvantages of the erstwhile prevailing system
and the current system have been evaluated from various
angles. The employees of the Regisiry have also been
consulted and the note appended to the scheme clearly shows
that the same is flexible and subject to the appropriate change.

if anv appropriate sugpestion is received the same will be

considered without any doubt. After implementation of the

Scheme, various sucgestions have also been accented and few

changes on. the basis of experience have also been made. A

complete copy of the scheme with all amendments made
therein till 22/4/2014 is being filed herewith as Annexure R-
23. It is submitted that the scheme was discussed at length in
various meetings of the Registry officials at Principal Seat and
at the Benches at Indore and Gwalior. The officials of the
Registry from the highest to lowest cadres were consulted and
asked to give their viewa’opini'onfsuggestions to make the
Scheme effective, foolproof and litigant-friendly. It is perhaps
the result of such consultation process and the application of
mind that the positive results are coming forward as evidence
of the success of the scheme. The Registry has become much
strong and much resourceful after the scheme in question has
been implemented. The Registry was earlier facing so many
problems not only from the litigants but there were no
mechanism to immediately redress the grievance, as no fixed
system was in application. It is submitted that the scheme
takes care of all relevant issues/problems of the empioyees. of
the Registry, lawyers and the Hon'ble Judges and litigants as
well. The Registry officials have been provided with a user-

friendly customized computer software by which the
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information relating to cases can be retrieved and the status of
cases ¢an be upgraded at the click of mouse. Earlier it was
done manually at multiple levels leading to duplicity of work
and consuming of a lot of time. The scheme also enables the
employees of the Registry to effectively check and

trzickf’upgréde the status of cases.

{11} From the point of view of lawyers the scheme is helpful,

(13)

(iv)

because under the new scheme they are not required fo run from
pillar to post for getting their cases listed before the Court. A
scientific and logical automated computer system ensures listing
of the cases in logical manner without leaving scope for any
arbitrariness. The listing of cases on 3"/5" day, if there is no
default, is most substantial benefit to which lawyers/litigants
were earlier clamouring. |

It may also be seen that under the erstwhile scheme particular
type of cases were heard before the particular bench, but under
the current scheme all types of cases are being listed before each
bench which enables it to deal simple as well as complicated
cases. Lawyers now have list of cases coming up in the next
week on previous Friday and thus can prepare their cases at their
convenience.

It may be seen that so far as litigants are concerned, they are the
biggest gainers, for the reason that their pre admission cases as
well as final hearing cases are in process and they are being
placed in appropriate category for listing before the appropriate
bench according to their category/seniority. The system is
transparently framed that if the advocates who are on adjustment
on a particular date their names and dates of adjustment are also
reflected on the daily board. The statistical details as has
already been annexed along with reply is testimony to the fact
that pre admission cases were pending even for more than 10
vears and they were not listed. After application of the new

scheme such cases are being listed before the Hon’ble Court.
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The Registry officers have now access to each and every detail
regarding a case which enables them to have a close vision and
control with the entire process, which was not possible in the
erstwhile Scheme because of lack of software tools. Under the
new scheme Registry officers have access to daily diary of
dealing assistants and are able to see as to how-many cases of a
particular dealing assistants have been dealt with on a particular
date. A copy of the daily diary of dealing assistant number 6
Writ Branch, dated 25-04-2014 is filed herewith as Annexure
R-24  which shows that on this particular date the DA dealt
with the cases which are reflected in his daily diary Under the
new scheme, pre admission cases have already been allotted a
particular date and the last date which has been allotted to the
pre admission is 27.07.14. It is, therefore, specifically denied
that many problems have arisen with regard to listing of cases,
common conditional order, preparation of cause lists at belated
~ period, repeated listing of cases even after the date given by the
Court, not listing of cases on the fixed date and listing of cases
belatedly on the same date etc.
{v} If all the aforesaid issues are dealt with one by one, it can be
seen that listing of cases is no more a problem for any one.
Listing of cases has been so scientifically designed that every
case according to its seniority/category will get a chance of
listing. The system is also made flexible 1o the extent that if any
extraordinary urgency has arisen the same can be taken care of
subject to instructions of Hon'ble the Chief Justice. So far as
non-listing the cases on the fixed date is concemed, it is
submitted that if any instance is pointed out the same will be
immediately taken care of, as non-listing of cases on the fixed
date is a serious issue and that has to be ensured that if any date
18 given in a particular case that case must be listed on that date.
Howeverl, if in a final hearing case fixed date is given, the case

is updated under “High Court Expedited” category and will be

i T MR 201G
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listed as per its tum dep'ending on its seniority in this priority
category and therefore may not be listed on that fixed day if

older cases are listed/to be listed than this fixed date case.

So far as belated listing of cases is concerned, board is designed
in order of preference and there is logic behind the board
preparation. So far as scarcity of the space for the advocates and
litigants and shortage of drinking water, toilets, canteen and
other utilities in the High court premises are concered it is
submitted that if the appropriate representation is received from
the respective Bar Association, the same will be dealt with
accordingly.

(vi) So far as the implementation of the scheme without
incorporating any amendment in the High Court Rules and
Order is concerned, it is submitted that firstly that the petitioner
has not specifically pointed out as to which part of the scheme
violates which particular rule/order of the High Court Rules and
Orders. If the entire scheme is seen, there is no manner of doubt
that it contravenes any of the provisions of the High Court Rules
and Orders, therefore, it is submitted that there is no necessity to
introduce any amendment in the M.P. High Court Rules and
Orders. Even the M.P. High Court Rules & Orders also takes
care of the settled legal position that the Hon’ble Chief J ustice is
the master of roster and sufficient powers/discretion have been
given to Hon'ble Chief Justice to design the roster and allocate
work according to his wisdom.

2.  Reply to paragraph No.2
The answering respondents respectfully deny the averments
made in this paragraph for the reason that the petitioner has not
specifically disclosed how the interests of the employees of the
Registry/litigants/general public are adversely affected by

Oﬁm’:} implementation of the scheme. On the contrary, the answering

}’{; respondents, in preceding paragraph, have clearly demonstrated

'\'“L e positive impact of the scheme and positive results of the
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- implementation of the scheme. Undoubtedly, the scheme in

question does not in any manner adversely affects the interests
of the Registry officials/litigants/lawyers and general public. It
is submitted that earlier interests of the litigant/general public
were perhaps not being effectively safeguarded and the access
to justice was comparatively difficult on account of non-
availability of the transparent and efficient computerization
system.

Reply to Paragraph 3(i) & 3(ii)

Need no comment.

Reply to paragraph 3.3:

The averments made in this paragraph clearly show that the
petitioner himself has realized the benefits of the present
scheme and, therefore, he has stated that though the cases are
listed immediately within the stipulated time period and
various other procedures have become easier than the earlier
ones, yet the petitioner has stated that there are several
problems arising, which lawyers litigants and even officers and
employees of the Registry are finding difficult to cope with
while working in accordance with the new scheme. It is
submitted that for the reasons, stated in the preceding
paragraphs, the other comments made by the petitioner are not
tenable as there is no foundation to allege that .ali the
concerned persons have become helpless and totally dependent
on the automatic generated computer programimne.

In fact in a case like this, the petitioner was required to support
his grievances with sufficient details with facts and figures 50
that every aspect, covered thereby, could be dealt with

efficiently. The petition is lacking in spelling out such details

- and thus is Hable for dismissal for want of factual details.

Reply to paragraph 3(iii)(a)

Grievance raised in this paragraph has already been dealt with

by the answering respondents in preceding paragraphs.
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Reply to paragsraph 3(ii}b)

Endeavours have been made to list the case on a particular date
which has been fixed by the Hon ble Court and any instance of
non-listing of a fixed date case will be taken up seriously and it
will be ensured that fixed date case are listed on the date given
by the Hon'ble Court. When such instances are brought to the
notice of concerned officer, the cases will be listed
immediately in supplementary list. If the petitioner brings forth
some instance of this nature, the appropriate corrective steps
would be taken as to how and for what reasons the fixed date
cases have not been listed on the date given. So far as listing
of such cases on a date prior to the date given by the Court is
concerned, this problem also no more survives for the reason
given above. Such instances have occurred but this issue has
been properly addressed and at present the efforts have been
made that no caées should be listed on a prior date than given
by the Hon'ble Coun._

Reply to paragraph 3(ii¥¢)

So far as the grievance in this paragraph is concerned that
admission cases are listed repeatedly, it is submitted that this
issue has also been properly taken care of and at present there
are hardly any instances where any admitted cases are listed for
motion hearing. However, the admitted case may list in motion
if any application for interim direction is filed.

Reply to 3iiiy(d) and (e}

The averments made in these paragraphs have already been

addressed in the previous paragraphs.

Reply to paragraph No.3(iih(f)-

The averments made in this paragraph has to be seen in the

light of the language of common orders. Clause (B) of para (1)

ey
"% of the common order is being reproduced:
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“(B) On payment of process fee
charges, Uffice to issue notice to the
concerned Respondent(s), returnable on
the date notified date mentioned in the
order, in addition to Cowrt notice, the
Appellant(s})/dpplicant(s)/Petitioner shall
serve the unserved Respondent(s) by
Advocate's notice, either personally or
through speed postie-mailffax and file
affidavit of service within Six Weeks from
the date of Order.”

Perusal of Clause (B) clearly shows that in addition to Court
notice the appellant(s)/applicant(s)/petitioner, as above, to
serve the unserved respondents either by advocate's notice, or
personally or through speed post/e-nail/fax. The mode above
has been given for service and this is advantageous to
everybody and necessary for the speedy disposal of the cases.
Various modes of service are now available and one can opt
from any of them.

Reply to paragraph No.3(iii)(g)-

The averments made in this paragraph have to be dealt with in
view of the fact that the admission of case is based on its
merits. The pre-admission cases have to be dealt with as early
as possible otherwise it will lead fo failure of justice. Since the
pre-admission cases ratio had become so high, therefore, in the
system at present there may be comparatively a large number
of pre-admission cases being listed before the Hon'ble Court.
The problem is being minimised as all pre admission cases
have been assigned a date as on, Eherefore, the final hearing
case which are now being taken up for hearing and even for pre
admission cases also there would be no pressure so as to admit
the cases instead of adjudicating them prima facie. The final

hearing has commenced in Indore from February 2014 and in

%4 the Principal Seat at Jabalpur from 1% week of March 2014,
L.} Reply to paragraph No.3(ii}(h)-
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Averments made in this paragraph are also required to be
copsidered in view of the fact that the certified copies of the
interim orders are also being supplied within reasonable period
of time and a statement showing average time taken for
preparation of certified copies of Principal Seat and Bench at
Indore is being filed herewith as Annpexure-R-25. it clearly
shows that applications, received for supply of the copies, are
being dealt with immediately and apart from the said aspects
endeavours are being made to provide on hne cop;ies of all
interim as well as final hearing orders immediately after the
same is scanned in the computer.

Reply to paragraph No.3(ii){i)-

The averments made in this paragraph are denied. The
petitioner has stated that less number of counters are available
to accept filing of fresh cases is creating problems to the
Advocates as they have to wait for a long time to file even a
single petition. It is submitted that present iésue raised in this
paragraph does not have any relevance with the scheme in
queétion. However, It is submitied that in Indore normally total
filing in a day is 186, at Gwatior 114, and the average filing in
Principal Seat at Jabalpur normally in a day is 258. In Indore
there are total four counters, in Gwalior there are three
counters and in Jabalpur there are nine counters to accept the
filing. There are no grievance of this nature either from
Jabalpur or from Gwalior Bar Association. The grievance of
Indore Bar Association in this regard will be deali with
separately.

Reply to paragraph No.sgiii}g i}

The averments made in this paragraph are denied for the
reasons mentioned in the preceding paragraphs.

Reply to paragraph No.3(ii}k)-
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The averments made in this paragraph are not specific.
However, as the same have already been answered in the
preceding paragraphs, the same are denied.

Repiy to paragraph N{;.S{iv)(a} to (d)-

Those aspects have nothing to do with the scheme which has
been challenged in the instant writ petition, therefore, no
averments are being made.

Reply to paragraph Ne.3(v)-

Including the issues raised in the paragraph 3(iv)(a) to (d} the
issue, raised in this paragraph, has nothing to do with the
scheme. However, if any proper representation is received, the
same can be dealt with.

Reply to paragraph No.4-

Need no comment.

Reply to paragraph No.5-.

The averments made in this paragraph are specifically denied
and it is submitted that the implementation of the scheme is
advantageous to ail stakeholders and everybody is being
benefited with the said scheme. The said scheme is in the
larger public interest, and therefore, no guestion arises for
causing any injury to anyone. The petition has been filed while
the scheme is taking its final shape. The results of the
implementation of the scheme in second quarter of 2014 are
expected to be yielding better results.

Reply to Qaragragh' No.6.
Need no comment.

Reply to paragraph Ne.7.

It is submitied that the writ petition is not maintainable in view
of the fact no representation has been made. However, the
answering respondents without any technical objection have
already commented on the merit of the case.

Reply to paragraph No.8.
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The averments made in sub para (i) to {vi} of para (8) have no
substance for the reasons that the comparative statementt of the
results of first quarter of 2013 and the first quarter 2014
themselves show that with the same strength of Hon'ble Judges
the disposal of the cases has increased. It may also to be seen
that final hearing of the case has also commenced and the pre
admission cases have already been assigned the dates and the
last date assigned is 27.7.2014 but the statistical statement is
self- speaking relating to success in disposal of cases.

Re_p_lx to paragraph Nos.9 to 10,
Need no comment,

Reply to paragraph Nos.11 and 12

In view of the aforesaid the petitioner is not entitied to any
relief or any interim relief. The petition deserves to be
dismissed.

Reply te paragraph No.13.

Need no comment.

An affidavit of Registrar General of the High Court of Madhya
Pradesh in support of this response is being filed.

JABALPUR Pumshaiamﬂ

DATED 25-04-2014 COUNSEL FOR THE RESPONDENTS
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i
! NOTIFICATION
“glo. 29 Dated : 18/10/2013

ROSTER FOR THE, PRINCIPAL SEAT AT JABALPUR
FROM 21/10/2013 TILL FURTHER ORDERS

PSR W S SRS L LR TR R I

In supersession of all carlier Orders / Notifications, Hon'ble the Acting
Chief Justice has been pleased to order that the following Roster on Board shall be in

force from 21 October, 2013 till further orders:-

IR DIVISION BENCH-1 Hoa’bie the Acting Chief Justice
' Hon’ble Shri Justice Sabhask Kakade

Motion Hearing and Final Hearing of PILs.

Motion Hearing and Final Hearing of Writ
Petitions Relating to Environmental Pollution.

Motion Hearing and Final Hearing of Writ
Petitions  challenging  vires of  Central
Acts/Rules/Notifications &  Writ  Petitions
chatlenging vires of State
Acts/Rules/Notifications.

Motion Hearing and Final Hearing of Writ
Appeals.

Motion Hearing and Final Hearing of Writ
Petitions pertaining to Tax Matiers ‘including
Income Tax, Central Excise, Customs Duty,
Entry Tax and Value Added Tax. A reference 0f
appeal relating to taxation,

2. DIVISION BENCH ~ 1 Hon'hle Shri Justice Ajit Singh
Hon'ble Shri Justice R.S. Jha

Motion Hearing and Final Heating of Writ
Petitions chalienging orders. of Welfare
Commissioner for the Bhopat Gas Victims.

Motion Hearing and Final Hearing of First
_ Appeals, Misceilaneous Appeals,  Civil
Revisions.

Motion Hearing and Final Hearing of Writ
" Pefitions  pertaining to admission to and
recognition/affitiation of Professional
Educational Courses and related Vires Matters.

Mation Hearing and Final Hearing of
Arbitzation Appeals, Company ‘Appeals, Civil
References.

Aﬂnex'- R'I
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4,

DIVISION BENCH - 111 ¢

DIVISION BENCH IV

FLE T b

(Only on Tuesday & Thursday,
Up fo 1:36 P.M)

5,

SINGLE BENCH-1

2

Motion Hearing and Final Hearing of ail Writ.
Petitions in the nature of Habeas Corpus

&

1

including all writ petitions pertaining - te.

detention.

Writ  petitions  pertaining to  contract
matters/tender concerning Government/public
undertakings/iocal  bodies/statutory bodies
where the value of tender/contract is Rs.
50,00,000/- or above.

Motion Hearing and Final Mearing of Writ
Petitions under Art. 226 & 227 of the
Constitstion of India challenging orders of
Courts & Tribunals, other than those to be listed
hefore 2 §.B.

Al Civil and Criminal Contempt matters
gognizable by DB,

Alt Writ Petitions other than these to be
tisted before the D.B.-1, D.B.-1H and n.B.-IV.

Hon'bie Shri Justice A K. Shrivastava
Hon'ble Mrs. Justice Vimla Jain

Motion Hearing and Final Hearing of ail
Criminal Matters.

Motion Hearing and Final Hearing of Writ
Petitions periaining to detention under National
Security Act, 1980,

Hon'bte Shri Justice G.S. Solanki
Hon’bie Shri Justice NK. Gupta

Motion Hearing and Final Hearing of all
Criminal Matters perfaining to Prevention of
Corruption Act.

Hon’ble Shri Justice Rajendra Menon -

Motion Hearing and Final Hearing of Service
Writ Matters pertaining to Salary/Pay Scale,
Leave, Dies-non, Abowances, Increment,
Interest on DA, Recovery, Promotion,
Seniority, Date of Birth, Resignation and
Voluntary Retirement.

Mation Hearing and Final Hearing of Service
Matters pertaining to Deputation/Transfer of
Service from one Department to Another,
Repatriation and Allocation, Superannuation,
Retirement Benefit-cam-pension, Cancellation
of Caste Certificate of Government Servant,
Medical Reimbursement.



@

Motion Hearing and Final Hearing of Writ
Petitions and Miscellaneous  Civil  Cases
received  from  the State Administrative
Tribunai,

Motion Hearing and Final Hearing of Writ
Petitions {other  than  Service Matters )
pertaining to Arbitration, Drugs and Medicines,
Education, Election, MunicipalitiesMunicipal
Corporation, Panchayat, Town and Planning,
Sogieties, Fisheries, Foreigners Agt, Probation
and  Prisoners, Trust and  Religious
Endowments, Arms ang Explosives,
Encroachment Removal, Issuance/Canceliation
of Caste Certificate.

Writ  petitions  periaining 10 comgract
matters/tender concersing Government/public
undertakings/local  badies/statutory bodies
where the value of tender/contract is below Rs.
50,00,000/-,

b, SINGLE BENCH-- 1 : Heon’ble Shri Justice U.C, Maheshwari
Motion Hearing and Final Hearing of Writ
Petitions (other than Service Matters) pertaining
to Land Acquisition, Land Revenue, Tenancy,
Nazui, Rent, Mines & Minerals, Petroleum,
Industries, Telephone. and Forest, Fiscal Laws,
Insurance Matters, Essential Commodities Act,
Labour /ndustry (Non-Service), Torts.

Motion Hearing and Final Hearing of Writ
Petitions {other than Service Matters) pertaining
to Banking, Debt Relief, Ceiling, Cinema,
Custor/Excise, Electricity, Public Premises,
Public Safety, Motor Vehicles and Taxation.

Motion Hearing and Final. Hearing of Writ
Petitions under Article 227 Constitution of
India including Writ Petitions challenging
Interlocutory or final orders passed by a Civil
Court constituted under Section 3 of M.P. Civil
Court Act, 1958 and a Family Court under
Family Courts Act, 1984 & other Tribunal npot
covered by $.B.-1IL :

Pl a2 . e et

T SINGLE BENCH I Hoi’ble Shri Justice Sanjay Yadav
Maotion Hearing and Final Hearing of Service
R Writ Matters pertaining to  retirement,
' Confidential Report, Disciptinary Proceedings,
Suspension, Imposition of Minor Penalty,
Dismissal ¢/ Removal / Termination, Re-
instatement, Reduction in Rank, Punishment,

Reversion, Compulsory Retirement.

L
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Motion Hearing and Final Hearing of all Writ
Petitions challenging Interlocutory/final orders
passed by Labour Courts, Industrial Courts and
Tndustrial Tribupal constituted under the
Madhya Pradesh Industrial Relations Act, 1960
and Industsiat Disputes Act, 1947,

Motion Hearing and Final Hearing of Service
Writ Matiers pertaining to abolition of post,
Absorption,  Appointment / Recruitment,
Canceliation of appointment,  Selection,
Regularization, Reservation, Compassionate
Appointment, Transfer, Handing Over charge
and Yoining.

All Civil Contempt Matters cognizable by 4
Single Bench.

Any other matter. not falling under the
subjects mentioned in $.B.-1 and S.B.-1L

SINGLE BENCH - W Hon'ble Shri Justice Alok Aradhe

9.

Motion Hearing and Final Hearing Second
Appeals.

SINGLEBENCH -V Hon’ble Shri Justice G.8. Selanki

¢Fuit day on Monday, Wednesday & Friday
and after D.8. on Tuesday & Thursday} Motion Hearing and Final Hearing of Criminal

19.

Appeals and Criminal Revisions,

SINGLE BENCH VI Hon'ble Shri Justice N.K. Gupta

(Full day on Menday, Wednesday & Friday .
and after D5, on Tuyesday & Thursday) Maotion Hearing and Final Hearing of all

it 8§

" Miscellaneous Criminal Cases and all other
Criminal Matters except those to be listed
hefore $.B.-V.

L2 2 E e B Wb e

INGLE BENCH-VH Fon’ble Shri Justice A K. Sharma

Motion Hearing and Final Hearing of
Miscetlaneous Appeals.

12,  SINGLE BENCH -VIII : Hon'ble Shri Justice K.K. Trivedi

G e s e gl

Motion Hearing and Final Hearing of First
Appeals and alf other Civil Matters except those
to be listed before $.B.-[V and 8.8.-ViL

. When DLBL DB, DB or DRIV s not functioning, urgent work of thai 1.B.

shatl be Nsted before DB, DB, DB and D .B.UI respectively.

I£ for some reason, the cases assigned o DB, D.B.H, DRI or DBV cannot be
listed before that D.B., they shall be listed before D.BAL DRI, DB, DB
respectively.

If for some reason, D.B.IT and D.B.IH both are not functioning; the urgent work of

Bboth the [0.B.'s shail be listed before D.B.-L.
When one of the Hon’ble members of the BB, D.B.-1I, DB or DBIV s not
avaitable, old Criminal Appeals ripe for final hearing in which accused is in custody

f‘\\g
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(Whether or not already listed before a Bench for that day), shall be listed before the
available member of that D.B,

6. If apart from one of the members of the D.B.-4, DA, DB or DBV one of the
Singie Benches is also not available, entire work of that Single Bench shall be listed
before the available member of the .B.-), DB, BRI or DBV, as the case may
be,

7. if apart from one of the members of the D.B.-L DRI, DB or DBIV more than

ore of the Hon'ble judge of the Single Benches are also not available, only urgent

work of those Single Benches shall be listed before the available member of the D.B.-
It DRI, DB or D.B.1V, as the case may be.
8. Subject to the provisions of Note no.(s} 6 and 7i-

- L §f for some reason, the cases assigned to the 5.B.-1 cannot be listed
hefore that Bench, th:ey shall be listed before 3.B.-11. However, if both
+he Benches are not available, urgent work of both the Benches shall
be listed before S.B.-1IL '

1. If for some reasen, the cases assigned to the S.B.-1} cannet be Hsted
wefore that Bench, they shalt be listed before 8.B.-1H and vice versa.
However, if both the Benches are not available, urgent work of both
the Benches shall be Histed before S.B.-L

11 If for some reason, the cases assigned 10 the S.B.-IV cannot be listed
before that Bench, they shal} be listed before S.B.-VIl and vice versa.
However, if both the Benches are not available, urgent work of both
the Benches shat! be listed before 8.B.-VIIL

IV,  If for some reason, the cases assigned to the 8.5.-V cannot be fisted

' pefore that Bench, they shalt be listed before $.B.-VI and vice versa.

However, if both the Benches are not available, urgent waork of both

the Benches shall be listed before 5.B.-1L

V. If for some teason, the cases assigned to the §.5.-V1II cannot be listed
hefore that Bench, they shal} be listed before SBAV.

V1  If for any reason, Case(s) assigned 10 2 particular Bench cannot be
Listed before that Bench or if any Hon'ble Judge recuses 1o hear the
case, such Case(s) shall be tisted before the other Bench hearing the
cases of same nature. 1f any Bench hearing cases of same natuge is not
available, than such Case(s) shall be tisted befare the next available
Single Bench.

INSTRUCTIONS .

‘The Roster shall be subject t0 the O stapding instructions mentioned in the
Notification No. Q/PRJ dated 17-09-2013.

BY ORDER OF
HONEBLE THE ACTING CHIEF JUSTICE,
Sd lw
\8lo.2013
(A.M. SAXENAY"
PRINCIPAL REGISTRAR (]UDICIAL}

APPROVED

gd|-
18, 10, 2.012
ACTING CHIEF JU STICE
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(45)
HIGH COURT OF MADHYA PRADESH : JABALPUR

NOTIFICATION
No.Q/PRI/10 Dated ; 17/04/2014

ROSTER / ASSIGNMENT FOR THE PRINCIPAL SEAT AT JABALPUR
FROM 21/04/2014 TILL FURTHER ORDERS

In supersession of alf earlier Orders / Notifications, Hon'ble the Chief
Justice has been pleased to order that the following Roster / Assignment on Board shail

be in force from 21 April, 2014 till further orders:-

DIVISION BENCHES

i, DIVISION BENCH -1 Honr’ble the Chief Justice
Honble Shri Justice K. K. Trivedi

1. Al PlLs for admission / orders / final
hearing.

2. Al environmemtal matters for admission /
orders / final hearing.

3. Al Writ Petitions, wherein vires of some
Acl, Ordinance, Notifications and Rule is
challenged / interpretation of Constitutional
Provisions / Policy matters is involved.

4. Al Larger Bench{(s) matters (Civil /
Criminal) for admission / orders / final
hearing.

5. Matters Relating to Judicial Officers or
where one Party is Court.

2. DIVISION BENCH 1 : Hon'ble Shri Justice Ajif Singh
Hon’ble Shri Justiee Sashil Kumar Pale

1. Writ Appeals for admission / orders / final
hearing.

2. All category Pre-admission Writ / Civil /
Criminal DB matters as notified in the Daily
{ Supplementary List, other than assigned 1o
Chief Justice’s DB.

3. All specially assigned hearing matters as
notified in the Weekly List.

3. BIVISION BENCH ~1H : Heon’ble Shri Justice Rajendra Menon
: Hon’ble Shri Justice AK. Sharma

1. Writ Appeals for admission / orders / final

v/ hearing.
2. All category Pre-admission Writ / Civil /
Criminal DB matters as notified in the Daily
/ Supplementary List, other than assigned to
Chief Justice’s DB.
3. All specially assigned hearing matters as
notified in the Weekly List.

g
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9.

DIVISION BENCH ~ YV :
{Morning Session)

Hon'ble Shri Justice U.C. Maheshwari
Hen’ble Shri Justice Sushil Kumar Gupta

I8

All category Pre-admission Writ / Civil /
Criminal DB matters as notified in the Daily
/ Supplementary List, other than assigned to
Chief Justice’s DB.

. All specially assigned hearing matters as

notified in the Weekly List.

SINGLE BENCHES

SINGLE BENCH-1
(After Lunch)

SINGLE BENCH- 1]

SINGLE BENCH-TII

SINGLE BENCH -1V

SINGLE BENCH -V

v

Hoa'ble Shri Justice U.C. Maheshwari

i

2.

Al Writ / Civil / Criminai Matters for
admission.

Specially assigned matters for hearing /
admission / orders as notified in the Daily /
Supplementary / Weekly List.

Hon’ble Shri Justice R.S, Jha

1.

S 2

All Writ/Ciwvil/Criminal  Matters  for
admission,

Speciaily assigned matters for hearing /
admission / orders as notified in the Daily /
Supplementary / Weekly §.ist,

Hon’ble Shri Justice Sanjay Yadav

I

2.

Al Writ/Civil/Criminal ~ Matters  for
admission.

Specially assigned matters for hearing /
admission / orders as notified in the Daily /
Supplementary / Weekly List,

Hon’ble Shri Justice Alok Aradhe

. All Arbitration matters before Single Bench.

All Company matters before Single Bench.
All  Writ/Civil/Criminal  Marters  for
admission.

Specially assigned matters for hearing /
admission / orders as notified in the Daily /
Supplementary / Weekdy List.

Hon’ble Shri Justice G.S. Solanki

1.

All assigned Election Petitions.

2. Al Civil/Criminal Matters for admission.

{Note: Preference for hearing will be given to
Election Petitions).

Specially assigned matters for hearing /
admission / orders as notified in the Daily /
Suppiementary / Weekly List.

//'_
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16, SINGLEBENCH-ViI : Hon’ble Shri Justice N.K. Gupta
1. All Civil/Criminal Matters for admission.
2. Specially assigned matters for hearing /
admission / orders as notified in the Daily /
Supplementary Weekly List.

11, SINGLE BENCH -VH Hon’ble Mrs. Justice Vimia Jain

.

m—

. All Civil / Criminal Matters for admission.
2. Specially assigned matters for hearing /
admission / orders as notified in the Daily /
Supplementary Weekly List.

12, SINGLE BENCH - VIII : Hor’ble Shri Justice T.K. Kaunshal

1. All Civil/ Criminal Matters for admission.

2. Specially assigned matters for hearing /
admission / orders as notified in the Daily /
Supplementary Weekly List.

13, SINGLE BENCH-IX Hon'ble Shri Justice Subhash Kakade

1. All Civil / Criminal Matters for admission.

2. Specially assigned matters for hearing /
admission / orders as notified in the Daily /
Supplementary Weekly List,

i4.  SINGLE BENCH -X : Hon'ble Shri Justice Sushil Kumar Gupta
(After Lunch)

—

All Civil / Criminal Matters for admission.
2. Specially assigned matters for hearing /
admission / erders as notified in the Daily /
Supplementary Weekly List.

Nofe:-

1. Part heard / specially assigned matters cease to be part heard / specially assigned
with change of assignment unless a request for continuation of the matter is
made by the parties and the same is approved by Hon’ble the Chief Justice.

2. Admission and ‘for orders’ Matters pertaining to Division Bench(s) not assigned to
DB-1, will be distributed equally, in order of chronology, between DB-1I, DB-11] and
DRB.-IV.

3. All matters which are ordered to be connected will be listed as one Hem / serial
number before the Hon’ble Senior most Division Bench and in case of SB matters,
before the Hon ble Sentor most Single Bench.

4. (a) Mentioning of all (D.B. / S.B.) matters not notified in the Daily / Weekly List be
made before the Hon’ble Division Bench-I. However, mentioning of matters already
notified in the Daily / Weekly List shall be made before the concemed Hon’bie
Division Bench / Single Bench, where the matter is so listed.

(b} Mentioning of 8B Arbifration matters and Company matters, be made before
Hon'bie Shri Justice Alok Aradhe. . :

5. The Weekiy List will consist of matters taken from the Consolidated / Quarterly List

category-wise distributed amongst the concerned Benches in proportionate lofs

chronclogically. C “' %/ D

3’?'“’\\1‘.



6. The Advocates and parties may mention any matier left out in the hearing list
which is older than the oldest of same category of cases listed in the hearing list
before the Registrar (Judiciak-I) from 10.30 a.m. to 11.00 a.m. on any working
day for inclusion in the quarterly list.

7. I any Final Hearing ease fifs in two or more eategories of priority category, then
order be sought from the Registrar (Judicial-Hl} to inciude it in the category
where it would get priority, if not properly positioned in the list already notified
by the Registry.

8. All Division Bench(s) Review Petitions pertaining to cases not assigned to DB-1,
where both the Hon'ble Judges are not available due to transfer, elevation or
retirement will be listed before Hon'ble DB-TI.

9. Repeat Bail Applications filed under Section 389, 438 and 439 of the Cr.P.C.
shall be listed before the Hon’ble Judge whe decided firse application. However,
if the Hon’ble Judge, who decided the first application, is not available due to
transfer, elevation or retivement, then the subsequent bail applications shalf be
listed hefore the senior most Bench as per assignment,

10, The admission Matters which could not reach on the given day or could not be taken
up for hearing due to non-availability of the concerned Bench will be deferred to the
following week (Court working day) in suitable lots to be notified by the Registry.
The aliotied returnable dates will be notified in the supplementary list of the
following court working day under caption Note at the top of the list

BY ORDER OF
HON'BLE THE CHIEF JUSTICE

- o2
e
e |!"‘I. L“

(VIRENDER SINGH)
PRINCIPAL REGISTRAR (JUDICIAL)

APPROVED

CHIEF JUSTICE
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P Statement of Pending Proposals of Metion Hearing Ceses {Division Bench) as on 82/12/20813
Prapesal Status
W/C & Mext Weak _
sl !
e | DB Herble Justice Case Nature Fised Cascs 1/2/3 week/month | Regulsr Cases
Date No.of | . Mo, of Dat No, of
Cases |pate From*| Cases ?Maww Cases mnosw.. Casas
{Apa.) (App.) {App.)
Hon'bie The Chief Justice PIL (WE) - 29/11/74013 19 2500242013 75 1/2/2013 175
i D3I |Hor'ble Shri Justice K.K. Lahoti ultra Virus (WP} - 2871172013 12 13/03/2013 &0 8/3/2013 165
Writ Appeals - 2971172013 & 87272013 _ 30 417/2012 105
; e A Education/Contract/Admn./ } . } } )
Hon'ble Shri justice Ajit Singh Soci (WP) 30/10/20431 108
Hor'ble Shri Justice Alok Aradhe First Appeals (FA) - - - - - 3071042013 70
2 | pB-IX Tax Matters - - - 10/4/2013 55 15/03/2013] 140
Contempt {Cont/Conc) - - - - - 2271172013 15
CR/MA - - - - . - -
Hon'ble Shri Justice ALK, Shrivastava Crirminal Appeals - - - - - 16/09/20131 190
3 | DB-1IX|Hon'ble Mrs. Justice Vimia lain CRR - - - - - ~ -
MCRC - - - - - 16/9/2013 a8
Hon'tie Shri Justice G.5, Solankd
4 | DB-Xv Prevention Corruption - - - - - - -
Monr'hle Shri Justice N.K. Gupta

* Date from which proposals are pending.

Cate ;- 30/11/20613
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: ) Stetement of Panding Propesals of Motion Hearing Casas {Single Bench) as en 02/12/2012
B Pragosal States
WIT & Naxdt Waek Iwf 2 w3 weak
P Fircad Casas ‘. y Regular Cases
. 8% Hom'bla Justice Cese Mature 2 3 :
Mo Date Mo. of Mo, of Ma. of
Bate Data Date
Cases From® Cases e Cases Erom® Casas
{Amz.Y {App.} {Apm.}
Writ Petition {other than service
matar) - . . ; . .
1 $8-1  Hon'ble Shri Justice Rajendra Menon (Writ Petition Ammz_.% ﬁﬂﬁmv & SI0/2013 | 330 126/08/2013 | . 1380
SAT Matters - - - - - - -
2 | 58  |Hon'ble Shei Justice U.C. Maheshwari mmwwmg (CPC & Family - (20112013} 122 110/7/2013 | 310 |13/03/2013] 1530
First Appesat (FA) - - - - - 1/1172013 &0
3 | s=-2A) - lHor'ble Shri Justice R.S. Iha Chvil Ravision (CR) - - - 11/11/20:3 1& 2771172013 40
MCC / AA - - - - - 27/11/2013] 30
Writ Petition (Service Matters) - - - 25/9/2013 499 22/07;2013] = 2050 -
4 S$8-1  |Mon'ble Shri Justice Sarjay Yadav :
Contampt Petition - - - - - - ~
: Criminal Appeal - [26/08/2013) 118 1/4/2013 85 10/12720121 212
5| sy |Hon'ble ShriJustice G.S. Solanki T fopsels /08/ 1412 /1272012 7.1285
U/s 38 - - - - - 28/11/2013 20
: MCRG 439/438 (1IND BAIL) - 28/10/2013 130 - - - -
& £5-vY ton'tle Shri Justice N.K, Gupts MCRC 37§ - 107972012 465 26/04/2012 28 7/1/2012 430
- Crirtinal Ravisions - 5/8/2013 298 10/10/2012 150 17708720121 #1410
7 SBVIE MHon'bie Shri Justice Anit Kumar Miscellaneous Appeal (MA) - 2771172013 26 18/10/2013 26 1773072013 . 240
Sharina MCC - - - - - 41072013 i0
8 | sa-vian(a) |Hon'Dle Shri Justice TK. Kausha! MCRC 438 8439 - - - - - - -
. Second Appeal {For Admission) - 27/11/2013 3% 17/5/2012 a0 3/9/2012 1070
g BB-VIRY  (Hon'ble Shri Justice K.K. Trivedi -
Second Appeai {IA & Mis. Mattess) - - - - - “ -
10 58-IX  Hon'ble Shei Justice Subhash Kakade *znxn 4077432 - 28/04/2013 &10 2L/51/2013 520 3/42/20G12 .meo

@D
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Annex-R-

HIGH COURT OF MADHYA PRADESH :JABALPUR @
*S’IQTEMENT OF CASES PENDING FOR ADMISSION SINCE2004(10 YEARS OLD)
WHICH HAVE BEEN DECIDED BETWEEN DATE 15-12-2013 AND 25-04-2014
Total Records : 17

Sr.Ne. é Nature ENO. of Decided cases
CIVIL
HCER 2
2:COMP
31COMPA i
4|CR 26
S|FA 70
611TA 5
THTR 3
8iIMA 38
AIMAIT 1
10{MCC 106 B
11{SA 89
12{STR 3
TFOTAL 347
CRIMINAL
13|CONTR 1
14{CRA 62
13{CRR 61
16{MCRC 2
TOTAL 126
WRIT
171 WP 80
_ TOTAL 80
GRAND TOTAL 553




HIGH COURT OF MADHYA PRADESH :INDORE @
STATF‘,MEI\T OF CASES PENDING FOR ADMISSION SINCE2004(16 YEARS OLD) WHICH HAVE BEEN
DECIDED BETWEEN DATE 15-12-2013 AND 25.04-2014
Total Records ; 8

Sr \o DNature JNB. of Becided cases|

(mL _ :
b COMPA 1
e
3FA 65 |
R 4
SIFR i
e 5
, TOTAL| 84 |
[CRIMINAS, o
: TICRA 5
R TS
WRIT
e 3 wp e
mmx. MRCREEEIRY
(.R«\N_h m"mL S ;04



HIGH COURT OF MADHYA PRADESH :GWALIOR
STA“"“MLENT QOF CASES PENDING FOR ADMISSION SINCE2804(10 YEARS OLD) WHICH HAVE BEEN
DECIDED BETWEEN DATE 15-12-2013 AND 25-04-2014
Total Records ¢+ 7

Sn\o | ;\amre %Na ofDec:dedcases
(‘EWL

HCONT | 1
B

| 3IMA 3]
imm‘““ e
TOTAL e
[CRIMINAL
L S|CRA 13
TOTAL, Ly
WRIT
= ?l“"?’ T 2
Lo YOTL A

(GRANDTOTAL| &)



AnnEX- R-7

STATEMENT SHOWING NOOF DAYS TAKEN FOR DISPOSAL iN MCRC BAILPETITIONS AT MAIN SEAT
' IABALPUR IN THE MONTH ORJANUARY, 2013
SRNO CASE NO FIL:DATE FIRST_LISTING | LIST _DIFF DiSPOSALﬁDA?E DISPOSAL DAYS
1UMCRC/2709/2010 7 20-Mar-18] 7~ 1-Apr10 12 23-fan-13| =~ 1040 b
2IMCRC/13669/2011 | 22-Nov-11]  28-Now-11 6 29-Jan-13|- 43444
3MCRC/8/2012 - 2dan-12]  ~13an-12 11 24-Jan-13[~ 3R
4|MCRC/3862/2012 =] 27-Mar-12 2-Apr-12 6 4-Jan-13[~ 283
SIMCRC/4023/2012 -} 30-Mar-12 9-Apr-12 10 24-Jan-13 e 3004
6:MCRC/4177/2012 3-Apr-i2 10-Ape-12 7 3i-fan-13 303
7|MCRC/4953/2012 20-Apr-12 26-Apr-12 6 10-fan-13 265
8| MCRC/5367/2012 1-May-12]  14-May12 13 4-Jan-13 248
GIMCRC/5442/2012 2-May-12 10-May-12 ] 4-fan-13 247
10]MCRC/5503/2012 3-May-12 8-May-12 5 8-fan-13 230
11|MCRC/5784/2012 9May-12]  17-May-12 8 8-Jan-13 244
12|MCRC/6065/2012 | 15-May-12]  24-May-12 9 17-an-13 247
131MCRC/6656/2012 31-May-12 A-hun-12 4 2-fan-13 216
14{MCRC/7174/2012 18-jun-12 21-Jun-12 3 3(-jan-13 226
15|MCRC/7182/2012 18-jun-12 25-Jun-12 7 11jan-13 07
16|MCRC/7363/2012 19-jun-i2 28-Jun-12 9 4-Jan-13 199
17iMCRC/7614/2012 22-jun-12 4-Jui-12 12 22-lan-13 214
18|MCRC/7613/2012 22-Jun-12 9-jul-12 17 22-1an-13 214
19iMCRC/7621/2012 22-jun-12 4-Jui-12 12 22-lan-13 214
20{MCRC/7616/2012 22-jun-12 a-jui-12 12 22-an-13 214
21{MCRC/7814/2012 26-Jun-12 2-Jut-12 6 10-an-13 198
22|MCRC/8196/2012 3-4ul-12 10-1ui-12 7 24-Jan-13 205
23|MCRC/8331/2012 5-ul-12 16-Jul-12 11 4-jan-13 183
24|MCRC/8536/2012 10-Jul-12 17-jui-12 7 4-an-13 178
25|MCRC/8912/2012 1B4ul12] 27012 9 2-fan-13 168
26/MCRC/9018/2012 20-Jul-12 27-Jut-12 7 31.jan-13 195
27|MCRC/9050/2012 23-ul-12 7-Aug-12 15 10-Jan-13 171
28{MCRC/9143/2012 24-3ul-12 27-Jut-12 3 29-jan-13 189
29{MCRC/9150/2012 24-1ul-12 31-Jul-12 7 30-4an-13 190
30]MCRC/9216/2012 25-hil-32 31-Jud-12 6 17-fan-13 176
31|MCRC/9236/2012 25-Jul-12 1-Aug-12 7 23-Jan-13 182
52{MCRC/9290/2012 27-bul-12 3-Aug-12 7 10-fan-13 157
33[MCRC/9411/2012 30-hul-32 8-Aug-12 9 24-Jan-13 178
34| MCRC/9566/2012 1-Aug-12 13-Aug-12 12 10-1an-13 162
35|MCRC/9572/2012 1-Aug-12 8-Aug-12 7 4-Jan-13 156
36:MCRC/9535/2012 1-Aug-12 B-Aug-12 7 4-Jan-13 156
37i1MCRC/9658/2012 4-Aug-12 13-Aug-12 9 30-Jan-13 178
3IBIMCRC/9701/2012 6-Aug-12 24-Aug-12 18 4-Jan-13 151
39| MCRC/9670/2012 6-Aug-12 9-Aug-12 3 8-Jan-13 155
40IMCRC/9727/2012 6-Aug-12 16-Aug-12 0 8-Jan-13 155
411MCRC/9753/2012 T-Aug-12 13-Aug-12 & 31-Jan-13 77
421MCRC/9B55/2012 8-Aug-12 24-Aug-12 16 18-Jan-13 163
431MCRC/98B47/2012 8-Aug-i2 22-Avg-12 14 29-Jan-13 174

@



44|MCRC/9867/2012 9-Aug-12 i4-Aug-12 3 8-fan-13 1582
A5{MCRC/9938/2012 13-Aug-12 22-Aug-12 9 29-Jan-13 165
A6MCRC/9996/2012 13-Aug-12 21-Aug-12 8 10-ian-13 150
A7iMCRC/9552/2012 13-Aug-12 24.Aug-12 11 10-fan-13 150
48]MCRC/10026/2012 14-Aupg-12 21i-Aup-12 7 2-jan-13 i4l
A9{MCRC/10067/2012 14-Aug-12 28-Aug-12 14 ii-lan-13 150
SG{MCRC/10043/2012 14-Aug-12 23-Aug-12 5 8-lan-13 147
51IMCRO/10018/2042 14-Aug-12 24-Aug-12 10 10-jan-13 149
S5ZIMCRC/10011/2012 14-Aug-12 27-Aug-12 13 29-Jan-13 168
53|MCRC/10073/2012 14-Aug-12 23-Aug-12 9 2-)an-13 141
54iMCRC/10052/2012 14-Aug-12 31-Aug-12 17 4.Jan-13 i43
55[MCRC/10038/2012 14-Aug-12 27-Aug-12 13 4-Jan-13 143
56IMCRC/10089/2012 16-Aug-12 31-Aug-12 5 4-Jan-13 141
S7{MCRC/10125/2012 16-Aug-12 24-Aug-12 8 4-fan-13 141
S8IMCRC/10174/2012 17-Aug-12 31-Aug-12 14 4-fan-13 140
S9IMCRC/10256/2012 231-Aug-12 4-%ep-12 14 24-jan-13 156
&0IMECRC/10241/2012 21-Aug-12 30-Aug-12 g 22-ian-13 i54
61IMCRC/10244/2012 23-Aug-12 27-Aug-12 6 4-jan-13 136
62|MCRC/10273/2012 21-Aug-12 24-Aug-12 3 3i-jan-13 163
63|MCRC/10272/2012 2h-Aug-12 24-Aug-12 3 2-Jan-13 134
64| MCRC/10357/2012 22-Aug-12 27-Aug-12 5 22-jan-13 153
65|MCRC/10404/2012 23-Aug-12 27-Aug-12 4 29-Jan-13 159
66{MCRC/10418/2012 23-Aug-12 4-Sep-12 12 11-Jan-13 141
67{MCRC/10355/2012 23-Aug-12 30-Aug-12 7 18-Jan-13 148
68{MCRC/10431/2012 23-Aug-12 28-Aug-12 5 31-Jan-13 161
69]MCRC/10433/2012 23-Aug-12 31-Aug-12 B 10-Jan-13 140
FOIMCRC/10468/2012 24-Aug-12 29-Aug-12 5 31-Jan-13 160
71iMCRC/10465/2012 24-Aug-12 7-Sep-12 14 18-Jan-13 147
72iMCRC/10530/2012 25-Aug-12 5-%ep-12 11 11-an-13 139
73IMCRC/10522/2012 25-Aug-12 3C-Aug-12 5 8-jan-13 136
F4IMCRC/10576/2012 3-Aug-12 5-Sep-12 9 3-jan-13 129
75iMCRC/10667/2012 2B8-Aug-12 3i-Aug-12 3 30-Jan-13 155
76{MCRC/10724/2012 22-Aug-12 3i-Aug-12 2 2-jan-13 126
77IMCRC/10756/2012 30-Aug-12 6-Sep-12 7 4-jan-13 27
78{MCRC/16778/2012 30-Aug-12 6-Sep-12 7 ti-jan-13 134
78{MCRC/10782/2012 30-Aug-12 5-Sep-12 6 17-fan-13 140
80IMCRC/10747/2012 30-Aug-12 7-5%ep-12 8 29-fan-13 152
81{MCRC/10772/2012 30-Aug-12 5-Sep-12 & 11-jan-13 134
82|MCRC/10814/2012 3}-Aug-12 5-5ep-12 5 31-jan-13 153
83|MCRC/10828/2012 31-Aug-l2 7-Sep-12 7 17-jan-13 139
84 |MCRC/10822/2012 31-Aug-12 7-Sep-12 7 30-jan-13 152
85 MCRC/10800/2012 31-Aug-12 14-Sep-12 14 11-jan-13 133
86]MCRC/10852/2012 1-Sep-12 7-Sep-12 & 31-lan-13 152
871MCRC/10890/2012 3-Sep-12 12-Sep-12 Ej 23-fan-13 142
88 |MCRC/10884/2012 3-Sep-12 6-Sep-12 3 4-Jan-13 123
891MCRC/10885/2012 3-Sep-12 i2-Sep-12 g 8-Jan-13 127




90iMCRC/10891/2012 3-Sep-12 5-5ep-12 2 29-fan-13 148
91IMCRC/10892/2012 3-5ep-12 7-5ep-12 4 B-ian-13 127
92|MCRC/10879/2012 3-Sep-12 5-Sep-12 2 2-jan-13 121
93iMCRC/10991/2012 5-Sep-12 11-Sep-12 6 29-jan-13 146
94IMCRC/11010/2012 5-Sep-12 12-Sep-12 7 22an-13 139
95{MCRC/11035/2012 5-5ep-12 14-5ep-12 g 29-Jan-13 56
96IMCRC/10993/2032 5-Sep-12 10-Sep-12 5 30-Jan-13 147
97{MCRC/11063/2012 6-5ep-12 1i-S¢p-12 5 31-Jan-13 147
98:MCRC/11101/2012 6-Sep-12 11-Sep-12 5 31-Jan-13 147
99IMCRC/11073/2012 6-Sep-12 12-Sep-12 6 31-Jan-13 147
100[MCRC/11130/2012 7-Sep-12 13-Sep-12 6 31-Jan-13 146
101iMCRC/11144/2012 7-Sep-12 13-Sep-12 6 30-Jan-13 145
102IMCRC/11230/201.2 10-Sep-12 13-Sep-12 3 31-jan-13 143
103IMCRC/11235/2012 10-Sep-12 24-5ep-12 14 24-Jan-13 136
104iMCRC/11200/2012 30-Sep-12 13-8ep-12 3 31-jan-13 143
105{MCRC/11219/2012 10-Sep-12 18-Sep-12 8 3i-Jan-13 143
106IMCRC/11313/2012 11-S5ep-12 36.5ep-12 is 2-jan-13 113
107 MCRC/11284/2012 i1-Sep-i2 21-Sep-12 i0 10-lan-13 121
168IMCRC/11285/2012 11-Sep-12 18-5ep-12 7 3i-Jan-13 142
109{MCRC/11298/3012 11-Sep-12 18-5ep-12 7 3-jan-13 134
110:MCRC/11259/2012 11-Sep-12 18-Sep-12 7 31-jan-13 142
111IMCRC/11332/2012 12-Sep-12 17-8ep-12 5 10-jan-13 120
112iMCRC/11380/2012 12-5ep-12 13-Sep-12 6 8-jan-13 118
113iMCRC/11377/2012 12-Sep-12 17-Sep-i2 5 10-Jan-13 120
114IMCRC/11381/2012 12-Sep-12 18-5ep-12 6 10-Jan-13 120
115iMCRC/11383/2012 12-Sep-12 26-5ep-12 i4 2-jan-13 112
116iMCRC/11378/2012 12-Sep-12 25-Sep-12 13 2-jan-13 112
117iMCRC/11353/2012 12-5ep-12 18-Sep-12 6 3i-jan-13 141
118iMCRC/11427/2012 13-Sep-12 26-5ep-12 13 31-jan-13 140
119iMCRC/11388/2012 13-Sep-12 21-Sep-12 g 3i-Jan-13 140
120iMCRC/11418/2012 13-Sep-12 20-5ep-12 7 4-jan-13 113
121IMCRC/11458/2012 14-Sep-12 24-Sep-12 10 3i-jan-13 139
122:MCRC/11502/2012 14-Sep-12 21-Sep-12 7 22-jan-13 130
123iMCRC/11503/2012 14-Sep-12 21-Sep-12 7 22-Jan-13 130
124IMCRC/11487/2012 14-Sep-12 21-Sep-12 7 10-1an-13 118
3125[MCRC/11568/2012 Y7-Sep-12 28-Sep-12 il 4-jan-13 109
126IMCRC/11579/2012 17-Sep-12 24-Sep-12 7 2-jan-13 pieys
127IMCRC/11532/2012 17-5ep-12 24-5ep-12 7 2-jan-13 167
128IMCRC/11579/2012 17-Sep-12 24-5ep-312 7 3-jan-13 108
129[MCRC/11553/2012 17-Sep-12 26-%ep-12 9 31-Jan-13 136
130IMCRC/11585/2012 17-Sep-12 25-8ep-12 8 33-Jan-13 136
131[MCRC/11654/2012 18-Sep-12 27-Sep-12 9] 18-Jan-13 122
132[MCRC/11602/2012 18-Sep-12 26-5ep-12 8 10-jan-13 114
133[MCRC/11636/2012 18-Sep-12 25-5ep-12 7 30-jan-13 134
134iMCRC/116842/2012 i8-Sep-12 3-Oct-12 i5 29-Jan-13 133
135IMCRC/11685/2012 20-8ep-12 26-Sep-12 6. 2-jan-13 104




136|MCRC/11730/2012 20-Sep-12 27-5ep-12 7 10-Jan-13 112
1371MCRC/11703/2012 20-Sep-12 3-Qct-12 13 9-Jan-13 111
13R8IMCRC/11704/2012 20-Sep-12 26-5ep-12 6 22-Jan-13 124
139iMCRC/11716/2012 20-5ep-12 16-Sep-12 6 2-Jan-13 4
14GIMCRC/11769/2012 21-Sep-12 5-0ct-12 14 30-lan-13 131
141{MCRC/11758/2012 21-Sep-12 27-5ep-12 6 9-Jan-13 110
1421MCRC/11760/2012 21-Sep-12 27-%ep-12 & 2-Jan-13 103
143[MCRC/11770/2012 21-Sep-12 28-5ep-12 7 9-lan-13 116
144|MCRC/11762/2012 21-Sep-12 1-CGct-12 10 15-Jan-13 116
145iMCRC/11812/2012 22-5ep-12 1-Cct-12 g 11-Jan-13 in
146IMCRC/11857/2012 24.5ep-12 3-Oct-12 9 3-Jan-13 101
147:MCRC/11858/2012 24-5Sep-12 3-0-12 9 2-jan-13 100
148IMCRC/11866/2012 24-Sep-12 1-Cct-12 7 4-Jan-13 102
149IMCRC/11876/2012 44-5ep-12 3-0ct-12 11 1-lan-13 108
150[MCRC/11877/2012 25-Sep-12 5-0ct-12 10 10-Jan-13 107
151|MCRC/11878/2012 45-Sep-12 3-0ct-12 10 10-Jan-13 107
152|MCRC/11900/2012 25-Sep-12 3-0ct-12 8 29-Jan-13 126
153iMCRC/11919/2012 15-5ep-12 3-0ct-312 8 30-Jan-13 127
154|MCRC/11965/2012 26-Sep-12 3-0ct-12 7 30-Jan-13 126
155|MCRC/11997/2012 27-Sep-12 8-0ct.12 11 15-Jan-13 116
156{MCRC/11996/2012 27-5ep-12 9-0Oct-12 12 29-Jan-13 124
1571MCRC/12000/2012 27-5ep-12 1-Oct-12 4 8Jan-13 103
158IMCRC/12002/2012 27-5ep-12 3-0ct-12 & 9-Jan-13 104
159 MCRC/12057/2012 28-Sep-12 3-Oct-12 5 30-Jan-13 124
160IMCR(/12095/2012 28-5ep-12 2-0ct-13 6 4-Jan-13 98
161{MCRC/12040/2012 28-Sep-12 3-Oct-12 5 23-lan-13 117
162{MCRC/12065/2012 28-Sep-12 9-Qct-12 i1 4-fan-13 98
163IMCRC/12124/2012 28-Sep-12 30-0¢t-12 31 30-Jan-13 123
1641 MCRC/12135/2012 1012 8-Oct-12 7 31-Jan-13 122
1651MCR(/12157/2012 1-0ct-12 8Oct-12 7 18-Jan-13 108
166:MCRC/12158/2012 1-0ct-12 3-Oct-12 4 30-Jan-13 121
1671MCRC/12140/2012 1-0ct-12 12-0ct-12 11 22-Jan-13 113
168[MCRC/12206/2012 3-0ct-12 8-0ct-12 5 3-jan-13 92
169|MCRC/12217/2012 3-0ct-12 5-0ct-12 2 9-jan-13 98
170|MCRC/12192/2012 3.-0ct-12 10-Oct-12 7 10-fan-13 99
171 MCRC/12203/2012 3-Oct-12 8-0ct-12 ] 15-jan-13 104
172 IMCRC/12193/2012 3-Oct-12 12-Oct-12 9 10-jan-13 95
173 MCRC/12181/2012 3-0Oct-12 50ct-12 2 9-Jan-13 98
174iMCRC/12186/2042 3-Oct-12 8-Oct-12 5 22-Jan-13 111
175IMCRC/12191/2012 3-Oct-12 B-Cct-12 5 4-lan-13 93
176|MCRC/12218/2012 3-0ct-12 5-Oct-12 2 11-Jan-13 106
177|MCRC/12208/2012 3.0ct-12 10-Oct-12 7 4-jan-13 a3
178|MCRC/12276/2012 4-Oct-12 10-0ct-12 6 29-jan-13 117
173{MCRC/12251/2012 4-Oct-12 12-Oct-12 8 10-jan-13 98
180IMCRC/12290/2012 4-0ct-12 8-0et-12 4 30-jan-13 118
181 MCRC/12285/2012 4-Oct-12 8-0ct-12 4 8-ian-13 96




182|MCRC/12267/2012 4-0c1-12 9-Oct-12 5 22-Jan-13 110
183|MCRC/12275/2012 4-0ct-12 9-Oct-12 5 4-jan-13 92
184 IMCRC/12299/2012 40ct-12 10-0ct-12 6 28-Jan-13 117
185{MCRC/12298/2012 4-Oete12 11-Oct-12 7 21-Jan-13 109
186 MCRC/12307/2012 5-Oct-12 10-0ct-12 5 8-jan-13 95
187{MCRC/12342/2012 5-Qet-12 10-Oct-12 5 29-Jan-13 116
188{MCRC/12315/2012 5-0¢t+12 10-0ct-12 5 29-jan-13 116
189IMORC/12313/2012 5-0ct-12 B-Oct-12 3 29-Jan-13 116
190|MCRC/12363/2012 6-0ct-12 16-Qct-12 10 4-Jans-13 S0
191 |MCRC/12415/2012 8-0ct-12 10-Oct-12 2 9-Jan-13 93
192|MCRC/12426/2012 8-Qct-12 16-Oct-12 8 g-Jan-13 92
193IMCRC/12469/2012 8-Oct-12 18-0ct-12 i1 10-Jan-13 94
194]MCRC/12398/2012 8-Oct-12 10-Oct-12 2 9-Jan-13 93
195 MCRC/12385/2012 8-Oct-12 12-0ct-12 4 11-43n-13 95
196]MCRC/12402/2012 8-0¢t-12 12-Oct-12 4 16-fan-13 i00
197]MCRC/12464/2012 8-Cet-12 11-Oct-32 3 9-Jan-13 93
1981MCRC/12418/2012 8-Oct-12 12-Qct-12 4 29-Jan-13 113
199{MCRC/12491/2012 9-Oct-12 11-Oct-12 2 3i-fan-13 114
200iMCRC/12504/2012 9-Oct-12 12-0ct-12 3 11-fan-13 94
201IMCRC/12522/2012 9-Oct-12 17-Oct-12 8 3-ian-13 86
202{MCRC/12506/2012 9-0ct-12 16-Qct 12 7 31-jan-13 114
203{MCRC/12525/2012 9-0et-12 12-Qct-12 3 30-fan-13 113
204IMCRC/12508/2012 9-Oct-12 16-Oct-12 7 10-an-13 93
205]MCRC/12519/2012 9-Oct-12 17-0ct-12 8 11-fan-13 S4
206|MCRC/12500/2012 2-0ct-12 16-Oct-12 7 3i-lan.13 114
207IMCRC/12549/2012 10-Qct-12 16-Oct-12 6 30-lan-13 112
208|MCRC/12542/2012 10-Oct-12 12-Oct-12 P 1i-fan-13 93
205IMCRC/12574/2012 10-Oct-12 29-0ct-12 19 29-Jan-13 111
210IMCRC/12571/2012 10-0ct-12 17-Cct-12 7 10-fan-13 92
211 IMCRC/12644/2012 13-0ct-12 30-Oct-12 15 18-fan-13 94
212|MCRC/12583/2012 13-Oct-32 18-0Qct-12 7 8-Jan-i3 89
213|MCRC/12639/2012 131.0ct-22 29-Oct-12 i8 2-Jan-13 83
214|MCRC/12650/2012 11-0ct-12 19-Oct-12 8 1l-fan-13 92
215{MCRC/12666/2012 12-Oct-12 19-0ct-12 7 31-Jan-13 111
216]MCRC/12716/2012 12-Qct-12 7-Nov-12 26 29-)an-13 108
217{MCRC/12690/2012 12-0ct-12 15-0ct-12 7 8-Jan-13 a8
218|MCRC/12704/2012 12-Qce-12 49-0ct-12 i7 8-Jan-13 88
219{MCRC/12693/2012 12-0ct-12 21-Nov-12 40 22-Jan-13 102
220|MCRC/12712/2012 12-0ct-32 30-0ct-12 iB 4-lan-13 84
221]MCRC/12685/2012 12-Oct-12 18-Oct-12 6 -Jan-13 8%
2221MCRC/12705/2012 12-Qct-12 29-0ct-12 i7 31-Jan-13 111
223{MCRC/12655/2012 12-Qct-12 30-0ct-12 18 3-lan-13 83
224{MCRC/12710/2012 12-0ct-12 33-0ct-12 19 4-Jan-13 84
225{MCRC/12811/2012 16-Oct-12 19-0ct-12 3 3-Jan-13 79
226{MCRC/12744/2012 16-Qct-12 18-Oct-12 2 9-Jan-i3 85
227|MCRC/12802/2012 16-0ct-12 30-0ct-12 i4 10-Jan-13 86




22BIMCRC/12727/2012 16-0ct-12 18-Oct-12 2 29-Jan-13 105
229IMCRC/12797/2012 16-0ct-12 30-Oct-12 14 i0-Jan-13 86
230{MCRC/12858/2012 17-Oct-12 31-Cct-12 14 10-Jan-13 85
231|MCRC/12864/2012 17-Get-13 7-Now-12 21 10-Jan-13 a5
232iMCRC/12853/2012 17-Qct-12 30-Qct-12 13 i0-Jan-13 85
233IMCRC/12842/2012 17-0ct-12 29-0Oct-12 12 31-fan-13 106
234 MCRC/12839/2012 17-0ct-12 30-0ce-12 13 29-fan-13 104
235:MCR(/12860/20%2 17-Oct-12 31-0ct-12 14 10-jan-13 85
236 MCRC/12827/2012 17-Oct-12 19.0ct-12 2 30-jan-13 105
237iMCRC/12854/2012 17-0ct-12 1-Nov-12 15 10-jan-13 85
238iMCRC/12826/2012 17-0ct-12 19-000-12 2 29-jan-13 104
239[MCRC/12908/2012 18-0ct-12 I-Nov-12 14 30-Jan-13 104
240|MCRC/12913/2012 18-Oct-12 29-0ct-12 11 8-Jan-13 82
241IMCRC/12505/2012 18-0ct-12 30-0ct-12 12 30-jan-13 04
242iMCRC/12925/2012 18-Oct-12 I-Nov-12 14 8-jan-13 82
243|MCRC/12915/2012 18-0ct-12 31-0ct-32 13 i6-ian-13 490
244|MCRC/12898/2012 18-Oct-12 I-Nov-12 14 10-fan-13 84
245|MCRC/12918/2012 18-0ct-12 29-0ct-12 11 8-jan-13 82
Z46|MCRC/13022/2012 19-0ct-12 6-Nov-12 b3 29-jan-13 102
247|MCRC/12977/2012 19-Oct-12 I-Nov-12 13 29-jan-13 02
248|MCRC/12971/2012 19-Cct-12 31-Oct-12 12 4-fan-13 77
245 IMCRC/12973/2012 19-Gct-12 2-Nov-12 14 29-jan-13 102
250iMCRC/12948/2012 19-0ct-12 30-Oct-12 11 4-Jan-13 7
251iMCRC/12950G/2012 19-Oct-12 1-Nov-12 13 29-Jan-13 102
252:MCRC/13011/2012 19-Cct-12 1-Nov-12 13 9-fan-13 82
253IMCRC/13001/2012 19-Oct-12 1-Nov-12 13 28-Jan-13 102
254iIMCR(/13117/2012 29-Oct-12 2-Nav-12 4 i5.Jan-13 78
255iMCRC/13093/2012 29-0ct-12 6-Nov-12 g 8-jan-13 71
2561MCRC/13118/2012 29-0ct-12 5-Now-12 7 30-jan-13 93
257iMCRC/13102/2012 28-0ct-12 i-Now-12 3 8-Jan-13 71
258iMCRC/13135/2012 29-0ct-12 5-Nov-12 7 1lJan-13 74
25G[MCRC/13086/2012 29-0ct-12 6-Nov-12 8 18-Jan-13 #1
260|MCRC/13153/2012 25-0Oct-12 6-Noy-12 8 29-Jan-13 92
261 |MCRC/13150/2012 29-0ct-12 2Nov-12 4 9-jan-13 72
262 [MCRC/313222/2012 30-0ct-12 B-Nov-12 9 15-Jan-13 7
263|MCRC/13177/2002 30-Oct-12 S-Noy-12 6 3i-lan-13 93
264|MCRC/13255/2012 31-Oct+12 S-Nov-12 5 31-jan-13 92
265|MCRC/13236/2012 31-0ct-12 B-Nov-12 6 29-jan-13 90
266|MCRC/13233/2012 31-0ct-12 8-Nov-12 8 16-izn-13 77
267{MCRC/13269/2012 31-Oct-12 8-Nov-12 8 17-jan-13 78
268{MCRC/13231/2012 31.0ct-12 6-Nov-12 & 4-jan-13 65
269|MCRC/13224/2012 31-0ct-12 S5-Nov-12 5 9-jan-13 70
FIG{MCRC/13245/2012 31-Cct-12 6-Nov-12 6 i7-fan-13 78
271{MCRC/13260/2012 33-Oct-12 6-Nov-12 & 21-Jan-13 82
272{MCRC/13267/2012 31-0ct-12 5-Nov-12 5 31-Jan-13 92
273{MCRC/13290/2012 I-Nov-12 5-Nov-12 4 9-fan-13 59
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274iMCRC/13307/2012 i-Nov-12 §-Nov-12 7 10-Jan-13 70
ZTS|MCRC/13279/2012 1-Nov-12 S-Nov-12 4 3-tan-13 63
276|MCRC/13306/2012 1-Nov-12 8-Nov-12 7 10-Jan-13 .79
277IMCRC/13289/2012 1-Now-12 T-Nov-12 & 8-jan-13 68
2781MCRC 1334772012 2-Nov-12 9-Noy-12 7 17-Jan-13 76
279IMCRC/13321/2012 2-Nov-12 6-Nov-12 4 30-Jan-13 89
28C[MCRC/13330/2012 2-Nov-12 T-Now-12 5 31-Jan-13 a0
283 |MCRC/13337/2012 2-Nov-12 #-Nov-12 5 i0-fan-13 69
282IMCRC/13315/2012 2-Nov-12 7-Nov-12 5 8-jan-13 &7
283|MCRC/13367/2012 3-Nov-12 8-Nov-12 5 1i-Jan-13 6%
284|MCRC/13432/2012 S5-Now-12 S-Nov-12 4 3i-Jan-i3 87
285|MCRC/13392/2012 S-Now-12 8-Nov-12 3 4-Jan-13 60
286|MCRC/13418/2012 S-Nov-12 7-Nov-12 3 3-Jan-13 59
287|MCRC/13405/2012 5-Nov-12 9-Nov-12 4 29-Jan-13 85
288|MCRC/13397/2012 S-Nov-12 -Nov-12 2 31-Jan-13 87
28G|MCRC/13512/2012 6-Nov-12 S-Nov-12 3 49-Jan-13 84
290|MCRC/13511/2012 6-Nowv-12 15-Now-12 13 i7-Jan-13 72
291|MCRC/13477/2012 6-Nov-12 22-Nov-12 16 FT-Jan-13 77
292|MCRC/13505/2012 6-Nov-12 8-Nowv-12 i 17-Jan-13 72
293|MCRC/13476/2012 6-Nov-12 19-Nov-12 13 30-Jan-13 85
294|MCRC/13529/2012 6-Nov-12 22-Nov-12 16 15-Jan-13 0
295 MCRC/13478/2012 6-Nov-12 9-Nov-12 3 31-Jan-13 86
296{MCRC/13485/2012 6-Nov-12 &-Nov-12 2 7-lan-13 62
297IMCRC/13551/2012 7-Nov-12 20-Nov-12 13 S-lan-13 63
298IMCRC/13537/2012 7-Nov-12 23-Novw-12 16 S-fan-13 63
299IMCRC/13545/2012 7-Nov-12 19-Nov-12 12 22-Jan-13 76
300iMCRC/13573/2012 7-Now-12 20-Nov-12 i3 i7-Jan-13 71
301iMCRC/13543/2012 T-Nov-12 21-Nov-12 i4 4-Jan-13 58
302{MCRC/13548/2012 7-Nov-12 20-Nov-12 13 22-Jan-13 716
363{MCRC/13550/2012 7-Nov-12 22-Nov-12 15 7-Jan-13 61
304{MCRC/13574/2012 7-Now12 19-Nowv-12 12 11Jan-13 65
305{MCRC/13556/2012 7-Nov-12 9-Nov-12 2 31-Jan-13 85
306|{MCRC/13572/20412 7-Nov-12 20-Nov-32 i3 29-Jan-13 83
307 |MCRC/13635/2012 8-Nov-12 19-Nov-12 11 B-fan-13 61
308|MCRC/13613/2012 8-Nov-12 20-Now-12 12 29-Jan-13 82
309MCRC/13647/2012 8-Nov-12 26-Nov-12 18 4-Jan-13 57
310iMCRC/ 1363972012 8-Nov-12 2i-Nov-12 13 &-Jan-13 61
311{MCRC/13641/2012 §-Nov-12 2i-Nov-12 13 S-dan-13 62{
312IMCRES 1362042012 8-Nov-12 S-Nov-12 1 17-Jan-13 70
313iMCRC/13608/2012 8-Nov-12 20-Nov-12 12 B-Jan-13 61
314iMCRC/13643/2012 8-Nov-12 22Nov-12 14 23-Jan-13 75
315iMCRC/13638/2012 g-Nov-12 21-Nov-12 13 8-lan-13 61
316iMCRC/13629/2012 8-Nov-12 29-Nov-12 21 18-lan-13 7t
217iMCRC/13644/2012 8-Nov-12 19-Nov-12 11 9.Jan-13 62
318iMCRC/13588/2012 8-Nowv-12 S-Nov-12 i 28-ja3n-13 82
319IMCRC/13614/2012 8-Nov-12 22-Now-12 14 29-ian-13 82
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320|MCRC/13633/2012 8-Now-12 19-Nov-12 i1 4-Jan-13 57
321IMCRC/13649/2012 8-Nov-12 21-Nov-12 13 2-Jan-13 55
322MCRC/13616/2012 B-Nov-12 G-Nov-12 i 2-jan-i3 55
3231MCRC/13645/2012 8-Nov-12 19-Nov-12 1 i6-Jan-13 69
324iMCRC/13606/2012 8-Nov-12 26-Nov-12 12 8-Jan-13 61
3251MCRC/13636/2012 B-Nov-12 26-Nov-12 i2 8-Jan-13 61
326|MCRC/13651/2012 8-Nov-12 19-Nov-12 11 9-fan-13 52
327HVICRC/13632/2012 2-Nov-12 19-Nov-12 1 8-jan-13 61
328{MCRC/13642/2012 8-Nov-12 19-Nov-12 i1 S-Jan-13 62
329]MCRC/13625/2012 8-Now-12 22-Nov-12 14 8-fan-13 61
330:MCRC/13602/2012 8-Nov-12 20-Nov-12 12 3-Jan-13 56
331iMCRC/13615/2012 B-Nov-12 9-Nov-12 18-fan-13 71
332{MCRC/13603/2012 8-Nov-12 S-Nov-12 22-1an-13 75
333|MCRC/13698/2012 9-Nov-12 20-Nov-12 11 G-Jan-13 61
334|MCRC/13703/2012 9-Nov-12 3-Dec-12 4 i0-Jan-13 62
335IMCRC/13662/2012 §-Now-12 18-Nov-12 10 $-Jan-13 61
336 MCRC/13667/2012 G-Nov-12 19-Nov-12 10 9-kan-13 61
337iMCRC/13704/2012 S-Now-12 22-Nowv-12 i3 i6-ian-13 68
338 MCRC/13679/2012 S-Nov-12 22-Now-12 i3 9-jan-13 61
339IMCRC/13693/2012 S-Nov-12 26-Nov-12 17 18-jan-13 70
340iMCRC/13696/2012 S-Nov-12 21-Now-312 i 9-kan-13 31
341iIMCRC/13666/2012 S-Now-12 19-Mov-12 10 3-jan-13 55
342iMCRC/13659/2012 S-Nov-12 i9-Nov-12 0 9-jan-13 61
343IMCRC/13684/2012 S-Nov-12 22-Nov-12 13 29-Jan-13 81
344|MCRC/13673/2012 9-Nov-12 J3-Nov12 13 9-Jan-13 61
345IMCRC/13705/2012 9-Nov-12 23-Nov-12 14 10-Jan-13 62
346 [MCRC/13678/2012 9.Now-12 23-Nov-12 13 S-Jan-13 61
347IMCRC/13692/2012 9-Nov-12 15-Nov-12 6 30-Jan-13 82
348|MCRC/13681/2012 9-Nov-12 26-Nov-12 17 18-Jan-13 70
348 IMCRC/13695/2012 S-hov-12 22-Now-12 i3 9-fan-13 61
350{MCRC/13712/2012 9-Nov-12 27-Nov-12 18 i7-jan-13 68
351|MCRC/13676/2012 9-Nov-12 20-Nov-12 il 9-fan-13 61
352 IMCRC/13701/2012 g-Mow-12 22-Nov-12 13 2-jan-i3 54
353[MCRC/13675/2012 9-Nov-12 22-Nov-12 i3 36-jan-13 82
354[MCRC/13688/2012 9-Nov-12 22-Nov-12 i3 9-jan-13 611
355iMCRC/13751 /2012 19-Nov-12 26-Nov-12 7 i6-jan-13 58
356 MCRC/13780/2012 19-Nov-12 22-Nov-12 3 i7-ian-13 59
357:MCRC/13819/2012 16-Now-12 23-Nov-12 4 id-jan-13 64
358 MCRC/13823/2012 15-Nov-12 23-Nov-12 4 29-Jan-13 71
359]MCRC/13784/2012 19-Nov-12 22-Nov-12 3 16-Jan-13 58
360]MCRC/13800/2012 19-Nov-12 3-Dec-12 14 4-lan-13 46
I61|MCRC/13811/2012 19-Now-12 22-Nov-12 3 i7-Jan-13 b3
362|MCRC/13725/2012 19-Now-12 24-Nov-12 3 S9-Jan-13 51
363|MCRC/13815/2012 19-Nov-12 26-Nov-12 7 i6-jan-13 58
364 MCRC/13790/2012 19-Now-12 26-Nov-12 7 29-jan-13 71
365IMCRC/13738/2012 19-Now-12 22-Nov-12 3 9-jan-13 51

©



366|MCRC/13719/2012 19-Nov-12 22-Nov-12 3 3-lan-13 45
367|MCRC/13757/2012 19-Nov-12 23-Nov-12 4 30-lan-13 72
368 MCRC/13837/2012 19-Nov-32 26-Nov-12 7 16-fan-13 58
369MCRC/13742/2042 19-Nov-12 22-Nov-12 3 9-fan-13 51
370|MCRC/13770/2012 19-Nov-12 26-Nov-12 7 9-fan-13 81
371|MCRC/13771/2012 19-Nav-12 22-Now-12 3 10-1an-13 52
372|MCRC/13747/2012 19-Now-12 22-Nov-12 3 16-Jan-13 58
373 MCRC/13793/2012 19-Nov-12 22-Nov-12 3 17-jan-13 49
I74iMCRC/13817/2012 19-Nov-12 22-Nov-12 3 29-Jan-13 71
375iMCRC/13799/2012 19-Nov-12 26-Nov-12 ? 3-Jan-13 45
376 MCRC/13775/2012 19-Nov-12 22-Nov-12 3 16-Jan-13 58
377:MCRC/13723/2012 19-Nov-12 22-Nov-12 3 9-Jan-13 51
378iMCRC/13791/2012 19-Nov-12 22-Nov-12 3 17-Jan-13 58
379 MCRC/13720/2012 19-Nov-12 23-Nov-12 2 9-Jar-13 51
380 MCRC/13796/2012 19-Nov-12 22-Nov-12 3 29-Jan-13 71
381 MCRC/13810/2012 19-Nov-12 23-Nov-12 4 16-Jan-13 58
382 MCRC/13735/2012 19-Nov-12 22-Now-12 3 9-fan-13 51
383:MCRC/13824/2012 19-Ngv-12 23-Nov-12 4 18-fan-13 60
I84IMCRC/13733/2012 19-Nov-12 22-Nov-12 3 29-Jan-13 71
385 MCRC/13753/2012 19-Nov-12 23-Nov-12 4 30-1an-13 72
386 MCRC/13835/2012 19-Nov-12 23-Nov-12 4 16-Jan-13 58
387 MCRC/13740/2012 19-Nov-12 22-Naov-12 3 9-Jan-13 51
388|MCRC/13805/2012 19-Nov-12 26-Nov-12 7 30-ksn-13 72
388|MCRC/13734/20%2 19-Noy-12 23-Nov-12 4 2-kan-13 44
390|MCRC/13802/2012 18-Nov-12 22-Nov-12 3 3-Jan-13 45
391 |MCRC/13839/2012 19-Nov-12 23-Nov-12 4 2-Jan-13 44
3921MCRC/13814/2012 19-Nov-12 22-Nov-12 3 29-Jan-13 71
393|MCRC/13806/2012 19-Nov-12 26-Nov-12 7 31-Jan-13 73
394 {MCRC/13755/2012 19-Nov-12 22-Nov-12 3 16-Jan-13 S8
395 IMCRC/13783/2012 19-Nov-12 26-Nov-12 7 17-Jan-13 59
396 MCRC/13718/2012 19-Nov-12 22-Nov-12 3 9-Jan-13 53
3571MCRC/13722/2012 19-Nov-12 22-Nov-12 3 10-Jan-13 52
I98IMCRC/13778/2012 19-Nov-12 26-Nov-12 7 29-Jar-13 73
399iMCRC/13808/2012 19-Nov-12 22-Nov-12 3 16-Jan-13 58
400iMCRC/13727/2012 19-Nov-12 26-Now-12 7 9-Jan-13 53
401 [MCRC/13813/2012 19-Nov-12 29-Nov-12 10 16-Jan-13 58
402|MCRC/313812/2012 19-Nov-12 22-Nov-12 3 18-Jan-13 60
403 IMCRC/13823/2042 19-Nov-12 22-Nov-12 3 16-Jan-13 58
404 MCRC/13743/2012 19-Nov-12 22-Nov-12 3 9-fan-13 51
405 [MCRC/13763/2012 19-Nov-12 26-Nov-i2 7 294an-13 7%
406|MCRC/13789/2012 19-Now-12 2B6-Nov-12 7 30-jan-13 73
A7 |MCRC/E3801/2012 19-Nov-12 22-Nov-12 3 9-tan-13 51
408|MCRC/13844/2012 19-Now-12 26-Nov-12 7 16-fap-13 58
40%|MCRC/13744/2012 19-Nov-12 22-Nay-12 3 16-ian-13 58
4310|MCRC/13930/2012 20-Nov-12 26-Nov-12 6 30-jan-13 71
411 IMCRC/13934/2012 20-Now-12 26-Nov-12 5 3i-fan-13 72




412IMCRC/13942/2012 20-Nov-12 26-Nov-12 6 30-jan-i3 71
413iMCRC/13890/2012 20-Nov-13% 23-Nov-12 3 9-jan-13 50
4141 MCRC/13923/2012 20-Nov-12 23-Nov-12 3 17-jan-13 58
4153IMCRC/13850/2012 20-Nov-12 23-Nov-12 3 3-jan-13 44
416 MCRC/13924/2012 20-Nov-12 27-Nov-12 7 17-jan-13 58
417{MCRC/13881/2012 20-Nov-12 26-Nov-12 & 9-Jan-13 50
418 MCRC/13892/2012 20-Nov-12 Z6-Nov-12 & 2-jan-13 43
4191MCRC/13913/2012 20-Nov-12 23-Nov-12 3 2-Jan-13 43
430|MCRC/13866/2012 20-Nov-12 26-Nov-12 & 306-Jan-13 71
4211MCRC/13876/2012 20-Nov-12 23-Nov-12 3 30-Jan-13 71
42IMCRC/13920/2012 20-Nov-12 26-Nov-12 6 30-fan-13 7%
4723|MCARC/13887/2012 20-Nov-12 27-Nov-12 7 31-Jan-13 72
424[MCRC/13904/2012 20-Nov-12 26-Nov-12 6 i8-Jan-13 59
425[MUCRC/13937/2012 20-Now-12 26-Nov-12 6 20-Jan-13 7i
426 MCRC/13894/2012 20-Nov-12 23-Nov-12 3 17-dan-13 58]
4271MCRC/13853/2012 20-Nov-12 23-Nov-12 3 3-lan-13 44
428IMCRC/13927/2012 20-Nov-12 11-Dec-12 21 17-fan-13 S8
429|MCRC/13886/2012 20-Nov-12 26-Novw-12 & 21-fan-13 62
430{MCRC/13857/2012 20-Now-12 23-Nov-12 3 16-jan-13 57
4311MCRC/13891/2012 20-Nov-12 26-Nov-12 & 30-lan-13 71
4321MCRC/13855/2012 20-Nov-12 26-Nov-12 S 29-jan-13 0
4331MCRC/13841/2012 20-Nov-12 26-Nov-12 6 29-jan-13 Fit]
434iMCRC/13882/2012 20-Nov-12 23-Nov-12 3 17-jap-13 58
435 MCRC/13928/2012 20-Nov-12 26-Nov-12 6 17-jan-13 58
436{MCRC/13922/2012 20-Nov-12 5-Dec-12 is i7-han-13 58
437{MCRC/13867/2012 20-Nov-12 26-Now-32 6 30-Jan-13 71
438IMCRC/13905/2012 20-Nov-12 26-Nov-12 & 2-Jan-13 43
439|MCRC/13983/2012 21-Nov-12 26-Nov-1.2 5 31-Jan-13 71
440|MCRC/13957/2012 23i-Nov-12 26-Now-12 5 30-Jan-13 70
441 MCRC/13967/2012 21-Nov-12 26-Nov-12 5 31-Jan-13 71
442 MCRC/13949/2012 2i-Nov-12 27-Nov-12 & 15-jan-13 55
443 MCRC/13956/2012 21-Nov-12 26-Nov-12 5 30-jan-13 70
444 MCRC/13978/2012 21-Nov-12 26-Nov-12 5 30-jan-13 70
4451 MCRC/13968/2012 F1-Nov-12 27-Nov-12 6 il-fan-13 51
446|MCRC/13966/2012 21-Nov-12 26-Nov-12 5 31-jan-13 71
447|MCRC/13855/2012 21-Now12 26-Nov-12 5 30-Jan-13 70
448|MCRC/13886/2012 21-Nov-12 27-Nov-312 6 31-lan-13 71
449|MCRC/13970/2012 21-Now-12 26-Now-12 9 30-Jan-13 70
450|MCRC/14034/2012 22-Nov-12 3-Dec-12 11 8-Jan-13 47
453 IMCRC/14035/2012 22-Nov-12 29-Nov-12 7 29-Jan-13 68
452|MCRC/14021/2012 22-Nov-12 26-Nov-12 4 31-Jan-13 70
453 IMCRC/14054/2012 22-Now-12 26-Now-12 4 3.Jan-13 42
454 | MCRC/14008/2012 22-Now-12 26-Nov-12 4 30-Jan-13 69
455IMCRC/14050/2012 22-Nov-12 27-Nov-12 5 4-Jan-13 43
456 MCRC/135996/2(012 22-Nov-12 27-Nov-12 5 3-Jan-13 42
457IMCRC/14G26/2012 22-Nov-12 26-Nov-12 4 30-Jan-13 69

&



458 MCRC/14031/2012 22-Nov-12 27-Nov-12 5 7-lan-33 46
459IMCRC/14025/2012 22-Now-12 29-Now-12 7 29-jan-13 &8
460{MCRC/13994/2012 22-Noy-12 26-Nov-12 4 31-jan-13 70
461 |MCRC/14036/2012 22-Nov-12 27-Nov-12 5 30-Jan-13 69
462 IMCRC/14023/2012 22-Nov-12 26-Nov-12 4 30-jan-13 69
463{MCRC/14002/2012 22-Nov-12 26-Noy-12 4 17-dan-13 56
A54{MCRC/14058/2012 22-Nov-12 26-Nov-12 4 30-Jan-13 69
465[MCRC/14046/2012 22-Nov-12 29-Nov-12 7 30-Jan-13 £9
466 |MCRC/14000/2012 22-Nov-12 28-Nov-12 7 10-lan-13 44
467 |MCRC/14015/2012 22-Nov-12 28-Now-12 K 29-Jar-13 68
468[MCRC/14015/2012 22-Nov-12 26-Nov-12 4 G-lan-13 48
469[MCRC/14057/2012 22-Nov-12 28-Nov-12 7 31-Jan-13 70
470IMCRC/14016/2012 22-Nov-12 26-Nov-12 4 30-Jan-13 69
471{MCRC/14033/2012 22-Nowv-12 27-Nov-12 5 30-Jan-13 69
4721MCRC/14030/2012 22:-Nov-12 29-Nov-12 7 30-Jan-13 6%
473IMCRC/14067/2012 23-Nov-12 29-Nov-12 & 30-Jan-13 68
474iMCRC/14099/2012 23-Nov-12 30-Nov-12 7 30-Jan-13 68
475{MCRC/14083/2012 23-Nov-12 27-Nov-12 4 29-Jan-13 67
A76IMCRL/14100/2012 23-Nov-12 F1-Nov-12 4 31-lan-13 69
477]MCRC/14064/2012 23-Nov-12 29-Nov-12 6 30-lan-313 68
478IMCRC/14090/2012 23-Nov-12 25-Nov.12 & 30-Jan-13 68
479MCRC/14080/2012 23-Now12 26-Nov-12 3 31-Jan-13 69
480IMCRC/14078/2012 23-Nov-12 27-Nov-12 4 29-lan-13 &7
481 |MCRC/14094/2012 23-Nov-12 Jo-Nov-12 & 30-Jan-13 68
487|MCRC/14086/2012 23-Nov-12 26-Nov-12 3 31-Jan-13 69
483IMCRC/14096/2012 23-Nov-12 30-Nov-12 7 7-lan-13 a5
484|MCRC/14087/2012 23-Nov-12 26-Nov-12 3 30-Jan-13 68
485IMCRC/14107/2012 23-Nov-12 27-Nov-12 4 3.Jan-13 41
486 MCRL/14065/2012 23-Nov-12 26-Nov-12 3 30-Jan-13 68
487 MCRC/14108/2012 23-Nov-12 27-Nov-12 4 30-Jan-13 68
488[MCRC/14068/2012 23-Nov-12 29-Noy-12 8 29-Jan-13 67
489HMCRC/14081/2012 23-Nov-12 27-Nov-12 4 29-Jan-13 67
490|MCRC/14076/2012 23-Nov-12 29-Nov-12 6 Z-Jan-13 40
491 [MCRC/14128/2012 24-Nov-12 3-Dec-12 g 3-Jan-13 ACQ
492 |MCRC/14131/2012 24-Nov-12 30-Nov-12 & 18-lan-13 55
493 [MCRC/14114/2012 24-Nov-12 27-Nov-12 3 30-Jan-13 67
494|MCRC/14117/2012 24-Nov-12 27-Nov-12 3 30-Jan-13 &7
495{MCRC/14122/2012 24-Nov-12 27-Nov-12 3 30-Jan-13 67
496|MCRC/14120/2012 24-Nov-12 27-Nov-12 3 22-Jan-13 59
A97IMERC/14110/2012 24-Now-12 28-Nov-12 5 3C-Jan-13 67
498|M{RC/14121/2012 24-Nov-12 2T-Now-12 3 30-Jan-13 67
454 |MCRC/14118/2012 24-Nov-12 27-Nov-12 3 3C-Jan-13 67
500{MCRC/14132/2012 24-Nov-12 27-Nov-12 3 30-Jan-13 67
SO1|MCRC/14115/2012 24-Nov-12 27-Nov-12 3 30-Jan-13 67
502|MCRC/14116/2012 24-Nov-12 27-Noy-12 3 30-Jan-13 67
503 |MCRC/14125/2012 248-Nov-12 30-Nov-12 & 3G-lan-13 67




S041MCRC/14346/2012 26-Nov-12 30-Nov-12 4 3-fan-13 38
505 MCRC/14172/2012 26-Noy-12 30-Nov-12 4 29.fan-13 64
506{MCRC/14162/2012 26-Nov-12 28-Nov-12 3 29-ban-13 64
50G7IMCRC/14167/2012 26-Nov-12 25-Nov-12 3 29-jan-13 64
SO8[MCRC/14171/2012 26-Nov-12 4-Dec-12 g 31-Jan-13 66
509IMCRC/14155/2012 26-Nov-12 2hNov-12 i 30-Jan-13 65
S10|MCRC/14179/2012 26-Nov-12 29-Nov-12 3 10-jan-13 45
511iMCRC/14174/2012 26-Nov-12 11-Dec-12 15 18-Jan-13 53
512iMCRC/14147/2012 26-Nov-12 27-Now-12 i 9-Jan-13 44
513iMCRC/14160/2012 26-Nov-12 28-Nov-12 3 29-lan-13 64
514 MCRC/14142/2012 26-Nov-12 27-Nov-12 1 2-dan-13 37
515iMCRC/14164/2012 26-Nov-12 28-Nov-12 3 29-Jan-13 64
516 MCRC/14141/2012 26-Nov-12 27-Nov-12 i 31-Jan-13 66
5171MCRC/14145/2012 26-Nov-12 3-Dec-12 7 16-Jan-13 51
518! MCRC/14188/2012 26-Nov-12 29-Nov-12 3 29-Jan-13 64
519:MCR(/14173/2012 26-Nov-12 28-Nov-12 3 3-Jan-13 38
S20iMCRC/14181/2012 26-Nov-12 28-Nov-12 3 3-Jan-13 38
5211MCRC/14158/2012 26-Nov-12 28-Nov-12 3 25-Jan-13 64
522|MCRC/14186/2012 26-Nov-12 5-Dec-12 9 29-lan-13 64
523|MCRC/14163/2012 26-Nov-12 29-Nov-12 3 28-jan-13 64
524|MCRC/14140/2012 26-Nov-12 27-Nov-12 i 31-lan-13 66
525|MCRC/14153/2012 26-Nov-12 29-Nov-12 3 10-Jan-13 45
526 MCRC/14180/2012 26-Nov-32 29-Nov-12 3 29-Jan-13 64
5271MCRC/14207/2012 27-Nov-12 4-Dec-12 7 15-Jan-13 49
S2RIMCRC/ 1420072012 27-Nov-12 30-Nov-12 3 17-lan-13 53
529IMCRC/14237/2012 27-Now-12 30-Nov-12 3 8-Jan-13 42
SIOIMCRC/14221/2012 27-Nov-12 30-Nov-12 3 31-lan-13 65
531|MCRC/14245/2012 27-Nov-12 3-Dec-12 6 2-Jan-13 36
532 {MCRC/14202/2012 Fi-Now-12 3-Dec-12 6 11-Jane13 45
533IMERC/14195/2012 27-Nov-12 29-Nov-12 2 29-Jan-13 83
534iMCRC/14241/2012 2r-Nov-12 3-Dec-12 6 2%-1an-13 56
535iMCRC/14243/2012 27-Nov-12 5-Dec-12 8 15-fan-13 49
536{MCRL/14246/2012 27-Nov-12 3-Dec-12 6 10-jan-13 44
537|MCRC/14192/2012 27-Nov-12 3-Dec-i2 6 30-fan-13 64
538|MCRC/14215/2012 27-Nov-12 5-Dee-12 8 8-fan-13 47
538 MCRC/14238/2012 27-Nov-12 3-Dec-12 6 23-dan-13 56
540[MCRC/14194/2012 27-Nov-12 3-Dec-12 6 29-jan-13 63
541 [MCRC/14153/2012 27-Nov-12 30-Nov-12 3 9-jan-13 43
542 [MCRC/14215/2012 27-Nov-12 3-Dec-12 6 4-Jan-13 38
543|MCREC/14238/2012 27-Noy-12 30-Nov-12 32 B-fan-13 42
544|MCRC/14259/2012 25-Noy-12 3-Dec-12 4 29-jan-13 &1
545|MICRC/14316/2012 29-Nov-12 3-Dec-12 4 Zi-dan-13 53
546 |MCRC/14310/2052 29-Nov-12 3-Dec-12 4 10-Jan-13 43
547 [MCRC/14306/2012 29-Nov-12 5-Dec-12 6 10-jan-13 42
548|MCRC/14255/2012 29-Nov-12 3-Dec-12 4 8-lan-13 40
549|MCRC/14302/2012 29-Nev-12 4-Dec-12 5 9-Jan-13 43




550|MCRC/14267/2012 29-Nov-12 7-Dec-12 8 22-Jan-13 54
553 1MCRC/14274/2012 29-Now-12 3-Pec-12 4 3-fan-13 35
552]MCRC/14264/2012 29-Nov-12 4-Bec-12 5 29-Jan-13 H
553[MCRC/34272/2012 29-Nov-12 3-bec-i2 4 ig-jan-13 48
554 MCRC/14349/2012 30-Now-12 5-Dec-12 5 3-dan-13 34
555|MCRC/14327/2012 30-Now-12 3-Dec-12 3 4-Jan-13 35
556IMCRC/14358/2012 30-Now-12 8-Dec-12 5 16-Jan-i3 47
557 MCRC/14359/2012 30-Nov-12 4-Dec-12 4 3i-jan-13 62
558IMCRC/14354/2012 30-Nov-12 4-Dec-12 .4 10-fan-13 41
559iMCRC/14323/2012 30-Nov-12 3-Dec-12 3 3-jan-13 34
560| MCRC/14331/2012 30-Now-12 3-Dec-12 3 3i-jan-13 62
561IMCRC/14334/2012 30-Nov-12 7-Dec-12 7 3-jan-13 34
562 IMCRC/14346/2012 30-Nov-12 4-Dec-12 4 2-Jan-13 33
563 1MCRC/14340/2012 30-Nov-12 3-Dec-12 3 4-jan-13 35
564 MCRC/14365/2012 30-Nov-12 5-Dec-12 5 11-jan-13 42
565 IMCRC/14384/2012 1-bec-12 4-Dec-12 3 11-Jan-13 41
566 MCRC/14385/2012 1-Bec-12 14-Dec-12 13 8-Jan-13 38
567|MCRC/14351/2012 1-Dec-12 5-Dec-12 4 10-jan-13 40
S68[MCR(/14399/2012 1-bec-12 6-Dec-12 5 16-Jan-13 46
569 MCRC/14384/2012 1-Dec-12 5-Dec-12 4 10-Jan-13 40
SHOIMCRC/14379/2012 1-Dec-12 T-Dec-12 3 10-tan-13 30
571[MCRL/14393/2012 1-Dec-12 4-Dec-12 3 11-Jan-13 41
572]MCRC/14375/2012 1-Dec-12 4-Dec-12 3 11-Jan-13 41
5731MCRC/14383/2012 1-Dec-12 4-Dec-32 3 11-jan-13 41
574IMCRC/14401/2012 1-Dec-12 7-Dec-32 6 18.Jan13 48
575|MCRC/14392/2012 1-Dec-12 4-Dec-12 3 1G-fan-13 40
576MCRC/14436/2012 3-Dec-12 S-Dec-12 2 16-fan-13 44
577MCRC/14430/2012 3-Pec-12 1i-Dec-12 8 31-Jan-13 59
S78IMCRC/14422/2012 3-Dec-32 T-Dec-12 4 17-Jan-13 45
519[MCRL/14481/2012 3-Dec-12 7-lec-12 4 18-Jan-13 46
580 MCRC/14480/2012 3-Dec-32 6-Dec-12 3 16-Jan-13 ag
581IMCRC/14457/2012 3-Dec-12 5-Dec-12 P 7-jan-13 35
582{MCRC/14425/2012 3-Dec-12 5-Dec-12 2 16-Jan-13 44
583{MCRC/14469/2012 3-Dec-12 8-Dec-12 2 10-Jan-13 E+:
584 MCRC/14429/2012 I-Dec-12 5-Dec-12 2 2-}an-13 30
S85{MCRC/14462/2012 3-Bec-12 3-Dec-12 2 9-fan-13 37
586]MCRC/14439/2012 3-Dec-12 S-Dec-12 Z 2-Jan-13 30
587{MCRC/14411/2012 3-Bec-12 6-Dec-12 3 16-Jan-13 38
588]MCRC/14415/2012 3-Dec-12 7-bec-12 4 2%-Jan-13 50
5891MCR{/14475/2012 3-Dec-12 17-Dec-12 14 17-Jan-13 45
590[MCRE/14517/2012 4-Dec-12 1i-Bec-12 7 18-Jan-13 45
§911MCRC/14340/2012 4-Dec-12 10-Dec-12 & 16-fan-13 43
5921MCRC/14520/2012 4-Dec-12 6-Dec-12 2 B-fan-13 35
593IMCRC/14492/2012 4-Dec-12 6-Dec-12 2 18-jan-13 45
554 MCRC/14505/2012 4-Dec-12 6-Dec-12 2 10-jgn-13 37
595IMCRC/14541/2012 4-Dec-12 1G-Dec-12 6 31-jan-13 58




596IMCRC/14495/2012 4-ec-12 6-Dec-12 2 2i-tan-13 48
597iMCRC/14547/2012 4-BDec-12 71-Dec-32 3 2-Jan-13 5
598|MCRC/14496/2012 4-Dec-12 1G-Dec-12 6 18-Jan-13 45
599IMCRC/14501/2012 4-Dec-12 6-Dec-12 2 18-Jan-13 37
G00IMCRC/14528/2012 A-Dec-12 10-Dec-12 6 17-Jan-13 44
601[MCRC/14534/2012 4-Dec-12 10-Dec-12 & 16-Jan-13 43
602 MCRC/14554/2012 4-Dec-12 10-Dec-12 6 16-Jan-13 43
603}MCRC/14516/2012 4-Dec-12 6-Dec-12 2 10-lan-13 37
604 | MCRC/14543/2012 4-Dec-12 10-Dec-12 6 al-jan-13 58
605|MCRC/14504/2012 4-Dec-12 6-Dec-12 2 9-jan-13 36
SO6IMCRC/14524/2012 4-Cec-12 10-Dec-12 6 16-jan-13 43
607 MCRC/14489/2012 4-Dec-12 6-Dec-12 2 3%1-jan-13 58
S0RIMCRC/14620/2012 5-Bec-12 16-Dec-12 5 16-Jan-13 42
£04{MCRC/14583/2012 5-Dec-12 10-Dec-32 5 10-Jan-13 36
610{MCRC/14578/2012 5-Dec-12 11-Dec-12 & 2i-Jan-13 47
611{MCRC/34500/2012 5-Dec-12 10-bec-12 5 9-Jan-13 35
512{MCRC/14579/2012 5-Dec-12 10-Dec-12 5 18-Jan-13 44
613|{MCRC/14627/2012 5-Dec-12 10-Dec-12 ] 17-Jan-13 43
614|MCRC/14589/2032 5-Dec-12 11-Dec-12 & 17-an-13 43
615|MCRC/14615/2012 5-Dec-12 10-Dec-12 5 30-Jan-13 56
616|MCRC/14581/2012 5-Dec-12 10-Dec-12 5 4-Jan-13 30
617|MCRC/14560/2012 5-Dec-12 10-Dec-12 5 17-lan-13 43
518|MCRC/14652/2012 6-Dec-12 11-Dec-12 5 2-lan-13 27
619MCRC/14702/2012 6-Dec-12 11-Dec-12 5 7-Jan-13 32
620/MCRC/14630/2012 6-Dec-12 13-Dec-12 7 22-lan-13 47
621|MCRC/14682/2012 6-Dec-12 18-Dec-12 12 29-lan-13 54
622 |MCRC/14709/2012 6-Dec-12 13-bec-12 7 2-Jan-13 27
623|MCRC/14695/2012 6-Dec-12 13-Dec-12 7 17-Jan-13 42
624\ MCRC/14674/2012 6-Dec-12 11-Dec-12 5 31-Jan-13 56
625|MCRC/14665/2012 6-Dec-12 11-Dec-12 5 2-lan-13 ry)
526 |MCRC/14690/2012 6-Dec-12 11-Dec-12 5 11-Jan-13 36
627|MCRC/14686/2012 6-Dec-12 11-Dec-12 5 Y7-lan-13 42
628 |MCRC/14706/2012 6-Dec-12 12-Dec-12 6 8-lan-13 33
528|MCRC/14672/2012 6-Dec-12 11-Dec-12 5 i5-jan-13 40
630|MCRC/14693/2012 6-Dec-12 i1-Dec-12 5 17-lan-13 42
631 |MCRC/14653/2012 6-Dec-12 13.Dec-12 K 3t-lan-13 56
§32[MCRC/14658/2012 6-Dec-12 12-Decl2 6 2-kan-13 27
633 MCRC/14655/2012 6-Dec-12 13-Dec-12 7 il-lan-13 36
634 MCRC/14683/2012 6-Dec-12 11-Dec-12 5 15-jan-13 40
635|MCRC/14711/2012 6-Dec-32 11-Dec-12 5 3-jan-13 28
636[MCRC/14738/2012 7-Dec-12 12-Dec-12 5 31-Jan-13 55
63I7|MCRC/14756/2012 7-Dec-12 14-Dec-12 7 29-1an-13 53
638|MCRC/14747/2012 7-Dec-12 18-Bec-12 11 i0-Jan-13 34
H3S{MCRC/14739/2012 7-Dec-12 12-Dec-12 5 16-Jan-13 40
GAOIMCRC/ 1478072012 7-Dec-12 12-Dec-12 5 18-Jan-13 42
641|MCRC/14716/2012 T-Dec-12 12-Dec-12 5 9-Jan-13 33

\7Z






688]MCRC/14875/2012 12-Dec-12 20-Dec-12 B 15-ian-13 34
6R89IMCRC/14967/2012 i2-Dec-12 17-Dec-12 5 10-jan-13 29
690:MCRC/14955/2012 12-Dec-12 17-Dec-12 5 4-jan-13 23
691 MCRC/14958/2012 12-Dec-12 17-Dec-12 5 21-3an-13 &0
692EMCRC/14964/2012 i2-Dec-12 17-Dec-12 5 10-jan-13 29
693|MCRC/14848/2012 12-Dec-12 20-Dec-12 8 4-jan-13 23
694 MCRC/15002/2012 13-Dec-12 19-Dec-12 6 30-jan-13 48
GO5{MCRC/15016/2012 13-Bec-12 17-Dec-12 4 30-jan-13 48
696{MCRC/15021/2012 13-Dec-12 17-Dec-32 4 30-Jan-13 48
697{MCRC/15024/2012 13-bec-12 17-Dec-12 4 30-Jan-13 48
GOB]MCRC/14993/2012 13-Dec-12 18-Dec-12 5 15-Jan-13 33
£99IMCRC/15015/2012 13-Dec-12 17-Dec-12 4 30-Jan-13 48
TG0IMCRC/15007/2012 13-Dec-12 31-Dec-i2 18 29-Jan-13 47
701 MCRC/15020/2012 13-Dec-12 19-Dec-12 8 30-Jan-13 48
7Q2iMCRC/15023/2012 13-Dec-12 17-Bec-12 4 30-lan-13 48
T03iMCRC/15043/2012 13-Dec-12 18-Dec-12 5 17-Jan-13 35
704iMCRC/15025/2012 13-Dec-12 17-Bec32 4 31-Jan-13 49
705 MCRC/15010/2012 13-Dec-12 17-Bec-32 4 30-Jan-13 48
T06IMCRL/15017/2012 13-Dec-12 19-Bec-12 ] 30-Jan-13 48
707:MCRC/15003/2012 13-Dec-12 17-Dec-32 4 17-Jan-13 35
70BIMCRC/15014/2012 13-Dec-12 19-Dec-32 6 31-Jan-13 49
TOO|MCRC/15045/2012 14-Dec-12 18-Cec-12 4 31-Jan-13 48
710IMCRC/15062/2012 i4-Dec-i2 i8-Dec-12 4 31-jan-13 48
T11{MCRC/15074/2012 i4-Dec-12 20-Dec-12 & 31-jan-13 48
712IMCRC/15078/2012 14-Dec-12 H-Dec-12 6 31-jan-13 48
713|{MCRC/15056/2012 14-Dec-32 27-Dec-12 13 31-jan-13 48
714]MCRC/15097/2012 14-Dec-12 20-Dec-12 6 17-fan-13 34
715IMCRC/15100/2012 14-Dec-12 19-Dec-12 5 10-jan-13 27
7i6]MCRC/15044/2012 14-Dec-12 19-Dec-12 5 3i-lan-13 48
TITMCRC/15063/2012 14-Dec-12 18-Dec-12 4 33-jan-13 48
718iMCRC/15054/2012 14-Dec12 18-Dec-12 4 15-jan-13 32
719:MCRC/15068/2012 14-Dec-12 20-Dec-12 6 3i-dan-13 a8
720{MCRC/15053/2012 14-Dec-12 19-Dec-32 5 8-Jan-13 26
721IMCRE/15108/2012 14-Dec-12 27-Dec-i2 i3 24-fan-13 41
722}MCRC/15060/2012 14-Dec¢-12 18-Pec-12 4 3}-fan-13 48
7231MCRC/15076/2012 14-Dec-12 18-Dec-12 4 31-Jan-13 48
724 MCRC/15088/2012 14-Dec-12 19-Dec-12 5 18-Jan-13 35
728|MCRC/15065/2012 14-Dec-i2 4-Jan-13 21 B-Jan-13 25
726{MCRC/15081/2012 14-Dec-12 iB-Dec-12 4 18-Jan-13 35
727{MCRC/15052/2012 i4-Bec-312 i8-Dec-12 4 31-jan-13 48
728]MCRC/15063/2012 14-Dec-12 i8-Dec-12 4 31-jan-13 48
729IMCRE/150589/2012 i4-Dec-12 20-Dec-12 & 31-Jan-13 48
T30IMCRC/15075/2012 14-Dec-12 18-Dec-12 4 31-Jan-13 48
7313MCRC/15093/2012 14-Bec-12 2i-Dec-12 7 17-Jan-13 34
732iMCRC/18089/2012 14-Dec-12 19-Dec-12 5 31-Jan-13 48
733]MCRC/15058/2012 14-Dec-12 i8-Dec-12 4 15-Jan-13 32




(%)

734|MCRC/15090/2012 14-Dec-12 3-lan-13 0 15-Jan-13 32
735 [MCRCS15180/2002 17-Dec-12 21-Dec-12 4 15-jan-13 28
7361MCRC/15162/2012 17-Dec-12 19-Dec-i2 2 15-Jan-13 29
7371MCRC/15186/2012 17-Dec12 20-Dec-12 3 16-jan-13 30
738iMCRC/15163/2012 17-Dec-12 19-Dec-12 2 i7-jan-13 31
739IMCRC/15145/2012 17-Dec-12 27-Dec-12 ic 3i-lan-13 45
740iMCRC/15153/2012 17-Dec-12 21-Dec-12 4 B-lan-13 22
743 [MCRC/15139/2012 17-Dec-12 19-Dec-12 é S-jan-13 23
742MCRC/15178/2012 17-Dec-12 20-Dec-12 3 17-Jan-13 31
743[MCRC/15185/2012 17-Dec-12 20-Dec-12 3 18-jan-13 32
744 MCRC/15129/2012 17-Dec1d 19-Dec-12 2 17-Jan-13 31
745 IMURC/15170/2012 17-Dec-12 21-Dec-12 4 16-Jan-i3 30
746iMCRC/15158/2012 17-Dec-12 $1-Dec12 G 10-fan-13 24
T47IMERCS15164/2012 17-Dec-12 19-Dec-12 2 15-Jan-13 29
74BIMCRC/15133/2012 17-Dec-12 24-Dec-12 7 10-Jan-13 24
749IMCRC/15114/2012 1i-Dec-12 19-Dec-12 2 17-lan-13 31
750IMCRC/15233/2012 18-Dec-12 20-Dec-12 2 15-Jan-13 28
751iMCRC/15272/2012 18-De¢-32 21-Dec-12 3 258-jan-13 42
F52IMCRC/15218/2012 18-Dec-12 8-Jan-13 21 31-Jan-13 44
753IMCRC/15235/2012 18-Dec-12 T-jan-13 0 29-Jan-13 42
754 MCRC/15283/2012 18-Dec-12 21-De¢-12 3 17-Jan-13 30
T55MCRCA15231/2012 18-Dec-12 21-Dec-12 3 15-Jan-13 28
756|MCRC/15229/2012 ) 18-Dec-12 41-Dec2 3 1G-jan-13 23
757 |MCRC/15301/2012 19-Dec-12 4-lan-13 ie 11-Jan-13 23
758|MCRC/15296/2012 19-Dec-12 21-Dec-12 2 IG-Jan-13 42
758|MCRC/15354/2012 19-Dec-12 31-Dec-12 12 16-Jan-13 8
760[MCRL/15305/2012 19-Dec-12 21-Dec-12 8 15-Jan-13 27
761|MCRC/15297/2012 19-Dec-12 4-jan-13 i6 ii-jan-13 23
762 |MCRC/15345/2012 19-Dec-12 24-Dec-12 5 15-jan-13 27
763|MCRC/15335/2012 19.Dec-12 24-Pec-12 5 48-jan-13 40
764|MCRC/15295/2012 19-Dec-12 21-Dec-12 P 30-ian-13 42
765|MCRC/15298/2012 19-Bec-12 21-Deac-12 pd 16-jan-13 8
766|MCRC/15331 /2012 19-Dec-12 27-Dec-12 8 ii-jan-13 23
767IMCRC/158376/20412 20-Dec-12 7-jan-13 i8 1i-jan-13 22
76R{MLRC/15379/2012 20-Dec-12 24-Dec-12 4 i6-jan-13 27
769]MCRC/15401/2012 20-Dec-12 31-Dec-12 i1 i0-jan-13 21
770{MCRC/15389/2012 20-Dec-12 24-Dec-12 4 30-fan-13 41
771]{MCRC/15473/2012 2i-Dec-12 3i-Dec-12 10 15-ian-13 25
772{MCRC/15449/2012 21-Dec-12 3%1-Dec-12 i0 1%-jan-13 25
F13]MCRC/15485/2012 21-Dec-12 24-Dec-12 3 29-jan-13 39
F14IMCRC/15515/2012 22-bec-12 27-Bec-12 5 16-jan-13 25
F75IMCRC/15513/2012 22-Dec-12 27-Bec-12 5 i5-jan-13 24
776{MCRC/15541/2012 24-Dec-12 27-Bac-12 3 15-ian-13 22
777{MCRC/15532/2012 24-Dec-12 271-Dec-12 3 29-ian-13 35
TTRIMLRC/18530/2012 24-Deci 17-Dec-12 3 29-jan-13 38
775{MLRC/18550/2012 24-Dec-12 27-bec-12 32 iB-jan-13 25




@

780iMCRC/15539/2012 24-Dec-12 31-Dec-12 7 29-jan-13 36{wm
781IMCRC/15548/2012 24-Dec-12 31-Dec-12 7 18-Jan-13 25
782IMCRC/15581/2012 256-Dec-12 31-Dec-12 5 17-jan-13 22
783IMCRC/15585/2012 27-Dec-12 31-Dec-12 4 18-fan-13 22
T84 MCRC/15612/2012 21-Dec-12 31-Dec-12 4 29-3an-13 33f«
785 MCRC/15594/2012 27-Dec-12 2-jan-13 6 17-jan-13 23
7861 MCRC/15608/2012 27-Dec-12 31-Dec-12 4 29-jan-13 33|
787IMCRC/15593/2012 31-Dec-12 2-jan-13 6 17-dan-13 21
T88IMCRC/ 1560572042 371-Dec-12 31-Dec-12 4 17-Jan-13 23
TROIMCRC/78/2013 Z-ian-13 9-fan-13 7 29-1an-13 27
780iMCRC/151/2013 3-jan-13 8-Jan-13 s 29-Jan-13 26
781{MCRC/215/2013 4-jan-13 7-Jan-13 3 30-fan-13 26
792{MCRC/214/2013 4-3an-13 7-lan-13 3 30-Jan-13 26
793|MCRC/218/2013 4-jan-13 7-lan-13 3 30-Jan-13 26
794[MCRC/286/2013 5-an-13 9-jan-13 4 30-jan-13 25
T95IMCRC/366/2013 7-jan-13 g-lan-13 2 3GJan-13 3
TU6IMCRC/402/2013 g-jan-13 1G-Jan-13 2 30-fan-13 22
787 MCRC/413/2013 8-fan-13 10-lan-13 2 30-jan-13 22




gzmwsm SHOWING NG OF DAYS TAKEN FORDISPOSALTN MCRC BAIL PETITIONS AT SEAT AT INDORE
/TN THE MONTH OF JANUARY, 201377
SRNO CASE NO Fit, DATE | FIRST_LISTING | LIST_DIFF | DISPOSAL_DATE | DISPOSAL DAYS
1|MCRC/2450/2010 |- 1G-Apr-10 9-jan-13 1005 9-1an-13] 100§}
2|MCRC/3821/2010  _L  15-lun10 22-0ct-10 129 3-Jan-13] 933]
3|MCRC/2195/2012 L 16-Mar12 27-Mar-12 11 4-jan-13)” 294
4]MCRC/5333/2012 | 28-jun-12 13-Jut-12 15 17-Jan-13}w 203}
o S|MCRC/5447/2002 4 3-ul12 19-Jul-12 16 2-lan-13)~ 183
6|MCRC/5579/2012 7-dul-12 19-Jul-12 12 8-jan-13 185
7|MCRC/5794/2012 13.juh12 3-Aug-12 21 i8-4an-13 18%
8|MCRC/6433/2012 7-Aug-12 17-Aug-12 10 11-Jan-13 157
9|MCRC/6475/2012 8-Aug-12 31.Aug-12 23 4-fan-13 149
10|MCRC/6506/2012 9-Aug-12 21-Aug-12 12 4-Jan-13 148
11IMCRC/6535/2012 13-Aug-12 31-Aug-12 18 10-an-13 150
12iMCRC/8648/2012 21-Aug-12 29-Aug-12 16an-13 148
13[MCRC/6723/2012 22-Aug-12 30-Aug-12 4-Jan-13 135
14|MCRC/6754/2012 23-Aug-12 7-Sep-12 15 4-Jan-13 134
15|MCRC/6883/2012 28-Aug-12 12:Sep-12 15 10-Jan-13 135
16{MCRC/6902/2012 29-Aug-12 7-Sep-12 9 4-jan-13 128
17|MCRC/6929/2012 30-Aug-12 13-Sep-12 14 7-fan-13 130
18[MCRC/7008/2012 3.Sep-12 17-Sep-12 14 17-jan-13 136
13IMCRC/7022/2012 4-Sep-12 17-Sep-12 13 31-jan-13 149
20|MCRC/7200/2012 13-Sep-12 20Sep-12 7 10-fan-13 118
21[MCRC/7223/2012 14-Sep-12 25-5ep-12 11 2-jan-13 110
22|MCRC/7220/2012 14-Sep-12 28-Sep-12 14 18-jan-13 126
23{MCRC/7257/2012 14-Sep-12 24-5ep-12 10 2-Jan-13 110
24|MCRC/7264/2012 17-Sep-12 28-Sep-12 11 4-Jan-13 109}
25{MCRC/7306/2012 17-Sep-12 28-Sep-12 1 18-Jan-13 123
26]MCRC/7341/2012 18-5ep-12 25-5ep-12 7 17-an-13 121
27|MCRC/7406/2012 22-Sep-12 3-0ct-12 11 9-jan-13 109
28{MCRC/7456/2012 24-Sep-12 4-0ct-12 10 17-fan-13 115
29{MCRC/7443/2012 24-Sep-12 4-Oct-12 10 17-jan-13 115
30{MCRC/7505/2012 26-Sep-12 9.0¢t+12 13 18-fan-13 114
31|MCRC/7607/2012 1-Oct-12 11-0ct-12 10 2-3an13 93
32|MCRC/7624/2012 3-0ct-12 9-0ct-12 6 23-Jan-13 112
33|MCRC/7734/2012 6-0ct-12 16-Oct-12 10 8-jan-13 94
34|MCRC/7736/2012 6-Oct-12 16-Oct-12 10 8-jan-13 94
35{MCRC/7775/2012 8-Oct-12 16-Oct+12 8 2-ian-13 86
36]MCRC/7813/2012 9-Oct-12 19-Oct-12 10 4-jan-13 87
37/MCRC/7851/2012 10-0ct-12 29-0ct-12 19 2-an-13 84
38IMCRC/7876/2012 11-0ct-32 29-Cct-12 18 2-1an-13 83
38]MCRC/7936/2012 16-Oct-12 31-0ct-12 15 11-Jan-13 87




4G;MCRCI7932{2612 16-Oct-12 31-Oct-12 i5 22-jan-13 a8
41iMCRC/7984/2052 17-0ct-32 I-Nov-12 15 18-Jan-13 o3
4ZIMCRC/ 79781012 17-0ct-12 1-Nowv-12 15 2-Jan-13 77
43§MCR{I{8{339/2012 18-0ct-12 7-Nov-12 20 15-Jan-13 85
44EMCRC}’8059!2012 19-0Oct-12 5-Nov-12 17 Z-fan-13 75
45:MCRC/8088/2012 15-0ct-12 5-Mov-12 i7 i6-kan-13 a5
45EMCR€18057)' 2012 19-0ct-12 2-Nov-12 14 8-lan-13 81
47!MCRQ’8113/2012 28.0ct-12 2-Nov-12 4 8-jan-13 7%
48EMCRC)'8149/2012 28-0ct-12 18-Kov-12 21 15-Jan-13 78
A49IMCRC/B235/2012 31-0ct-12 2-lan-13 63 g-jan-13 69
50iMCRC/8241/2012 31-0ct-12 A-Nov-12 [ 31-Jan-13 a2
51{MCRC/8237/2012 31-0ct-12 20-Nov-12 20 S Jan-13 70
S2]MCRC/8213/26012 31-Oct-12 23-Nov-12 23 8-Jan-13 &9
3 MIRC/8246/2012 31-0ct-12 21-Nov-12 21 3-Jan-13 64
S4IMCRC/B226/2012 31-0ct-32 B-Nov-12 8 9-Jan-13 70
SSIMCRC/B208/2012 31-Oct-12 5-Nov-12 B-Jan-13 65
S6{MERC/8218/2012 31-0ct-12 23-Nov-12 3 2-lan-13 63
S7{MCRC/8285/2012 1-Nov-12 21-Dec-12 50 15-Jan-13 5
SBIMCRC/8253/2012 1-Nov-12 2-an-13 62 2-Jan-13 62
SSIMICRC/8301/2012 2-Nov-12 2-3an-13 61 16-Jan-13 75
60}MICRC/8306/2012 2-Now-12. 8-Nov-12 2-fan-13 61
63 MCRC/8320/2012 2-Nov-12 B-Nov-12 & 1G-jan-13 a9
62 [MCRC/8309/2012 2-Nov-12 2-Jan-13 [ H 9-jan-13 68
631MCRC/8334/2012 3-Nov-12 2-lan-i3 64 Z-jan-13 60
64{MCR(/8327/2012 3-Nov-12 2-Jan-13 60 16-jan-13 14
B651MCRC/83806/2012 S-Noy-12 2-Jan-13 58 22.jan-13 78
S6IMCRC/R377/2012 5-Newv-12 18-Kov-i2 i4 8-lan-13 64
67IMCRC/8415/2012 §-Nov-12 20-Nov-3i2 14 B-lan-13 63
68IMCRC/8432/2012 6-Nov-12 20-Dec12 44 8-jan-13 64
8691MCRC/R406/2012 6-Nov-12 22-Now-12 16 16-Jan-13 7
TCIMCRC/8460/2012 TNov-12 22-Now-12 15 3Jan-13 57
T1iMCRC/8431/2012 7-Nov-12 2-Jan-13 56 2-Jan-13 56
72IMCRC/B434/2012 T-Nov-12 26-Dec-12 43 15-Jan-13 &9
73IMCRC/8457/2012 7-Nov-12 2-Jan-13 56 i6-jan-13 70
P4{MCRC/8498/2012 8-Nov-12 22-Now-12 i4 4-jan-13{ 57
75|MCRC/8483/2012 8-Nov-12 22-Nov-12 i4 8-jan-13 61
76|MCRC/8489/2012 8-Nov-12 27-Nov-12 19 23-jan-13 76)
F7MCRC/8491/2012 8-Nov-12 27-Nov-12 18 23-Jan-13 78
78| MCRC/B533/2012 9-Nov-12 23-Nov-12 14 15-lan-13 &7
79 MCRC/B502/2012 G-Nov-12 23-Nov-12 14 8-jan-13 60
FOIMCRC/B554/2012 18-Nov-12 26-Nov-12 3i-Jan-13 73
B1iIMCRC/B563/2012 19-Nov-12 26-Nov-12 7 i5-jan-13 57
B2{MCRC/BE04/2012 19-Nov-12 26-Nov-12 18-jan-13 &0




(@4)

83|MCRC/8551/2012 19-Nov-12 26-Nov-12 7 15-Jan-13 57
B4|MCRC/8631/2012 20-Nov-12 2-Jan-13 43 2-Jan-13 43
85]MCRC/B629/2012 20-Nov-12 20-Dec-12 30 8-jan-13 49
86[MCRC/8640/2012 20-Now-17 H0-Dec-12 30 7-ian-13 431
87IMCRC/8628/2012 20-Nov-12 2-jan-13 43 2-jan-13 43
B8[MCRC/8625/2012 20-Nov-12 27-Nov-12 7 8-lan-13 49
89|MCRC/BE30/2012 20-Nov-12 2-lan-13 43 1G-1an-13 51
90IMCRC/8673/2012 21-Nov-12 27-Nov-12 6 17-kan-13 57
91IMCRC/8657/2012 21-Nov-12 5-Dec-12 14 23-Jan-13 63
92IMCRC/8662/2012 21-Nov-12 27-Nov-12 & 2-Jan-13 42
93MCRC/8707/2012 22-Nov-12 21-Dec-12 28 7-dan-13 45
94 MCRC/8719/2012 22-Nov-12 29-Nov-12 7 1i-an-13 50
95}MCRC/8699/2012 22-Nov-12 29-Nov-12 4-{an-13 43
S6IMCRC/B739/2012 22-Nov-12 3-jan-13 42 17-jan-13 56
97|MCRC/8716/2012 22-Nov-12 3-Jan-13 42 3-jan-13 42
$8|MCRC/8710/2052 i2-Nov-12 29-Nov-12 7 17-fan-13 56
$9{MCRC/B757/2012 23-Nov-12 29-Mov-32 7-Jan-13 45
100iMCRC/8807/20%2 24-Nov-12 3-Dec-12 9 3-dan-13 40
101iMCRC/8B05/2012 24-Nov-12 3.4an-13 40 10-jan-13 47
102IMCRC/B791/2012 24-Nov-12 3-dan-13 40 3-fan-13 40
103|MCRC/8803/2012 24-Nov-12 3-Dec-12 b 16-an-13 53
104{MCRC/8789/2012 24-Nov-12 3-fan-13 A0 3-fan-13 40
105IMCRC/8823/2012 26-Nov-12 3-Dec-12 4-jan-13 38
106|MCRC/8843/2012 26-Now-12 30-Now-12 4 28-Jan-13 63
107|MCRC/8835/2012 26-Nov-12 30-Nov-12 9-jan-13 44
108|MCRC/8847/2052 26-Nov-12 3.Dee-12 7-Jan-13 42
J08IMCRC/BR24/2012 26-Nov-12 3-Jan-13 38 22-Jan-13 57
110IMCRC/8878/2012 27-Nov-12 4-Dec-12 7 i8-lan-13 52
111IMCRC/8882/2012 27-Now-12 4-Dec-12 1i-lan-13 45
112{MCRC/8870/2012 27-Nov-12 3-Dec-12 1ijan-13 45
113iMCRC/B859/20%2 27-Nov-12 3-jan-13 37 17-lan-13 51
114|MCRC/B888/201 27-Nov-12 3-Jan-13 37 i8-fan-13 52
115|MCRC/8891 /2012 27-Nov-12 20-Dec-12 23 B-ian-13 42
118:MCRC/8914/2012 28-Now-12 3-jan-13 35 34an-13 35
117§MCRC/8925/2012 28-Nov-12 5-Dec-12 Z1-jan-13 53
11B{MCRC/8937/2012 25-Nov-12 5-Dec-12 i8-jan-13 50
11GIMCRC/8904/2012 23-Now-12 3-jan-13 35 23-5an-13 55
120{MCRC/8922/2012 29-Now-12 5-Dec-i2 6 21-3an-13 53
121iMCRC/B901 /2012 29-Nov-12 3-Jan-13 35 29-jan-13 61
122IMCRC/B967/2012 30-Nov-12 6-Dec-12 4-jan-13 a5
123IMCRC/8859/2012 30-Now-12 6-Dec-12 9-jan-13 46
124!MCRC/BG93/2012 1-Dec-12 7-Dec-12 3-Jan-13 33
125IMCRC/8982/2012 1-Dec12 3-Jan-13 33 3-Jan-13 33




et

)

126 MCRC/9015/2012 3-Dec-12 10-Dec-12 7 3-jan-13 3
127IMCRC/A020/2012 3-Dec-12 14-Dec12 n 15-fan-13 43
128IMCRC/9028/2012 3-Dec-12 3-Jan-13 31 S-jan-13 37
129:MCRC/9019/2012 3-Dec-12 14-Dec-12 11 15-jan-13 43
130{MCRC/9011/2612 3-Dec-12 18-Dec-12 7 4-jan-13 32
131:MCRC/8985/2012 3-Dec-12 7-Dec-12 4 23-lan-13 49
132iMCRC/9042/2012 4-Dec-12 3-Jan-13 3¢ 9-Jan-13 36
133{MCRC/9052/2012 4-Dec-12 11-Dec-12 2-Jan-13 29
134{MCRC/9046/2012 4-Dec-12 10-Dec12 24-Jan-13 51
135{MCRC/9044/2012 4-Dec-12 12-Dec-12 8 1i-jan-13 38
136|MCRC/9065/2012 A-Dec-12 12-Dec-12 8 1i-fan-13 38
137[MCRC/9107/2012 5-Dec-12 23-Dec-12 16 1i-jan-13] 37
138iMCRC/9106/2012 5-Dec-12 12-Dec-12 7 10-dan13 36
13%|MCRC/9089/2012 5-Dec-12 3-lan-13 29 15-ian-13 41
140{MCRC/9133/2012 6-Dec-12 12-Dec-12 ) 4-fan-13 29
141{MCRC/9135/2012 6-Dec-12 3-Jan-13 28 i8-jan-13 43
142{MCRC/9242/2012 6-Dec-12 3-Jan-13 28§ 10-jan-13 35
143]MCRC/9130/2012 6-Dec-12 1%-Bec-12 & 4-jan-13 5
144IMCRC/9125/2012 6-Dec-12 3-Jan-13 28 i8-jan-13 43
145MCRC/9157/2012 6-Dec-12 14-Dec-12 11-Jan-13 36
I46IMICRE/9138/2012 G-Dec-12 i2-Dec12 18-lan-13 43
147 MURC/9163/2012 +-Dec12 13-Dec-12 6 2-Jan-13 26
248EMCRC;‘91951‘2012 7-Dec-12 3-jan-13 27 21-Jan-13] 45
145IMCRC/9150/2012 7-Dec-12 di-Dec-12 14 15-Jan-13 39
150]MCRC/9181/2012 7-Dec-12 4-jan-13 28 1i-jan-13 3%
153 {MCRC/9183/2012 7-Dec-12 13-Dec-12 7 18-jan-13 42
152{MCRC/9177/2012 7-Dec-12 3-jan-13 27 2i-jan-13 45
153{MCRC/9187/2012 7-Dec-12 21-Dec-12 14 18-jan-13 38
154IMCRC/9221/2012 10-Dec-12 3-jan-13 24 23-jan-13 44
155IMCRC/9218/2012 iG-Dec-12 14-Dec-12 4 18-jan-13 3%
156iMCRC/9210/2012 10-Dec-12 23-Dec-12 11 28-jan-13 50
1S7IMCRE/9200/2012 16-Dee-12 14-Dec-12 4 7-jan-13 i8
1S8MCRC/9208/2012 10-Dec-12 14-Dec-12 4 4-jan-13 25
159 EMC RC/9205/2012 10-Dec-12 14-Dec-12 4 9-jan-13 30
160[MCRC/9235/2012 10-Dac-12 14-Dec-12 4 iG-jan-13 31
161{MCRC/9247/2012 1i-Dec-12 17-Dec-12 & 7-lan-13 27
162{MCRC/9246/2012 1i-Dec-12 17-Dec-12 6 31-tan-13 51
163]MCRC/9265/2012 1i-Dec-12 17-Dec-12 & 4-jan-13 24
164{MCRC/9255/2012 1i-Dec-12 3-Jan-13 23 1C-lan-13 3G
165{MCRL/9263/2m2 1i-Dec-12 3.Jan-13 23 3i-Jan-13 51
166{MCRC/9242/2012 13-Dec-12 3-Jan-13 23 3-tan-13 234
167|MCRC/9258/2012 11.Dec-12 17-Dec12 4-tan-13 24
168]MCRC/9264/2012 it-Dec-12 17-Dec-12 22-tan-l3 42




d

@

169|MCRC/9272/2012 12-Dec-12 18-Dec-12 18-Jan13 37
1T0|MCRC/928472012 12-Dec-12 18-Dec-12 4-jan-13 23
171iMCRC/9208/2012 12-Dec-12 3-jan-13 22 18-jan-13 37
172{MCRC/9294/2012 12-Dec-12 4-jan-13 25 4-Jan-13 PE]
173]MCRC/9283/2012 12-Dec-12 18-Dec-12 6, 18-jan-13 37
174{MCRC/9300/2012 12-Dec-12 18-Dec12 6 1i-#an-13 30
175]MCRC/9312/2012 13-Deci2 19-Dec-12 & i5-jan-13 a3
176IMCRC/9328/2012 13-Dec-12 19-Dec-12 6 Tdan-13 5
177 MCRC/9388/2012 14-Dec-12 20-Dec-12 6 8-fan-13 25
178MCRC/9387/2012 14-Dec-12 20-Dec-12 6 il-jan-13 Z8
F79IMCRC/3376/2012 14-Dec-i2 20-Dec-12 G 4-5an-13 21
180IMCRC/9386/2012 14-Dec-12 20-Dec-12 & &l-ian-13 38
181{MCRC/9358/2012 15-Dec-22 20-Dec-12 & il-lan-13 28
182{MCRC/9330/2012 14-Dec-12 20-Dee-12 6 -jan-13 24
183{MCRC/9359/2012 14-Dec-12 4.Jan-13 s 1i-jan-13 28
184}MCRC/9362/2012 14-Dec-12 20-Dec-12 6 ii-dan-13 28
185{MCRC/9374/2012 14-Dec-12 20-Dec-12 6 4.ian-13 Vi
186{MCRC/9363/2012 14-Dac-12 20-Dec-12 6 ig-jan-13 33
187{MCRC/3378/2012 14-Dec-12 4-Jan-13 21 il-fan-13 28
18BIMCRC/5380/2012 14-Dec-32 4-jan-13 21 21-lan-13 38
185IMCRC/9373/2012 14-Dec-12 20-Dec-12 G 4-3an-13 21
190:MCRC/9375/2012 14-Dec-12 3-lan-13 0 28-jan-13 46
191iIMCRC/9346/2012 14-Dec-12 20-Dec-12 6 4.jan-13 21
192IMCRC/9360/2012 14-Dec-12 4.Jan-13 21 21-jan-13 38
193IMCRC/9406/2012 17-Dec-12 20-Dec-12 3 21-jan-13 35
194:MCRC/3420/2012 17-Dec-12 2i-Dec-12 4 25-ian-13 43
195 MCRC/9394/2012 17-Dec-12 2i-Dec-i2 4 1-fan-13 21
196]MCRC/9426/2012 17-Dec-12 21-Dec-12 4 22-tan-13 36
197{MCRC/9416/2012 17-Dec-12 21-Dec-12 4 43-jan-13 37
198{MCRC/9385/2012 17-Dec-12 20-Dec12 3 10-jan-13 4
199{MCRC/9419/2012 17-Dec-12 4-lan-13 18 1i-jan-13 5
260]MCRC/3414/2012 17-Dec-12 21-Dec12 4 d2-jan-13 36
201iMCRC/8397/2012 17-Dec12 21-Dec-12 4 8-jan-13 o
202IMCRC/9432/2012 17-Bec-12 21-Dec-12 4 &9-jan-13 43
2031MCRC/9431/2012 17.Dec-12 11-Dec-12 4 16-jan-13 30
204[MCRC/9434/2012 17-Dec-12 21-Dec12 4 it-lan-13 31
ZGSIMCRC}%{)?/ 2012 17-Dec-iZ 20-Dec-12 3 21-}an-13 35
205¥MCRC/ 9429/2012 17-Dec-12 21-Dec-12 4 22-jan-13 36
207{MCRC/9398/2012 17-Dee-12 20-Dec-12 3 i8-jan-13 a2
208IMCRC/9424/2012 17-Dec-12 21-Dec12 4 i6-jan-13 30
Z09IMCRL/9402/2012 17-Dec-12 20-Bec-12 3 i0-jan-13 24
210}MCRC/2483/2012 18-Dec-12 4-jan-13 i7 18-jan-13 31
213{MCRC/9482/2012 18-Dec-12 4-jan-13 17 18-jan-13 31




21ZiMCRC/9453/2012 18-Dec-12 4-fan-13 17 18-4an-13 31
213{MCRC/9457/2012 18-Cec-12 4-jan-13 17 il-fan-13 24
214IMCRC/9481/2002 18-Dec-12 24-Dec-12 6 17-3an-13 30
215]MCRC/3469/2012 i8-Dec-12 4-Jan-13 17 2i-dan-13 34
216IMCRC/I464/2012 18-Dec-12 4-Jan-13 17 18-Jan-13 31
217IMCAC/3455/2012 18-Dec-12 4-jan-13 17 i1-jan-13 24
218{MCRC/9518/2012 18-Dec-12 4-Jan-13 16 il-ian-13 23
219IMCRC/9491/2012 19-Bec-12 24-Dec-12 24-Jan-13 36
220{MCRC/9521/2012 18-Dec-12 27-Dec-12 2] 16-jan-13 28
221]MCRC/S510/2012 14-Bec-12 4-an-13 16 18-jan-13 3¢
222IMCRC/8515/2012 19-Dec-12 24-Dec-12 5 23-jan-13 35
223IMCAC/S503/2012 18-0ec-12 24-Dec-12 5 23-jan-13 35
224|MCRC/9506/2012 18-Dac-12 4-fan-13 16 i0-dan-13 22
225 IMCRC/2490/2G12 18-Oec-12 7Dec-12 8 23-jan-13 35
226{MCRC/3522/2012 18-Dec-12 4-1an-13 is 18-jan-13 30
227 IMCRC/SSTS/2012 20-Dec12 2-jan-13 i3 17-Jan-13 28
228IMCRC/9565/2012 20-Dec-12 24.Dec 12 4 il-jan-13 2
229{MCRC/9609/2012 20-Dec-12 2-lan-13 13 18-fan-13 29
2301MCRC/9543/2012 20-Dec-12 4-jan-13 15 1G-Jan-13 21
231|MCRC/9572/2012 20-Dec-12 4-5an-13 15 18-kan-13 29
232(MCRC/9629/2012 21-Dec-12 44-ec-12 29-fan-13 39
233{MCRC/9657/2012 21-Dec-12 24-Dec-12 28-lan-13 38
234 MCRC/9650/2012 21-Dec-12 24-Dec-12 15-Jan-13 5
235{MCRC/9671/2012 21-Dec-12 2-an-13 12 1i-ian-13 21
236]MCRC/9630/2012 21-Dec-12 24-bec-12 15-jan-13 25
237{MCRC/9734/2012 22-Dec-12 7-Dec-12 5 1g-jan-13 25
238{MCRC/9727/2012 22-Dec-12 24-Bec-i2 22-lan-13 31
239:MCRC/9721/2012 22-Dec12 4-lan-13 13 23-Jan-13 32
240|MCRC/9737/2012 22-Dec12 27-Gec-12 5 18-Jon-13 37
281 |MCRC/9714/2012 22-Dec-12 24-[ec-12 2 17-Jan-13 26
282IMCRC/9742/2012 22-Dec-12 2-Jan-13 11 24-Jan-13 33
243{MCRC/9738/2012 22-Dec-12 27-Dec-12 5 23Jan-13 32
244iMCRC/9756/2012 24-Dec12 27-Dec-12 3 i6-jan-13 23
AA5IMCRE/S762/2012 d4-Dec-12 27-Dec-12 3 16-jan-13 23
246{MCRC/9753/2012 24-Bec-12 27-Dec-12 3 16-3an-13 23
247 IMCRC/STE7/2012 24-Dec-12 27-Dec-12 3 16-ian-13 23
Z4BIMCRC/9751/2012 24-Dec-12 27-Dec-12 3 iB-jan-13 23
243{MCRC/9761/2012 24-Dec-12 27-Dec-12 3 28-fan-13 36
250]MCRC/9765/2012 24-Dec-12 27-Dec-i2 3 i6-Jan-13 23
251{MCRC/9757/2012 24-Dec-12 27-Dec-12 3 29-fan-13 36
252IMCRC/9772/2012 26-Dec-12 27-bDec-12 i 16-Jan-13 a1
253{MCRC/9782/2012 26-Dec-12 3i-Dec-i2 5 24-Jan-13 28
254]MCRC/9770/2012 26-Dec-12 4-fgn-13 9 18-lan-13 23




D

255 MCRC/OTTE/2012 26-Dec-12 31-Dec-12 5 17-ian-13 22
256{MCRC/IT7RIS2012 26-Dec-12 2-jan-13 7 28-Jan-13 33
257{MCRC/A793/ 2012 21-Dec-12 331-Dec-12 4 i7-ban-13 2
258IMCRC/9792/2012 27-Dec-i2 3i-Dee-12 4 24-jan-13 28
258 IMCRE/9801/2012 28-Dec-12 31-Dec-12 3 23-Jan-13 28
260]MCRC/9799/2012 28-Dec-12 31-Dec-12 3 33-Jan-13 34
261 MCRC/9806/2012 28-Dec-12 31-Dec-32 3 iB8Jan-13 21
262[MCRC/9813/2012 29-Dec-12 4.lan-13 6 28-Jan-13 30
263;MCRC{9826;‘2012 31-Dec-12 7-fan-13 7 23-Jan-13 23
264|MCRC[9829!2012 3-Dec-12 7-Jar-13 7 l-Jan-13 21
265!MCRC{9824{2012 31-Bec-12 7-tan-13 7 3l-ban-13 3
266EMCRC!91I2013 2-lan-13 iB-lan-13 8 28-Jan-13 26
257IMCRC/66/2013 2-lan-13 i-Jan-13 8 Z4-Jan-13 22
26BIMCRC/31/2013 2-lan-13 9-Jan-13 7 29.jan-13 27
269|MCRC/87/2013 Z-fan-13 i0-Jan-13 8 28-lan-13 25
2TCIMCRC/6/2013 Z-kan-13 8-Jan-13 & 25-tan-13 27
271 IMCRC/40/2013 FJan-13 10-Jan-13 3 28-Jan-13 27
A72IMICRC/85/2013 2-Jan-13 10-Jan-13 & 28-Jan-13 6
A73IMCRC/11/2013 Z-Jan-13 S-Jan-13 7 23-Jan-13 21
274MCRC/23/2013 2+Jan-13 8-Jan-13 7 23-jan-13 21
273IMCRL/B62/2013 2-Jan-13 S-Jan-13 7 Il-jan-13 29
276]MCRC/122/2013 3-jan-13 13Jan-13 B 3l-lan-13 8
277{MCRC/127/2013 3-fan-13 1i-Jan-13 B 28-jan-13 25
278{MCRC/104/2013 3-Jan-13 13-Jan-13 7 28-jan-13 25
279IMCRC/110/2013 3-Jan-13 18-Jan-13 7 28-jan-13 5
2B0{MCRC/101/2013 3-Jan-13 10-1an-13 7 24-jan-13 2%
2B8HMCRC/IT7B/2013 4-jan-13 21-3an-13 17 29-jan-13 25
282{MICRC/169/2013 4-jan-13 i%-dan-13 11 29-Jan-13 5
283{MCRC/183/2013 S-jan-13 i5-Jan-13 10 30-Jan-13 2%
284]MCRC/200/2013 S-jan-13 i%-Jan-13 10 29-Jan-13 24
2B5{MCRC/183/2013 5-Jan-13 15-Jan-13 10 31-jan-13 25
286IMCRC/194/2013 S-jan-13 15-jan-13 10 29-tan-13 24
287 IMCRC/213/2013 7-jan-13 iS5-jan-13 31-Jan-13 24
2BBIMCRC/238/2013 T-fan-13 i%-dan-13 A1-Jan-13 24
28YIMCRC/267/2013 8-fan-13 Z8-Jan-13 20 3i-Jan-13 23
290IMCRC/308/2013 9.jan.13 Z23-jan-13 14 31-Jan-13 22




S@EMiN?E{(_@QEN_@ _!!EO OF DAYS TAKEN FQR D_iSi__OSm@ MUCRC BAIL PETITHONS AT SEAT AT
GWALIOR IN THE MONTH OF JANUARY, 2013 /

SRNO CASE NO FiL_DATE FIRST LISTING LIST DIFF DISPOSAL DATE DISPOSAL
T HMCRC/8146/2011 14-Now-11 22-Ngv-11 8 2R-fan-13 435 )4
el UMCRC/1511/2012 “16-Feh-12 2-Mar-12 15 24-J8N-13 | 343

bi 2|MCRC/5507/2012 16-ful-12 23.ul-12 7 Q}an»ﬂ 177 x
v/‘ 4|MCRC/6533/2012 25-Aug-12 33-Aug-12 4 lan-13 156
-+ SIMCRC/6621/2012 28-Aug-12 31-Aug-12 3 igglan-13 4l
-'*_ BIMCRC/6638/2012 25-Aue-12 31-Aug-12 2 i16-Jan-13 140
b TIMECRC/6966/2012 T-5ep-12 12-Sep-12 5 i6-Jan-13 131
53 8|MCRC/7013/2012 10-5ep-12 13-Sep-12 3 8-Jan-13 120
{ 9| MCRC/7226/2012 17-5ep-12 21-Sep-12 4 17-Ian-13 122
I|MCRC/7389/2012 21-5ep-12 26-5ep-12 5 16-tan-13 117
11IMCRC/7429/2012 22-5ep-12 26-Sep-12 4 3G-lzn-13 113G
12EMICRC/ 745372012 14-5en-12 27-8ep-12 3 16-kan-13 134
13IMICRC/7950/2012 26-5ep-12 10-0¢t-12 14 i7-}an-13 113
14|MCRC/7569/2012 27-Sep-12 1.0c¢t-12 4 29.-Jan-13 124
I5IMCRC/ 761112012 28-5¢p-12 3-Qct-12 5 28-fan-13 | ¥ 2
IGIMCRC/7731/2012 3-Oct-12 8-0c1-12 5 i6-lan-13 105
I7IMCRC/ 783172012 §5-00t-12 18-0c4-12 5 28-fan-13 115
IBPMCRC/BOS4/2012 13001-12 18-0ct-12 G i8-lan-13 98
1SIMCRC/B228/2012 18-0ct-12 2i-Nov-12 34 22-Jan-13 86
J0IMCRC/B273/2017 19-020t-17 22-Now-12 34 11-jan-13 104
21IMCRC/8251/2012 19-0ct-12 B-Now-12 20 B-jan-1i3 Bl
22IMCRC/B268/2G12 19-Oct-12 22-Nov-12 34 i7-lan-13 SG
23IMCRC/R354/2012 28-0ct-12 5-Nov-12 i 28-jan-13 41
24[MCRC/R295/2012 29-0ct-12 1-MNow-32 3 i6-Jan-13 79
25|MCRC/B414/2012 30-0ctv12 S-Now-12 |3 i6Jan-13 78
26IMCRC/8421/2013 IG-0ct-12 5-Nov-12 & 28-jan-13 g1
27IMCRC/B536/2012 1-Nov-12 22-Nov-12 21 22-jan-13 82
28IMCRE/B586/2012 2-Mov-12 G-MNov-12 4 28-jan-13 B7
25{MCRC/B623/2G12 S-Nov-12 8-Nov-12 3 2-jan-13 58
3CIMICRC/8638/2012 BeNow 12 B-Nov-12 3 2-jarmi3 58
31iMCRC/8633/2012 5-Nov-12 9-Noy-12 & 28-jan-13 84
IZIMCRC/BE7S/2012 6-Nav-12 9.Noy-12 3 28-jan-13 83
A3IMCRC/B733/2012 I-Nov-12 9-Nov-12 2 10-jan-13 64
34IMCRC/8T27/2012 T-Nov-12 9-Nov-12 2 11-jan-13 65
35IMCRC/B732/2012 7-Nev-12 9Nov-12 2 9.Jan-i3 53
AGIMCRC/BT28/2012 T-Nov-12 9-Nov-12 2 1i-Jan-13 £5
37IMCRC/8775/2012 8-Nov-12 20-Nov-12 12 17-jan-13 70
38MCRC/BTDB0/2012 8-Nay-12 22-Nov-12 14 2-Jan-13 55
A9 iMCRC/B865/2012 19-Nov-12 22-Now-12 3 16-Jan-13 58
40iMICRC/8883/2012 19-Nav-12 22-Nov-12 3 Z&-lan-i3 64
41iMCRC/83G7/2012 18-Nov-12 23-Now-12 4 28-Jan-13 70
42iMCRC/8872/2012 18-Nov-12 22-Nov-12 3 16-Jan-13 58
43iMCRC/8506/2012 19-Nov-12 23-Nov-12 4 7-lan-13 49
44IMCRC/8R73/2012 19-Nov-12 22-Nov-12 3 16-jan-13 58
45iMCRC/88S6/2012 19-Nov-12 22-Nov-12 3 7-jan-13 49
46IMCRC/88G88/2012 19-Nov-12 22-Nowv-12 3 Zi-Jan-id 64
ATIMCRC/B94B/2012 20-Now-13 23-Nov-12 3 22-lan-13 63
4BIMCRC/90G6/2012 20-Nev-12 26-Nov-312 5 28-tan-13 6%
45IMCRC/8947/2012 20-Novw-12 23-Now-12 i 28-Jan.13 09
S0{MCRC/B998/2012 20-Nov-12 27-Mow-12 7 29-jan-13 70
SH{MCRC/8957/2012 20-Nov-12 23-Novw-12 3 i0-Jan-13 51
52{MCRC/8954/2012 20-Nav-12 26-MNov-12 ] 16-Jan-13 57
S31MCRC/S056/2012 21-Nov-12 27-Nov-12 ] i6-Jan-13 56
S4{MCRC/9044/2012 21-Nov-i2 26-Nov-12 5 16-Jan-13 56

al



SSIMCRC/058/2012 21-Nov-12 27-Nov-12 6 21-han-13 61
556{MCRC/9060/2012 21-Nov-12 27-Nov-12 6 16-Jan-13 56,
57IMCRC/5062/2012 21-Nov-12 27-Nov-12 6 23-Jan-13 63
58IMCRC/9036/2012 21-Nov-17 26-Nov-12 5 16-Jan-13 56
59]MCRC/9057/2012 21-Noy-12 27-Nov-12 6 16-Jan-13 56
60|MCRC/9014/2012 21-Nov-12 26-Nov-12 5 28-1ar-13 £8
§1IMCRC/3100/2012 23-Nov-12 27-Nov-12 4 16-1an-13 54
62IMCRC/9113/2012 23-Nov-12 27-Nov-12 4 2-lan-13 a0
63[MCRC/9123/2012 23-Nov-12 79-Noy-12 6 16Jani3 54
64]MCRC/8142/2012 23-Nov-12 29-Nov-12 3 -jan-13 40
65IMCRC/9152/2012 24-Nov-12 29-Noy-12 5 7-lan-13 a4
65IMCRC/9162/2012 24-Nov-12 4-Dee-12 10 29-jan-13 6
67IMCRC/9151/2012 24-Nov-12 29-Nov-12 5 22-jan-13 59
68IMCRC/9161/2012 24-Nov-12 29-Nov-12 5 30.jan-13 57
631MCRC/9184/2012 26-Nov-12 30-Nov-12 4 22-jan-13 57
70IMCRC/9204/2012 26-Nov-12 30-Nov-12 4 7-ian-13 42
71IMCRE/9170/2012 26-Nov-12 29-Nov-12 3 15-dan-13 50
T2]MCRC/9196/2012 26-Nov-17 10-Dec-12 14 16-Jan-13 51
73|MCRC/9195/2012 25-Nov-12 5-Dec-12 g 30-Jan-13 85
74{MCRE/9164/2012 26-Nov-12 29.Noy-12 3 7-3an-13 42
75{MCRC/8182/2012 25-Nov-12 4-Deg-12 8 28-Jan-13 63
76{MCRC/9209/2012 26-Nov-12 30-Nov-12 4 7-jan-13 42
THMCRE/9248/2012 27-Nov-12 3-Dec-12 5 F-tan-13 41
78{MCRC/9218/2012 27-Nov-12 3-Dec-12 5 7-tan-13 41
73 MCRC/9241/2012 27-Nov-12 3-Dec-12 3 28-Jan-13 83
80]MCRC/9247/2012 27-Nov-12 3.Dac-12 § T-ban-13 41
81{MCRC/9228/2012 27-Nov-12 10-Dec-12 13 1i-Jan-13 45
82IMCRC/9221/2012 27-Nov-17 3.Dec.12 % 7-fan.13 41
83IMCRC/9257/2012 27-Nov-12 3-Dec-12 5 30-Jan-13 64
84|MCRC/9246/2012 27-Nov-12 3.Pec-12 5 22-fan-13 56
85]MCRC/9283/2012 29-Nov-12 3-Dec-12 4 21-fan-13 53
86]MCRC/2303/2012 79-Nov-12 4-Dec-12 5 2-4an-13 34
87|MCRC/9264/2012 29.Nov-12 3.0ec12 4 8.fan-13 40
88{MCRC/9291/2012 29-Nov-12 3-Dec-12 4 10-Jan-13 a2
SS{VCRC/9286/ 2012 29-Nov-12 3-Dec-12 4 7-fan-13 39
0{MCRC/9266/2012 29-Noy-12 7-Dee-12 8 Z-fan-13 34
91|MCRC/3274/2012 29-Nov-12 10-Dec-12 11 24-jan-13 56!
92 IMCRC/9262/2012 29 -Nov-12 3-Dec-12 4 7-Jan-13 39
93IMCRC/9293/2012 29-Noy-17 3-Dec-12 4 28-Jan-13 51
S4[MCRC/934672012 30-Noy-12 5.Dec-12 5 29-Jan-13 60
951MCRC/9340/2012 30-Noy-12 6-Dec-12 6 31-jan-13 62
96IMCRC/9344/2012 30-Nov-12 5-Det-12 5 8-Jan-13 38
97 IMCRC/9318/2012 30-Noy-12 4-Det-12 4 21-jan-13 52
98IMCRC/9351/2012 30-Nov-12 10-De¢-12 10 10-Jan-13 41
98IMCRC/9311/2032 30-Nov-12 4-Dec-12 4 2%-Jan-13 52
100{MCRC/9309/2012 30-Noy-12 4-Dec-12 4 2-Jan-13 33
101{MCRC/8315/204.2 30-Nov-12 4-Dec-12 4 8-lan-13 33
102{MCRC/9326/2012 30-Nov-12 4-Dec-12 4 18-Jan-13 49
103IMCRC/9347/2012 30-Nov-12 5-Dec-12 5 31-an-13 62
1041 MCRC/9414/2012 3.Dec-12 7-Dec-12 4 24-Jan-13 2
1051 MERE/0430/2012 3-Dec-12 7-Dec-12 2 24-tan-13 52
1061 MCRC/9420/2012 3-Dec-12 13-Dec-12 10 16-i3n-13 44
1071 MCRC/9426/2012 3-Dec-12 12-Dec-12 9 8-ian-13 3%
108{ MCRC/9436/ 2012 3-Dec-12 7-Dec-12 4 28-jan-13 56
1001 VICRC/93 78/ 2012 3-Dec-12 6-Dec-12 3 30-jan-13 58
110{MCRC/3412/2012 3.Dec.12 7.Dec-12 3 23-3an-13 51
111]MCRC/9393/2012 3-Dec-12 10-Dec-12 7 8-jan-13 36
112 MCRC/9428/2012 3-Dec-12 7-Dec-12 3 24-jan-i3 52
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113iMCRC/9397/2012 3-Dec-12 10-Dec-12 7 21-jan-13 49
114{MCRC/9435/2012 3-Dec-12 PDec-12 4 28-jan-13 56
VISIMCRC/O3T8/2012 3-Dec-12 8-Dec-12 3 30-jan-13 58
L16IMCRC/9396/2012 3-Dec-12 10-Dee-12 7 T-lan-13 35
117 MCRL/9404/2012 3-Dec.12 14-Dec-12 i1 l-Jan-13 34
F1BIMCRC/9409/200.2 3-Dec-12 7-Dec-12 4 31-lan-13 58
LIGINICRC/9432/2012 3-Dec-12 12-Dee.12 9 8-Jan-13 36
120iMCRC/9403/2012 3-Doc.12 S-Dec-12 3 Z24-jan-13 54
121IMLRC/9395/2012 3-Dec-12 10-Dec-12 7 7-dan-13 35
12MCRC/9410/2012 3-Dec-12 P-Dec-12 4 23-jan-13 51
1231MCRC/9372/2012 3-Dec-12 &-Dec-13 3 2-dan-13 36
324 IVICRC/9394/2012 3-Dec-12 10-Dec-12 7 8-jan-13 36
125iMCRC/9495/2012 4-Dec.i2 7-Doc-12 3 8-jan-13 35
1261 MCRC/9469/2012 -Dec-12 T-Dec-12 3 16-jan-13 43
137 IMORC/G475/2012 4-Dec-12 14-Dec-12 i0 )-jzn-13 57
2282MCRC}9439/2012 4-Dec-12 1i-Dec-12 7 8-fzn-13 35
129{MCRC/9440/2012 4-Dec-12 7-Dee-12 3 29-lan-13 56
130IMCRC/9490/ 202 4-Dec.12 1-Dec-12 3 8-kan-13 35
131IMCRC/9478/2012 4-Dec-12 14-Det-12 10 24-Jan-13 51
132 IMICRC/9442/2012 4-Dec-12 7-Dec-12 3 B-lan-13 35
133|MCRC/9443/2012 4-Dec 12 Fer-12 3 3i-lan-13 58
134|MCRC/A482 /2012 4-Dec-12 11-Dec-32 7 3i-kan-13 58
135|MCRCAA441 /2012 4-Dec-12 72-Dec-12 3 24-Jan-13 51
136|MCRC/9508/2012 5-Dec-12 i0-Dec.12 -y 16-tan-13 42
137|MCRC/543/2012 5-Dec-12 i8-Dec-12 i3 29-Jan-13 55
138|MCRC/9534/2012 S-Dec-12 1l-Dec-12 6 3-lan-13 29
139|MCRC/9545/2012 5-Dec-12 1l-Dee-i2 6 31-Jan-13 57
140[MCRC/A511/2012 5-Dec-12 10-BDec-12 5 29-Jan-13 55
1471 |MCRC/O526/2012 S-Dpe-12 10-Det-12 5 24-fan-13 50
142 IMURC/O550/2012 5-Da¢-12 11-Deg-12 ] 21-jan-13 47
143 IMCRC/9553/2012 5-Dec-12 13.Dec.12 8 29-Jan-13 55
144 I MCRC/O50G/2012 5-Dec-12 10-Hec-12 S 29-Jan-13 55
145 IMCREC/9520/2012 5-Dec-12 13-Dec-12 B 29-Jan-13 55
146 IMCRC/95565/2012 6-Dec-12 11-Dec.12 5 8-Jan-13 a3
347 IMCRCISS 782012 §-Dec-12 11-Pec-12 5 10-Jan-13 35
148 MICRC/S563/2012 6-Dec-12 11-Dec 12 5 29-Jan13 54
148 1MICRC/9575,/2012 &-Depe-12 11-De¢-12 5 8-Jan-13 a3
150 MCRC/O564/2012 6-Dec-12 11-Dec-12 5 289-Jan-13 54
153 1MCRC/S579/2012 6-Dec-12 13-Dec.12 7 £-jan-13 33
152 MCRC/9556/2012 6-Deg-12 11-Dec-12 5 22-jan-13 47
153 MCRC/9613/2012 Tec-12 12-Dec-12 5 8-jan-13 32
1541MCRC/9598/20012 F-[ec-12 12-Dec12 5 3i-jon-13 55
1551MCRC/9584/2012 T-Dee-12 12-Dec-12 5. 8-fan-13 £
156 MCRC/S588/2012 7-Dec-12 14-Dec-12 7 24-3an-13 48
187 IMCRC/S599/2032 T-Dec.12 13-Dec-12 6 3-ian-13 27
158 MURC/S666/2012 10-Deg-12 13-De¢-12 3 29-ian-13 50
159IMCRCIS646/2012 10-Dec-12 13-Deci2 3 30-dan-13 51
163 MCRC/9664/2012 10-Dec-12 13-Dec-32 3 29-jan-13 50
161|MCRC/9624/2012 i0-Deg.-12 13-Dec-12 3 2-lan-13 23
162 |MCRC/9630/2012 10-Deg-12 13-Dec-12 3 10-an-13 31
163 |MCRC/9643/2012 10-Dec 12 13-Dec-i2 3 30-jan-13 51
164 MCRC/5619/2012 10-Dec-12 13-Dec-12 3 31i-ian-13 52
165 | MCRC/9645/2012 1G-Dec-12 13-Dece12 3 30-jan-13 51
166 IMCRC/9622/2012 10-Dec-12 13.Dec-12 3 2-ian-13 23
167 IMCRC/S617/2G12 10-Dec-12 13-Dec-id 3 i-fan-13 31
168 {MCRC/S645/2012 H-Dec-12 13Dec-12 3 30-fan-13 51
169 | MCRC/S658/2012 10-Dec-12 17-Dec-12 7 28-5an-13 50
170 MCR{;{%R/ZGIZ 1G-Deg-12 13-Dec-12 3 303-fen-13 51




171{MCRC/9710/2012 11-Dec-12 17-Dec-12 4 33-fan-13 51
172IMCRC/9713/2012 11-Dec-12 17-Dec-12 6 2-an-13 22
173IMCRC/9708/2012 11-Dec-12 17-Dec-12 6 10-fan-13 50
1741MCRC/9704/2012 11-Dec-12 20-Dec-12 9 29-fan-13 49
175IMCRC/9714/2012 11-Dee-12 17-Dec-12 5 2-fan-13 22
176IMCRC/97G6/2012 11.Dec-12 17-Dec-12 & 30-fan-13 50
11TIMCRC/9684/ 2012 11-Dec-12 14-Dec-12 3 29-Jan-13 49
ITBIMORC/9698/ 2012 11-Dec-312 17-Dec-12 6 dan-13 281
179IMCRC/9701/2512 11-Dec-12 17-Dec-12 6 28-jan-13 49
180 MCRC/9702/2012 11-Dec-12 17-Dec-12 6 30-Jan-13 50
181IMCRC/9753/2012 12-Dec-12 17-Dec-12 5 2-4an-13 H
182IMCRCII778/2012 17-Dec-12 18-Dec12 6 3-Jan-13 49
183iMCRC/9724/2012 12-Dec-12 21-Dec-12 g 24-Jan-13 43
1841 MCRC/9781/2012 12.-Dec-12 18-Dec12 6 30-1an-13 49/
185{MCRC/9730/2012 32-Dec-12 17-Dec-12 5 9-jan-13 28
186IMCRC/9782/2012 12-Dec-12 14-Dec-12 2 7-Jan-13 26
187IMCRC/G748/2012 12-Dec12 17.Dec.12 5 3t-Jan-13 50
18BIMCRC/9743/2012 12-Dec-12 17-Dec-12 5 2-an-13 21
1BIMCRC/STI0/2012 12-Dec-12 24-Dec12 12 30-fan-13 49
190IMCRC/9780/2012 12-Dec-12 18-Dec-12 6 30-fan-13 4]
1911MCRC/9731/2612 12-Dec-12 17-Dec-12 5 30-fan-13 49
192IMCRC/S7 1312012 12-Dec-12 7-lan-13 26 30-lan-13 45
193{MCRC/5732/2012 12-Dec-12 17-Dec-12 5 9.Jan-13 28
194IMCRC/9751/2012 12.Dec-12 17-Dec-12 5 31-Jan-13 50
195 MCRC/9804/2012 13-Dec-12 19-Dec-12 I3 30-jan-13 48
196IMCRC/9833/2012 13-Dec-1? K Jan-13 26 3t-jan-13 49
1971MCRC/9826/2012 13-Dec-12 19-Dec-12 6 Yjan-13 27
192i1VICRC/5813/2012 13-Dec-12 13-Dec-12 6 30-jan-13 48
195MCRC/9846/2012 13-Dec12 19-Dec-12 6 30-Jan-13 48
200IMCRC/9B15/2012 13-Dec12 19-Deg-12 5 30-Jan-13 48
201{MCRC/9R17/2012 13-Dec-12 19.Dec-12 5 9.Jan.13 27
202]MCRC/9835/2012 13-Dec-12 19-Dec-12 8§ 4-Jan-13 22
20HMCRC/IBISII012 $3-Dec-42 19-Dec-12 6 30-Jan-13 48
204{MCRE/9805/2012 13-Dec-12 15-Dec-12 6 3¢-fan-13 48
205{MCRC/9827/2012 13.Dec-12 13-Dec-12 6 3t.jan-13 49
208[MCRC/IB38/ 2012 13-Dec-12 19-Dec-12 6 4-fan-13 22
267 EMCRC/I872/2012 14-Dec-12 20-Dec-12 6 30-fan-13 47
208IMCRC/OR82/2012 14-Dec-12 20-Dec-12 6 30-Jan-13 47
209IMCRC/9903/2012 14-Dec-12 20-Dec-12 6 22-Jan-13 19
230IMCRC/9898/2032 14-Dec-12 20-Dec12 & 4-Jan-13 21
211iMCRC/9887/2012 14-Dec-12 24-Dec-12 10 22-jan-13 35
212{MCRC/3843/2012 145-Dec-12 17-Dec-12 3 31-fan-13 48
213|MERE/9862/2012 14-Dec-12 19-Pec-12 5 3%-fan-13 48
214]MCRC/98R0/2012 14-Dec-12 26-Dec-12 I3 24-Fan-13 41
215{MCRC/8504/2012 14-Dec-12 28-0ec-12 & 22-fan-13 39
216{MCRC/OB81 /2012 14-Dec-12 20-Dec-12 6 10-5an-13 27
217{MCRC/9953/2012 17-Dec-12 21-Dec-12 4 7-Jan-13 21
218{MCRC/9934/2012 17-Dec-12 21-Dec-12 A 31.jan-13 45
218IMCRC/S914/2017 17-Dec-12 28-Dec-12 3 22-jan-13 36
220{MCRC/9942/2012 17-Dec-12 21-Dec-12 4 7ojan-13 21
221 MERC/9920/2012 17-Dec-12 20-Dec-12 3 31.3an-13 45
222IMCRC/9911/2012 17-Dec-12 20-Dec-12 3 22.ian-13 36
223{MCRC/9938/2012 17-Dec-12 23-Dec-12 4 31-ian-13 45
I24IMCRC/9936/2012 17-Dec-12 21-Dec-12 4 22-jan-13 26
225IMCRC/9931,/2012 17-Dec-12 20-Dec-12 3 9.Jan-13 23
226:MCRC/S955/2012 17-Dec-12 23-Dec-12 4 29-Jan-13 43
227 HMCRC/9935/20712 17-Dec-12 21-Dac-12 4 31-Jan-13 45
228IMCRC/9921/2012 17-Dec-12 20-Dec-12 3 22-Jan-13 3%




229:MCRC/8829/2012 17-Dec12 20-Bec-12 3 9.jan-13 23
230iMCRC/ 1002472012 18-Dec-12 21-Bec-12 3 31-jan-13 44
23LIMCRE/9869/2012 18-Dec-12 20-Dec-12 2 1ldan-i3 248
232IMCRC/8998/2012 18-Dec.12 21-Oec-13 3 24-jan-13 37
233iMCRC/10026/2012 18-Dec.12 21-Dec-12 3 22-jan-i3 35
234 MCRC/G982/2012 18-Dec-12 21-Dec-12 3 i%-jan-13 28
235IMCRC/O971/2012 15-Dec-12 21-Dec-12 3 17-1an-13 3
236IMCRC/O983/2012 18-Dec-12 21-Dec-12 3 15-fan-13 28
23TIMCRC/18070/2012 19-Dee-12 2-Jan-13 14 17-lan-13 294
238IMCRC/10111/2012 20-Dec-12 4-Jan-13 15 24-Jan-13 35
23INMCRLC/10114/2012 20-Dec-12 2-lan-13 13 24-1an-13 35
2A0IMCRC/10129/2012 2%1-Deg-12 2-lar-13 12 17-Jgn-13 27
24V IMCRC/10133/2012 21-Dec-12 il-Jan-1i3 21 28-Jan-13 38
242IMCRC/10143/2052 21.-Dec-12 2-fan-13 i2 17-dan-13 27
243 IMCRC/31/2013 2-jan-13 7-Jan-13 5 31-Jan-13 29
284 18MCRC/13/2013 2-fan-13 T-lan-13 5 3l Jan13 25
285 IMCRE/119/2013 3-fan-13 18-Jan-13 i5 31-Jan-13 28
246 MCRC/84/2013 3-ian-13 ildan-13 B 31-fan-13 28
287 IMCRC/143/2013 4-jan-13 18-jan-13 i4 31-fan-13 27
248IMCRC/211/2013 8-jan-13 il-lan-13 3 31-ian-13 23
ZA9IMCRC/252/2013 8-fan-13 15-Jan-13 7 30-fan-13 22
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MCRE 4132514
WOAD ST
MGRE <hOm301E
MCR &5a7:0014
MR GG
ORGSO
MCRE G03THS

MR 530054
MCRT 505473224
MERT 53 P34
MCRE §1 5
MCRC 53R
MERC GIRI0N
MR SIRIEHE
RUCHC S15402044
HERE G
WCRC 530134
SO 83t
SORT eF Mg
i Ll
P tad EULUGE]
AL 5ER DG
TG TR
Ll B EN
CRA SIGETGED
Llen Hieeid
LR 18600 T
CRA SRR
GRA RSN
CRA G220
CRR 23000t
CRABLAIZ0I
A AL
CHRAITIZ A
Lhp 39aiG
LHR 5112014
TAR S4120H
CRASIING
LR 580t
LR EASE
LRA S90S
LR MG
L PO
CRABE S
MCRE 1555807
MCKT Ab5EE2
HACAC 9338 Fsd
CrnACEi20}
MORC ITAIRE
CRA HIEINTY
CHR 2585015
MELRE JEkING
MCAL ETA320
HORE BLET003
HACHE YTF201S
MOREC 1207517413
EPEIRRY

ERGA0IL
E Rt}
£ 1
EP 21014

[ IHHES

EL SH
EP 274

CRA S50
CRA GBI A
HORT 1A
KECRT 238172004
HCRG AATH00Y
CRAGTIEND
R 153572013
MCRC 1717:7005
CRE 19302013
RELAS S7819E 1
WA T ISR
MRS B9
MERG 114637573
SR TN
TR 113590 1
2038980003
03 1IN
MORG 11917083
MCRE 54750204
MCRS 1423007513
Sk 206174
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HERRENCRA s THE STNTE
WM e THE STATE
SHODRALA, ¥is THE SIATE
NbiL SR a THE BT
MUBANI Vi T4E RTATE
ANGAD SING Vi THE STATE
SLNL LA Y08 THE SIRTE
JRCHY BTN THE S1ATE
VAFSME L TH % FHE STATE

SATYANBRAY Wiy THE SYALE
SAL Vs THE SYATE
PROCR 5IRG vis THE GTATE
HEST Vs THE GTATE
HAJPRE KIS Y5 YEIE GFATE
HESHIN ANE Wis THE STATE
TleAsnag vig THE STATE
ARVIND g 0w THE STAYE
RARLOD AL e THE STATE
AFILIN KL Win YHE YATE
REJERIRA & Vis THE STATE
FRAFSE KUNA Vis THE STATE
FRMILAR 5 vis THE STATE
\SENDRA Wie THE STATE
PRAMIAL CH e THE STATE
ABTEH, RAMRA Vg TRE STATE
ASHWTNY ¥ Wi THE STATE
Satiild 3 5A Vs THE STATE
SHEIKH Fi% W THE STAIE
LAXK PIAS i THE STATE
RAGESH ARG ¥ THE STATE
DEVI SHIGH Vis THE STATE
CHITELA, By THE §TATE
RANHGEMASE (e THE BEATE
SURESH PRA K THE STATE
JUPENDGRA [ W THE STAFE
DRUSHYANT s THE GEATE
ANGH Ak ¥l THE STATE
VINDIO SRSE Vs THE STATE
SANJEER e VNl
{Zitkha s THE STATE
BIRJY 3 AR Vig THE STAFE
SR A0S Vs THE STATE
HASLL iz THE STATE

CHAIY SING W THE STATE
\AZAY WiEH Wig THE STATE
HETY @ $54R wig THE STRIE
LALT MOHA W THE SEATE
A EFOIRA S MUNNALAL §
T4 Al Vi THE STATE
HRURESH TR vis THE STATE
RATHESH XL iy THE STATE
HARNGL £ A THE STATE
SACHIN fik yis THE STATE
ST AEKHA S THE SI8TE
BAIENERA VIS THE STATE
JURGESM ¥ THE §YATE
LALIT @ BH Vis THE STREE
NG LA s THE STATE
SRIIESDRA Wik PASTET MU

LIEY RALEF s MOTE KASHY
VISFNAMITR W15 KAMEERHWAR
SWARGOR N Yk BAMLESHARS
KRISHNA KLl s RAJEFDRA S

SsAL PATE Wis LN KISSEOR

AL RHELAA s DR RAJEND
RJHEESH M W BAF LALIT

SEEHAVANS Vis THE STATE
ANE KEARR o7 THE STATE
SMT RAM M Ve THE STATE
FLSHPA $IN s THE STATE
RIgRAM N Win THE STATE
ChlE, KHEAH i THE STATE
ASHEK KUMAVIS THE STATE
ST HEELA W YHE STATE
ST N ThE STATE
LHHOTR SIN s SaM SRIESY
SATISE C14 Wi MUKNIT BAE
BaLYRR SIN wis THE STATE
ULL3PRL SE\i5 THE STATE
HATNESH Wis THE STATE
FOKIT BHAR Uik ThE SIATE
AERARAR 163, Vg THE STATE
AR SING W5 THE STRTE
WrkCs] RUMA VS NEPA LTD
TASHPAL BLwia AXHIL
ASHIZA & G W5 PAREASH 3L
JAK1AGRA Ve SNIL SINGH

AR KEAAR s THE BTRTE

FUSHERAL SINGH GARARWAR MANAS MANEVERMAF - THAJER s SHNGH PARIZARE-1)

fuiae KRIPAL MESHIRA -PRACEER ROMAR DBEY - BRHESHP 1}

AEHISH THNARS (FLAIEEV KUMAR BADAURP-TRGARIER TIWRAIE. HSARVESH KUMAR BHINDEIP-1}
ARBENORA EINE MARINA cKRIESNA KUMAR VERMAIR-RAJENEIRA PRABAT SENTR:
HEARAULEA SIDHD. AIYAZPTHYEE SALMAN AR 1)

NARENEIRA NLKHRSIE TARUN KUMASED- tHAJAY XLBAAR DIHEY|R-sPR/aD HERIAR PATELER-1]
NARENARA NIKHARE - TARUN KUMASIP-1EAIAY KUMAR SUBEYIP-SiPRASOD KIRMAR PATELIP-1]
SANJEEY KUMAR SINGH -SATERDRA SIGH TIMARYS. 1]

SRURALD ROCHAR -SUSH FBAMF DX, BEEARIL TURAR DEATR. HISUSHIL KLVAR TR P-T20SHIL KR DT[4S
JSHIVENDRA PANDEYP-HSMVENDIRA PANOE 1| /1K AS THARIP. HEIKAS TIYARI- IVINAS TAARIP- JPVIRAS TTHARIP-4

TENDRATWAARL MEGHA TIWRRIP. BEATYA FRATASHA8EHRAR. NG JAN DUREYR-4]

SOURABH BHUSHAN SHRIATTA -PRAT(USH TREPWTHIP-1]

BUSHP e SHEGH GAHARAS 4844 SHANKAR JA¥ASINALKEERR) HaIMASR Tisam

AATE SAIN MASENDRA CHOLBEYIP- 1RAHERTAS LriC UBE P-4

ADITYA RAIFERARY -k HILESH SNGHIR 1 [SATISH CHON CAATURVEDF. TGAJFHORA 5. FHAKURP-ILAVHSH PRASED MISHRAIBR i
FULDEER BMGM -

MARENDRA NIKHARE -TARLUSN KUMARIP- 1AJAY KUMAR DUBEYF- HPRAMOD NUMAR PRIEL]M 5}

PLEHPEMNIRA KUMAR WERMA SAHUL TRIFATHI|2]

EHAHIRADSL SINGH PARIAAR DEVERTAA BINGH SAGIELIP-12

RAJREH PRARAD TUSEY -

PUSHPRNDRFS KUMAR DUBEY ASHISH YIVASHR. AYER ACRAWALP-1)

IAANEDOR SHAKSEL AHMAD SHALIR KHANIF- VR P RATELE-S5HALENDRA DUEETIP-1|

TAAMIANT SHASNE, RODR SINGH SIRARIP-HWNAY KeMaR GRAGIE-1)

HART SHANKER TIURSY -AkalT DUSTYIP-1 Akl DUREYER1)

SPEERHSHDE AL VERMA -SMITAVARMAIP. 11381 S1hJ2 RAJPUTP- 1AGDESH PRASAD CHAKRAWRRTIZ-

SANKALE RECHAR -VINIT £UMAR SREHAAR FSLISHIL SR TANT-FIGHIVENDRA FARDEY [P HVIGAS T IARIE- r OGERDRA SINGH BRGHELP-3
SAMIAY BGRAWAL AIEEH LPADKYAY. P, SAHL, 588 T0GH TA0AVM DATE, S DATY, POUEEY, Y SONIPUSHPENGIRA SINGH BAGHEL, & PARIEY

GYAN PRARASH TRIPATEH - DASHRATH AHIRIAS

S K GANGRADE -UI K, SHUKLLA, ANITA KAIFHARS, 10D, SBRNEVENDRA CoNSHADE %15 CHEROTE KUSHRAW

MBs SHARIAR DUREY -AMIT DUBEY. ABRINAY DIBE

S5 TIRARI VIUT SR, SATISM SINGHRHA

L AN RAJPUT -GHAN SHYAM PANDEY]P.1]LAXME PRASAD YATAVTP- SARITA ACTARYARP-H)

AL VEAMA, -PANCA (IR

SOM MIBHRA -BHETHMANISHA KrARE, BATYERTFA PATEL SAVRATA KEERARY A

SHAKATH LPATIIFAY RAHLL TRIPATHL BRAJENDRA KUSHINUARIAY FLIMAR SHUMLAJP- AR HUMAR SAQIP-1]

PLIAHERAL SNGH GAHARWAR 4§ JAISWAL

TH MODH 0. VERRAR K, FAHL SATRRRARAG 5| {604 54 GLPTAPRAR SHANCAR TIWARTIE: 1MANISH RUKALL FIYARIP- 1ASHISH KUMA R Téw'ﬂﬁlzf'--ﬂ
SHREEARISHNA DAL VERMA SHITE ARURA LS RAPLIT, SONINA SHUSLAC b CHOULHE

BHISARTHS GAFT 201G ANT DATTIP- TPUSHPENIRFA RUSHAH BUBETH- TILESEA SHARMAR: HlaY SASHASE 1Y DGR SH SONIP- JSANIAY SHARIAAR2}
SARJAY SHARMR -

BADAN SINGH -SOURABH SIRGH THAEUR, GAYATR: LALHIA

ASEET HUMAR RAWSY -ERASHANT CHOURABLAPR- 1}

JETENDFA TINARL MEEAA TIWARINDRAZANI BLBEY

ASEEM UUNMAR DEUT SHANRAR DAYAL MISHRA

SHARAL VESREA -Srb4L ENDRA VERMAIR. HLALIT £UMAR ¥NEN[P- SRAKESH CIVEDSP-ANURAG SrivHAREP-HEHIVNANDAY SARAF P31

(70 BHUPLA, BRLIEGH MISHRA -

WIREARSEIL; £HALIRASIA -PRIVAMY AWASTHY, AR SRGH 1 SHARMA

VIAL P BOKE -

BEIRESH NUMAR AGRAVIAL &R ENNARIYATL VIIRISA

DINESH RAJFA -HSINGH

FEHISH TINARL MAHENDEA PATERIATIRLAESH CHIUREYS £ CHALAVEDSCEIN fADe

AAELAL VN VERMA

Fib SAIVED -

5.5 CHOUMSN -RANEET DWNED!

GORAL BNGH WP SINGR

ARINDRA SISEH DEVERDRA RAL SURAWANEH

ASEEM DRXET SOLMISHRA

Y. GUPTA -RATHA BHARAT HIRARIFP- SN R1MAN BaJFAYP.1)
PANIAN BANERZE -5 PVERKA

MRCENDAS SIGH SAGHEL AT Kete1 s IANVEER SINEHM AL TISH SINGH SALIL SRIGH ALABMYA AR HITENDRA SINGHISHAN sawga-w%mm SHSHR-VRUSHA
BHITHE[R- HEHASHANS SRERHAR DUSIVERARIR. HDENARG KUMAT TRVEIHR HEUML KUMAR WEHWARARRAALR - MAHENDRA CHOUBEYER: IBH0MRESH T =RIF- MO
MAYARE1FFASY KLMAR BATHESEIR. AN T AGRFA! R YGAURAY AONIFITRIFR VEER BAHADURER.

ARUEND HLMAR SHROASTAMA -

\GIRY KLBAER SHUKLA - 5. TRVARS, PRATEES GUBTYPRATISM TRIFATHIR- T ALAAY TNGARSR- /AN IRAG BUBHOLIAR: T3ALOK AGMIKOTRIF 1)

DEVERTIAA KM DUGT ANGrLL DRIT[E 1SR £ SH auMAR JASP. HRAAEA] KULSAR BRTHALIP-TFRATYUSH TRIPATR- fEAMIRAY TIRAFAIR-ANIRAL BUDHCLIAR. 1)
SATYA FRAKASHAISHER VIDYA SHANKAR ASHIATE TN LAY KUMAY AGFANALIR-TANIT SETHIR- HPLLSH BHATUAGAR HRAMEARHA RUSHARHAIR- (- DIEH KUMAR
TUARIE-SIDARSHAN SONER- HASHISH GIRIIR- 141 150 RIMAR SHLUNEAD-20A 4 XUMAR SHUKL KR 2PRALER DUBER.7

ST AGRAWAL A JESSE UPTHAY, P SAML FH40 RORAVAL A GTBEYRACHVENORA KUMARR SUMAS HAIA AR SANATIR- SUSMALARATAR[S, THSLISHMA BANDEY[R-
24 EUTIR. HBHAVRES TRIPATrR. 1HPURLSHI ferd £45 GERTAR . DA EAOMRMMATY KAS? TISHTEYAC HUSAHIR-1|5e0 KLIAR KASHYAPTR - FIOM BRAX

SHAGHANE SHERHAR TaCWNAR AMIT BIbHEH, BHTOPESr TiARI, BAPAN BATHHEXLILGEER SINGHIR-1}

LAL RITENEIRA SINGH AHIT SURHAR GARGIP. 507 FAWER KLLOBG SNGHHRIGENDRA SINGH BAGHELIR- 18T CHANDWANIR HRANEER SINGS PARIMARTR. 1A JSTUB
SEMGHR-115ALIL S1NQ!€QR-1;»\L.&EP1YA FAPAIR-TE

DHAMHAS SINGH LEDH! -ORESH KIRAAR SONF-1E

Rkt SLIFAL VERWA -SANDEER S22KLA

RAJEMIRA KUMAT ASHEAKARAA -

ANEHUMAN SINGH -SATYEMARA KUMAR PATEL A" INANDIMI SUNGEL AP NGHAN MEHTRTE-1|

SARENEIRAS SIRSEARE TARLIN KLIMAR[P- 14T FLROAR TUPEVE SPRAMDD HUMAR ATELP-1]

HANIN KHAN VLIRY FRST

SIDEMARTE DAFT HISHANT DALY, PLUTHPENDRA DUREY AT #55HEL

WAL SINGH -SOURATH SN0 THAKUR QA H LA IS

DURGA PRASAD FANDIA -

BIRARHAT KLRAAT SINGH -

BEHISHEY ARSARIA MUKESH EGRANAL, SATISH CHOLRAGIYA. DL Ay ER NARENDRA SHARMA, SARTHERS OATT N ST, P OUBEY, R SHARM. A ANSHEAY (EESH SUM
HafiH SHANKAR DUBEY -BM&T DUBEY. ABHINAY DUBE Y

AT BIIMEAR SEFUKLA (B KTINIARE, RAF b MISHED,

SANKALS EOCHAR S8 BRGEY MISHRANIKAS TIAR S RIVENLAA PRIIEY,

SIPDHARTH DATT -HISHANT SATTAULHPERGRA DUEEY 25AY NEEHRAY SOKI

VASANT B DAKIEL -

SHARAZ PANDEY LOF TIPATH)

RAFL SATWASICHAN -SHORHMA ROSHYAKAN, DETERESHAND TISHOENL ROSTIRP- T

ALAY KUMAR JAE SOMALS JAINTE 1RAJEEY ELMAG S0 rustiP- AN <uSHIAHAR- 1

ASHETH SLIRM AR MESHARA VK PANDEY, [P BAGRIRY) Soividd YADYS 5 TAYRAKAR, SULDEER SINGH

LN SHAOT ANSHUMAN SGH. SAFENDRA GATEL, & M ELRIDELA 7] A MUUSHIWAHA, VNN AXHERALAM DA SHARMAR- GHEMLATR CHOUBHARYIR: ISOURAEH €4

M

A FANDEY ENORAPANIEYP-
YOGENDRA SINGH BAGHELTE STYOGENIRA SING

BARRIAS SHARMA SIEMLATA CHIUDHARY, 5 SHARMATLNESY SHROTIR 2MVER LAHERAIR-ZIMANCD S KLISHA w2
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£AH theane
WAL SR
CaR v

CRR 2G0T
MORC 26452072
BACRT 45532014
WCRC 434277054
L 5000
WCRC 8315:2014
MCRE S55HI0L
KCRLC 585570
FACHT 555026
MCRT SR

MR BEAL0LA
MCHT 220021
PACRS a5t
HCRE 37030001
WA hIGAIGLE
MCRE ER7I0 5
HIRC {50701
HATRC 1359067013
MCRC RG]
RAGRG T3R0S
[ E LT A
RCRT 14415553
MCRE 15050083
MORL 1975472057
WOAC S85T201}
HCRE -B4TAEME
MCRT TR
MCRG 1150
ML SS9
MARE 1862014
MCED MG
MORLATTRIENL
MCES HNG
Lt i vl
MTHE JTICI0H
HORC 23re g
RCHT 2402014
MCAC B0z
MORE 1920700
HCRC Wi
JACHE J06a7Na
HOCRC 3 PRA0A
TR AR

KRG Haaigia

FACRT 35545054
MCHC 331430
SACRC 35R4:2574
SACRE 3Hr3me
BRCAL 363502014
BECRE 30054
MORD 21348
NECAT ARG
MORG 3942:2004
PACH 3325304
IACRE 38729054
MU &1 L7014
MOCRC 113
RGRE 43562014
MERC £35908
MCRC £23873014
MCHE G230
MERC 7582014
MCRC Q220201
MORD AR32004
MCEE 43812014
RCAL 5904
RECRC 44081014
TACRE #425:00t8
MCRC £448/7014
HCRC S47108 G
RO 442
BLRC 2320280
AELHEL 4507
HERE (RaTME
AL 4R
HCRC SBGRIFLTY
SORT SREDEIY
MW wperpa
KERT 4 g
MCRD 4784
MECAS BRI
RCRE a8 352014
UEHT GRME01Y
MORG d950201
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RAGUHVIE 5 is THE 51878
SRAAN Viy TRILETATR

TR SARAN i RARDAR B
GIRGEH CHA Ve THE STRTE
HARAR SHAK ls SMT HEENA

Before HON'BLE SHRI JUSBTICE N.X. GUPTA

AL G 1S Vi THS STATE
BHAZAN ZIMIs THE STATE
RO RA WS THE TTATE
SAY KRS I FHE SEATE
JARFAHARE AL Wiy THE STATE
LR MmO Wi THE STATE
PRAMDD KU Vi THE ETATE
DAIBHAR YA s THE GFASE
FEHRAE W THE S1ATE
TULGIRAM W5 THE STATE

Fen BN RAK ig THA BTATR -
OM PRARAGH vie THE §TAHE
SOMPRATASH Yis THE E7ATE
DLHARMERDRA Wy THE 5TATE
HAREEHANYLA W THE GTATE
FANE RIMAR Wi THE STHEE
RAESEFSIN yis THE SYATE
ks FRANASH WL FHE STATE
(GRYLE K Vs THE STATE
AMEL SINGH Wrs THE STATE
ANIL SLMAR Ve THE STATE
A PRAGAR i THE BTAME
MOHEIN X868 \ils THE BTATE
SHT. UM R Yie THE STRITE
PURTARAL § vin THE GTRTE
HANME KRN iz THE STATE
FHA1ENDRA WIS THE STATR
SEMAKIH Sl win THE STATE
MEASHAD AL Vis THE SEATE
HOUSHAL AL Vi THE STATE
TN SHANKA Vi THE STATE
{RGAN SO Wl THE STATE
AAMESH CHA Vs BHE SEATE
WAND RIFHT i THE STATE
RARGRSHTR ¥ TrE STATE
ISHINAR SIN Vis THE STATE
GLROAN § R vis THE BTATE
HLIL Vs THE STATE

ST RIMAL Vis THE STATE
MPEAYAR W THE STATE
SONART %) Wis THE STATE
CARA) Vi THE STATE
RAVENDRA B vis TE STATE

SAMTGEH PAVIE THE STATE

GLIDNA G Ma s TaE STATE
FRADEER SH ¥ THE 5TATE
{8 SMUBRES Wi THE STATE
MANSOOR AL We THE STATE
AMRSEH Rad iz THE STATE
HARLAL Wls T2 BTATE
[Vl g T Wi THE STATE
KIERA BHIF s THE STAYE
FARILA GOM W THE SEATE
ARG SA Vis THE STATE
MHTE JNE W THE STATE
BUMIL SAHL Ui THE FIATE
. BHRIPGAT wig ThiEs STATE
Fa0HE faE Wis THE FTIATE
TAHLIL Vis THE STATE
THAERAN PR s THE ST878
NARBADA PR vis THE STATE
SHANKE R bl s THE STATE
RAMTITEN £ w5 THE STRTE
SURMIREC vis THE SVATE
MAMESH 115 W THE STATE
BURIL £ B4 30 THE STATE
SHET SR THE STAFE
RAIL LRG| Vi THE STATE
RAJESH W5 THE STATE
SHIV PRASA i THE §TATE
MU ESEF VIS vils THE STATE
SHEHHAR NAVIS THE STATE
RAMAATAN & Vs FHE STATE
DLVENDRAE Vis THE STATE
Ca3EA g G s THE STATE
SURENDRAYY T ETATE
TiHESH RAd Wi THE STATE
HAJKLIMAR vis THE 31ATE
FAOAHD S| wig 148 STATE
SHESHLEAL Wiy THE STafE
ML Wig FHE STATE
FAIKLIRR Wi THE STATE
SAJKUMER 7315 e 5TATE
EAYEEV D VIs THE STRIE

UMESH SHRTASTYA ARVING SHATAGTAM AG. -

BANKALS SGEHAR KMIRVODH KUMAR MIHRAIGRICHANDRIXA PRASAD DIVIVEL IR}

AL BN THASUR OIVERH AMAR KichTH:

JAGAT GHER BINAH -ASWA KLUAR OUBEYP-1MARGEH MIGHRATP- TASHIEH TRAARIF-T]
PRAKASE LIPADISEYAY BRAJERTRA SINGH KL HEMAAR DLEY) W13 BRVED

Court Reom No:12  MOTION HEARING

WETTAS AR TYRGL S ADSH AN

BHOESHANARI PRASAD GUPTA FARARASH KEIMAR G TATP- 1[VANDANA GURTAIR. BEOVHD BAVARIAR- 1}

ARGOF KUMAR SAKEMA A2 AR KEARETF. HCHHDT SLERAARE. 1

AAMESH KUMAR VERKA -PREETI KrlahNAR tSALAARK SSRARS TANLP SACUAAS S SINGH THREURE- 1|

FAGH SHAMEER DUBEY AT OUBEFP 1|AAHRAY RB0Y|P-1|

FAJREESH PATEL -RAJENGRA KLHASH SENIP-3 {

SOME PRAKASH HI3HRA - MANISHN KHAREP 3 JS8TYENDRA KUKAR PATEL [P-1NAMAATE KESHARWANIE. FHAR 205 SIMSH CrrtaBR A LIYARH SOMIF- 1 MASNEET SINGH HURS
AHALALLA LSHANE SADHD [ARQSO0D0 MABR-13

FRADEEP SLAAAR SAVERIE -AJAY SENVERGHA KOTHARIPGOD A BATRA

HARENTRANIFIASE TARUS KUMATE-1EARUN KGRI STARUN KLAARIF-JJAJ8Y KU R DUBEY[P-HALSY FUIAR DUBEP JAIRY KUNAR DUBEYER HPRANCD KUMAR
FATEL[F-PRAMGD HUMAR PATELIF-IIPRANO0 XLMAR STELP.,

BELRDTH RATRRAL RALOH REAYAK[S ]

N BHYAY PANIEY -

SAHLIL MBHRA SAMESH ELIMAR TI4ARIE- 1]

SUMIT RAGHUSANEHI -AWADH #.5000H, T2 WISHAREARMRS DRTE 3 DATE P OUBEY, A MISHRA, ¥ 50K

SAMPODRN TIRAR! HE RAFDOTAS CHOUDHARY FRRARPATIN SHUKLAS P TRIFATH MUKESK & HUKLA SHARAT PANDEYIGR.)

B B R RPANDEY

SIDEHARTHDATT -NISHART DATS, PUSHPEAIHA DULEY, Raphit SEAAMAAIRY IS FA YOGESH SON

FEHISH SINHA SURA SINGH RONT DUBEY ASHISH SEH PRETHATHL RNUGRAH BEARATS DATT. N DATT, P DUBEY. 2 SHARMA, ANISHRA Y SON|
PRASHANT CHOURASIA -SHAIESH GARG

SILTHARTH RATT -

L. PALIVAL -

SBOHARTEELATT  NISSHANT DATT PLSHPENEIRA DUBLY A JAY MESHRA Y SORISAIAL SHASKA

K. MEGHEA 4754 RAS MESHRA

CHANBHYAM PARDEY R HLPANGEY, § % PATEL, SUNS SSHRA

AJRY PRATAR BINGH «

PARAT & CHATURVED -PUNEET BARIMAL CHATURVEDI 2.3 SUSHIAHA

SHARADVERMA -SHAJSENDRA UERMALALIT PANDEYRASESH DWINVEDLANLR AT SHIVHAR ESURYA UiMAR PATEL|R- 1]I0K 45}

[LNSHUNLA, BRLESH SSHRR : ¥
AMIT JAIK 2 CHOLBEY NIRK GUPte

ASAIT JAIN 8 CHOLIBEY, M GEPTA

BIOHATTH DATY GSHANT DATY, PUSHEENUSA DUBEY, MAHUL SHARMARISY MISHRA, vOGESH S0M

TARESH ATHARYA PRRAS JAN

BarkAd KUMAR PRTHAY PRADEED DLEEY, ASSHESH VISV ARMAAMARERDRA STNGH PARIHAR

SIDDHARTH DATY SESHANT DATTER. GRUSHPEHDRFA CUMAR DUBEYIR- IRAHIE SHARKA[R.BAJAY MISHRAP: TY0SESH SONEP-1]

SATYAM AGRAMAL -SHIVRAS KUSHINAHAIF- §RAHUL SUPTA1

SEODHARTH DATS -HESHANT DATT[P-UPUSHPERDRFA NUMAR DUBEY[P-RALLL SHARNMAP-1E00Y MISHAARP- SYOGESH SGNHE-1

HEHISH S48 -SURAR SINGH PARIMARIE 1 RUHET DUBEYP. HASHISN SIHGH PARIHAR( SLANUGRAN SHARAT P 1

PARNESHE KUMAR GAVANE -CHANDRA BHAL THAKLRIP. tCYANDRA BHAL FHAKLRP. J8ALUEY PRAGAD PA7EUR. S|EALDEY FRASAD PATEL -2 LEEPAK KUMAR SINGEP-HDEL
VHIAY KUMAR SHUKEA -FAMESH KUMAR TIARIEP- 20 KUMER BHUKLAP-1EAKTES S DUREYE- 1|

BABOO NI CHOURASIA WAAHESH GIRF GOSWAMIE- TRATHU BRLA SHOURRSIYP 1]

BRLENDRA KUMAR VAIEHYA NARENDRAKGMAR PAIEVP-2

SUUHAS TS DAFF NEHENT DATTI. HPLISHPERDATA KUMAR SUBEYR HBRAHLE SHARRAIP. 1Y JAISHRAR FYOGESH SONIF|

SHIARTA DATT NESHANT DAT [P HARSHANT QA [0 1 SSHPENTIAFA KLARR SUBEYIP- (IPLEHEEMDREA KUMAR DUTE Y[R AR SHARMAR- 1AL SHARMAR-ZIAL &
MISHRIAIR- LA LEY MIEHRAR AVOEESI SONGE. 1y DSE S0 SO 2}

FHARRE NORASON -DEEPAK KiARAR RAGHLARANSHER- SATKAS KIMAR SONTE-1DHARMENTRA SONIF Y OGESH KUMAR GUPTAIP-YEANDEER RUMAR SHUKLAR-THRANA.
BUBEYHR-TINRENDRA SINGHE- 1RARE SH EUMAR SHUNLATRL SERA S Catif GUBEYR 1|
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AOHTABM BAAL PATEL DEV KUMAR LODHIF-1)

BARJAY SHIANMS «

MAREESH EUMAR SONE -CANGA PRABAD FRTELP 1MAND) TIVARTR- 1| GATATRELADHIYAP-1}

ASHOK STMAR SINGH -IHEERENDHA SRGHIP Y FRATAR SINGHP-1

FLSHPENHOIRAKLMAR VERRS RAF] TRIPATHI

VLY SHLKLA. -RAJESHKUMAR TRARIE.AIRASE S0 KUMAR TREFSP- TRAJESH KGR TARARIP- TIMCHD SHANTAL ZANIRITP- SPAOHD. SHANIM ZAHIRID- ZMOHD. SHALAM 2.4
BADCRY J| CHOURASHA MASHL BALS CROURASINP 1]

P KUMAR SAXENA DIPT! SHRINASERGA

RAMESH DVAVED] DHANR AT ZU MISHRAL- 7

AL, HLMAR THIBAFHI -BLNK MISMRAR 5

KR:SHNADIEC SINGH -AJIRY KUMAR PALIF 1

JITERDRA SART MEFHA THVRAIF TFNDRA MANE DUETF[S-4

HARPREET 5 RUPRAH -LI0 SHANKAR FIWARIS: BiHARMERT S+ RUPRASCP.T]

FAGAN XA SAYENA -DIFT] SHRIVASTAVAL 1|

Dar AR NATH SSRIKLA JHRIESH SUBEGR BSHAAP-1]

SATTAM AGHAWAL -SERVRA SUESHIAMAT. SIRASUE GRTAR-1

PRARASH LIPRSHYAT -HRAZEHTIRA SINGH: KUISHSAAAP ERAIEIENA SINGH KUBHWAHATP.HEAT S KUMAR DLSEY]P-1]
TIRABEANATH DIEDHF- 3

FRADEER KUAGA HAVERM -POCIA GAJRAP-SALAY SN F-IVERSHA KOTHARGS- 1] 3
FRAVEEN KLMAA PANDEY .

SOAIAARK B SHAN SHEIVASTAA -PRATYUSH TR HIF-1|

LANND HARAYAN SAVLE -GANPAT SINGH RAOCTI-¢|

ASHOR KUMAR SINGH -AJAY PRATAP SINGHIP-1)

SHARAD VERMA -SUEHI CHARTRA SHAREILISHALENDRA VERMAP- SLALIF RLZAAR PANET-HANLIAD SHIVIARE(P-1|SHIVNAMYAN SARAFIP- ¥
BABOD A CHOURASIA HRADHL BALA CHOURASIAE#)

KK AGNHOTRI -ASVIND CIOURSEY, ANMAR AHVED

SIBDHARTH DATT AESHANT DAt T BUSHPENDRALSEY, AdsY MISHRE

SATYAM AGRAWAL -SHIAR AGRAWAL, SIHUAL FUSHRHHA RAHIT CLETASHYAM TADAAAHISH KUK KULDEER SINGHEUBINM TANRALAR SN PATE A Z)
ATLIL ANAHE AWASTHY SN ANF PANDEY

AR SHANKAR DUBEY -AMIT DUDEY, ABHINAY TURSY

SAM CHANDTA VERMA -SASIAY SONLAAY SEN

MTHILESH P TRIPATHI -NEETU PRAMPANSAMEES SETHIP R, BRESHIE NEELMA SEYHP-H,

SETHILESH PETRIPATHI -NESFU PRAMPATIP-1

hR] SHANKAR PATEL -JAGTIHS PRASAD SUGASEANUNAG PRAMPELL

HAREHATAN VERMWA FRER NABATAN VERLIAR. SIPSEH HARATAN VERBAP-FPRER NARAYAN VERMAP. JANURAG SRIGH CHALIFANGR 14 NURAG SINGE CrAUHANE- 20
SNGH CHALMARIP. 3}

SHNIAY KOWEAR PATEL AINEETAPATEL SUBHASH FATHAR

FEHWANT CHOURSEY AN NLRESR SAROHAIP LN A SHANKAR CHORSEYEP-1]

SHATTSHI PRAEHA MAHRAR -

SAMIRY NUARAR PATEL - KAILASH KURMAA DA-RINEETA PATE By ATH PATHAK

SHARAD VERMALAXMIARAYEN DANE  SrLALENDRA YERMALALFY KLMAR PANEYANUFLAS BHIVHARE SHIVMARDANR SARAF

AN SHYAM PANDEY -SLINIL KUMAR MISHRA 3
GRAMSHYAR PAMEIEY. B B.GALITA SACHIN AAGINPULNEN .

ANITARATITWAS KL GHHDTE KUSHRAM

SURYAKUMAR FATESL -

SAPPENDRA AN -

HARENGRANBHARE TARLE: KUMER

FIYAZ MOMARIED - TARREZ KHak

DEEPERDRA MISHRA -GYANERDRE MISHRA

SATYAM AGRAINAL -SHIAM AGRAWAL, S60VRAL KL

YERHP

L2 DUBE ¥IP-TH

SOURATH SHRIMASTANA -

SHARFAR FRASAD STHGH DILEER KARLESARETTATHLOURALA L v, YF KUSHWAHAD GUPTMATIDA ANK SUMAR PARER-Y
CHENSHTAN PANDEY -SLHIL S5HRA. PR BANDEY, LX) PRASMD YRS AY

BLHESH WAIhAR ATRANLL PREMNARAYAN VAR

RS QBERDI AEMAL JEET NALR SrANA

SERIRABH SHARMA -ASHOX MISHARBAANDRA G174

{4, SHUELA BRUESH MISHRA

SHARAI § VERMA NITIN XKARAN, & X PARDEY, RAKESH DAIVECH

NARENDRA HIKEBARE - LARLIN XLIMAR BOIIEAS. AJAY ELIMAR DUBEY PSIRMOD PATEL
RAMKRIEAL MISHIA PRAGEER OUBEY

AN SONH SEANGESH TAMHANKAR
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CRA 26817012
MR 14013
CRAANIREH
CRE IS0
LR 5800088
CRASI921
CRE AL
MCRE ara:d 4
GRAGIRT

i GG 2T
¢ CHR 625000

CHIE 83543313
CRIE 11260
TRE 1935545
MR £17 503
MLRE 84220
MCHLE 521781
MCRC BIEHILY
CRE TEELIM D
WAL SETHEMA
LCRE HEARINY

{ AT TERNEND

WAL S 14BNTET
FERE 1GTIHNE

CAR BG4
CRR 1372614

2 MCRG Ta2i

SRR TIGA
COR Batidng
MCRT 90nd
MCRC 1612014
MCRE s3800104
MCRC B0
MCHE $E35126
CRA 10kl
MCRC A1k
MCHE ST
MCRC 19632014
UCRT ATEA01
MIRG 2420
KICHE we5ar2004
MCRE 1636202020
CHA JH 21907
CRA 095
MCRE BA38: 2014
MLRC 518372014
MUK S50t
CRE S04
CRR 28752005
CRE 50
MCRC g8 L70e

LHA 1872006
MCRE 1115
HORC 113587204
HCRC 1395204
MLRC 11198258
MERC 114647958
MACRC TIRFER1
MCRC 114260020
MCRE §14330304¢
MR 174053011
MORE 407701
MOCRG 29750043
HCRC 1AM
MCRC 179239913
MCRC 1200307015
MCRE 1352419013
MCRE $3a550:)
RACRT 13006:20: 3
RECRT TR
RCHC 130
MERE phd
HECRL 13063
WCRT SHETINIG
HCRE f31580e
ARG TSR0
MCRC 131682013
WTRC 1316312013
MTRG 1322402043
WCRC 13220283)
RO EIRERY
MCRG 168272011
MUAL 167551263

MERE 153202
MCHE Trise:201)
MORC TrEEss s
MERC tTaE

CRA FI8% 1925
LA M9 e
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EHEIRE RAM Wis THE STATE
T BYATE vis ReabaL w0
RARER 3 418 JYOT ING

ATHON S vy X0 ANPU

HAREARDALS i BT BVAL
SACHIN GAL Vi THE STATE
Nib TARAMA Wi NARESH
SME HEM_A VT TRRTIN KiitaR
MR EHAM Wis THE STATE
JRGUEEVF Wy 1T MARDIA
Y 3 ATA W SUNIE R
A hAHAD Wis THE BTATE
SHEHAGE W THE SEATE
AEEH YIS W THE SYAYE
ANIE MAMEE Wig THE STATE
FRBNT CHAT Ws | B IAOLRY
HERYANK MCIEL Vi YHE STATE
SANTOSH LA in THE STATE
ERNTOSM L vis THE 2YATE
NAFEZS RHA VR THE STATE
PROASETE W THE STATE
LHLIP $EARR g THE BTATE
T WISEI Wi THE STATE
AFATF VERMA W THE STATE

THET. BRART Vg TIFE STATE
Tty NARAY Vis THE STATE
KiSHOR SIM wis THE STATE
SR SUNIT s FOLICE BTA
RAENGRA K W 7.5 GARA
A PANDE Vis RRISHNA KU
ARVERDE Wis THE STATE
SUTHIL SNG Wi TRE SIATE
DEVENDRAT s THE STRTE
MOME, SA0: vis POLICE STA
SEFYAMBAL W THE STaTE
ALY SHEIY i SHANKAR PR
RALESH AR Wis P5. ART:
SANTOSH KU is THE STRIE
EALASH S THE SYATE
SHANEAR ‘is ThE STATE
SUGHIL. KM W THE S2ATE
ALAKH XURES s THE STATE
ABHER s THE STATE
VINDRAYEN Vig THE STare
AN AGRAN vis THE RTATE
WINGE MESH Wis THE STATE
LAKHAN Vis THE SYaTE

TR YASHIYA Vs FANEET 50
RAADIRAR Goife THE SEATE
HARESH i B wis THE STATE
RAIESH A vis THE STATE

TH. SN -3 A SHAH, NIT¢ SARAE, SANDEEP K(SHTa 2
- r
AURHPINHGRA KUSAR VERIARASILL TRIZNTH ROMT SSHRAMRAP. 1} et
WVIBPAY FUREAR BOLANKE BN KUMAR FANGIFY(-1[b, ENAFQULLAHIR EMOHD. RIYAZINY '

FLEENR Ik BINGH TAARWAR LRAA BRANKAR JAYASER: [P-1INERRAT KUMAR TIARRIR. 8

LADIMT HARAYAN BANLE - SLIKRVEER BIMGH NaMIRAP. IISUEEER SHGH MANHIAR 11S|SATHN KUMAR SRt RAPZISACHIZ HUMAR H13RAP-TGANPAT 5IMGH RAIPCOTS
SANIRY SRR BATEL NTHEETA BAT 2 Surbitingse PaTiaK

ARUN KUMAR SHUKLA B M PRASAT

SMIRABH SHARINASTALA -BRAISEH PACHOURIVEER SAAGUR

DEVESH KERAR SHATRS -

L RUIAR DUBEY K LDOALR WA -

NE MSHRA 5 MISHRA G SINGH,

HARENOFANK-ART -TARUN HUMAR ROHITRG. AJAY RUAR OUBEY, P PATEL

5 LOOM: L% 50N

SANIRY SETH -Kir, NRAN REHTA

ASAY ERATAR SINGH ASHOK SR KIS ¥ [HIRsERSHL MISHRAG HEWARNIL SOSGALRAR- 4

HARESHANKAR DUBEY AMIT DUBEY, ABHINAY HUBSY

ARVIND DVIVEDH FRADEER SINGH CHOUHAR, KASH CHOURSE

ARV DWIVERE -PRADMES SINGH CHOURAR, VDERSH ChitiKEE

HEAUPRAR MREARUPRAK, § R EHUKLA

SIOHHARTH DATT -NeSHAAT SATT PUSHPENDRA DUBETAIRY MISHRA YN

HARE SHANKAR DUBEY -AMIT GUBEY, ARHINAY DiBEY

SIDEMARTE DATT MESHANT DATTIUSHPENGR S DUBETAMY MISHRA Y SONI

RARKALF KDOHAR WEMEET RISHRA, 5 X, DHOT. SHvTMIRAPANBE MAKAS TIWARL ¥ 5 RAGHELSID DHARTE DASTNISHENT DATTRGUBEYH AHRITH SHARMAS AT
MASHEA YOGESH SORIINT)

SIEHARTE DAY -NISHAMT (ATT PUSSPERDRA GUES Y LAY MSHES T SONIFARL SHASMA

SHARAD VERMA SHESENDRA VERMA RAKESH DANYEDE L ¥ PARDEY ARURAG SHVHARE ¥
PHADEER NAVERIYA -ASRY SEN, v KOTHAR, K. ¥ O00A GA 34

RAM KRIPAL MISHAA PRADEEF DUBEY

HDPHARTHDATT HISHANT DATTRUSHPENIRADLBETAINY MISHAA Y SOMIRAHLY SHARMA

SANAALS KOCHER -5 5 DINIT VAISHRA, VIKGS TAYAR SHVENDHAPANDEY

AL MISHRA K. PRNDEY, OMPRAKASH HACGH!

SAMAL SINGH BAGHE], -SMT. A4 BAGHEL

SIDEHARTROATY NISHANT DAYTPUSHPCNTA DURSY AJAY MISHRA T SONISAHLE, SHARRM

oA SHANKER DUBEY AT QLBEY ARMINAY DURTY

WY RAYAR -RRAND KATAK

8J8Y GURTA-RAJEEY MISHRA

CEVENRA KUMAR SHARRA -HLJ SARITA KOGHT BTENGRD SHOUBEY

ARIRUEIRA PRAYAP SINGH BAGHEL -

SHREERRESHAA BAL VERMEA ST VARMAR. £ SINGH FAJBITEIP. 113N €A SHIKLAIR-4]

FRAMOD KUMAR THAKRE -HIMBRSHU CHOURASHETHARA, RIVATIP-1jSUBEER PATELE- AN AAG PRASERATIE 4
AVINASH ZARGAR -t BRURRAGE 1 [NEORR PRASA] KULRAAR-1:

HE JAYALSKSHMEAER -SARESY SERSRLA, ARTHESH TADAY

RAMAN FATEL B PATEL KL 5 SHARMA, DT NAMDES, & R 38FL BARINY RN TALG

WPEMGH L SINGH -ACHUHHELAL AHIRWARER-1}

SAHLL KUMAT TRIFATHE -
AR SHOAM PANDEY -SLINGL MISKRRAT SESHAN SHYRM PANDETP. Y]
SRETARS AHANAL -SHIVRAAS EUSHARAR LISHIVRA] EGEHAATAP- JTHVRA] KLSTWARIATE 3RAHUL GUPTAF -HRAMUL GLOTAP ARAMLL DUPTAP-3

SANKALE KOUHR AN KNS MUSHFARN HEUSRL KLAAR DI HEHIVENDRA PENDEYTR-SJAEAS TWARIP Y OOENDRA SIRGH mmqp-g
EAMIFERD SINGHSANJEEY SINGELAE BINGH AG. -

AJRY ELURAAR PAISHRA SUSHL ¥UMAR DR

WIHOD KLREAR YADAY -RISHE SHARMAASAN SHARMAPLINIT SHETHT

Before HON'BLE SHRI JUSTICE TARUN KUMAR KAUSHAL  Court Room Noi5  FINAL HEARING

PREM: AL i THE STATE
45 SN B s THE STATE
WS SO B THE STATE
LTS SO B THE STARE
S5 SO0 B s THE STATE
IS HOME D \is THE STATE
G SOM B THE STATE
WIS S0 O s THE STATE
45, S0 O Wis THE STATE
a5 BUM D wig Tt STATE
SHRJEET LAWY MPSTATE
SO DS T Vg THE STATE
SO BES TR W WLE BTAT
SOMTESTL, s MP, STAT
SO NG TH WS MR STAY
SO LISTi st P STAT
HOR IS TG P BTAT
SOMBIETI Vis MR 5TAY
S DISTI i MP STAT
SOMUISTI 25 M3 STAT
SORESTI g ke P 5TAT
SO BERTI i MP STAT
SOMISTLUS M STAT
SO IS 36, GTAT
SORFDRSTI Vis 3P BTAT
SOMA DISTE Vi 144 STAL
SOhS DISTL wis 847, STAT
SOM DETH AP, SFRF
SOM DIETHR Vis P, STAT
SLIN TIEF s M B SEAT
U5 S0M P s R STAT
1415 SOM B YIS 38 STAT

SO0 PONER Wis P STaT
ST PORER Wis R STAT
SR POWEA Wi 3P STRF
SEME POWER Wis b P 3FAT

SANIRY PATEL VISHINAS ANASTIAG, -

HANISH DATT -SIBOHARTH DALY, G0 RATE:

SANISH DATT -SIDOHARTH DRTT G PATEL

MRNIEH DAYY _SIOIRARTH DRFY, G.RPATEL

WAEMISH DATT -SHIDSARTH LATT G P BATELSANIAY K AGARWAL, & BraTMAAN. RS KLSHWAHATR

MANRSH DATT SIERRARTH OATT, § 9 PAYEL

MAtESH OATT -SDCHARTH DATY, G2 PATELSANIAY K AGRAV, AT SETH, PIYUSH DMATMAGARIRZIR S RUSHWARATY

MARSH SATT -SODHARTH (81T G RPaTE|

MARIGH TATT -SIOEHARTH OATT, 0P PRIGLEARSAY K. AGRATIAL, ANET BETH, PIYUSH BHATNAGAR R BXUSHWARA (A

MARSSH BT -SADDHARTHGATY, G 8 SATELSANAY K AGRAWAL, RHT SETH, PIYUEH SHATNAGAR R 5 KUSHIWAHA [1}

SITHARTH DATT RARJAY £ AGRAWAL AN $E7H FEFATNAGAR JEHANT BATT, PUSPENIRA DUSEY, AIAY MISHRARAHIL SHAR 1A, YOGESH SONIR S KUSHWAHMR 1)
SIDDHART DATF -NISHANT DATT, PUSHPENDIE, QUDEY AJAY MISHRAY OGESH SONISAIAY % AGRAVAL, AMIT SETH, BIYUSH B ATNAGRR LS KUSHINAHA [R2}
FBEHARTERGATT HISHANT DATT PUSHPENDRA DUBEY ALY $ISHRAY 0N

SIBDHARTH ST MISHANT DATT SUSHPERORA THBEY J8Y KISHAA Y 30N

SIDDHATH DALY NBHANT QATT FUSHFENDRA DLEEY, ALY MUSHEA ¥ SOMSANERY K AGARRAL, A SETH P BHATHAGARAE RLSHNARE (1)

SIODHARTH DALY SANJAY K ASARWAS. & SETHP BHATAAGER, -MSHENT D07 T PLISHOENDTA DLAEY AJA0 RESHRA Y SOHIRS KUSHAAHA MY

SICIEHEARTH AT SAMMY K AGEAWIAL AMET SETECRLIH BHATHAGAR -NISHANT DATT PUSHPENTIRA DUBEY A 44¥ MISHRAY SONIR 55005 PRAHAL-3

SIDDMARTH DATT SRMLAY K AGRAAA AMIT SETH PIYLIT SIATHAGAR 2 5. -FaSHANT DATEFUSHPENDRA DUBEY AJAY tSHRA Y SONKUSH AR

SIDDHARTH SATT SANISY K AGRANAL AMIT SETH PEHITHAGAR AISISANT AT TRUSHIENDRA DUBEASAY (1SHRAY. SCIR S HUSHWAHAJR- 1}

SHTOMARTH DATT SARAT X AGRAMAL AT SETH PEAUFNAGAT NISHAHE HATTPUSHFENDRA DUBEY ARY MISHRA Y. SONIR 5 XUSHHAHAR 1)

SHIDMARTH E-ATT ADIIGA AQKAR SATT S5 CSATURVED SANOAA SH5H NISHANT DATTRUSHEENDRA QUBEY,AJY MISHEAY SOMA. GULATES FHITWEK PARASHAR G BING
SISTHARTH DT 5Y AGARVAL, RS KUSHWRHS, 1) SONIR L] -NISHAMT ST PUSHAENDRA DUBEY,AJRY MISHRAY.S0M: :
STOARTH EATT SANAN B AGARWAL, © BHATRAGAN, RS KUSIARHA SEEHANET DATTRUSHOENNRA DUBE L AIXY MISHRAY SOHID SOMIR1

SOBHARTH DATT JUSFANY DATT PUSHPENDRA DUBEY ALSY SUSHRAY SONI

FOTARTSGATT ISEANT BT TPUSHPCNDRA DUBET ANY MESAEA ¥ SONISARARY KLRHER AGRANALIR 1AMIT SETHIRA|RITUSH BHATNAGARIR 1| RANELRHA FUSHARAR-
SALOABTHTATT SARSY K REIAWEL, £ BHATEATAT RY KUSHWHA NISHANT DAFT BUSHRENORA DHREY ALY MSHRA T SIND SORR1
SIDBHARTH DAY -NISHANT DATT AUSHREXDRATUBEY ALY RRSHRAY ZOMI

SIDNHARTH AT -NISHANT DATT PUSHBENTA DUGE Y ALSY MISHRA Y SONTSARIAY KUMAI ACIZANAL [R-4JAMET SETHIR- UPTLISH
SIEXCHSART H DATT -NISHAT DATTPLSHEENDRS OUBEY ALAY RESHIAY SONISASEIAY KLMAR ARANALR-TpeRT Sf’*"iR HPIYLIGH B‘rWM"MIR TIRIWS"W "-‘}E'W‘
SIDRARTH DATT HISHANT SATTPLSHEENORA IUSEY AT SUSHEA Y 30N

SIBDHARTH BATT AESHART DATTFESHPEHDRA DUBEY ARY AHEHEA * SORRAHLIL SHARMA

SIDDMARTH BATT SABHANT DAFY. SUSHEENDRA GULEY. RAS, S15RMALIEE WSHRA, YOIHESH SO NSANNY SUMAR AGRAVAL T 1|RIT SETHIR- (PrYUSH BHATHA SARE
SRAMBANIA KUSHAWRGAR- 1 TARSHA SORIR 13A5H5H GR 4

SIODHARTHEATT NISHANT DATTAUSHPENBRADIUE  AJSY HSHRAT.SOMRAHUL SHARMA

SOOHARIVEDATT -MISHANT DATTPUSHPENDES LUIREY AJAY MISHRA Y SOMAAHLY, SHARMA

SIEDHAHTH DATT NISHANT DATTAUSHEERGIA LUREY. AL MIZHAA Y SUNRAIL SHARMA

SIDHARTHOATE -NISHANT DATTAUSHBEREAATUEET AJAY MISHRA £ E0MRAH SHARMA

Before HON'BLE SHRI JUSTICE TARUN KUMAR KAUSHAL  Court Room §o:5  MOTION HEARING

HAMESH X4t Wis THE BTATE
FAMREL LAL Vie THE SEATE

.5 RUPRAM,SUT AMEET RUBRAM SASTFASMI TINAR A L ERHA ASMOR CHOUGHARY. S X RAGHLAGANSHL{APPELLAN
S PAYERIYE, BRIESH SHOUBEC AR BaI5 RK S0H!, DARAK DHAND JAH[P. AP CHOUDMHARY
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MONC 2875014
MEAS V1B
MEAL MENE
MTRE 42310550
LR $29312004
HACRC 419574034
FACRE S4R9rFD§4
MCRC &4f82{n4a
MCRC 45872014
MCRT 467407054
MCRT ATGRGM 34
MCRC SOGEII0HE

£ MCRC 30922014

Ll HE AT
plle o ST EY
#ECRE Sa55001
MLRE SEEH2N14
MCAC 63250
CRAZIERT]
CRAZIINI
CRA SR
CHHA TRRIIR
Gt G4
WORE 10HHI0N
R ENA00E
Chta 1532008
CRABMIZHD
LRR 20003
MCREC 11500
CAR WETIEH
ERE 23700
CRA 26847071
MCRE HHEMT
CRA 15309012
LRa 24902012
sURG HELMY
HCAL JEREADE
FALAL S5r8601
CRR 2822013
CRR 40403
CRARGNHLE
ERA1IAENS
CRR 14167013
HCRLE AR94:3045
HEAD MSIRN]
MCARC 15758 E4]
CRA SIS

Cia a5
MCRC 653HD°4
CRAGINAN
TRABMIZTG
MO 258U

i WIRGC SRR

MCRG &3F8:2014
MR S556r2018
RCRC 8811204
LHEJERINCY
URA faEEM
CRA 205450
MECRC S2th0d
CRA 1902605
ARG 13085304
MCRC S44502574
MR 45522514
MGRG £1857014
MOAL BIBSZ0E
CRE 602014
MCRC 5G40
MERC 5713284

CRR 8141030
G s
LHA HER
AR 13080
CRR &4B7 12080
CRR STE2EA
CRITE10:2000
LRE b
CRE H507000
et vl
ERR N
THR AL
CRR 4R
CRA S50
CRE PR
FAGUI9ET
FAI60NR0E

FA 452000
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POORAN Yis THE STRTE
RMESIHQR Wis THE 52416

RARATAN i Vie 108 IRTH
BERANT S e Toll BTRYR
Tl EVNAR v THI FTATE
HADME 3R 47y THE STATE
AMLESH Wi THE STATE
AREEEHER U Vis THE STATE
KOMAL Wi THE STATE

LINER HIRARETE Vi THE: STATE
BNIL BRSOH W THE STATE
PRAXASH B0y THE STATE
PHANASH UH Wi THE STATE
kA Kiskeh Wis THE STATE
SANTOSH Favis THE SEATE

KUNIRZEAL v Tl TR
LALTA AL i TN TATE
RANHDAA X i THE ETATE
PREM PRAKA Yis THE STATE
REIENIRA S Vs Tl SEATE
LHAGANT 5 s THE STATE
MOHD. WASE Wi THE STATE
PARRLI 43R Wia THE STATE
L AAKFAH ) Vis THE STATE
SARTOSH KL vis THE STAE
CALCHAND | Vis SMTRAAR
hADBL B NA WS THE STATE
KAMAL KISH Vit THE STATE
WIFAY Wig THE STATE
PRADEEP KM Wi THE 8TRHE
A PIATAT Wil WIREAY BASN
ASHISH XL Vig SHAMIK GUR
THE STATE wig MOHD. ARIF
#E TARG NAR WIS THE STATE
AT, BLITS Vs BABLAL
MAMENDRA g THE STATE
GUNNAEAL Vis THE STATE
BT RAM B Wl MARIAKFLAM B
UNJBAH S VISHAL PAD
RAJESE: KU Vit THE STATE
RAMESH i THE SYATE
ARJILAL C Wi BYT. BARCY
P PIOA VIS SALAM SING
LAKHAN: s THE STATE
JRLEEL Wi THE STATE
R3OS s PROFFESS0
SHT RUGHI s THE §TATE
AT, WAA Vitg NEELE S T
THE STATE Wis SAVADIN Kt

EAET KRAT L VIS THE BTATE
DiHy KESHO Vs MATTh DIN
ST, RENL VIS THE STATE
SINORAWAN Vit THE STATE
YADVENDAS vis BABLAAN P4
MUIKESH 51N Vis THE STATE
AGHOZ FAL Y THE STATE
HAJESH JAT vis THE STATE
ARHILESI Y Wi THE STATE
HARPRASAD is SruVEHANKA
RATHA SONI g THE SYATE
TheE STATE Wi MOSATAEAD A
THANDRAAM Wi THE STATE
MANHE SING Wie THE BTATE
WAVEEH vl THE STAFE
MOHD HaSE s THE STRTE
DHASAEHORA s THE STAFE
Gk PRANESH Vs THE STATE
SREMLAL WA s THE STREE
SHUNNA LAY i THE STATE
SMT. MANAS Vis THE STATE
FRAIKLMAR [ Yz THE STATE

Before HONBLE SHRI JISTICE SUBHASH KAKADE

EHAT KANTE i RAB NARESH
SALFRARAND s THE STATE
SHAR ERTIRA Y THE STATE
SMTIRALAS Vs GOKAL PRAG
WAL AEH HA VS THE STATE
LIMESH U8B Vs THE STATE
CHUMNS ALER THE STATE
HAPRAKASH s THE STATE
SUNILA it RARE S SHA,
SMT.SETARA Vin SALIK FAN
SRIT.SHASH Vis MAHEHORA S
DHGILAL L1 Vs THE STATE
BT SANI TR wig BADDL EAL
MAHESH Wiy SMTLALETS
SAET PRIT: Vs SHASHIERNT
LOKMATI TI Vs THE {AND A
SR HR) & v EXECUTIVE
BALA PRASA VS LAND AZOLI

{0 /-f N
PRRABID KLIAAR CHAURASIA FAM SEWAK PYARIP-3
RAMKAN PATEL -SANGEETA SHARMAP- TIDEVESH KUMAS KHATRIP. HEATYERDRA KUMAFL GALTAMIP- SJARL KUMAR PARCHARR- |FSOMNATH mﬁqr’ THAAHESH SIHGHIP- HAGHIS
TVRRLOBFAJELY NUMAR SATHURIOB AMANISH TIARNGIFUDIF GHOSAL I8 FRANESH PRAGAT PRAJAPATIONE
NARTNERA NIKHARE AN RERARR ALY XUMAR DUBEYI-SIRHALID KUMAR PATRLIR Y
RISATAN FATR SMLNLA B KLIMAR SH8HIAE-5)
BILAM EHANKA TiviAR] -NANIRH KUMAN TIHARII EHISH KAMAR TIAASIE- AART] THRARIT SHRANGA JAARAD TRAANIR. 5
SHARKT CHARAN JUBEY -AJAY KUMAR LARYR-1|
EHRRAT VERAES -BAIESH NUMAR TRIPATH |- TSHALEHDRAVERMAR HLALT KLNAR PANEYP-ANUSAS SHIVHARER - S|5HIVMANOIA SARAFP-1]
SAURABH SHARIVASTAMA -DINESH NASRIE §NAVHEET BHARGAMAE SIVEER SaalUR(P. USUBOTH TAMRAKARR- OB EASIM ALER-HEISS
PETAM SHANKAR TWARL -SANITH KLIMAFH TIRIARIP-S3ASHESH KURAR TINARIP- TASRT! THUAR ()ANGA PRASAT TTARRR TOHARAM TAGRVIE IRAMEKANTE-]
CHAN SHYAM FANDEY SUNIL 3SHSA[R- AR LA PATEL P
£aMAh SINGH BAGHEL 25, SHANALNA SINGH BAGH L
RAJNEESH PATEL HAJENIRAKUMAR SEN[P-1}
PRAVEEN RLIMAR HANDEY IUSSESH PANDEY(P-5
SANTOSH EUMAR SNGH -
SHARAD VERME -SHAILENDRA VERMAT- TLALT KLBEAR PANET(P. 1| SHIMANDAN: SARASIP.1IRAKESH DWIYETIP- ANURAS SHVHAREIR 1DEERRS KUMAR SINGHE 1IGRAGA
3&2@0 ﬁﬁ;gun-rgua.mmmzas“ AR SRR I AMAN TIRARIS 1 [ IGANGA PRASAD PAFEL[Y SAANEESH KUMAR SONTORIEANCY TRUARGTE G &
BAFOG A CHORARIA WA AL GHOURALIRIR- STIEERAK SHRIVAGTAAIR 1
AEHINE SN HAIAN BINDH PARIARIP-{IAGHT CUREYP-fASHISH RIARP- AN i3
GHEEN BRYAM PANDEY JUAY KEWEAR SHUKLATP tISUNIL SR5MRATE-5) :
SARITA CHOURASIA WIDYA PRASAD KUSFRYAHAID- 1JANCHALA GUSTAP.5]
SHAILENERA SINGH -PRANAY CROUSEY]P-ANAND MUK SHEWLAE|
0. CHANDRARALY -
WX MISHRA -SER MEEHRAS DATT, M TIARRL U KEWAT 5 KHAN
EHAILENTIIRA KUMAR GANGRADE AMITAKANEARVRS, GOVENDRA BANGRAGE
SUYAGH TRIFATH] -RAM KUMAR FATELIP- tIPADMNHASH TALARI- HEANTOSH KUMAR HEMAIP- 1)
LMESH KUIAR NAIQTA -
ZMEHAH
VEITRG! 4.5 JOSHE CMRUSHNAHS
FAIMIEH PANDEY VARLIN KEHMARY, KISHORE
PRAZEER NAVERLYA -SANSEY SORAZAY SEN VERSIA LOTHAR! ¥
TRANIBH BIAYT SIDOMARTH DATT, G PPATEL
PAANAY VEAMA BALRARH YIWARL GALIRAY TIWAR), MAANDERS CRADDA (52
K, THARUR MOPED, ALY, VEAY £ SHLYGLA {17 SAHDIP ANASTH:

FEVESH RHATHT -SATYENDRA GauTAM

BLOK KUMAR WANCN KUMAA PENDEY

SATEAM AGFRA, -SHIVAM AGRAINAL SHIVRA KIISHIASHAREHUL GUPTA
SMTRAJESHWART USHATE -SANIAY KUMAR AR AT EMOST SALK KHAN {CrANGE COLNSEL}
PLSHPENCIAA BHTH YALIAY AL ASH XUSHWAHA

HOHAR SAURARKAR REMISHER BUBEY

HSEEHE DIKIT -5.0.MEEHRA,

AP SHUKLA -BAJEHDAA PATELHAMESH TAMRAKAR ASHIGH UPATHYAY

EATTAR AGRANAL AP BATHARDHAN, SHIVRAL HUS R4, RARLAL GUFY

MUKERH KLMAR AGRAWAL DL FANOE NARESH SHARMYR. 1 PREN NARAYAN VERRA
SANEALP KOICHAR -V RISHRA, § % DIXIE, 5. PANBEY, v TIRARI

A LISHANS -

KUANCHE JAEG £ SUPTA, RASHMI SEN

PAJMSH CHOUBEY -AJAY SHUNA, RS DUBEY, ANSHLE MiBHRA

BEER, SHRIFASTA SUNL RISHRA, AMIT TRIPATH

TEEPAR VITHA, PENDHARKARIR. HDEEPAK VITHAL PENOHARKARE-HUEEPAK VITHAL PENDHARNARILJMANISH SHETVAGTAVAIR. STHANISH SHATASTARAR-TRANIS:
SHREASTAVAIR-3|

(SELAN SHEYARS PANDLY SUNH, MISHRAIP-AJSY KURAAIT SR KA AR AN LAL PATELP-1| 3
SHABHOD DAY GUFTA AN GUFTA OF PANOEY

FRUDAD SEERIVASTAVA FRANDRA PARASHARE. 5

SHARAL VERSAS, SHAJ BHDRAVERMAT-LALIY KinGaH RANEYE. ANUIRAS SRIHOREIR. {|SHTHANDAN SARAR[P. 5}
AHURLDEH PRASAD SHAMH -R §.S#MLL SANDEER RHARE, DR SHAH

VLI CHANTRARAL MASHEN NGH RAJPOCTE SinusH PREEHAR]E- UTHAY LISSMAL Y AIP-Y]

SHIYANKLSH JAIN -RENL JAINF-1)

JAGAT SHER, SIHGH -ASVEONI SLASAR SUBEYE- 11SHIVAL SINGHTP- (IMANISE RS HRAZP- 1}

MANISH SRR TARAR IRENGRA KU KEWATIS. 135HATHARNAZ KHANE 1 MOET TRIPATHIEP-1)$HIY KiMAR SHARASTAAE 1
AN KANT FHARMA -

. P GHARMA SMT.SLIDHA SHASAA

ANIRLIBTE HINGWASIA |

SAMIRY SANRAN SHANEAR SAIN| AG. -

FAGHIMR PRASAD FEATAPRT] DRVENDRAPRAICPATINTIN SARAFR-J5AREECP KOSHTIAR.2
RAVT SHANKAR YHDAY PRABHAT YATP 1

BMITUNESHWAR SINGH YHAKUR HANMANT RAL NABUF- &

FAVAN KIMAS SANENA P72 SHRARSTIMAP. 12

SANJEEY HUMAR SINGH -SATENDRA SINGH TiNRALP-]

“SHARAD HiREAR DIWIVEDS (CHAMANLAL SETHESHARAD KURAS DRVEDIRA JID HAWAR KHAN

PRAVEEN KUMATR PANGEY -DLIRGESH PANDEYP.1;

SANIEN KUMAR PATEL ~VANEETABATE] SLIBFAGH FATTLAK
Lourt Room No:16  FINAL HEARING ?
PNOUBEY T

AWATH GMT L TRIPAT R MESHEA -

BEANIGH [IATT AL AWASTHLE VERNEA 55 BAGHEL KX GAUTAM

HAREHDRA NIKHARE VIRERDRR SONSESHARLYA DN BHARGAVA SRIENDTA YROA:

RS SIOUHTLLATFARIDT M NISAR 2 SANDAA, -vGOUTAS

DNSHUIKLA R TIWARL RS RAJPOOT ¥RRsAL SiNGH

WP SINGH HEFRE LA, CYorsaRTY NP RATHOED) -

BRHAGLE AR DUBE RE CHAKRAVERTL A ATULEARS -

25 5INGH A DUREY,S TAMRAKAH, SATHEN AGRAMAL PRIYRIL $A0R -

PEANDEY, JOHN MASI | %P OUBEY M YEIVEDR $LE5 KCTECHAIP-JAMITASH BRARTIER 1|

MANIGH DAFESINEEARTH DATT -

SATISH SHRIVASTAVA S5 ACMARIYA P IS, -SHAILERDAL TVRARTPE 085 1 K. SULACHE R PANDEY

Kii KIRAM MEHTA AG PRAVESN PANDEY.S DUBEY -

253 AHGHAA Y AAIPONE AX SSNGH PUSHPERDRA BLIIEY B THIRRE 5 1 WARLS MIBHRA -

SADHARMASEERAR] SANTOSH MESHEA G CHILRASIE A 5. ASHGHK LATIANLIMANES DUBEY SURENORA VERREA -
RS TINVAS VK L AHARFA KK JYD TSIk BAGELE YR RAL § 40 -

FARESH JAN -

BHATAR FTATHE EALISHEA NPATER, N, SARAR 32 SHEAGH: FSMATAARAN  NITIN ACRAWALANDCS NAIR ST K MENTN GNTERVENER|SAMEER oaLE
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ERELERTE

FRA 3320pe
AR 53217006
GRR 10523007
Gk 330000
CRA TRTHEE
CRA 20
CBR 5860017
CRR 131212082
CRA TS3LT0ES
CRA T80
MR 1T1942013
MCRE 3335609
MCRT 330549614

WORG 40584

MECRT diBtii0ed

BECRE BRSER0NE

MORC 555772214

MCRE 1383002013
HERE DIEaniHe
MORE HEITI0L
NFCRE 14843
MCRC tennr:
MGHE 153402011
WCRC 15184753
WERL $5233:701)
BECAC 15438
MORT 155NN S
AR 155621001 %
HICRE 122413
HLHE WHE0S
RECHE HRE830003
MCAC YEBERR013
MERG TEr2aDs
MERC 1B 3T

MORE 15PEATE
MCAL SHR00TGE S
MORC 178300015
MCRC 1TIFRENM
MORE 1PN
LG B0
WAL 11N
HECRC HI0e
MOHG 4362064
MCRG 528704

MCRE 22302014
RECRC TEAT0
MEART BRSNS
MCRG #267016
SCRC 967055
MERD HRIEOH
MOAC 1119074
RCRT 1395050

HCRS 1560070
MOCRG 1557014
MCAE 162014
MERS 16082654
MCRE TR0 8
MCRE 1BAES
HCRG 154550054
MORL 18040
MORE #E3RA0E
HMORC HHsE14
Ll (iR LY
MERE 249190
BRCHT 245004
MCRE 26257034
MCRC MB407058
MERC 2536654

WORE 2554054
MCHG 25680015
KRS FIRRAINTS
HORC 20darme
MCRT W8

MACAC 314280t
MCRT 31104
MGRG 32512606
MCRC 334722514
MCRC 3412556
HMCHE 343500004
MCRE 381R01
MUAL J53E01
RCRE W sahid
MCAC 3730:m4
MERC 37¢5/2014
MORC JEi5204
HLRG 3561
MERC 3825254
BACRE SR
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THE GTATE vis PERAKAR|C
GOV PRA VIS THE STRTE
L B s GISTRICE M
AHIOR KUMK Vi THE RTATE
FARNL AN Wia THR STASE
BANGL ALIA Vi 1248 BTATR
SUMHEAR ] vin THE BYATE
JANGLIYAE THE ATAFE
HAROM ig THE STAFE
POUICE S7AYis BHURAL GRS
RAMLANAR S \is THE STATE
GHRINARER] W5 THE STATE
RAATHANKA s THE STATS

DEEPAR BAR Wls PRVANE SHIV
PINTL @ 2 Vis THE STAFE
“RI KLIMEA Wi THE STATE
PRANVEN 13 s THE STAYE
BLRAT £ BaV THE RYRTE
ANIL AR iz Yo NTATR
MOHI, AT vie Tiok BYATE
RADHE CHAR iz THE STATE
ASHIEH RAT Vi THE STATE
AAKESH RUM i THE STATE
BRELL s THE STATE
PRASROD DA Vis THE STATR
RATHANKA Vis THE STATE
SANTOSH 832 Wis 1HE BTATE
AAFIGLUL 140 015 THE STATE
JEGUENUFAVIS THE STATE
FRWAN PATH vis THE STATE
SHAKTI AL Wi THE STATE
WANEEEEIN Ve YHE BTATE
SHIY XUMA i TR §YATE
ANHIBH RN Yip YRE STATH

BHAGWANDEE i THE STATE
SANGEER B4 i THE STATE
HARICHARAR iz THE STATE
SCHIAL PA s THE STATE
SONU LODK Wi THE STATE
A A2 s THE SEATE
SAILAGH 8 Vs THE STATE
RAJNEESS T \ig THE STATE
FRAJESH PAM Vig THE STNTE
ABIR, EHAN Vi THE BYATE

RAK RASHE Vis A5, HARLIM
BHLUIRA @ A Vis TH. £5 40
TARE KHA% Vs P 5. GaLRY
RAKESH KL \is POLICE 374
CHHATRAPAT Vi B.5. SARM
SANTOEHVE Ws 5 ET
SHINE BARE s THE STATE
AHURAG S0% Wi THE STATE

FUSHALROL viry THE STATE
RAKMESH THA s THE STATE
BEETAK SIN Wis THE STATE
RADHESHYAM Wis THE STATE
ANIREIEE 514 THE STAYE
ANIL THRAR Vis THE STATE
ANALRESH R i THE STATE
SHEH SINGH Wi THE STATE
SHANWAN KL Wiz YHE STATE
DB SIGH Vi THE STATE
RASKREMAR @ Wis THE STATE
BALVEER St THE STATE
BABLA 51N Wi TIE STATE
VLAY SiNEE Uity THE STATE
SHRILAL PR THE BTATE
JRFAN Wi THE STATE

ATEMDRA K Uis THE STATE
THLIFGIKE Vi THE $TATE
LD £ SA W THE STATE
SUTTE & RA Vs THE STATE
SAPHEN 5 ] wis THE STATE

AAAHESH 53t is THE STATE
MANGHA §2 3 5 THE STRTE
AN, BATEL Wis ¥HE STATE
RAJEHURE A Vi THE STATE
HAORHOUBE wis THE STATE
SENLHE e s THE SEATE
AHEOW HEARA VIS THE STRIE
DHHOTELAL wis THE STATE
SeillL KEMAR W Taat STRIE
{THIINKILAL wis THE STATE
SAPLAI G SAVIS THE STATE
FRADTAR ls THE STATE
GOVARTHAN Vis THE SYRTE
SHEHH SA0 We THE STATE
DHARMENDRA Vis THE STATE

THGHUFTARISGS ‘.‘mmzﬁ . "
IPHaH FOBENDRA PAPEL

ASHOR BANKE, SANJEEV SHUKLA. S
MARE BHARKE UMY AMIT SR ABHINAY ANRY oG -

K0 BAXERA ABAANIE YAR, ANVIND BONIRARESH MAMDIE NADSH FANDIEY.ARIL AATLE, IAMAN KT, A, K, WAROHA BANGEETA RNARMA § M KON

B YOWKAL BIKNEM TIARL ABHIBH TIWARL BMEART: TIAARI

BALRARM TRYAR:

ASHISH TIAAR! RAEEV BARSLIR SAANISH FIWRE: ?
D2 AGNIHOTRS (541 Ran INA AGNIHOTRT

SHCHOUDEY ¥ P ADHAILEA, ABUM BHATNAGAR
DEVERNRA SHURLA AL SHUKLA

ADIYYA AGHIKGR! SATISH CHAKD CHATURVEDSP AISATISH CHAND CHSSLIRVERP 2151152 CHAND CHATURVEGID. 38 BHISHER SURATEZ ABHISHER Gl AYEE-2aRM
LLATERR- JBAIENORA 5. Fristi RP-UGAIENORA 5. THASURIE- 158 JSNBRA S THKUSIP-JIRITIRN BARASHARP-[R1) VK PARASHARE. JSTWK PARASHA HIP.3]

HARI SHANKER DUBEY AT DUBEYIP. SARSENAY BUREYIE.S)
PRAHAT KUMAR BINGH LA TENDRA PRATAR SINGHT-Y

GATCAPAAKASH MISHRA, -VIGYA SHANKAR MISHRA- 1|

SATYA PRAKATH MISHRA VIETYA SHANKAR RISERAJP. 1

ST BLICHE RARTHT -RrIREYAG PRI, JENMAY PANLST

FARANT MANDEY -

HDDHARTH DATT NEHANT BATT, PUBLHENDRA DLBEY, RARUL BHARNA ALY MIFHTA, YOOESH SEN|

8.3 CHOUARIYA ST MADHRIRALA CHOLRASTYA

RAMKEIPAL WISHRA -PRADEES DLIBEYIRIN YADAP-21

HIRDORTH DATT +25HANT DATT PUSHPENEIRA BUBEY, RAMIL SHATMALILY MISHAA FOGESH SaN

STATT RISMANT DATT, FUSHPEDNRAA BUBEYRAHUL $-ARMAALAY BAISHHLY, YOGESH SONI

AMIT VERSEA AJRY MISHRA SWITA KAFOOR

SHEEHARTH [AFY -NISHANT DT PUSHPEDKRA DUBEY RAMIL SHARMARLEY MISHRA, YOGESH 50N
SIDDMARTH DATT NIZHANT SATT. PUSHRENERA DUBE Y. A38Y 1SHRA,

SHARAD PANIEY () B TRIPATHSANIAR BANER JEE)®. ([ SARITA HAN AP 1FEANENY PRAKASH VERKEAIF-1]

AJKY FRATAR SINGH -RSHOR SINGH

HAZH BAHADEIR GAUTAN 3B GATAM ¥
SILHHARTH LIAFY -NESHANT ST, PUSHPENDRA DUBEY, RAHLL SHARMARIEY MISHRA, TEGESHSONI
FURHPRAL BINGH GAHARWAR G 5. JAGWAL

BANTONA KIMAN AINQH -

2:;’3“”“ AE%:;IA MUKREH AGRANAL, HITESH BHARME, ANURAS Sw SATEH CHOURMEIA DHARKANIRY LAXHERASADOD &t THOLRASLATBHEADHL BALL
HDLRATA :

P DWGVEDT -AMIL DTvED)

ALCK KUNAR MANDS KLMAY BANDEY

RAZHEESH NAVERIA PLUSHPENDRY DUBEY

AN TRUPATES -H 5 RATHOUR, § K 3B5HRASHATLENDRA KUMAS GRNGRADER-£JAIT KIFAAR THWARYR. 1f
MR VERMA L5 JAISWAL, ITENDRA PANDEY

GHANSHYAM FANTIEY -5 PATEL, AGKY SHUKLA

R BUBEY -ASHISH UPAZSYAYRAHIL TRIBKTR: SUNE, WMISHRAIIBIECYOR)

HARS SHEANSAR DUBEY -AMIT DUREY, ARHINY DUBSY,

HE. VERMA P2 VERMA, SHYAM KISHOR 48 1308

MUKHTAR AHIIATS -SHRICANT SAIN ANURADHA PATELBRAM SHANKAR TIFASITE-TIRANISH FIOAAR TEARIE AGHISH BUMAR THWARIP-SINGD TIMARIP- 1IRAMESH KUMAR
SHUELAR- A AGLIAYALAKSR IYERI. ([CHIMGIRATSESH FIRAR FAO AR F0B.IAG] )

SATYA PRAKASH MIBHAA A0V SHANKAR MIZHHA

SAMJEEN KUMAR SINGH SATREDRA SINGH TIVAR)

MAAENDRA CHOUREY -

CINESEE KLUMAR UPADHYAY -SANTOS2 sHSHRA, MASRSH TR

NEERAD GRFGH CHALIHAN WSSO SINGH, NEERAJ SINGH

HEAMISH RLRMAR TR -SHAHIAWAY KHAN MIRENGRA KE VAT

AMES RATHONY -ALBERT ANIHOAY, 4

SIODHARTE DATT NISHANT ATT FUSHPENDRA DUBEY, RAMLE SHARGAIRY MISHAL YOSESH STRAISHIV CHARABE SFiA RMAIP. 1[U1IAY SHARMAIP-TIAYARK SHARMALP.
{]AEHISH TRERMP-YRISH| TRAARIE: SISIDUHARTH ST PARSTOS GUSTA SONAL TADAVIOBIECTORIRA NASAYEN TWARIDE A RAJESHIA R RADIBJSHIVENDRA
ERMOEVEIRRASHI SUHAL SRR 1]402

Clwies AR HATH SHLLA BREIESH MISHRA

BUSHPENDRA DUBEY -KAMLESH MISHRA

RAMAL SGGH BAGHEL -SMT ALKA SINGH
SANTACHULORARY -RAJIESH SHOMARARY

SANDEED RLIMAR JAIM -

[WAFIRA BINGH CHOUMAN -AE_SINGR

AERDRAARA -ARHILESH SURAR SHRIVASTRYP-1

SHYAM ATV HULDESP SINGH, ASHEH KURIL SUBOIH LAARAKARE N, PATEL
B SHANKER $HARE -

SRARENDRA SINGH -PRANAY CHOUREY, AN, SHLLA
RAJESH FRASAD DRIBEY - SANAAY S0

ERMESH KLMAR WAIGYA -

LIMESH SiianR waabiv, -

NAVEEMHLIMAR MUKESH SHARMAIR- MUKESH SHARMAR.2)
SLINKL SRR DAHDEY RANERALASH SHIVHARE, ® LiGH

RAZHID SAIHAR, S0 -ABOUL TALWIWAN FARIDIE. 1[ABDUL TALMAN FARIDUE- S5 ULLA BROGTP- 115810 ULLE: BANGIP- BROHAMALAD AidJA%E AREARS|. 1 [MGHAMNMAL AREIAN
ANTARIR-2]

PUSPERDTFA KUMAR DUBEY -YIVEK AGHAWALI LENURAD SLUAR SHRAASTAUND. Y

ViGN CHANIAA RR: -BA NEWAT .S SON, 2 HASPGO, NDDHESSH PANDEYR (1, SINGH, KTENSRA CHOLBEY

SLMIT RAGHLINANEHI -5 K. ISHWAKARAR, A5, | DK 1
SURYA KEMAR PATEL KARLESH ARIPUTP-1]

SRDHARTH OATT -NISHANT DATTIP A|PUSHPENEIRF KLAWE BUBEY[P-1]4 b MUSHRAR: 1 [YOGE 51 SONP-1]3AMRALF KOTHARCOMSVINIT $LAAR MISHEAILOMPISUSHL
KIHAAR DBOTIDOMPISHIVERUHA PANDEYICCRIP|VIKAS TAYSRI|COMPIYOSEREAA SIGGH SAGHE [COMAT

MARAS RAANI VERKAA HEMRA) SHAMUP-1BAURARA SINGH ADAVUHAEHEHER SONIDE]

HATE SHAMKER DUBET -AMET DUBEYI-1ZABRREY SUBEYR 11

PHARRLRIA KLaR PAROHA -SHAILERDTA KRR PARDETIP TDHARMENDRA KUMAR FARCHARR-1|
HAR[IAN BINGH -SUURABH SINGH THAKUIRIE. 1 [GAYARRI : ArvalR. 1]

SAANCH FLREAR MUSHRA -VIVER KLMAR DN 1]

DEVENDSA SINGH SAGHEL, -CHANDRARAL SINGH PARHTIART™ 11PRAT R USHRANID KLRAR SAHUE- 13
FREXASH LPSDMARY -BRASENDRA SINGE: KUSHIY IS KLMR DSE TiaNEDI
PHARKAT KIBFAR SINGH LALTTENORA PRATAR BINCHGF.)

SRADEEP NUMAR NSVER VERSHE KOTHARIP. 154 J8Y SENI 13008 GAIRAP- 1]

SURTA KUNGAT PATEL -CHMEEE LAz PATEL P 1

BEERENDRAKUMAR LPARMYRY LAY KARAR SHURLNE. (J5ATYENDRA JYGTISHIR-1)

SATYAM AGRAVAL SHIWARE AGRAWALIP-AZE MR KUEAWAHAIR-SRARRR SUBTAT.5)

PRAMOE KUMAE THARRE SUDBER PATELIP- THIMASEHL CHOURASIA

KABEAL SHRGH SASLYA ANIL KUMAR TIWARIP- THAMIL KUTARS TRRARIE 2

FeAivt GHAMKAH PATEL (0% PRAKASH SATHOREN- 1[ARITW £ PEARDATI-t)
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CRAFHIVSEY
CHE HAEIE7
CRA 25351035
CHR EARENGG
LRR £85 1900
CRR PZE400
ChE 1S52EE
CRA 1E16Z1E
CRE 106G
CRE e
THRRE H2EN?
SRR BBIEN
CRA{BEF2E
LRRAIREND

TRAGH-He
AL 3ETNA
MORC SE331E005

MGHE SCENTIA
MCRE SR

MCRC 263004
KRG SPRE
AL 53R
HACHL SRR
MCFE S594014
MCRE SE1OCETE
MERD GE452314
MCHL 370
MCRC 2oansnG
MCRE 2353201
HOAT 2SR
MERE FFREIE
MURD BRI
FACRE 29530260
MCRE A1042E18
MRS 14012010
RCRAC 32420
MCRC 342705054
MCRC 3664z

MCRC JBR0H
MGRC S02417E14
MCRE $126:2014
MCRE £1E870°4
HORT A15TRNe
BICRT 412002054
MCRE $315 280
MCRET 4442014
WAL AT
HCAL SGERRI5
MORC 4B
MCAC TR
[F=aiab bl elTEY
IR 256
MLRL 4R7 2014
BACT SMIEIDE
MCAC 49042014
HORE 423007
FRCRE SR04
MORT S 4
MCRC $H&2598
MCRC 403508
MCIRC 17
MERC 5343030
HIRC SE5R0
HORG B293H)4
TAGAL BI0AG:
MCATE SHREIEN
MOCREC ST
MR SR04
MOAS SEMREH
RCAC Se4A011
HCRL SASI
BCAL SERI0E
MCRC S8R
MCAD 55732018
WLAL SANINA
WA SRRl
MERC 5060
WGRE G530
MIRE Bl
WAL BB
e ész?mﬁe
CRA1SGI
TR FIRL70:)
LA B3
{RA ZET 0
CEA BTG
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Lol LOTON v SUTIYA RY
TRE STATE vin MARN, T

Befors HON'BLE BHRS JUSTICE SUBHASH KAKADE

LARHBOED NI THE BTETE
fALLHE BV THE STATE
BRBANT SN wis THE STATE
BERZMABIA VIS THE BIATE
RAKHIRAM i3 THE STATE
GALITALE KIS i YHE STATE
ANRAR Vi T3 BTAFE
NAVNEET (500 iz SAGDISH BA
SURHCHARAN s THE STATE
AL LIRS, Wi THE STATE
SHT. UL Wi FHE BYATE
R Wik THE STATE
SAMTORH v THE FTATE
WUNNAWAR K Vi RAHNAN T1

THE STATE Wi POORANLAL
SAGAR SING We THE STATE
GOPAG PRAG Wis THE SYATE

HECAN ML i, THE STATE
JACHHEH T1s Trif STATE

VISKNL k01 Vg THE STATE
MEHERRIFA K is FHE STATE
ST SAFENS Wi i STATE
HATFL %LURA wIg THE STATE
FaM VY THE STRFE
PUBHFENRRA YV C B
FATHESH M Y THE BYAFE
TN § DEV v THE STTE
GEERAY, yrg THE STATE
HARMENTRA VI THE STATE
LR ) AF i THE STATE
HITEEH IR Wls THE STATE
PO FLMAR i THE STATE
RAk) @ HEM g THE STATE
LALAN G125 Vi THE STATE
1T GhiAbE Wi THE STATE
BSHIG KHAN Wis THE STATE
KHOOR SIS Vg THE STefE
GMEHRH MEH s Thit STATE

SMY b B Wis THE STATE
MEIRSHEN s THE STATE
AN KUk Vi THE STATE
LAmA i THE STATE
SANDERS K v THE STATE
HEARFEH ATH W18 THE 5TA1E
PRAMOE B s THE STATE
HARESE Vi THE STAFE
MUMMERAL Vis THE STATE
WOHANMIEAD Wis THE STATE
FARR K4k s THE STAFE
SAEAPNIE AR Wi THE GTATE
SOALE SUN W THE STATE
VPP ALA s THE STRIE
ASHOK KUMA Y THE STAFE
NGRS SAGN g THE STATE
KISHANLAL Wis THE STATE
PADAM MEMR s THE SIATE
DD SAKE Vs THE STATE
GAIRIMIANT viis THE STREE:
BT AWAS Vs THE SEATE
AMIT TINAR Vs $HE §1ATE
LIMEZES @) G v THE STRSE
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Sefore HONBLE THE CHIEF JUSTICE  HON'BLE SHRI JUSTICE KESHAV KUMAR TRIVEDI Court Room Nozt  MOTION HEARING
NOTE (FOR SUPPLEMENTARY 15T }- )

{1). THE CASES FROM SNQ. 38 TO S.NO. 38 WHLL BE TAKEN UP AFTER SNC. 1IN THE SAME HEAD OF [IRECTION MATTERS] :
{2). THE CASES FROM SNG. 39 TO S.NO. 61 WILL BE TAKEN UP AFTER S.NC. 4 IN THI SAME HEAD OF FORDERS] ’
{3). THE CASES FROM SNC. 42 TO SNO, 47 WLl BE TAKEN LR AFTER 5 NO* IN THE SAME HEAD OF (FRESH (FOR ADRIESION) - CIVIL CASES]

{4). THE CASEE FROM SNO. 48 70 SNO. 51 WILL BE TAKEN UP AFTER SN0, 33 1N THE SAME HEAD OF JAFTER ROTICE (FOR ADKRSSION) - GV CASES]
DROP NOTE
The foliwing cases ate dropped frore the dist, as fey have bean eroneausly [sted in the Hen'ble Ceurt, Inconverience caused fo the Hon'ble Coud, fiigants snd Advosates is regretied.
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Wi 120021 REIFGT S0 s THE STATE
WEIRIRNN KAKRAIYA G Vi THE STATE

REASON
Campliance dus
Fixed for sume other Gy

PAWAN KA SAKENA SANIAY K AGRAVAL ALY SETHRESATNAGARE 5 KUSHWAHAR I YUSH KENER THRARIER 2] ENURAS SHRASTAVAR-AIAANMETT CHANAMR-
AJAMAREIE £P GUPTAR-4]

AOITYA BARGH BHREE XANT DURETS KSHMLAAL Y
HAASIHEIDY & G ANEHUMAY SINGHSEANIEY £
NG R

WEREGENIIEA SRGH -RFENDRA SINGHRULEEN WERME GA 1704

AL CHANDAK -A.b4 TANDON, KILR NAIS, LATTAM MARESHISARISHT. RANAK 3]

PRAVEEN KLIAR YERMA ASEISTANT SOLIGTOR GENTAAL -Fr01 FRAVEEN VERMA N CHITRANSHACHAN SAUSARKAR IR+ 10 Y
BATENDRASINGH -BUEDEEP SIMGH

;E{_f SIQG%JJGNESH PEATEL M. AZUREL SINGELA LY OWIVEDIVIKRARM SHHGH FOR RESPONDERT HO. 2 & DASHISH SHADTLVKRAM mllﬁMﬂT HAGERL SIDUHARTH
HiRZA)

AINASH ZARGAR -ARSHAT SAPRE. X £ RUSH® AR 1T BRUARAKPEARLANY, ¥ DWOWEDD APRFANIFE. A KALRAR2 T

ALY 5 RAIZADA PURUSHAINDOS KA KEMLESH BWALGEDLY SHEKH -ANIANA SHRIVASTAVA SAMDEEP SASHEAA PARANPE ARALRALAAETNE RAURAYA PATELIR-
SIRASHIOM & SINTACE MOHD AR GAD A T RARITIFRR BRI SHINEAR DAHDEVIL- M6 SIANCAR PANDEY (.2}

JITERTIRA KEMAR IR -PRASSMET TIUBEYFP. KREIRA PRATSS DARNEDRP. 1| BRAHMERTRA FRASAD RATHAKT- HISANISH KLIAAR WRN‘M[NMESH HABAR SATI 1t
HEERA] 1A -SOLIRMIM BHUEHAN an‘“ﬂhm
IR BEFERENCE .

AP EIHEH PANKAL DR, SEILENDRA SIHEH A
FESAHLSE TIWARIBIA ZARGAR KPKUZAL 1 S CIULATEE 2 SIRPURKAR] 11MEERA] VEGAD. AVINASH ZARGARKD RUSHIRANE, STIOFARTH UALATE £ PRITRNE
SRAMDELNAL, JMOER $IRPUHRARIR SATUL CHOLTHAR P A G BEY H AR AR Bk | TRIPARHLAKASH CHOLDE ARYPISIEH
TR S)ATITEA ASHIRARS SATISE CHRTUREDS A B ISHER SULATER|

R CHILLE SKRARKH EHEL SINGH WIVER AGRAGALF TO 446,

AR TIWAAL ALY GUPTASHALM CHOUBEANAG A" UL CHADUDRARLE DUREY.A TeasrARADH 1 AhASHA PR VTIAY TAEPATH AKASH

CHOUTHARYR. SHIIVAS 1A, S AREFTAR [IESARIAY ALAAARL R LIPADHYREA 5L PANTEY P SRt MHA: SHARKSA MEANLE KLSHWANA AMIT BAIPAFLAISLISHRLT
ADHPRMADHIKARL GALITAM PRASATS [7RREM FIANZIG XUNAL Tritalif ANKUR SHRIVASTRA [ SHKEHEY SAPRE. A ZARGAR KP KLGHIZAHARISI ADHILARS, §
EHATURVEDI & GULATEE -3

RETIWARLALOK GLIPTA JTENDRA DIRVEDN ATGL L AUDMARI BAUBEY K MISHRASSUTVELARAND PG SHARMA MAND ELSHWAHA 28T BAIAH HAANATH
ZARGRIL KR HUSHWAHAPRIYANK EHANDELWAL JADFER SIRPUREAR 1NSHTPRIVANK CHOUBEY. VIKALP SONUISINASE ZARGARMER KUBHWAHA P HEANLELARL]
FRPURKAR(PAMWINATH ZARGAR. X PAUSHWAHAPRIYAEA KHANUEL AL JADEER SRPL DOP RAIRS & SHIR DT 7550
PIALIRTISHASHARE SHELHARE, AAIT SINGHY 1 CHOUBEY SAT:SH YATAVIGANASHA PAi}L,\fi.IM !RW«THI |14,6,9, HIPRER FPJ\.‘!&S KiJRAT, "HMR?-}.NN LR
SHRSASTAM SIS ANAY AGRAWAL, RAJESH UBADRFTAY. FRAMDD BATKINATITA AGHIKARL SATYSH CHAT|RVEDS ABHIS S (SULATER)

YPEHARMA -SUDHA SHERMANEERAS VESED BINASE TARTIOR, KP KLISHWAHA FRIYANK KHASDELWAL [1BJANCTP SAIELR SHANKARAN, SHERAD PLINJ [PTJA6HSL SINGH,

SANDUSYA SIMGH, MANISH DUREY|HFAFHDER SO GRIR BTN SHALINAARLE, NESHIRA A DHYAAD, P OUSEY) SNERRA] VEGAT AVINASH TARGAR[:4pVINAGH

ZARGAR XPA{EHWARA T TRAINEESH GUPTA[ 7 IHANINY ASRAWAL RY URASHTAT PRAMOD SAKIAMY CHOUZEY PRAVEEN DAVERISANIAT MGRAVAL RAESH

UUPAIIHYRY PR SAMELP DAVEFLHAY TRIPATLSUTANAGHA PALL_PIYUSH JAINP YATZP. TIRAR 174]HMARVINDER SINGH [20PRELE FRANIS, Kiibits, THARRE ANKUR

SHRPASTAVATIZJA. BHOWIIN GE COUNSEL 2 B UEST BHOWMRASITY A ADHILARE, SATISH CHATURVED, A BLILATEEIRS )RR A SHARMBIR- LSTKAIS A A

NEINAR FAUTARIEE - A5{AHRIAD SHAZUD HLISHAINIR-15] , '

[P PRAK RSN SAMBARSHI TRYARIF 1,3 1

PICTEA SRBESHI -SANDEER K. SHUMLA, AT SHUNLALK. VETHA AL PATEL, SOMAETH AWRETHY [SANIEEY MIBHIA, HIMANSHR] MISHRA SAaPul SOMGATAQASM

AL

ALATYA BANGHL AN S K. ENUELAY M PETHIA ARLIN PATEL [REMUAESH Kik/AR ACRAVAL PRE BARAYAN VERMA REPLRUSEAINDGA SALIRMAKAMLESH

DWIVEDE A KAURAVRASHME SAURAVIR.BIPS HINATR, MANISH T3R8, ASFISH FANANEARRTI TIWARI, G2 TRVARS K PATEL IATISARJEEY MIHRA, HMANSHL MISHRS,

SWARNIE STHTALRAGASME A2FIRAISHT SUDHA GALFTAM RE TIWARKRER S500ICEA A £.0 FFOR RNO: 45 TONARIIRT 514G

ADTTYRADHIKART (ARAY S5 SHIALAG AgR-ta o

AP BENGH YIVER SHUELA RAJENDIA SINGHE, PRAVEEN SHARKASDDARRTH SN RAS SHESHAPSNRE-RT

GIRISH SHANAZTAVA, i 5 RV RGINCH M P RANDEY R, 5 FAYEL(INTEAVENER) -A RUKHOPADMYAY. £LEACHEETA WUKHOPADMYAYER

FLISHEWATIRANSHUIMAN, SINGR () 2 VBRI S PRIFLEWATLANK SHEXHAR AT SINGHABHENDRA CHCATREY TERVELH EPANDET IE

ALAMIT BINGH,AGNE SALLURKEINTERYERNERIPARIFUSH SUPTAINTERVENERIZK RAWAT, S RAMAT, ASHIGH RAVAT, EOMAL ?n?‘..i?*{TEVK SM'}HW&
JENDRA FATERRYA VENCR[R X SINGH Snits: [ TERVENORISAMEER SETHRANIEET SINGH SMTNEEL IMA SETHARANUPETHAR

SINTERVENOR|PRAVEES IUBEYRAVEEN DLRE T|ILAVENOR|SURENHL VERMR ATHLTOSI CHATLRVEGHINTERVEN S -ISURENOR A VERIAN, ASHLITGSH

CHATIRAVEDHINY ERVENERIAMET PATEL [HTERVENOR A= 5HD SHRLARTAA THNESH PADHYAR S JORARINTLEYAN TIWAR, PEAITESH

R TRPATHIINTERVENTIRSAPLIREA b4 KHORAEHYE, GHSATA VSRR OSARIE Y IMTIA NOE) KLIMAR NAPITNTIRAN.IEET SINGH YALIGTNT:

HARSIAT PATEL MG PLLAN M BATEL WM SHARKA -ABHAY PANDEYShAT AD VERMAARAIND SHRIASTAVADINEGH URATHYAY.S JOMARSUNLT KARO AL SHRMASTAVE, §

JOHAR, B SON, S KANDIIPALRSIPY KAURAYPROMGE CHOURASIS ARYIND KAURAL, SUREHDRATINARI KAMLES OWVAVED| EUANSHLM N SHEGH SATYERDRA PATEL (38

ENCHH P AR MUKHOPATHYAY]A[6] 1 AGHASRATA MUKHORADHY -1 HTIAGIHED KUMAR

. SHEARALL VEIREALL FAIESH TIART -SANIAY K AGRAMAL DY A S ASHOK LALWARNVERARAN]
AWEL RAJESH LPADMYAY.PK SAHL: INTERVENR)S AFYER RATHESH YADAVINTERVENEHSAMIAY CWIVEDHGA SR R1

HINT AGRAWAL R UEADRGAY | PARDEY, -

[+

FPRTHAN |4

REAPIT N TRIRAR T SINGH ARSI,

AHGHUMAR SINGH, A5 YERDRA FATEL K M. BUNISLA-SHP ERRA SARITASRORA, |5 RAIPUTS & FVERMA SANIEEY Yl Ay APLIREA M“#IEOPA{}WAW}
SINGHOLA VA FARITIFOR PETIONER;

ARVIND SSRINASTAIR (DENESH LIPRDMYAY, SHAFILLIDDN JOHAR, PURSHITTART SONANSIRRASN SINGH SATYENDRAPATELK f. auNDElr[R 3R MUNHDPAHYAY, ¥ AP,

KELASHMIEA BELIKESORADHAYAYRANIT 5 YADAIFTER FHORIAPLIRE A 3k HOPADHYSYR- 4] INTRAG] AMURRTRY INT|AC VIR KRR NARIT[R
HIINERAGIRARIEET SINGH YADAVIR H]INTIAG

RRASH CHOUDHARY VLAY TRIPATHLEFIAARI -2 CHOUSSEIRY. S8, AANDYANGOR SR, F SHARKARAN, § 0IKIT (R2}

AMINBEH ZARGAR A5 N SRUPRAK, MRS, AATRST RUPRER {3 ANEHAY SAPAE 4P HUSHIAHAR L SHRIVASTAR

AVINASH ZARCAR 8 £ SrRnASTANA 3 PATE . REJSEY vERAAER TORGAG .

ANASH ZARGAR A.G. ASSISTANT SCRICITOR GENSRAL GOAN FRELL RO VERESATA I TORL,

AIHASH ZARGAR NSRUPRAH -

BVINASH ZARGAR 3 5 RUPRAH ARSHAY SAFRE 2 FELITHMLHENS SLUTRAN, MRS AMRIY REPRAHR 1102

AVIRASH ZARGAR GUAAND PAYES -ARSHAY SAGHE » B KU SHMAMARAEEY VERKA

AYIMASH ZARGAR A G.GOVIND PATEZ, ASEY VERMA I T3 4] AXSHAY GEPRE, K 8 KUSHEAHA

KAMASH ZARGAR AT, SUVIND RATES, RAJEEY VERNA 1 0 4] ANBHAY SAPRE, K P, KUSHWAA

RNMASH ZARGAR AG GOVIND PRYEL, fiA IEEV VERNES 1t FE: d- A% 5EAY SAPRE, X . KUSHINHEA

MANASH FARGAR GOVEND PAFEL, RAJESY VERMA I T0 8} LKSHAY SAFRE. £ PRUSHWAHA

AANABH ZARGAMT BRAIN S5l VA GONAND PATEL. frBEY VERMAF 10 | AKSHAY SAPRE. X P EUSHWAHA

AANASHE LATEGAR BRAN CFSILVA GININDG PATEL RAJECY JERMA |* T 4] -AKSHAY SAPRE, £ P ELEHWAHA

AANALH TR ASETT SOLICITOR GENERAL, GOINU RAFEL - AXSMEY SASHE, ¥ P KUSEANAHAGOVIND PATEL AJEEY v ERMAR 1 10 &
VPN YARLAY (SANKAZ YADAY RARMESH YADAVE, S E0RHARS M LAL I TO £ 2G AR ESH KUMAS JAININTITENDRA SINGH PARIHARINT]
13, 5. AL IWALIA -SUBODH ¥ LIEAE)E LR VERMA FUSHPRAZ SHNGH [485




n
i3

o8

¥t

E

&’ &

%
e
8
48

S

L]

e

ey
o

3

gt

TES3

WP STS3ATE2
WP G200
WP BT

W 1aGansT
WP SR
W BI3L017
WP B3R

WR HMA20

W HEEANE0ES

WP 1732412013
WP REIRS
W ATHENLY
Vi A S
W AT
W B5EHA
WP RINE

W 1SR

W ABSa L
W ADTRIDD

W 1TESSIN2

WP TR 2

WP BRI
RECRL SEAHA
ARCAL SEITNE
WP ARG
WP EEEEIE3
[y Fntl

W ARG
WP IBA9 0
P 258018

Wi 80
WE SR
WP G5ATII0 4
WP G55
P TSR0
WP H 3000

WE J4a0:0
W sEBTA
WP A2
WP SRIER0L3
WA
WP 1554R0TE
W TESEI2034
W 18185034
WP TR
WP BT
W 0EHIM
W M B
i AZBEP4
WSkt
Wi T4
FRBHIZRS
FaZed006
FAIINAE
£ G3E0TE
EA tt2ransa
EA 2552040
Fr HE
FA IS0
ENEAATR
FhEETARY
FABZERGT
FA S
P& SEG20
L b
WP 2064053

MORE TR
MOHE AT
MCAL 47742214
BACHC 724970014
BIRE 2ESTNA
HMERG SRS
WORT SR
CRA AR

CRAIFTEOY
CHASE5RIE
CRA LSRN

GRA BIAHY

MCRC S0YERR A
MTRE 5208704
MORC 452902044
HALL LASIZ00E
L e H Y
GO MIAER00E

Cause List Dated 25-04-2014 Page No. Page 2 of 22

PREM MARAY vie THE STATE
AWAGHESH § Vi THE STATE
AHEILE #AFL| Wi THE COLLE

FEGHCRE BA Vis LRUDN OF
HHAYEAN is THE STATE
MDHD. JAH WS THE STATE
HAGRIE UP Vi THE BTATE
AZAMEALLS Vs THE STATE

CHANDRARAS Ws THE SIRTE

FOORATAN s THE STATE
AN KIASAR Viz THE STATE
HAFTAT HAS Wis THE S3ATE
SHEIRYESSAR iy UNION OF
RUSHI KtA Wi ECECTION
HRARMESHINAR Wis THE STATE
VIVER SING Wis VIVE CHARE

METRALNIG Vis THE STAE

PRABAMDE & Wy THE STATE
HIFIAY W Wis THE STATE

VIGRD BOF We THE STATE
PHOTER 0 THE STaTE

% K. PANDE e THE CORMI
AKHILESH 5 Wis THE STATE
RADHE SHYA Vs THE STATE
(e, ABHOK s THE STATE
SATHNATAN s THE STATE
GOMIE PRA i THE BTATE
SATYA 20, Vi THE STATE
FSHWAT NAY W5 THE STATE
ARUN GHIPTA s THE STATE
RAMESH [HAVI THE STATE
BRATIONAL F s LINICH OF £
GANESH BN w5 THE STATE
BAADHYA PRA s SNION 0F 1
SEWARRAN S Vs THE STATE
SUMENDHA § Wi YROOR OF

RAJKLIMAR A 4 THE STATE
RAGHVENDRA Wi THE STATE
SEEAMMLINM ¥ Vis THE $TATE
RS M3 Wis THE STATE
BRHEAL AHME Wis THE SEATE
BAJESH MG W YHE STATE
VISRANT JA Uls THE BTATE
MAHAVEER T THE STAEE
RIS EITY &os THE STATE
AN, KERARR Wis THE BTATE
5 2RO Wa THE S387E
SANTRAM YA Wis THE STATE
PRASANT 101 Vi THE STATE
FRINEY ED Wis ASEISTAMT
K4 SHLUME 5 GOVT. DF
KASPTHARH Wit KRLSHNA
SOMODRA BA VS BASORHE L
T8 ASHA P i SHATRAM P
TORAR SING Ws ABOLIL RiTW
A UYAY Vg KL SEHTA
GENERAL M Wis PULRUNWAR
GENERSL M Y5 TOTARAM
GENERAL M ¥is CHHAKANY
AIRY SR Vs SART. SHEEE
GETHA SR Vis DA DA L
PARASHAM 8 Vs GEETAECH
M EPOGRY Vs RAIKUIMAR &
SMET IRARATA VIS SLINIL SAHU
FRAFULLAS VI THE STATE
BaALI MALY W THE STATE

GURENTRA 5 Wis THE FTATE
AIHING v THE STATE
NESEFENDIRA 5 vis TooE STATE
RAKESY PAT Wis THE S¥ATE
BHADDI CHI Vi THE STATE
CHUAL AT Vs THE STATE
NITESH £ bl THE STATE
SAPIL JAT Yl THE STATE

P RAIMAR vis THE STATE
RANEEH Vs THE STATE
GLRIEL ) MAYE THE STATE

URIESH MPSH Wis THE STAYE

VIRENDRA § s THE STALE
CHARGIRA PR wig D552 KLIMA
FONELAL Vis THE BTATE

I AEF Wis VIRRAE, KL
SURESH PAT og THE BTATE
FATUBHAR rs RAJABETS

JHTRIPATHI -RAVINGRA TR 75 RA7HOREG 2 (A 70 SI5HIG-TASITYAR-BRTE LAY KLESHIWAHASH SIATWATE FDUZDARIR-G)
ORMESH PADHYAY ABHISH AGRARAL, SANTOSHEISHRR, brteaNT THAYLAP.C CHANDAR LFTTARM MAHESHWARIRAMESH TWARIR-4)

BANIAY PATEL -VIMEETA SPAIEL, R PATEL L MEASIEINESH SUMAR OBV IR S KEMER PRSDSY[RBIHARSHARAN VEHMA[FI—JWGW VERM AR
SRALSESH KUMAR SHRNASTAVEIR. IMUSESH £33 SHENASTAMME FIPRASHANT SHRIVASR-JPRASHANT SHAMASR 4

NIRENTIA SIMGH ASSISTANT BCLICITRER GENERAL -SAnLaY 50K, RITESH SHARRHM

AHELLALA -

MISIEHA ASSACIATES JMURESH SAML, GOURRY TIIARL B3 CLIPTA, ST MARME SHITKLASSMIAY X AGRANAL, LA XUISHRAMA A7 9
BIMESH LPAOEAY REANISH TRNVECE AZHIGH AGRAWAL  Snidi 50 MISHAAANSHUMAN SN GH SATYENDRA PATELY bLAUNDRIAR.

VAP YADAY -8 YADAY, 5. YAOAVEARAS SCHATURYEDS PARMIAS, CHATURVEVD] ABHAY 5K SHIEHA BHARAT GUBEYPETITMINERIPLRUSHANDRA K AATRI -
R2ISHASHANK SHEXHAR AT SileSHMOHIT Sy ax. BADGESHTIWAR TARAK BATHRE ANKLF AGRAWALIRUG AR- 1t

AJEET SRR CSRT, RUTAN SAVERFSAMDAREH| TIVARIR ARG SAM0AR EHL TAWARAR- 2 SAMETAREH) mvmlﬁ - JSAMDARSH TIVAARIR QZSAMEJ&RN TIWAREH.
SJEAMOARSH FIWARITR-8]

RiHELMAR SINGH £
ASEES DIKT S0 MISHRA
PRAMOE RIMAR PANDIEY -RETYAMARD ha|5HRA
ARHILESH IH LJMESH SHIVIARE
SHYAR YADRY -AEHSH KURMES. TAMRAKAR Xif DEEP SHEH DEEPAK SINCHEIDDHARTH SETHR.I WARTEK SETHR-2)
DEERA SGH -BALTEY FATEL. C.B SINGH, FHYAS YADAVGHIY vURAAR SHRIVASTAVATR- ISHTY KL A4R SHRIVASTAVAIR-3]

TINYEDI

RSO KUMWAR PANDEY S S KUMA SHRIGUSTAS VFr, ASHAMRAMELDHENDRAMISHRAR ZVIBLDHEL R 3]
I ZLANENDRAKISRATR-3) :
DINESHKI..WUR UFACMYAY -BRARISH: ERIVEDIL SMI.S FIVESY, S48 OSH MISHRAGREESh SHUKLAS - JPIYUSH R AKEA - UOARSHAR

SOMIR-JASHISH GIRHR. 3
MURETAR AHMAT: SHRICANT JAIN, ANURAS DHA PATEL

SDDHARTH GUFTA{,BONSILAE & 3) -5 K. GARG, ARNTAGLATA, MUNISH BRGH, PN SINGHE A [R- 1 'PARAG 5. CHETURVED. PARSSEL §. THATURVEDL PUNEET 5.
CHATURVED], MeSS AIOSHA ARLA [F4]FLS BRI AF FARIDES M0G0 AMIRD [2-3

PARAG B. CHATURVED P SUIRANA (PARING: CHATINNED] ARHAY § KLISHVARARRANAY OLNEYGA IR-§ TE 3) | GUFTASANT
SHGRYNT | SIDEFARTH GLETTA SANT KUMAR GARE MUSh SINGRPIN SHRGGHEINT JSAN, L VAFNIL SOMGALIRA LS M

SIDGHATTH SUPTA -ASHOK PANDEYEARAG § SHATURVED ARARMAL SHATURVEDIROSEAN ARA A S RUSHW sHASHARAT DUBEYR AR ENVEL AGRAWAL (GAFOR Rt
Rt

FREIRAMAN] DEEY SHAF ANGHEIMAN SINGHATY MESLALGOEL K K PAKDE IRSEN YEMDRA L ATEL K NBUNDELAR- 1)

AR SHANKER DLIBEY -A36T DLBCY[P. 1A5HINAY DUREYIP-4] ¢

SHARAT CHARAN DUREY -SHARAT CHARAN TIUIREYIR. S 07 KUNAR (IEgYe.4

SANIAY KUMAT AGRAVAL -RENHA YASAIP. TRAMSAFHA KETHWARA[ HIAR SHAN SOHEP- SASHISH GRIP 1

PRIYANY AWASTHY 0K FHAREA

NIMCD KUNAR BOHREY -ORMAKRERTT BUHARERF IRAG SuTrdLIg -

SATYA P&l ANAND (SELF] -

HTEMDRA ZINGH SAURABH SUNDERG A (1.1 T06

ASHOK RUMAR CLUPTA -NEELIME (UPTA

TRELEK CHANDRA BANSAL -

AAJESH XUMAR CHAND ASTIETANT SOLITTUR GRERAL -SOUAETRA £ DUBEYMONESH SARUAN NS KURARIAMNURAG RUNSE SINGI LAY KUMAR MOLIRYA

RS HUSNN MORSSBEAD KASBHSHTETAT HUZBIN

HARE WRISHARNA UPADHYAY ARGIETANT SO0ICITOR GENERAL -HARE REE UPRGHYATA,

SHENHAT SHARMA S K PATEL SAK MY DYAVEDIR t FU R -

MENCH ’-SSDCI&?ES RA‘{UL CH{JLFBEY ASS:"’M{T LS ICITOR GENERAL -C.A. THUMAS. SURATHE AHIRKAR SUSHALF A5, %RWKRRIGAUNJ PRASADHINMNSHLE
ik

LI MEEHRA

ASHOK, wm MARHAR nlxn.l.clh&f«h AINASFESH SFROME BRTAR FOHRIR- JAMIT HAGRALIR-HSNIHARTH SETHR-2)

SUANOH KIMAR PANDEY .

BRAIESH DUBEY .

BRAJESH DUBEY - KUMARESH PETHARR 1 TOREAS

FEFFSE CHANL KOHLT -PRAMESH JAIN

BRAJESH RukgaR DUBEY -

BRAJESH WUHAR DUBEY -

BRAJESH KUMAR OUBEY .

ASHISH RANAT -HAMAL PIRTELASHSM Sawial )l
DRAJESH KUMAR DUBEY - ’
ASHIGH RAWAT -ROMAL PATEL

BRAESH KUMAR TUBEY -

SRAFSH KUMAR DUBEY -

RAJMAN SHARKA KRISHANA KUIMAR GALTARAHHEAD SHAHID HIZGHEN

SURENDRA PRAKASH SHARMA. -SET HAWES

MOHD. AL LMY S K, SHURLA -

ALKESH MISHRAATUL LIPADEY L VIINY AAASTHS 224 SHOE Jh SHAMHITH SRAT «

HANMAR MAGRATH SANEEY MSHRA VIVEK MAURA SAMZEYS SETH RENEEY SHGH SMTN SETH A PATRAX [4 -

N5 RUPRAH MENCIN ASSDCHTES RAHEL THULEEY.C A THIWAL [13-550T A FUPRAR, AJEET SINGH, STEARAM SHUXLASAMIIARSH THNARY [cw Y
S P TRIPATHI ASHTIK KUMAR BAgNAP CHOUDHARY VIHOD KUMER VERSAIS L SHEELA TRIPEH, & X TRISATHI
ARPAN FPANAR RAHIL DANAKAR

ARPAR 5 PAVIAR: SANJAY AGRANAL RANSH USACHYAY PRAMOT SAHLITH -H.SINGH, RANISH NIGAM
ARPAN 2 PAWR SAMIAY AGRARAL FASSH LPAHTALSRAT00 SEHUH] HSINGH, MANISH NIGAMSANIAY AGHAWAL RAJESM URADHYRY PRAIOD 3h HITIAD
A K PATHAK ARUM NERA PS RAIPODT (R-1) -1 & L1A0LE

SHARAT VERMA RAMESH TAMPAL AR DEVERTRALES et | SHAG SNDAAVERSHA, ALET PANDEY, HKARAN

5% GANGRADE LK. BHUKLA, AHIFARBITHNAS, DEVENDILA SANGRALE

ALKESH SiMAAR: ACRAWAL FARETOSH TRIVEDRR 11 -POCRMY SIMGH PARSSAR

SUBCOM RATHAR R ECENASEY KAMLE SH SA%NRITAIR-] K HAYAK

HEMENT HAMDED -ADDL SORICH OR GEXSIAL

SUBCDH PARGEY -ABDUL RALAMBRAJESH Kbt DurTrm.al

Bufore HONBLE SHRIJUSTICE AT SNGH  Court Hoom No2t MOTION HEARING ¥

RASNISH KUMAT CHOUBEY -AJAT KULAAA 514 LAP- 1R SHANKAR DURE Y [P-HANSHUE MISHRAP £

SRNAPEE FOEHAR NTHEY KURAR $ISHRAP- SRLSHIL KUADA TIXTR-1SHIVERTRA PANDE IR 1 [RAS TWHARIP- Y OGENTRA SMGH aaGHEu? i;
FUAAESH KUMAR TRSELAKAR -ASHISH RUMAR usr vl 1

SKTIAZ HLIGAIN -BAOMANIRAL: FAGIM P STREIMALAES £ 3,0 300 ISHTE YAG HUE AP (REHTE VAL RUESAINTE: 3

ASHETHTINART -RAJEEY KUMAR BADSLUF- th LA Rt

SHRYAKUMAR BATEL -CHHOTE LAL PATELE §j

APRANA SRGH -RASHMERALAK 140 KBSAR T WARIF. 1}

155N A K DUBEY, MMISHEA, SHIVALL SINCErARAD YERESANLN £ ARANL X PANDEY ANLIEAT SHIVHARS SHRIGTAVE [ FELLANTS NOL IS HISH HURML SHtA
YABMY,SABOUH TAMRAKAFKLE EER SINGH

b6 R NAIDU -5 CHOUAASE, NP TIVIa5:
P 5. TIRAREL EMEHRA, MARESH THIYART RERSH T7RdE 3

ASHISH YWART FASEEY BARNLT MANISH TRIAR, SAVESH SHINDES DTS DATT, GF FATEL, ¥ SONPANKAS
TRMIRLS A PREEL A K CROUBEY.A iRVI:EJsS AR S CRILFAS YA, BT, MADHUEALA CHOURASIYAE TYAGLD A KBSHWMINEW&KLW.WN MANISEA
EHRIVAS TR

AHVIND CHIERSEY & K AGRIBOTRI ANVl AFLE,
ARCHANS TIRARIARCHANA TIWARLYIVES AGRAVAL

SIDENATS DATT -NISHANT DAFTF 1PUSHPENT S5 K1 MAR GLSEY]F- (AIAY MISHRALP Y OGESH EONIF-TRAHUL SHARMAR™-H
SLPHANSL KUMAR SINGeH -
BLIYASH TRIFATHI RAM 2LWAR BT
N REF. -

PERTKINER IN RERSON -

ANGDP SAKENA ARPAN SHRIMASTAVR BE VERAA ASHISH SEML 2 SEARMA A BEJHALIALL BY -

AN ASENEL SHIVAEA AGRIGAL SHVRAHISHNAHAT AHLIE GUETA, ANLE LASHRASHT ARECHNA TRV CAIEHT

S RRILAIA L T rrninE.

e



H

g

H
a2
33

1

oM G @t Bt e

CRA&YEH 2ol
T 2ild

CRAVHEAIM0R
CRASTSING
CRA 4602011

CRAGMZ
CRA9120:7
CRA 15T

CRA 383200
L ctiosnrg
GRAVARETEID
RP 3

W TAA0?
MGT 23biahs
GHA S39005

CRa 20asiFlh

CHA T

SRAERNE
CRA L0
TRA TATRENP
CRA I
CRA 1537007
CRA 007
CRA ST
LHA ERRRY
CHABIFINIY
TRA TESZ000

CHASIR0N
LRA MMEH0N
CRA 22845301
LRAZITER
CRATIN?

CRA 2T

CRATMOMY

TRA UESREES
TRAINT0S
AAEE

6 4307513

B £3417013
LR IEH L
RSP IS8R0 FS
CRAFHRInN

Cha4gimm
ChE IR
LRAB0GETY

LRA IR0

TRAS19:4
CRABZWING

CRA SN
CRASTATNM
RF TR0
P THRA0E
RP 11305530
RP 5890414
RP {450t
AP LTS
A 14610014
L el
LG BRIy
LGRYE AT
T

Cause List Dated 25-04-2014 Page No. Page 3 of 22
Before HON'BLE SHRIJUSTICE AJIT SINGH  HON'BLE SHRIJUSTICE SANJAY YADAV Court Room Now20  MOTION HEARING

GURAL BING W5 THE STATE
FANCHARE RE i THE STRTE

NISCEF LA Vig THE STATE
RAMESH s THE STATE
SLMESH wrs THE STATE

RRFESH FLIG s THE STATE
SAGDNGE MA WIS THE STATE
ABRAR BUSE W5 THE SYATE

HERAM TURE Wis THE STATE
MONF CHRY !5 THE 5TATE
FARARORAN i THE STATE
GERTAMIGE wvis UIE0N OF £

PRADEER SHARKES VAIBHAY TIWAR]

SUREMDRA PAYEL H SESCSANIAY GUPTAA GURTA -SHAILENDRA VERSSR A PANDEY M CHORL SIASAARAD VERMA A SHARMA IS S0 ST Pe‘?ﬁm TINARIARCHANA
TIYAREP- 1ARUN SUMAR WEHWAKRAMAP-1

ANT. NERAA BK HERAA - 7
#5.TOWARY MBI SR TIMARY, ASHISH TUNARLARLE WIS+ LIN Hi#EAR wISH A

MK SHLANKE APARMA SINGHAHUN VEHWAKAALA A 5 PATEL, RAINEH PARDEYARARNA SN, ARLER VISHINRRARI, ¥ VISHWARARME SV CHOUEHARY, RAES
CHOUDHARY

MARISE CATT ~SIOHARTH DATTANAND G MISHRAP- 1REAY KUMAR BAMDEYIR- O BRAKASH SAGRID-¥
SHIT SANKALP ROCHAR YES BAGHEL S H DTV IISHRA VIKAS TWERR: SHIVENTHA BANDE ¥

SHARAD VERMA -SHMLENDRE VESIMA, RARESH DANIVEDS. K SANDEY N AARAN, SN SHRIVASTA /8, A SHIVHARE, D SINGHEANEAL P KOCWF TMANIE KIMAR 3ESHRE
VEUSHL KUMAR DEUFSP- 1 SHEVENCHE PANOE Y[ 1MIKAS THYARTE $1Y0GENDM SiNGH BAGHEL| -1}

PSIRWAR] -MRNIEH TIGARY, ASHISH Trnk, SWT ERT: TINGRI

EANEHYAR PANIET A SHURLA -SUNI MESHRA 1 AXMI PRASAD YADAY

BIRRALTT (AT -

SUSHRAY BHATEADHIKARE GALTAM PEASADIP. 14T FRASADIP-ZHMANGHL SHANASTAVAP. TR WANSSY SEARASTAVNP 2t

Before HONGLE SHRE JUSTICE AJIT SINGH  HONSLE MRS JUSTICE VIMLA JAIN Court RoomNo:20  MOTION KEARING

TriE: MEW N Wik SURALKESH
FABALPUR LY ¥iz SEVWARARS 142,
HURLL @ LAY THE STATE
NARESH WAY Wis THE S5TATE

SHANNERTAN \is THE STATE
BLREEH W THE STATE
RANNDRAVE THE SIATE
TANVERDRA Wis THE RTAVE
SHINIL KHET vig THE STATE
FURESH G0N Wi THE STATE
SLIRESk %A% vis 145 STATE
GOVING & 8 vis THE STHIE
ASHISE TAY Wi THE STATE
FOASY R AL Vs FHE STATE
PAESEHE PA VIS THE STATE

CHAPRAXASH Vs THE STATE
SAMTOSH SH wis THE STATE
DEEVINGESIN Wis THE STATE
ST SHANY yls THE §TAFE
SHIZBLE %50 Wie THE STATE
KALLWA iz THE STATE

DARA SiMEH ViE THE STATE

KESHLAL Vis THE STATE
AHAKIAN £ AL \i's THE STATE
KR HOAL Vs SIS AR
MADHYA PR Vs RAMMRIGHNA
MRL SHLIA Vis WELFARE GO
EALA 4 s THE STALE
JHUIGEH! F18 Vs THE STRFE
SAIT FRAND i THE STATE

DR BASRMT Wis UMONOF |
07, BASANT Ul UMON G |
TR BASANT Vs LINION OF 1
TR HASANT Vi THE G0N
R BRIANT g LINICH OF |
OFe. BRSRNT Wis URICN OF |

TR, BASANT Vis L0 OF |
OF BARANT \is THE LINICIN
COMMISSIOH WS 4815 FASTE
THE STATE wis MORAN SUG
il PRepdn Wi THE QOLLEG
THE FYATE W B0 MARRY
THE STATE Vit CHITRANSH
THE SEATE Wis VHKRAMADIT
THE STARE Wiy RAREEY (AN
THE STRFE Wiz RAJEEN AN
WhBAKI T Wi THE SYATE
UHICN OF | s NES CHan
CORAMSESIEN Wis W% SOM BE

HARFREET RUPRAH NARMEET RUPREH SASEEY SINGH ARKIL SINGH RADEER SINGHI MANGESH TAMANKATR
SHARALL 5. VESMA D SHNNSTAA M RARAMN, A PANGE Y ASHEH SHROTLAMAL PUSHE SHROTTE-SANSAT K, AGHASAC AMT SETH, ¥ BHAINAGER
HITIH PEMTHARKATL MAMIL KeeaTRI

WRMIEHRATC LARHERAVH LARHERA MAMISH, -SHYDURGESH GURTAAMT VISHI:ARARMA [EFARGE CULN SLIAMIT VISHIRARAPEA TARLRE ROHITASHEME ARCHANA
TERATLARLIN VISHWAS ARMAIAPRELLENTL

JAGAT SHESA SINGHAY DUBEY VK LAKHERZ NESNA RMERAVIVER LARRERA

SOMISHRR UK TIRAR]ASFEIN K. GUPTR, -ASHOR 515HAA B R NGSHTADEERAR DRMADERN, SIMGH, 1 SSINGH

MATAN SiHGH PRVEERDRA SEN KK GALTAY .

AREINGI BHEETAL TANARI AZ, 6 D.SHGH ATUL Simeh

ASHISH TRIVEDL SUSSEL K MISKRA, HARIGH ARARIYAIRGAT BHER SINEH ASHNAN] KUMAR DUBE-TAANISH MI5=IRA ABHIEH TIWAR

ATLL MEMACHTESH SINGH THAKUR AG, ALEET A AWETHY B AGRAWAL § BABS WEH EATT, TRARITS AEP-TH 9
MADAN SIKGH AG H0HD SALICMOHE SBEEM KhAN I H SHOLEHARY

BARTFOSH TRIVEDLAME UPADHYAY AG SEARIL KHATRIMAR L SHATR

LN SARLE -5 DT, A TIARISARKLAR KOCHAAS DATT, t DATT P RUBEY, B SHARMA A MISHRAYOGESH SCINI

RM MiSHRA -

M&.Nl&rtga?[" SIODARTHDATT, &5 PPATELSUSHL AR TIWaRIFISHARTA TIWARHP-AS ARERDRA KRR FRVAREE RARESH SUAAR GOUTAMPAPRIANK A ST
{OBJECT

FRADEEP SHARMA WAIBHAY TR

BLPVERMA -SHETR ARCIRA, LAY BINGHARLIBENGRA SMGH, SLUAT AL .

4.5, BNGH -A X DLREY MMISHRS, SHIVAM SINGHM OATTSANKALP KOCHAR VENEET MSHRAS. ). DEXITS PANDEY Y. BAGHEL MWANID MOHD: S ARYA
SURENEILS KHARE ARUN VISHEARARMA, KAMAL PAGHT],

SANIEEY TAXEMA SIODHART DATY AJAY MISHRANISHANT GAYTH SHARMA

RE PATE], {IMPRRRASH RATHORE. JAGDISH SIGROUAKIRAG PRAJEPATIN SIRGH, A PATEL, V IAHAWAR, AKHATRI, I SINGA AHAZARY, X SINGHMOMT, ALL VLAY §. 4.
SHMLAGTIESH SINGH THARUMP ISUEEED BATEL .1

FS.BINGH -ASHIAN] KUMAR DUSEY, MARSSH MISHRA ASHISH THVASHL RAINEESH, SHARMAD X SHARKS Kit. SARFTA KUSHTL NITIN KRARE JHERAORA SHARMADK SHARN
£ KOGHTE NI KHARELSA. DX SHARMA N KMARE, § KOSHIARS DATT N DATT, A MIGHEA, ¥ CUBEY, & SHRMA, ¥ SONAL, SHEHRA (CHARGE THE TOUNSES FOR
AEPENOSEH SHARMAN (ARE, S KOSHTIAS)

BF GUPTA HLCHARRAVARTY, PRARASH Gil'ta ST v GUPTAASHISH TRIVEDI FRASHENT AMRETHY,A TRIGEDIN SHARMA TIWARLS PACHORLA SHURLA
SHARAT BINGH BAGHEL -

PR MESHRAVIVER AGARWAL RF M1SHRA AR SHU LS S WAKER, B PATHAK

VIVEXANAND AWASTHY -HARS DEVINA SINGHARSAN £ mtwas JE & 23]

RIFAZ MOFERMMAL 0.2 MAMDED -TARRET SHANON FHARASH MAMGE IR 1 PRAVEEN NAMDEQ[R-1]

SN DWIVEQE -5.N KHAN, BAKESH tHERHA

PANKAIDUREY VIRENDRA SINGIEP- ERANESH KLIMAR SHUKLAP. RERAJESH KLLAR BUBEYIP-1}

ASHOK HiaR ?Wmﬂi MJ'L LIPADESYAY, YEIAY AWASTHIZ GATT. M DAY, POUASY. 116 PANGRAHA, A SOSHREAY SHOIPANKAL FLREYR- l@.‘\GiSiEHAL NUBEYR-
k] [fess ELRAR SHURLAR - TRACETAIES KUMAR DUBEYH-1 5061

BIDRHARTH QATT ASSISTANT SOLICITCR GENERAL -MIScEANT DATT, PLEMPENDRA CUBEY, RAHLIL SHARMARAHUL SHAHME
SIDOHARTH DATT AZSISTANT SOLIITOR GENDRAL -HSHANT DATTPUSHPENGRA DUBEY ARY AESHRA FEAIRL SHARMA
SODHARTH BATT ASSISTANT SOLICITOR GERENAL NISMANT DATT PUSHPEMDRA DHBEYAIRY MISHRA, ¥ SONRAHUL SHARMA
SDDHARTH DATT -NISHANT DATE, PUSHPENTRATIINE Y AZAY BEISHELS ¥ SONIRAHLIL SHARMA

SALOHARTH DAFE ASSISTART SOUICITOR GERTAAL KISHANT UAT Y, BUSHRENDPA DUREY, ASST MISHRAY SCNIRAHUL SHARMA

SIDOHARTH DATY ASTISTANT SELIITOR GENERAL S5HANT (IATT. PUSHPEHDRA DUBEY, AZAY MISHRA Y SONIRAHLL SHARNASTIOHERTH muvrinP LKA
CRALATEEIR- SRAIESH MARKYAN AGHIMETRP-1)

SIDTHARTH DATT ASBISTANT SCLICKTOR GENERAL ARSHANT DATT, FLUSHPERDRA LUBEY, AJRY MISHIAY SONRAHLLE SHARMA
SHALHARTHDATT -NIGHANT AT, FLEHPENDRA (LUBEY, ALLY MiSHRA YEOMRAHLL SHARKA

SARIRY LA -RASESH PRMDEY

A CRHILSEY (4] AMIT SAHNI 01 8 RIASHISH §HR0T [R3)

FEHOR KUSRAR GUPTA NEELIVA GURTAR- 1}

ARAHEMDRA PATERFAIR. JJHRLESH CHANDRA CHOUEEY IR BEURASH KUMAR SHATURVEDSR.2]
MATRHENDRA PATERIAIC ZIBRHESH CHANTIRA CHOLE VIR SSHAMAEH KLMAR CHATUEVEDIS-2)
HAHEREHA PATERTI AR BERKE Sr CHANDEA CHOASEEY 2 REUBHATM RUBAR CHATURVEDYR.Z)
MAHEHORA PATERIYAIR-ZARIESH CHENDRA ENTIBTT[R: HSUBHASH WUMAR CHATURVENIR.7)
MACAN SINGH SR SOBMANE A PATEL 2.0 SH0BRA, & SHOUBHARLAUBADHATM TRAVED!
SUSHRUT OHARMAITKARI GAUTAR BRASALER- HIMANSHLS SHRNASTAVAR. 1}

SANJAY LAL RAJESH PARDENIP-1)

Befors HOWBLE SHRIJUSTICE AJIT SINGH  HON'BLE SHRE JUSTICE SUSHIL KUMAR PALC Court Room No:20 MOTION .?!E)\RWG
NOTE {FOR SUPPLEMENTARY 1187 -
CASES SHOWS IN SUPPLEMENTARY LIST
{1, THE CASES FROM SNOC. 6 TO SNO 16 WILL BE TAKEN UP AFTER SN0, 2 B THE SAME HEAD OF {CRDERS]

{2). THE CASES FROM S NG, 97 7O SNG: 17 WILL BE TAKEN UP AFTER SN0, 12 IN THE SAME HEAD OF FRESH (FOR ADMISSION) - CIVIL CA SES}

SRaTIEED

WAV
R S1RRT
WA ESRNADGT
W TERII0A
WA T3S A008
Wi Bt i
WA FETLE
WA EDANI0ER
WA TR0 2
WA IDIIRG
IR S5

WA 0420
ML S52800Hid
WA T ISETOET
WP FIZ014008

GLIGGA @ RA WS THE STATE

MCHE: LY wis YHE STATE
Rk GiHARAMN Wig THE STATE
HERIEHARNA W5 THE STATE
G 5.CHOUHR Vs THE STATE
CHARMAR C Wi SYNAMIE 60
KL CHETRE Vi SURESH SALE
THNESH SHU Wi THE STATE
KL SANGEE Wi THE S1aTe
T SEIRTE W ASHRUTOSH
HEHAPATEL Wiz CENTRALA
PCHFUAN SIbE s LNILTR OF |

RREHAEDHOG v POURAN SN
HIRALAL "5 SALIMREIFAL

UHICH OF § s GENERAL SGE
1AANIIHA $1Ws WELFARE ()

DEEPAR PENDHASKAR GHANERTAR FANIEY.US ErIEL 405 A8 GUATAM Q5 PANCEYS £ SHARMBMANMNDER § BHATTLY b TI B PRAEER SERH U SEARMANS SINOER
BHATTIE-ZPFOGESH HDRAR IAREE-HIRAYEEY KUMA SERZ JRAMESH CHANDRA SHARMAIR 2

ARASHCHCUDHURY -SaRBMEANEHL AR 1IFTYLIEIE KUMAR TINERIP-RANE SH SINGHIP1]

AN PATHAR J2 DHIMOLE A5 MISHRA -

SAMES RBYHDNY -

FHFETHEA SR.GLPTA PLPATEL -

PR SHARMA AN KUSHISAHA JAGRIESH SAXALLE, HEMANT SHRRASTAR -AGH

FC FALIWAS, WAL LW, RAJNISH PAUEIEY, K SU0LARMESTE-SAMOARSH: TIAARL P CHOUHET NY SHOLDMAR YRS
SANJAY B AGRAWAL AT SETH, RAIL MISHRA. ? SHATNAGAR, f 5 KUSHWALS

5X RYERMA SMITAARDRA, JAY SINGH RAPUT

qranay qupve st

SEANIRANT BHARMA GoAgR2 B

SAHIRY KLME! SHARMA -ASEEM TRIVECIP.SIASAND KUMAR SHUSLAT SFDUNES PRASAD SHARMAR th N. PETHVAIR-ZIK . PETHIY AIR-3H.H. PETHECAR 8 N
PETSEYAR. T

KAUSHALEMIRA NATH PETSIA -RAMASHAAY TASETEUP- (VISHAL MOGHYAL[P. 45 K. SHARMAR 1}

RAJESH MANDIRETTA PRAVEEN SH8TURVED] DEVERDRA GANGRATIE, ANIEHRW 1% -

U FILEAL HARSHIT PATEL B ACHARYA, A SBHDEY ANGOP RAIR FSHANKARANLCHANAT TR S ATEES A DHARVANDIVARE £ SRASAT HIMANG. 57 SHRVASTAA
ARKIDR SHERVASTAVA SA EHARMASMKARY, G IRASAR AL i



1

CER Tl
R AT G

Cause List Dated 25-04-2014 Page No. Page 4 of 22

COMMISIONE VEMISHEG
SYED SOHRA Vi THE STATE

Before HON'BLE SHR{ JUSTICE U.C. MAHESHWAR!

MCRC 136512613 ANl BATEL Wis THE STATE

i MCRE coprigts

CRA B2GTINNT
CRADSAI
HR00 B1G(2000
MET THLEE
MOC dag0
a8 L0TS
MORC AS42E
CR S50
[LEER
0C Hgtings

"MEC 50

FA QG
MCRC 2FEAIEE
MCRE 45562512

GUliDA @ PR uis THE STATE
LALBAHADL Wis YHE SEATE
RRAPARUMAR § Vis THE STATE
CIRIENTAL £ Yy PRANEEN KL
SIATGEETA Vs SMT BRAGIA
FOTKARAT B Vis SN LAAL S
RHIAYATILL \irs BRL8RAT X188
1% REFEREN Wt ARAFAT HUS
LATIF 5EG Vs CHIEF £XE
SHAL ENDRA Y THE $IATE
45 BHARAT 5 THE STATE
LPAAN s AR SINGH
LAXMARE s POCHAN Sk
SARFIABM Vis TULARAM JC
HASEDN Vi GULLO

SACAC LESTAM SLOHASH Gr s THE STATE

Befora HON'BLE SHRI JUSTICE U.C, MAHESHWAR!

CRATN TSI
CRAIEIHIGES
RAEVEND

CHA L0
CHA 1643/2008

LRAGINIGIE
CRARSTIEG
LRA S
CRASIIIN]

CRA SR
CRA MM
LRA 18I

CRAJIB2ELY
CRA3I47I1Y
CHA DI04
CRA VBRI 54
CRA IS0 596
RCT TB5I007
EA 23502007

HGE S89i2004
MA 352005
ML BN
00 IO
W HIS
MO 30540007
WF a0
A5 W
RaCC B
WECE AT
AR ST

AR ST
LA
WhEA TR
ML ERINED
155 PhaRH
EEEEEE
LRA 40T

LHA R L
TRA 3002511

WE 226357011
WL B
CRRE ME7

ChA N0
R DTG
CRA fHte
CRA T3
CRA HESHD 4
CRA BRI
WP S A0
MCE FImas
MCC FIRE
ECHG RIS
IR TTARIT0
LHALIDG2014
RIS
AT S
MCT 2001
1FA PRI
EE RPN
FARRA
At

MHIMAZ SING Vs THE STATE
AMRITLAL @ Wi KUNGAR SN
ATCANTA - Yiig RAALMYA PR

HALLEY g 7 Wis THE STAFE
ARAND SOLA VIS THE STATE

FAJESH vis THE STATE
RABSWARDOR Vils THE $TATE
FRJESH KLIW Wi THE SEATE
DEEPAK TAY Vis THE STATE

BALVEER 5 vis THE STATE
BHAL CHAND s THE STRTE
ANU RIBEAR Wi POXSCE 815
T ESH KL Vin YHE STATE
JUGA REH Vi FHE SEaTE
KI8IESH KA wis THE STATE
SiERIEESH K s THE STATE
THE STATE Wis BABL @ Hals
WAIEHNAY F i LARSEN A T
A EMMSON Y15 STATE BANK

HAH SINGH Vs SHRHTHDER
ST TARAR \iiy WD, SHAR
SUREMDRA 5 Yfe UNETZE Rel}
RAHESHWAR Ve b F5TATE
M5 CELE 2 Wi THE STATE
CHANBALAL Via BABULAL
VIGAEELIMAR s NN 05 ¢
THE STATE Wiz SANES WF
L2 LIGET vis RAJESH S8
SHET. EALAY Vi 1P STAT
FECRETARY WEMB HE R
SECRETARY Yis W5 BHAYA
MEX. CM Wiz THE SIASE

WS EHMEI ils Thi CORMR
SMT. REEMA Vis REGICGHAL
BT MAHES Vs THE COMMI
HORTHERN Wis M NADHG
JTENGIF ) Wi THE 5TATE

THE STATE iz PRAGDEER
THE STAEE Vis GAMMA @ BH

EHRLIT! RAW Ve THE STATE
MUNIEIFAL Vits SEANE Sk
RLE PATIAN /5 CENTRAL 8

SEETABAI Vis THE #1818
BREHIL KDL Wis THE STATE
KESHERI s THE STATE
KALASH AD Wte THE STATE
SUWLSH Wiy THE STATE
AR SiN s SARTAR SIN
M5 MFRT W ADDTRNAL
KOUEAL B8R s LIVELY 008
BEAHCHARLAL Wi 48 SOUS:
THE FIBZE Wis VIRAS BAXE
RASHID KER Yie THE STATE
BATLL YADA s THE STAYTE
415 NATIC Vila THE GREES
KIS PREEY W COMMISE:D
AAIRLMAR ; vis THE STATE
COMMISEID Wiz SME. YRIST
COMMISS Wi ST, THIFT
COMMISEID Yis ST THIFE
CORMRSSRD wis SMT. TRIPT

A0 AR SNEK ENDMN OL3TY S AOLE,
MANGI PN XL GLPTA BASHY: S8H

L EILE A A LINEHAT SHRINASTHASANG AKHTAS KANAK GAHARWARTERENGE BURROWS

Court Room No:6  MOTION HEARING

NEERAE SSHAR ALOX RAPUTMRIALA RAYAKIR. HAG]

MAHESH PARSAD RASAK GUDIA SHGH UDDEYI- AR SHANKER DUREYIP-TIANK DUsHE V. HABHINAY DS YIP HTAABHAY Sk LA 1]

PUSHPRAL SIHGH GAHARWAR -UMASHANSAR Ja SPAL A K LWESEDRK. LAKMERA, NEEMS KHERA, VIVEK LAKHERA

CHANDIARAS SIKGH DEVENDSLA SHGH BAGHEL IRASEED SINGHM VERMA, UBSINGH, S SHATVASTAVAN SISTIEIA, K PATELCHAND SaPHL Ehah, DEBAGREL
HESHEARUPTAN AJEET SHOH MRIGENDRA SINGH HIFENDRA SINGHAAISH NIGAM - PRTEL MMAHAWARSUSHPENTIRA VERMAL M SHRIKLR [2 1 57013
CHIFAL CHANDIRA ANAND SUMAR 16N y

AP BINGH DINESH SDSHAL MOHA% PATELL1] VEK SHUNLA, PHAVEEN SHARSIA

FRANAY VERMA 5. 5. JHARTAHENDRA 1A SAT AFjR HEHURERON A RUIMAR MIS?SR){R-}]

AN REPERENGE -SANJAY OWNEQUR 1

AFKHEAR AHMAS: SHRIKANT JAR, ANURADbE PEEEL

VIFAY KLIMAR SHUBES, -FLK. TIWAR] %X, SHIFKLASHREPRAHANAR SINGH A SPAARHAKAR SI'NBH[R—GWUL SINGH|R-R

AALN KUMAR CHOUSE'JAGTENDRA PRESADIMY A7 HUBSAN MO GASIHR-Z) -

PRANAY YERMARSHISH SHROTHL 1 50 AX Jts S 1 ATHALY

PRANAY VERRIAA [N R AATHES VIVEE SH-\RI.‘#._.‘\.&NNIHL?] -

PLPALIWAL AT SHARMA, ABHIL A% BT -SUNIL PANDE TR ENTTAA SINGH RAMPRARASH SHiVHARE(?

A USHAND -SHARAD VERMA SHAR ENORAVERMAL PANDEY K EARANGARIN SHARASTANA A SHIVHARE 0 SINGHE-1)

AHEL RARE -SKTMANISHA XMARE, EOMKSSHRA SATYTNERA FATE, NAdep, SERIAA TUSTA AJEET SINGHABTYA NP TRRAMEHANDRARASENDR
HISHRAM MISHRA, ARASTHEIORS

HONBLE SHRIJUSTICE AN SHARMA Coust Room No:6  BGTION HIEARING
?

FEHISH TIWARIASHON TRYVAR] -
58 SHARMA -ASHOK SINAAFYOT SHHARSE i

ATLE ANANT: MMASTHY -FLE, PAMDEY. SHMETA GUPTA, BHALSAR PAKTEYPURUSHANDRA KLIMAR KAURAVR: (KAMLESH RETAMR DWEETHR-ARVIN ) SINGH RALIREM{R-
HIABRET SHETHHIR- $]4 4 VERMAR: 2 % VERMAR-B N

B THRARI AR, ZIWARLJK VERBAMNVECMA. S ACHIN X WERREASE PATHAK RAKESH TIVUARIA LSMARIAT SAMESH #LIVAR SHUKLAGP- SEURENDRA K IR SENF-
PINGAHENIRA TIRSRIPATFRIEHL ki ISHR P61

ARAT VERBES ALY MESHRASMITA KAPGUR -SATeSre SAMASTAVA SLNENDRA KIIRL VLANY PASHUAVT SLIMAR BAMEKAR VK SANTUSMRALP SOCHARER. 115 LSHIL F1AMOR
DRITTR VKAS TARARIP- HREOGENDRA SINGH BAGHELS- i,

PLIIVARLIANIEH TINARLART] TRARTAC VIHCE: VISHRSATMA APARNA SINGHEXAMAL BAGHE:
PRLPAHIYAY -5.2YOTIEHE VA SHUKLASARTIABH TrAARL CALIRAY THUAR:
ANIL KEARE -SMTMAApRHA KHARE SATYENDRA PEFLS SO0 MISHRANAMBATA SESHAR AN

A8 SINGH -AK TABEYAENSHRA, SHNAM SSHGHLAR: SHAMRAR TUSEY AMIT (USEY, ABIGNAY (RDEY (PEMPIGENTIRA SINGHVIKAS
MAHAWARIAPPELLANTZT ¥ MOCH D P VERMAR K SAHU S X GUETS DBIECTOR)

GATYAM AGRAVAL SHIVRLEAGRAWAL SHIVRAL KLISHWAHA ALY GLFTAIASET SHER SINGH_A X DUBEY, 8 MISHRA S SHRIVASTAVE 5 sw*n
PRAWGE KUMAR SHALIRASIA ALF 50 SHOURASIA ARVTND SINGH

MAEHAN SIMGH -SOLIRABH SINGH THAKLR SAATRI L ADKEYA

55 TINAR] -SATISH SINGARYA, S0k Thaam

AF SINGE -NISHORE ROY, SUNIL PURATYS ASHLY PANDEY

SLPFASHERIPATHI PALMMASH DWARISHTASH TRIBATHISANTIIER HUIMAR NEHMADINAS AR PRASAT CHOUBEY

SIDBHARTHDATT HISHANT DATTPUSHPERDNTA Kuttes OUTETAAHLL SHARMARIAY NISHRAYOGESH SON

AKX TRFREY -

ik OVNE UPABMYAYA SANSEEY SEUSLE AL DI'RLY

SAMLEEY TULLANT ADE At ACARIWAL ML ARCRA SARIEY ARGRE SN GAS| SA FARBOAUL-WAHEED KHANABHISHEK ARLIARIASATISH CHUU%‘&\‘AMUKESH
AGRARIAL D} AAHERASABEIN T ARREWALH UBAIFYE PE SAHIS v S0, ANLLIATRAWEL (1) r

HP KHARE ASEL KHARE P PATEL 4G, -

JL MISHRAGAJENDRA SIMGH RARESH JSR. §4° JYCA1 JARRY -
AMIY VERBGS AZNY MISHE -

F5 VERMA MUKESH KLMAR AGRAVER, (8L -

SHENHAR SHARKR SXPATEL A G AMARESH BATHARIBAH-Y .
KITE AGRAWAL BASANT SINGH THARUSR RAYISHS DEAATE 6.5)
RANEESH GUPTAAPARNA SINGH, ANDGD NAR_P SHIARAN SHISHP DINT SHARAD MUPISH SARS PRASHANT MISHE APUNI. 5

AK. AN GIRISH SHRVAS TR0 SHRINASTAS, STENDRA. 8 FAR TAvAI R4
HAF] BAEERILIF SFALFARS -

N TRFATHE RERATHUH S K AGSHRA[T .

HARBEARL AN GUFTAR- 4 -

N Jabistam1 NN GRIPTAG AR-T.0)
AEEH WEREER
FROHANA CHOAMAN -5a1 NS SHESH
SLIMIT MEBA JUIESH AGHAWAL, DINESH SwIvie,
GHEESM JAIN 4.5, RUPRAH -SANIAY JAIN

B SHUKLA -SXSEN. ¥ CTINIAR, TRIBHUAEN MISHREMSIGENTRA SIKGH AT SHATRE RAYVEER SINGH RAUSTUBHSINGE, SALL SINGH.ALAEHA
SATAACPELL AT SHIMLA Jike|E- SINITRY AN 1

-FAFAR WHAN[FL|SATPEM CHANDRA KAGHVADIR. 11,50 KE1AM AHRARIR- ST TAN MAHESHWARIH- #

RANIEET SINGH AYING PATHAR, SHT. RELL 1A SETH -SAREER BETERLE B TLIY SINGH THARLR (2 TEHSAMEER SETIR-SSAMERR sm]n RERMEER S»ETH[R -SESALER
SETHR-BSAMEER SETHR-TIR. SIMGHIR-7IR SIS i, SiNGTR-G i SINGHIR R, SINGHTR-INESTIMA SEYHI. 2 NEELIMSETH{RB'NEE‘%A SETHIR-SNEELIMA SETHEY
BNEELRIA SETHR-R

HUKESH MIZHRA -
LAL MEFENDRA SINGH AL PEWAR, VIKAS BAHAIAR
SANRALP KOOHAR ASSISTANT SOUICITOR GEMERAL el

FHOESH JAahe JBEUEET ZHRAASTAVA

A MERRAT- IVEHIT E1AAR MIEHRAIF ZPINIY KLMAS SESHARIP- S5USHL RiMeR DI)'i\![PJ}SUSHIi ¥EAAR
TOETP-FIUSHIL KLMAR DIHTIF- JSHVERDAS PaNDETR HERA PARGE Y- HSHAVENG A RARCEYIP-IMNAS TANARIP-HIIKAS THVARIP-Z[VIKAL TReBALP
ATOGENDRA SINGH BAGHEL P-HYQGENINA SNGH BALHELT. 10 IGTHOIRA SINGH SAGHELP-TE

DHANANJAY KUPAESHRA RAKESH EWR/EDRENAS 1574 .
CLRL FEASANNA SNGH PARIHAR -

PHARASH KUMAR SHROTI .

ANAND RIBAAR SHARMA DEEFAK KUMAR FRRASERIGHAY 4007

HARSH G TA -SANJETY KRR CIANSORI

HARENDRA MEHARE TARUN KLTRARAAY KURER DLSEYERAMID 1857 FATEL

AR KA SHATAS AR ABRRIEST BHRNASTAUE 1 SANDESH 1P )

NARENDRA NIKHARE M3 KHAM DUATAL SARIAY Sahi¥h 8048 AVAN NAGHATH AG. -

AAADABE SINGH, 54 RO SORHEN PN GHEEHAR 512 ]

PENKAL DLUBEY VIRENDRA FiNGH, BANIRY SON

TOGHARTHDATT -

KAG SHARMA -SARIEEY KUMAR CHANSORMBWAR 34 BOPTTES RATH PRASAL CHOUDHARY

VLI P K SAIR, SARAN KUSHAL

SEMT HEMA MEXESS AGRAVAL, DINESH SiNGRY,

R4 SHARMA BSANCJ KUSHWAHA, K1 GALTALS

SANJEEV TLLL-S 1AL

SAMNJEEW TLILL SANAY LAg,

SAHJERY THLI -SANFY Lok t
SAHIEEY Tl SEAL




o

53
82

=
=

BoR A

o

HES
H
153
n
i
20

=

=

E g

Lt

5
)
12
(253
k2,
17
175
%5
S
125

=~

m

T
1
132

131
134
Ik
X1
o
kXL

e

TR ETE
ALGYEE

MGG #8307
LGE T bt
el [ DirchY
MEC 3610y
MEC H5RINLY
ML 1ETMEELY
LONC 1EFHRE
WA L1EI0M]
Wi VA
LA 122000

MEC FNET
ITA 522029

24 31112014

FA IR0
WED L2050

WG
WE TR
WP 281G
WP B0
WP BN A
WP G2AB
WE SR
MAET LFTH00
MGG BT
HACE 1205
TONS 0
AT RIS
RARET 42006
FANT i 7376
S 2TEN LT
P i
RGE SO0

HCC G0BGA
FA 542040

Ta 54BN
O T4t
TONE S350
MCC TR0
WP 0SB
W 13UAE00G
Ab RGN

B SHAE

3 TING S13E0

LOME 113800
WRTARIRG D

IR AmEL7
1Aty
HELRESr el
COKE 237
GONC HISE 2

GO ddin e
MEE M0
Ve FNRNE
CONE SRRgE
ONC 5
SAING PRI

CORT FIIX05
WP 1REESR0LE
WF 14427201
VP 1egadiined
WP ML
WE TEERAM )

R RS20
Wit 254152013

WP 21567053
WE 2B
MCLC 1589614
R 350
P FIRTREI]
WE A
1S
Jiah ]
W BSEGTIN
CORmCR 11072

LRe 2512
WIS H00E
W 2 0BarIEG

Before HONBLE SHRI JUSTICE H.C. MAMESHWAR!

A TR0
CRAVSBERE
CRA TBT3GH
CRA B0
CiA 113800
A 15402043

FRBAGDET

COMBRISSIO vis BME, TERNE
WIS R T LPE NBL
HUNENIRA Wi 18, MOTIN
BHOLANATE Y UGN OF
NARAIAS S i KUBUM RANE
THE STATE Vig BRATOEH #U
SEPHIR KAP Vs 168 MADSEY
RO PRA Vi THE STRIE
WALIKESH KL Yl SURISEIR 51
Dkl s GEPLTY RE
ARIIESH SH Wis THE CHER
1 YRILOR Vs CHIEF EXEC
RISHILAEA W5 THE SENIC
COMMISEIIN Vs M3 ASANI
LAY EHAS S Wis BAL OEC SN
SMT RAMA S SGIEH £R
LAON OF Fis MANGH KeM

ARVIND SHR s THE STATE
SHASLISH PA M CHEF £250
ARSHAD AL TS UNION G 1
CHAMDRA 51 Yig BARRATULLY
EHIMOAS 38 Vis THE STATE
ABHEY KESH W5 G0 OF +
ARG SHIKS wis MaTiDNay O
L7 B yls MG SIDBHA
PARISH VI Vi RRMCHANRA
COMMCUSTR Wis WS FLE G,
DF: RAnIESa5y WIs FOBAL AHKE
0 MOTIS A WIS THE COMMIS
TOMMISSICH Wi ALK A7 T4
CORMISEICH s ROATHERN £
MALCA CONT vis THE Srass
S M P RA WSS FHE ASS551
ST GEETAR Wi ViSHAL SN

MGLAL SAKE Wis ST, MANTHL
ST MDBAM U SANJAY BAH
ST GEETA VI KASHAL Ba
M5 SHARE Vs SHRI BHAL,
CIRLESRT] s SHRS FRARSH
VAL AARHAM Vi 5.2 St
KO AULH Wis CENTRA B
BE BRIV Ui THE STATE
KIS IHSTI v THE STREE
INSTTUTE ¥ EXBCUTNVE
AR TADE v SHID AR
W5 HEWA W SMT RAJN

M G, Wis COMMISEA
CARAMISHI0 VI MES LAY
COMMES0 Ws MIE COMME
LOMMIZSICH Vi 85 COMM
ABHAT KURSA W SHRI SHIY
HAEEY RUM s 31N DEV R

SAHADED Wis MR, JGDIE
STRANDER £ s MOHAN SING
EMT SHALT Vg RAN DURG
GEMGARAM R Vg SHII SRHIE
Al ESH PR i SURERGEA
JAARHAR LA IS SAENDRAL

MAMESH S0 Vis FEAVIR NR5
DR, EHARE Vig URICN OF
TR HAE S8 W THET S8A0HY
FLD. SHARRE Wi, UNIES OF
AT 2R Wis GRIM Fiba
VIKRAR B s THE STATE

TATFAN £ Vil THE CHREF
SRAVERICH Vig BHOPAL 343

MENEFECE Wis BHORAL ML3
AEENU #AATH W THE ST8IE
SHSHNL LN e BALXRISHRA
HECHESENTE iy PRINCIPAL
FsE B A Mg THE STRTE
REPIRNTE Vig PRINCLPAL
LORHEF PAR g THE STa1E
Fal ACHA Vs BANI DURGA,
EHTRAANI T Wig THE STATS
HAURETH RLIM Vig SHRE GLIRAS

HALRDR Th i THE STATE
JPHILLOR s tINICK 0% §
2B JAN Vi LINION OF &

REMCHARAN I THE STATE
SHIRCEAANI s THE STAHE
PRER PAND Y5 THE STATE
TARSHAN Yl THE BTATE
BHAGRARDAS Wis THE STATE
ANIRUEIM Wi SHT MATHL
75 BEATE Ws 8478 BETL

TRHTEY TR S1AL - -

5. RAD-SAHY ACRAWALT ZRAIESH KunAR URLDHSAYIR FRREMOD KUMAR SAHUTR-ZJANIL AGARSNAL - 2BNURAG DUSTYIR-)
RAJNEESH SN -G 5 ALHLAVALIA, GR SESHMUK, RAMESH SHUFLA ?
B B YADHRY ASSISTANT BOLICTEOR GENERAL-RL5. YALAY
5K, VERNGE-MEK, VERIAR, BACHIN & VEFMA, 7.5, CHEUHEN

(o9

AR, SINGH ORES R RRTEL ST ANJBHA SNGH, A RVEDR

IADAN SIS - SALSABH SINGH, GAYATRI LADRIYA

MANIKENT SHARMA .

FURENIRA VERMA ASRUTISH CRATVHVEDI, DER1PAL CHOUTIHARY, DINE3 RANANEES EEH JAINE B, TRIPATHUC aveath

SANIRY SERYAL -

SHRAVAN KLRSAR BAD .

JTEHDEATIWAR! PRASHENT DUBCY. # P DWIVED RAKESH SEHURANISH ANGIRA, 5K, PATHAL

SHNIRY UAL -RAJESH PARDEY[P- TPANSY BHAMOREP.4)

ERAMHADATT SINGH -RERISHER DUBEYE 1[4 H VASWANIC avesl)

5. GULATEE MEREEH KUMAR AGR:\\W.?’.N.VEMA-;Q?-M RAJESH HARETAN AGHHOTRAR1)

SUEHRLIT DHARMADHIKARE GALITAM PRASALIE NEAUTAL PRASATE- BEAUTAN PRASALIIE. JHHAANSHL SHAT ASTAVAR- 15

SHANARTAWAP.

HRAJESH DUBEY -A5:E8H HAWAT ROMA PATE{R- 11

P KERAAR SAKENA -DIPTI SHRNASTA

AT SHUKEA ARSIBTANT SOLICICOR GEMERAL -SHYAR MOHEN VERMARY . BECHAR

PRATYLEEH TRIPATHI -SOURAEH BHUSHAN SHRIVASTalA,
Slba5H BACHTL AR SHANEY 1l

RAGHUNANIH PRAJAC MISHEA SREANENIST B HISHRAE-1;

DEVERDHA KuMAR THIPATH -AWOHESH FLAAAR MISHR A 1 DHARMENDSABAT 2 g 3

FLG. THAKLR SANJEEY THLLAIT 60 .

R SARIRY FERANAL R UPALHORY LY PANIEY SALIECR SETH RANAT S#i5H -SHARAD (RIFTA

5 A DHARMADHILAR, (IR CIHOERASA SUM BE10 MUSESH AGRAWAL INERH SHGH. -

4 EIRKIT ANSHUL DT 3EANOAGHAA HARISH AGRHOTRI 1 KC GHAGIYAL, MBI RAAN PRADE SR PUvED:

GR PURAHIT, AJKT FEMA S DESAL SANIAY LA

SANJEEY TULLES THAKDRS LAL5 SINGH & a8

SANIEEY TULVSANIAY LAL AR SHAIASTAY SK 15N - .

SHASHANK SHEKHATR AT SINGH, TOGENTITA AT, A G HANMESH SHAVAS AR SHT SANFEYA PATHAKIZAHE 5 WATHWA AN Dires SHRIVASTAAIRRE: |

SLIMIT HEMAREKERH AGRANAL DNESH SNCHAL -

ARAGHEE ASSOCIAT £ NEERAT VEGAD AYINASH Lo RGAR PRIYAHKLIGH JMNIS- TMISHRAASSOCIATES, -0 SOHERY NEERAS SINGH SATEER BANBARLY4PEAUSH
DefARMADFERAR[YOX BOHERY MEERAS SINGH SAMSER BaBHaGrUSH DHARMATHIKARI

F L. ARIHA LA ARIHA, ASHOK SHOLIDHARY

BHASHANS URADHYAY - HARENDRA NTEI;RR WEERE 5 CrdURAS | NP TIVARBALEESH AGEAWSL R-TAVLIYART MISHRAR.1)

ANHAG SAU -BALKISHAN CHOUDHARYKIFHAFL AL FHARIAR- 1|5ATISH KUMAR SHIRIVSTRUAFE STVLIAT SINGH PASHR-1

SHEKHAR HSARKA -BANAY KUMER RATE,

HANLAR DIXIT R © SHRAASTAVA VAYSHEL BHIDE 3 REHMARR- 3 BHIDE GARAY SHARME, K GAFAFINARER 1)

FIREASH LARGAR VIBLIDRGHDRA MIZHRA, AMRESH WEMRALL AESHAY BAPRE. KR HUSHWAHBSANIAT DIRVED SMTG K PATEL [H

SANDETF GINGHAG ANDOP NAIR, 2 SHANKARAM, SHIE 72 BRIT SHARAD FaN2 [

APHSIER ARIFIAAG, MUKESH AGRAMAL. SANSH JHOGRASIARAJESH THNAR jGA FOR R1 T RE|

ASHIJEET A AWASTHE -NIRMAY GUETAN IALRARLIITN GUBTAR B (R0}

AEFRJEET A AWASTHE HIENAY GUPYA, SRS GUREY. SUBESL SHUNLAN JAUMARINITIR GUPTA

RAAHERTRA FATERIYA PURUSHANERE YANRSY. 2 St EBH DWRED] -BRIESH CHOUREY. § K CHATURVED, DE PANDE YA RAJESHVIER RACHR-!
ft FAESMRA 3. CHAXRAVARTY, SENIAY ROYEMA] SHALAHIRA SINGE ADV SHRE SHAL ANDRA SEINCH ADV [FERM, APFISHAILENDRA Z-;'NMPR%M&Y CHOUBEY, A M.SHUKEA
EEHISHER OSRAL G N PURDHIT SAMDARSH 19541 (RG] ASHISH URATNITAY

3t Lt

[P HXAUSTEEH SINGHIP 1]5ALIL SINGHEP-1RLABITR BAPAIPHLAL HTENERA SINGHP- 1|

BINGH

#5 SHRIASTAVA, SK JAIN 5 N8 SHRIVESTANS i}

AR BHRMASTAVS SK AN SADESH JaIN. 3R} -

ZMREHAM -5A SHAH, NI SARAT, SARDETR ROSHTAS SHGH. 5 FATEL, KM BLNDE MAD .

L GHIEYAL 4K RALAK, 910 SINGH B LISHES Tt CUBEYIR-DSHEETAL DURE s BAna) DUBEYIR-95HEETAL DUBEYAANE AT TRV ASHEETAL TUBEY AN AL
CRRIEYIRGIREE TAL DUIBEY FANKAS PATAE TIR-TISHEETAL DUBE'r, M EINGH IR EHEETAL DRIBYE, v SINGH R2t

PN OBEY MUHAN SAUSARKAR, 5 WSHWARARL AGUREY[AZ_ - PRAVEER DIUBEY, NAVEEN DUREY. SEERA DUBEY

TRNGAY GLFTA - SANIAY PANDEY

ASHITH RTIVEDT PRASHANT SINGH SRADEEE SIS0 WahAS VERIAR1-2 PANASTHY. 5.8 MISHRA A TANELLSH PATELS YADAYRK OUREY, ¥ FARICES, GREESH JAIN
SHERHAR SHARMA -SAMIAY KURMAT BATE PO O RDAY TSGR SRt FANE S TIARREAT)

SANKALD KOCHAR -5 X D11 VRISHRA. VIS T, SHIVENDRAMKH ENDHA SNG: PARIHAR, DS BABHEL CF SINGrS.Z}

SAMKALT HOCHAR & X CO0T W MISHFASVIEAS TideaA) SMIVENDRASAMEER SHILT, WIS SAINS, A KEMA. PRYSUARAGAMEER CHILE [ AUNISH A1 SHIL

HERA PRASHANT MESHEART)

AHTAERA GUETE DASRATH BARAGIVIEY SHANKAL FAKOE Y[R SHAUSH KUMAR THOUBEYR- 1PAv] SHARKAR QUSEYF ) AREHE MISHRAR-{UH LEHATTANSR- 1}
Adae PRATAR SINGH ASEYY SOLITOR GERERAL -ASHOR BRVEHZAENDRA PRATAR SINGHIR J5URENRA SEATAP SINGHIR.JSLRENORA PRATAR SINGHE4]

VVE RANAND SNASTHY RAIESH DUREY, K5 -KAPIL i

ARTON ). PAVAR ASSISTAMT SOLICFTOR GENEMAL -ZAURABH SUNDES

REICH SUGH SARESH SATEL

NIEIN PANDHARKAR 4. ASATLANCL KASTOR hAILASH CHOURASFASHORHITALAT YAIR-SRIO TS A, RUSSHIAHAR-GIADINATY EQLZDARIN-APRASHANT SINGHR-ZFRABEER
EINGH|-ZMALA SINGIN- SRAANAS 140 VERIATR BLSTENDIR A SHRIVAS BEVAR-2)

ABHESHEK QSWAL SASMISH UFATHYAYASARIRY LA Tl 1 [FASE SH PANDEYR-1)

2 ANEHRA A8 SKUKLASAN Y KRR ACRAWSLIR BANAY KURMAR ASRAWALIR 20PN BT
“PRAMEARHA KLEHWAHART.2) SOME[DEASHS TG, HASHHEM GIRIR. ISR GIkR-2]

B8 MESHEA -A R SHUKLASANIAT KR AGRAVALH . 1RAICACHA KuSHYAHAR HOARSHAN SONIR- ASHISH GRIR-1}
5.4 DHARMADHIRARE -GAUTAA PRASAD. FIMANSHL SHRIGAETA 1" KUMAS RESHR AT L RHSHRAIR- 2] SWAPHIL SOMGATIRAR- J0AGIM ALIR-ZE
MBSISH XLIMAR VEHMA J¥ VESMARLHIIIGS LA FRTELH BSHRETASH PANDITER HEHIV RLMAR PATELILODHLR-

ERUM KRAR SHRIMASTAVA -ARIEET SeRaSTAW, S20ESH SN

AR SHRAMETAVA -ABHEJEET SHRRASTAVE, SANLELH JATEADARSHI TRYARIR- A AIADAR 34 ThWAR[R

AR KLIMAR SHERASTAVA -AHREET SHnasTam SANDESY JAIN

SRATAISH TRIPATHI SOURSHE BHUSHAN SHEASTAUAEAHLY SHOUBZ VIR 3164 THORASIR- 425 NEMAIR-3)

ASHESH TRIVE0L-PRASHANT AVASTHAP- IIASEY 44 TRIVEDHP- JASSNG KMAR SHULAP-1BRAICEH SPADHYAYIA-TRAANAL MAK! VERMAR 1

HARSHARAN VERMA -PREM NARAYAN W EHISD. 5

TAUKESH KUSSAR AGRAWAG, LILIAYARE THoAR TE KBSRAY DUREY.R K TRIPATH) PRAZHANT DUREY,A T HAKLR SOAVEA.S TivARIR JUDATAN TIHAT, TXRHADKA, PARSG
SHRIVARTAVA VINEET SUBEY. LK THIATA! 74 A DUSEY ARUEY THAKIIR, SATISH DaWRA, PRATICH OUBRY R} .

RAKESH KHAAR B34 PRASED
MENQR ASEOCIATES A CHOUREY LUGKISH C30URAS £ GUR DHEUHASTATY -C.6 TiRlHASR L GUFTALARS)
SAMDESH SR MUKESS AGRAWAL SANGET TULLT SALAY LAL JAIL] -A2eUBAMY JAsht

HON'BLE SHRIJUSTICE TARUN KUMAR KAUSHAL Court Room No:§  MOTION HEARING

=y .
REANHA KLEHEE A

TR 158 At ]

HANISH O6TT (SIODHARTH AT G PRATELE M RGN 20 DA M IN BARATR S 205 YR 100MOLARA]

HARL SHANKER DUEEY ASAT SUGEY AE-MNAY DEEYS K £ VESMAIRANGE THE DOLMNSEL]

HAANISH BT -SMICHARTH GATY, .7 PAIELARLIN NEYE PEB2AJE S0 d0MLANANT]

CHANTRAHAS BUEFY - ?

RS YADRY - PURSMOTTAM DAVRNDE AR THAAS v SHIAKESALATE N KLRMAR ASHRWAKAR RS

185 HUPFAH BMAHESH SHUKLA, 1 SATELIRT) WD ALARIT AUPRAS RETA LA SHINE L

FAMCRIERE MISHRA SANINY ACREAWAL RAJESH SPRIHERLRK, Sk, SUNIL MISHRA, PRADES) Kuhth= CUBEYNELIDUMN KLMAR SSHAAR FLHANDRIE PRASAD



Cause List Dated 25-04-2014 Page No. Page 6 of 22

Bofore HON'BLE SHRI JUSTICE RAVI SHANKAR JHA  Court Room No:3  MOTION HEARING .

NOYE (FOR SUPPLEMENTARY LIST )
CASES SHOWN 2 SUPPLEMENTARY LIST

(1], T2 CASES FROM B O, 122 TO SNO. 125 WILL BE TAKEN UP AETER S NO. 33 1 TrE SAME HEAD DF
{21 THE CASES FROM S ND. 126 TO SNO. 465 WiLL BE TAKEN UP AFTER SNO. 114

3

TWIVEDHP- 1080 AGRAWAL JCAVERTOR)

T

[ORDERS])
it THE SAME HEAD OF [FRESH (FOR ADMISSION} - CIVIL CASES)

T LAGES FROM S NO. 167 7O SNO. 171 WRL BE TAKEN UP AFTER S.NO 120 1 THE SAME HEAD OF [AFTER NOTICE (FOR ADMISSION) - CIVAL CASES)

LR
S LhEGE0NS

Hh BB
Sa Wibds

LA aa0
ELE OdVHH LY
SALING
SA QY0NS
FA L0085
SA GRS
CR 15Ens
BGOSR
Fil dFliaes

JER Y
Sr BRI
eA CARR0Y
IR LR T Y
LU L
R L1
SA R
54 12302000
LI LT R
A0,
Iriis 359412005
EALR vt [P
R LFIHINS
WP IR0
VIR 9933
Lit -1
L0 Hidrgs
TP LB
WP HETING
HERE G

WP 1300

B 14GRI00%
IA dGBE
SAAAID

Ve S EREIAD D
Sa gl

W BRI
WEABH 02
COWE Silan 3
SA AP
SRGIRGL
R |
A 257
R Pl
I T SRAGIHG 3
W 1TSS Y
CRTEINL
SRR
AR
01
Sk

SR 1BENORS

A 0B

AP LA

0 Fitl
MCESES2014
RGC BERED4
LM SERIPN
O LGt
b EE
ARG e
W AR
WP BELEA0
Wl SRDEE 1
WS SRR ¢
WP 4B
FHT SR
W AL
45250
WRETLR4
W U
P ABLITELLE
WHSRTLICEE
W AETII0LL

W SIS
WE SOBIA
Qg bL xR
Wi STIBEMG
R R RRI 1

ERVIND KL Vs STATE OF W
FuURAF 1N Ve SRANCE RUILAR,

CRANPAT SIN is KEWAL RAM
TST LA s MOTILAL

AL KE BEER Wi ST SEETA
KARHAIYALAViE GOPAL SHas
KEINJBIE AR Yls RAMSAtaiiuR
(8N DAl & iz NARSADA 51
RATPHL DAR wig ANARG CHAN
RAGESHWAR s SHATAUGHAN
VIREITE KLV Wiy VIREAL KLIMA
EMT SETAMM Wi MASLE ST 81
DALAN PRAS s KEDAS A5

B8 FRAR Wi SUBDHUL A,
ShtE SRS Vis MANCHAND &
KL} SHEREA vig SAVENDRA D
fand SHANSA Vis SHUWAENDR
AREED IMA Wiis NARBATA PR
FLHAL RA FLAM MATH r
{IRKAR SING is SARTAR By
METPUSIYA Vre SREIFAL (i
HACMDO a0 FAR Vig SATERF ARG
ARILE B¢ B s THE NATIGN
TIRIESTAL 1 Wig JAGMCHN &
P RRBIYR Ve AT WAL IR
MPSED Vs S EEECTH

B ETAPLOM Wiy, THE STATE
Brinliviah DA ws ME VIDY
GHASWAT KA vis YHE STATE
ST, FLAREA s SHR SANY
SLIRENDITA K \ils THE SBLE
RALYAND, Yy THE STATE
PRAMOD SN vis THE STATE
UDAY PRATA s THE SFATE
DEVENZRA § yis SHOBMAR K
HEIHAN \is DAL CHEAND

LMY SINGH 3 SMT MDY

B AJESH NI iy ABROK KiaaA
ATHDIHAM 8 iz GaRA FRAS
<HRISA HEN Wi THE Stafe
I0HE S KL Ut THE STATE.
R RNANATH Vs dERL 235 5
SENAL AGRR Wi GANPAT

EAl CARGL Vi LT ST
BT BHANT Wiy 1ME STATE
WENDID TR g SHRIRL
BB SING s THE STATE
VIRAS BHAT yis LINICR OF
SHIVRAA T Wis GORUL GHOS
HARAYLHE PR it SOPAL KRIS
ST JARIL Vi RSO A3
ST FRRIT Vis MASODN S1F
SRAT AR s ARARCHIO pa
HASCOR AT Vs SUT JAREE
PRASHANT 8 Wi SHR| RERA
THAE ER AR s BHAGIAY
RAMESH GLIR Wie THE STATE |
Hel SANGE vis ARVIND 515ks
HAAE SEEMA Vig ST JEAN
BN CHAR WYz SUMIE kEdA
HAR CHARAS Wis SHIIS N

S s EHRI SN
KAEH: RAM Wis MANIGH
RAJKUMER & vty THE 5TATE
GARLIN KRIME Wi LIN'Om (F
SHIESHEAAN] Yis MATUKEAR]
LEENSANDHU Vs THE STATE
FRAILAL Wi RAkRaL
HAIENDRA S i 85 CHOW:
SHET ARCHA VIS JOR FtISHNR
MHANG PRAT Wiy SUTat 8w
HAJESHWARI Vi RAMARN &5
RELTAL] Ak IS THE STATE
SIE SRAT Vi THE STRTE
KEHISHER T Wi RALICIFRG
ALBHAREC W iz THE STATE
HESANT SO0 \in THE STATE

LAXMIEANT s THE STETE
REJEEH SHA Vie 36 P A0US
SHUMATH 1 Y THE STATE
SANTOSH DU i THE STARE
GENZRAL A Wiz THE STATE

FRHESEEEMT Y071 LA VARAS SARNRR RS JAIN AL G K 5 WAL LEVINA SINGRIEMMANR B15P 5 GLN SR 2y TRIPATHLARASH CHOUDHARY 5% HANDY PRAVEES

¥AQAN KESHORE ROY

JAdmh PRASAD AGRAWAL ATLL TARER AT, AKAGAR S5 BAHLLSH 31 SHINAKARME{) SACHIN AGRAWEL OFEPMARAYAN MISHILA RFKHARE RFSATEL ARE
KHARE B SHRIART AU DINESH SHRIVES TR

ARGESH HEMA ABHAY G1LIFTS

VI HAYRH SHARAD, S VEMA, ML STNAR £ SHRIRIIA [1-6 -A65T PANDEY FIMANGHU CHTIURASHA A JSHITHAILENTR A VERIA SHARAL YERMA TARESH
CWIVEDI: PRNOEYANURAG SHIVMARE £ SGHITY LRS}

AR KUMAR CHOUBEY 2ACTENDRA PAASAD UMES: ! TRIVED BARTOSH TRIGED: 1241 -
PRADEES MATILEYAS MAMLE 3 KLIMAS L SRHERA 1, HTENDEE, A
RAMEIPKAL CHATORVED ARV THNAR) SUEESH VERER |4 -

CEVESH RHATRL Savh UFATMYAY -

SANIRE SRAWAL R UPADHYATLK PANDET S GLIETR AL MISHEA RnJEEY PANOEY FANKAL TN -4 8850

RAMAL BANCRAM SRET RLKA SINGH BAGHEL Syt RUAMR SARENA[14; -

AN, MLIMAR JAINFLARE SH SHUKLA MM MGEESH 0GR AT HAANISH JABAAAHENIR SINGHAL YOGENDNA AGRAWAL

A4, RAIESH PRITL S0.SHUNL AVTIAYT RAGHAY BINGH 18LL

MENCH ASSOC. PI, SHRIVASTAVANEE| £5H PILL AT PUSHPENDGRA TARAY ALAT SETH RIS ALKA SAHORAMS SHALIN SHOUDHARYAL NAMRITA SHARMEAMPS EHUCK AL

RAYENIRA SHUKLA SREETH SHUKLA YT
MEGHRAK TRIBSTH SO AGMHCTRIR. 2170 73

ALOK HO0HS, M EUSTAUPENDRA K19 PATHLE & JKEYSH BATEL 2 BWNERS, -LUFTNDRA B SCH RAVNDRA SHUNEAIR 35 &

L GUPTASK GART S0 GUATA MK 500 30w AMTHANGE COUNSEL] IR WIVEQT

FARVINEIER SINGH SANIAY ATARYA RAE it JPASIARY LA PARDFYTY - .

VEAREEL KHA% P SINGH SMT K BOBRE £A453 PL TR K ASATLASHUTOSH P T05-4) JTENDRA 1, 50af:

MOHE ALEVIIAY S SHUKEARAITIRE ¥ S8R0, S5 TRIRLARURAIS J7ARE R THSARY AHSHAY -GHAMSHYAM SHAS MALIPAGHYAY
M 3 SHAE BTN SARAR SHPI: S1PATEL 1 3AGRLNMDH 2

YAOHE G LILIRY SH SHLICLA KARTIKEY AGRASOT Y A RDIS LTS, AR, YANDANA GUREY, GHANSERYARE SHARM RS SRNGHLY(S:
SREVATSH YRUPATHIGP AL CVVIVED G TR

SATIRY JAdK PRARCIAT ASATLGREESHRS JHIK C PECVAS K. SHARMA A, SONKAR -

SHAFAD) GIETASHRAVEN THIARS NS SUPRAH ST AMRIT RUPRAH A5 SHLPKARIF1_-

SANLAY AGARYIL, RAUPAIHECAYEK PANTEY PRAMID TUAKKEANISH KLMAR SLPTALS) -

£ VINOD MERTASAMIY AGRAWAL RATESH URRYAYA, &K SAMLE LK PAKDEYES

W5 IAISVAL S00 SHATKA MORE A3 A TRT)

BRAZHAT KIAR A5ATS RATHES: KUMAS MSHRY -

ASHON SHRIASTAVEANOUP MNR PSHANGIRAN 112 £ [ KHAAE, AJAY FIWAR}

MASENTRA PAFERIYA -BRIESH CHOUBTY, 5.8 CHATLRVELE G PANDEY

SAMIAYRAM TALRAKAR VWEK SGRANALR UISHEA AR S AB2 VINGE WESHPIA GMANSH VAN BARMAN

1K, S0HI 0.5 100HI

DILEE® PANDEY -ARLIN PANOISY, SHARYEHORA o

LAY

FIAR L SIBGH SANCIMTA SINGH AN BH OUREVARSHUMSS SIRGHIF)

GAUTAM -DEEP ¥ SIHGHIR. O SHARNS 7 PANEEYP. )
BAMENY AGRAWAT FRANAY VERLEA RAESH AGRA M RS SRHIAY SETH A DHGHEANIAY TIRAEDIR TO
ADRESHTAGOPAL SIS - )
SAEER BECHSH -SREIT VERMA )
PRARAY VERMA .

FAJEEH SEN TR PAT2AN,

. & R. KLSHWASA SHANESH PRASAD ShHARMA

SFASHANK UPADHYAY (CAMLESH 145HRA, WS LOCMISANIAY OWIVELD: et

MANESH K SONI -

PRAVEEN VERMA JYOF| PEAVEEN VERMAS ¥ ELEYAR, (P XEWAT JHE

EMASHANE SHLKHAR AT SINGH, SUNIL \5HWAK ARMA, SHOOPESH TRARITAPAN BRTIGE

ST SLIDHA GAUTA R 6 TAVARIPRANAT VESMA A DWILTEH

SADUBEY MONESH SAHLL ATENORE AIN, YUAY BIUATRAVEE R SIAF-S!

SRAHIGULLAR BAI -MOHIL AR UMARESE PATihr, 507 SUSHMTTA FATHOL FUNEET SHROTISME VANCANA SHIROTIR 1
GULAB K PATEL -

MANDL] SHARMA ASSISTANT SOUCITOR GENERAL - DIDESARTS F1751, PARSG TWART

MAND HISHR A SIVER OR0TAMIT GRRCGIRT

ASHOK KLIMAF IR0t 5 R, MATHAL DINESM SINGH

PUEHPENRRA YADAY | HUSAIN ISHTEYEG HLARRK, MOHE, TAFMICAVERT) -

FUBHFENDRA YALAY | HUSAIN  [39+TEYAD HUIGN N, HEOND, DASHMILAVEAT: -

TAISMPENGRA YAGAY | HUSAIR, 1BHTE YAG 35, HASHD, QASACAVEAT] -

IRATIAZ HUSAIN MO, (A5 ISHTE VAR HUSAIN

DEVENRANUMAR SHARMA KU SAAITANOSHT H K PANDEY, GARTAA TIGARE FRASHRS

STHHLE SHERD TRIPATHE NEETU PRAJAPATEP. 1
ASHOK SLRAAR LIPS MEELMACLETARLY
MARGE KLMAR, SSAUANE rstNDRA Bha), TAsEURIF
RHUERAT TAR

HIESH KUMAR MISHRA -S0EEER AGRANALIP. £
FEVENDRA SHRFELA (SHIV KUMAR DUSEYTP S126R0H PAR SR 1

RAVENDRA SFLEKLA -SHV KUKAR DUSTY[P-1 VAR 0 RARSPIR-1j

AV GHANRAR BAINI -SARMEY Kyhing Sah)

PAPIYADIAS SRR ATA RSGHAT RAY6I. il

ASEHOK KUMAR SUPTA - SMT HETLR SURTE

CILEEF KUMAR PANEIEY -AREN PANDEY, DHAREATNGITA 19001

SHREYAS DUEY VLAY NIMEAR SHARMAR. 1

ALY HANT ASAT: ASHUTHSH TINARIS 1| 3HA1 ERORA SLRAH SUHDETIP NI BHAY UREYTE-1

MANG HUREAR SANGHD SANKALP SRS LAEVERR SIHGH CHDUHANS. | IPREM CHAND HURMEP-1)
RAPLSAM BANER JEE -DR. SMT. HASH| PATHEXCa 0t

BHPANAS: KUMAR RAG -

BRIAENDRA RUMAR MITHRS -

FHAMDE BEH TOMAK -

SANKAY HAM TAMRARAR Rl MISHRAR. HEHANEHYAM RERLIAND. 5

YOGERH MOMAH TINAR -RAMESH UHARILA SHARRIAR TPRAVEEN XLRIAH TENES-§

LAL JI SUSHMAR, -

£ VEDA BAG -ASHKIK KUMRR SUPEAIP SAURES SrirnSTacih. b E46 GHEARSTAVE, & § BAFEL SHa% ENDRA SHIR:A MTENDRA NAGESH) SAEATID S
PATELC avemNALE SEL SMAIVASTAVATR- LJDAXASARK AR PATELF 4IVAEK XLkaoR EEALIFYA[R-SVALAY NAIDUIR-4INATAEHA SHAKH PATES R-4

AJEET KLRAAR SINGH SMY, TUTAN DI Syl

SALRARH SHASRASTAVA -PRATYUSH SRAATHIR. 1 VE SR EAHADURE-1L ?
RAREHORA RUMAZR SHARKER SAL10M BIZOHIA

MAIEHNA KUMAR PANDEY -KOUSHALESN KUMAR PHHDEYWARSHA DIKIT

PRASHANT KOHADE -SATENDRA HKITHNY,

i3 REY PRARAD BATE: [ 1DEERAK KUMAR GG, 5

V- S

VEART SATLIEY AZAZNM, AAJESH LPADH R K PANDEY, 5K DUHEY S8 AMAN TIWARS ANAND 55@:.04?1_ RHALLNS



2
R

=

1y

=

Som

@

R ]
2R EEEE S

126
128
11

b=y

e
2og R

&

158

EA

5

[

WP S1ERIHI A

WO ST

W SN0
e
. wr*safe-;h.’

= BIR6
it
N0 A
Ve SABUIDGA
R GAE
W LN
WP SR
WTHEAT 1A
# LR
WA LRI
WP GG
WP SEAR F04
WP AR
WR ST
WE BT R
WP ABEA
WR IR
W0 SRR 1L
Ra R
VT SEHA1G
WP LRI
Vel SR3EI5
Ll vt
W AT
L)
W17 GlE A
WG
WP S0BA0H
W EHBE0M
viE B 1
itEaa e
SAATIAY:
L.OME 240200
AIGE TRETENING

WERTRREDN
VR LRRRZ
CR 184013
T S4E
Ma 222007
CORE 23018
CONE 72404
WEHMITI

G BB

£ 2082014
DO TR
148 TR0 4

S aans
L4 456704
W IR

NI 23380E1
VP LR

SIS ey L

WP LWLKI
W 1520
WP BB RS
WHBRIGINE
WP SR
WRHX TS
WP BI04
VA BRI
Wi
WP R4
WD
ISR 8
VIR EIRAAA
W B3NS L
VAP BT
W BRI
W EEREN
W BEIIN 4
WE LRI
VRN

RS L il

WO LD
VPG
WP RS MADLE
TR ERTHGA
WP BA2EA0 14
WSS Eh A
W 53T
WP EEANE
WP ESBEE
W SOG4
WP TR
WIE 1B
W ATIAACEY
W BRI

AGHOK BING Vs WON OF |

KAEELASH AEE Wie 0 FRARARH
TALICHRHD W RAMESH %48t
UR RAJESH Vig THE STATE
PRAKATH pea iy (HES £XEC
YELRENIFA s SHE SIATE
KRISH LIFA Wit SUERRIMTEN
HRAGHUVEER vig RAIMIASE
S48 BHESH Wig THE STAFE
RAMEHIROH A s THE STATE
[NZ2AY N Wiz THE CHAIRF
HARVINDER ‘e THE STAIE
MACANLAL s J % LAKME
T BARL s T2 STAL
SMT PHOCL Wis THE STATE
MISHL R W5 THE STATE
ART: SHARM Wis THE §TRTE
SR SUSHM wis THE STATE
OM FRARASH wis LRROM OF +
KUMBR] BHA Vi, GTRTE SANK
PHPFT RAMA Vs YHE STATE
SALT BINDL Vi T5F STRYE
SHET JANTR s SMT SHP
SHARAT SHA WS THE STATE
HELAIAR TR Wi SAAYAN Bl
12428 WRASHY s THE STATE
REEALALA Tadyis THE STATE
LK PRASAD Wis THE 31858
JAGDIEE PR s THE SEATE
IALIAILAL is THE STATE

FR BRAOAA WS SURHARARIA
JERFUL RIS Wi THE STATE
R FRASAD Wis THE STAFE
120 5ME. 5 wis THE S38TE
PR BlHE Uiy UMIDH OF ¢
THE STATE Wi AAMIL
FHTRAMSRK Vis SERE SN S
SMTHASATD Vis BRANCH MA

WHINAL BT wis THE STATE
MUKESH KLIM Wis THE STATE
UTHAN S1IAN Wi SANTOSK Ky
THIE SATIC s ST HIRAR
SR ARICHA Vg ABDLIL RAFE
WISHSRDEER Vis ASHISH UPA
SRROBIAN Vs SHRVPR
AMIIT1AL Wi THE STRTY
SULTR 0 Wi ARARLY M0
SRR S Win BHTE RRAN P
R MISHRA L DR TEVRAL
THE NEW 9 Wi SHEI SHANT
RAJENDRAR v RaM PRAKAS
THE TRIERT is SHEHAR S5
PLAARTHAND e DIRECTOR 5

LIMARSTLAM N birs THE STATE
BHUGAR PARS wis DR RARMAD

RABAY, 51N i EHE PRINCY
HAREPRASAD Wis MUSRELAL A
ST JHARN Yis THE STATE
SEH |tk Vs THE STATE
HAMJRY g THE SEATE
MARFEH KLM VS TISE STATE
DEEP SUNAN vis THE BTATE
TR AR K Wi RABE DILIFGe,
BRE NARAY Yis BHLINDLUMA
REIEMORA S Ws THE STATE
MLINME BL5R Wi THE STALE
RN it 1M Vs LINIOH OF §
WRRF AN\l SRR GEETR
VRARATH 5l wig Toi SOMNS
ERJEHARAR s THE STATE
FRALASGH CiHl Wi TRF STATE
BTV SRHEA S THT 5TAE
NEEFA WM s THE S1RFE
ANWENR AL i THLEEE hut
GOTIRAN Y vis THE STATE
RET MITHL Wi THE BTATE
RarREMORA S s THE JGENT
EEAJEEY SR Vs THE STATE
SHRI ARV Wis ST, FRABH
FAMGCERL M Vi THE STATE
FAMRARAYAN Wis TrE STATE
{HREEENDRA Wie DIRECTON G
SLARKESH KL vis THE STATE
DR ASHIN W5 THE STATE
NAZMARIE S TAM £IMA
SHALENDA e LI0N OF t
KAk E5ke 21205 THE STATE
£ P VRIS iy HORTHERN
PHEMIER E wis 47 B¥aT
SURENOSA DS THE STATE
ST RAANES W5 DR DY P

AT ANAND AWASTHY AAVIKANT OMIE |2 1[5HOSHE R MAKDEYE. HEHWETA GUFTAR. \AUSHALENORA RATH PETSIAR 41 R
ANASTHYR-4]

SRANAY VERMA RAUSTUBK SHANKAER JHAF. 1[S00 TATIT A Caveay

CIRPAL IINGH AHLAWALIA JEERENDRA SLAAAR LIPLDHYAY P BARMIARYA SEHGIPY
RAHUL BIWAKER -AKHILESH RIAZAR TIVAR!

SANJAY HUMAR PATEL -

SHW K LAAR RAGHUVANEH

MUKESH LERAWAL RIURESH AORAWALE Y

ARHLESH KLIMAR SI5HRA -

SIOUHARTE GULATEE - TULIA GULATEERAJESH SAAYAN AGKRLTHY

TANIEY KIMAR AGRANAL -PIYUSH BHATIAARRANSAK 3 SUSHYSHADAR SHAN SOMABHISE S
TURE S HUMAR SEEHRA SARINY KUMAR CROUSEYE 1}

SARESH PANDEY MSHOK KUNSR PATE:

RARBEE) S0 -KANHAPA LA GURTAL AR

LIMESH KLMAR SHUKLA «

WINATAR PRASAD SHAH -IM FRAXASS 5081

SHENAVAS SINERE - SATIGH A1IMAR K5 EHRI 1|

GAMBHR SINGH CIRHIT

MURHHTAR AHMAC -SHREEKANT JANIP: TR R TELIR 1)

MAKDL ALRBAKR SHARME, -PARAS TINACIP-1SI00NHARTH PATEL. HARARDEE F SUSTAR-1] i
FriliOf CHANE PALIWAL SUSHILR PALIVIALIE: 1K AMLESH SHARNMALE. 51
MUKESH KUMAR PANGEY -HARSHARAN VERNAMLE RSH Kb D SHENVASTAVAPRASHANT SHRAIVAS

P SAANAE GA AT

HADEAL BIHGH SARLTA (ANIL KLRMAR tIveR] 9

HAAEA, SINGH SABLYA (AN KURMAZ TiRARI

EAINY REPY -HAMIAT KIS £HOUBETIP-110rHAN ENDRA KUMAR PANLFTE. 7]
AL E SH KL BAIN - LNESi KLMAAR SHIVEARE
SUSHRT CHARSADHINAR] GRSTRA PRAZEN. 1}
LS KUMAR SOMI SHERT| SRAX LS RENGTY
ASHISH SHROTI VISRAM JCHEMRET RASP8L
MRHESORA PATERIYS -BRLESH CHANDRA CHOL T VD RLSASH TUMAR THATURVEDRP-1]
SURYa fimsak PATEL -

UPERDRA KUMBR ERIFATHI SraRT? FRAMAT PANDEL T 1]
HLOK HAYAK -SLISHISA PANDEYIE t

FEEEM XLIAAR DIT SEANKAR G, RRSHRAP- T |ABHAY RAS SIHGHIP-1L

AT SETH P [Pt B - EARSHAN SONIE 1)

DINESH PRAGAD #ATEL AGSISTANT SOLIQITOR GEMERAT. - ARADMELH KEAIAR SIMNOHSURYA KLUMAR PATEL
R L, Afifhea, RS CHOUGHORY | FOR R 3088 AND 27 TG R1Y

PRAVEEN VERMA SMEFOTI PRAVEEN VERMA CETFAR ARASTHLALS YALA R AIENT AR SEN -

HANSHL SHATASTAAP-H
£ 5 KL TRIBATHIP. 1

T

L5HIR KLUIRER SONsP)

ADMISHRA 5.5 THARUR VINEETR BISHE A LLEBASS 0 PRAJAFATH ROWT FARRSANGEES AWASTHIER-2), WNSHYAMSNGHAISHOK i REAHUN DAWNT AL DESP

HARKH1

MEALPUBHP SHROT 2K KAURAY CHRRGE COUFLEL A K S35 [L K. Sif5, DUVESH PATEL, & SIGSH, RAXESH PATELAMY DHIVEDLE AR 708

RAJEHDRA SHANAS T -BA 7§ 181 5
HOHD. AL USMAN -

0 HEHLIKLA DULIAR RAJPCETT (1 3083 R
RAPIL BATARDHAS - SHOEHA RORM, 5
RARIGRNERA SINGH BAGHEL -AAIE ()
SAMGEEY TULL NI SHELA ]
AIEET KUMAR G MEFTAN SANDET|E1]

GREESHM JSN SANIEY JAIN. SATTARKL SNGH LILE PRRISER .
AKHILESH KUMAR CHOLSEY LaL PRATER YADAVIP- 1]

SUBLSH PRASAD RHARE -

FRANAY GLPTA -DAVATHANKAR PATELIP. ([ HEENAL CuRiRlE. 1)

ARAHD KUMAR SONE.

GUIAS CHANE SOMANE  JYERHA SO0

LR SINCH PARHAS

POMBN PRASAD LANT A ARSISTANT SOLGIOR GEAERAL-ANDOR NAIR. ANDOR HARE -4 SANKARAN PUTAKKAT NAIRM- [SANKARAN PULAKK AT NATRIR 4IRO:HH

PRABHAYAR KARRIR-JROSAN FHADENE KSR &
DINESH $LRAR UPADHYAY -RAREH TRaEDL Y F1rAR SENTORIS MiSHRA

SAMIAY AGHAWAL -RAJCEH KURAR UPADHYAE FRAMID KLBEAUT SAHU 1 EGNULF AGRRIGAE - SANUR AG DUBEY(S. 1 RIAY SHAKKAK FﬁNéE‘.‘ﬁi’- {IRAJNISH HLIMATL

CHOUBE YR LA SHANCAS OUBETR SJAREEIL MR-

RAMAL SINGH BAGHEL ALKA SIRGH BAGHELE 1

ANCKIP KUMAR SA2ENA -ALPARA KHARECHHCTT SLIHAAL

RAWAL KISHORE GIPTA SMORAMEET SINGW Yatiu 7-1]

FAM BAGL PANDE MEENA S LMRRE

HAMAL SINGH SABLYA ANIE NLBGH TESARIARIUN CHITC TS

VIFHN YALIAY AN R YADAVISHAN MESHELEACHIB SINH YADSY

Ok PRAKASS SASHRA, -

FANKAI DUEEY -vIRENDRA BINGHRAKESH KLIAR StUSLABRAJESH RUAA DUREY
CEEBENTIRA EUMAR BISHAS G aNENDRAEMAR HGERAR 1|

ATLL NEWMA - ¥

SANRALP ROCHAR -VINIT SLRAR RIEHRATLIZHIL, £1R6AH [T S2EUENDRA PANDETVIRAS TIHARI Y DGENDRA SINGH BAGHEL
HRAMOE SIREH TOMER ASEISTANT SOLITII0R GENER S, .
LEHISH TRIVED] -ASCE b TRIVEDIRITESH KLAAR SyARSAPANEAT TRURREANASD KUMAR SHUKLA N
LY RLIMAR SHUSLA -GATYENDRA SYOTSHBEEFENIREA KIMAR UFLRSYLT
WRUAY RLIMAR PANOEY -
SAMIAT KUIMAR VERMA -ADITEA AHIARIP LSHERCDA TIRARIIA kAR ESH BARADUR SINGHP.1
GEIPY CHOURATA -MHESH RUMAR VERIA
AJAY SLIARR Ay HAEDY SMAR BRORTRIANOL MUIEHARA
LIMESH TRIVEQH - SFEASMANY TREVETIE 1
PAMAH PATEL -SANGEETA SHARMACHAHDRA X ANTS 1384 SOMNATH RORIARUM KLYAAR PAROHBMAHESH PRATAP SINGHVASEEM SHAN
RAMEESH KUMAR VISHNAKARMS -RAN HARESY 7 B ARKATMA
AGHOR KUMAT ToyoH] -RARESH HUMAK Seuise e
SULMA GOUTA AR Sraiva ThasRl ~
HARNATH PAASAT SHAANA ARAT KUKAR SHASMAMT $LPAGR SHARMA
ASEEM KUMAR CX!T SHAMNRAR DATAL LR TAAG Y RAL SN
HATMAIHARAT TIWART AT RLIMATE (14 jFey
SRAVEEN KUMAR PANCEY DURGESH PR0cy
SHHETKAISHMA PRL VERSA -SMITA VAR 3 FRAIPUTCHANIRARAY] CHOUNHARIAGDISH PRAZAN CHARREAART
) GUIHEY SFEIAAN THIRE YRR F 1A DUEDYRRATEE K DLBEY
THID ULLA BAIG M0HD RESAD
FUSMPENDRATADAY ATSISTANT ROL TOR GENERAL -
WLHRTEET SINGH YADAY S35 KL
BRAJESH SUSHRA ZRETIHM JAin SAMSAT A SEO ATAL S0 E S0 11 0L PARMES, ALK S LMRZL
H $. UPADMAY Y SCAIND UPADHYAY -H &
PRAVEEN VEAMA - 07| SRAVEEN VEALA £ oA B TANN,
ASHOE AN T % DWIEDI S & RHANIR Ty -ARITANY AWASTHY IAAHOR DIGT, (OKESH JAIN

ALFBT U SINGHSALL SIReGHALARR BRIFA ?

i BHAA ?

1)



175 CONC Jroms
1 we S0
EEAR Tl h E LR )
J1 haEMIDM

MG QB0
WA 4000
WS TN
B ke 22BN

N A SRR
i ERGE
HE W 303N

SR RER S140T000
R L
B0 CWE AR
W PURIE D
T2 WP ke
MWk RekerH
WRADIEI
ERERE R A b
FH O MEC UER
V1R Y

1R ARG
ADAR LA
FRREN R
EOIA SRS
B LA g0
fed BASTHHG
e COND BRSO
R o b ]
L]
S S RIS
LEE N L B
TIG B BIRD
3 MAREIA
P MA BN
3 MABdSRE
2 s BN G
TS MR AIUAE
136 R BI04
130 s gD
3B A RYSIC1A
TR NARRRE
PR I L0
FELOWP 21700004
MW ETEI

HEI0
SEE W BIARNGG
FRE NP SREME0M
ELER R |
180 L0
5L PARMLEEIL
AERAGE e
MW SER
Tod FAAGMEN
185 SR ERAIIN
FEE I PARDIROC)
h W AT

738 VP IDERIA0 3

Cause List Dated 25.04.2014 Page No. Page 8 of 22 3

ShET RAANIS Wie SHRI BK
SRR MRNIS is DR D1y P

S At SUNE 15 THE STATE
AMHTHR YU Wi SMT B
FOHEST 68 yi MAGRU
SMTFYBHOA VIS SKSONKESH
5257 HAMSA s THE STAVE
SECRETREN 15 SRS 23
BAMEAYEL 51 s AMDEESH KL
DR MANDL A2 Vis PUBLT S8

12 RAJENDS Vis PUBLE BE

PAGHUVETE s KARAM BING
N8 1% i THE GTATE
MENIEA PAT Vg THE STATE
GERART: 8 vy THE SIATE
LHANEIRA SH Wiz RAKESH sz
EEHGH BAT Wiy LAXMI PRAS
THE STRYE Vs B85 KiSHO
MIHD BARE W MOHD. BAA,
SMT PRATI win MAANYE, 458
THE STATE wis SUNIL AGRA
CHURARA" M Ve SR Syt
SArJEEY K wis FRINGIPAL
SAHI DURSGA Vs AN KikAaT
SR KARERSA WIg BATIF: BRAS
HINDID EURLE i THE STHTE
I flA B e LANE ACTRA
SALICHARIN W HOa9y] SHA
LATUL GUPE v 35482 014 PR
RAGEUNATH W SHELRA AR
WD LA W ARENDAL &
FRRE Seb A L s ST GuOvy
SHEI TEERA g LINIEH OF @
SEIMLABUDBN Vi IAE0N OF b
RELIANCE 1 W5 MOHAIAER 3
AELIANSE £ Ve SMT SUMAN
RELANCE 5 Wi, SAKSHI
RELIANCE | s SMT FTvas
FARIGH 317 wits, RARALAKE A
REAFAR Wi SN SKEIX
RAMLIVA A W SHIVLAL AH
RUPSSH GLIF Wi SUIMIL Hy8n
T3E FURTLR W5 PRARASH %A
SHAT HAZR A, Wis HRAPHL P
LR EURAR i SMT LAsY
MARAYAR BE yis THE STATE
SRAT LACTHINI g THEE STATE
ARG CHb W THE STATE
RAKES KUM Vs THE ADOL.
HAPAN SIH Wis THE SIATE
GOWREG THA e THE STals
FAR RIZHCR s b P STATE
RAJEER 314 W)z THE COLLED
FME STATE viy BMT. SHAHR
APATIESE C s GUTIRAIE
HAJESH W LAND RGO
TN BaaDL Wiy THE STATE
HATHLIVAR B i SET RARA D
TAJKESH S0 s IHEPECTOR
[IEW SINGH Wiy THE STATE
AFRARHIGE Wi [HE STRIE

PR MSHE Vig TR, HARE

NOTE (FOR SLPPLEMENTARY LIST )
CASES SHOWH M SUPPLEMENTARY LIST

(T3 THE CASES FROMS.NQ. €25 TOSNG 127 Witk SE TAREN UP AFTER ©NOD. 35 1% THE SAME HEAD OF [ORDERS)

Befors HON'BLE SHREJUSTICE SANJAY YADAY

ASHON LALWANE MAHHAR DI LORESH SLWAR GNP EAHKIT FANDET{™ 1)

ABHOH LALMWAN: 5. ¢ DVRVED 5 R RHAN ) -

FRAMOD SAHD VVER MISHRA, &N, WSHRASHAE ML GANGULYIR. HEAGISUARRIL (ANGLR YR-2)
FHBHATHAGAR SHARERTALA BINGH &3, AT USMAYE B TREA - KE B L STUT: gk

Al -

SHAKTS FRANASH PANDEY LK TRIZATH -

NFTIN PANOREREAL K CHOLRASTR S b SMisLA -

PRANAY VERMA R K. iddh [CAVEATOR | -ASEETA DOOT7263) A.D SARIAY RAM TAMAKARTY]

ASHEH CHAKHAYART) S KOCHAS A TraR) VAISHRA, 5X LIIT[3) A6 CxasiavanT)
FRAREGHIAR P SINGE 5 WADHRMA L WASDAR THAAGTANA

AT REANG RVASTEEY AP SINGPANEAL DT |SESHLASHON 5306 RAMESHYAR £ SoH L NANS! ACGR AMAALH S WADHL A o VAN AN, TR STAW
FILR PTAVARINE SHRIMASTEVA JITEEH SHANASTRNG] 4.55]

RAMNIKANT BHARME, N RISHEARS SO NAL N LG

SHAKT] KEMAR SONE

SUDHARSHL S8 AAR SIHGH - a

H N LARSHIA -5 K MESHRA

RS TIwaR) ANURAS TINARE LML Havee

EANDEER DUBEY -2 PATI&R, G KROSHTHI, 5NATAK, fLE DUSEY. ViuGy

JBRE LA SANJAY VERNGR ATYA ARINASEK B EREGHIR 1L

WIIKY RUMAR SHUKEA-RLE. TIWARE RANUILIESHRAVK SHURLEA, VINAY BHLISHAN

STENDER ERAR -PRASHANY DLEEY, SRANVEMDRE POFHAS B8 DWIVETIESSH SUMAT AHGIRA

TAPHELANE

PRAGHANT # SADEHYA FPRASHANT % SALARCA ROHIT PESWER ¥
RAIESH 504 .

SHTASH TRIEATH| -PACRANARM TIRREIE. 13

LMIESH MAYANK, SHRMAS TAYA ANANT S1A0AR VESAA - .

AEEPAN VITHAL PENDHARKAR MANESH SHRARTT S0k 1

VKRS MESHRA -

Foh AR BRNDE -MEEMA KLSAT

SRRANY SLIAR: SSNGEE -ASHOR SINCH[P-1)

PLISHE A2 SINGH GAHARVAR LA SHANSAR JvA5n, I REER AJ KUMAR THERRIE. 1

ANDER NAR P SHANKAR AR 1 [BIURAN PRABHAS AR SAHRIR-HRAIAS POSANKARTE.1)

AMIUDMA SINGHAAGHEL AMIVES SHUKLASAJESDRA XIMAR SIMEHEHEKH AFZALSHAILENDAR DWIVEDIBRAVEEN KUMAR SHARA
AJKE PRATAS SINGE -ASHOK XUKAR SIRGHTE- 1]

AR ERATAP SINGH .

SENKALP KOCHAR -SUSHIL KERAR DI SSHIVERDR FASDE Y [F-1VISAS TIVARGES 1 [FOEND RS SIRGH FAGHEL P}

SANKALP KOCHAR -SUSHIL KUMAR KPP, R IVERDRS FRAGEYTE: INKAS TIVARIPAY S BAGHAL-Y

SHKALE SOCHAR -FHIVENENA PANGEYIP 1[SUSHE . KHIATL LTI SYOGERDRA SINGH BE SHELIP-1 24845 TIARYR. 1}

SANKALR £OCHAR -SHVENDRA PANDEYIP. G505HN, SL848 S TIR-ATEGRENTIRA BINGHK BAGHEL[P- 1PAKAS TIAPARIS- [

JAGIEER SIRBURKAR .

RARESH KA JAIN - FTENORA SR9GH PARHRAR P11

FHAMOD KUMER THAKRE SUDEZP PAYEL HibMEHL CHOURAMAAKIFRAG 2RASARAT

VISHAL DHAGAT -

FRARESH KUMAR 45312 - [YEITT JAINE AT 1580 FATIS TEDLIRATIAR. PSRN KEMASF- 11

VIVEL RANMAN BANGEY BSIESH MAILIRRETY AL JAISTIALIR- TRSHIGH KEMAR LHTR- 1) ?

AT SAHAND -SUMEDH WATHPARESHAM: TEY
A3 HARESH WEHWAKAAMA -SHAZ ESH vizsaH D!LRWE
WIVEX MIZHRA JPAATRR LR AE £
PRATYUSH TRIFATHI -SOLIRARA BHuSHE 22 SHAE A
ARVIRE KUMAR CHOUKSEY RIS XL AGHIENT JIANAAR AHMED
ANANE BT WEEHRA WiAY KUMAR PANCEYOM FitAKASH BAGRI
AEVING RURTAR PATAK  SIHGHIE. 1A 4
A b BHIUKLA ST IVAASEE SME, SUHA SAITA -

FU NIRMLE A WAR, A B TRIVED HAR, 54 ACMIHAT

TIETA

RIESH §TIVARLLE THASLIN, -RE.CHATUAVEDLAK Fi Tiwak

AR PAMDEY KU 5V FANGEY, DINESH PANDEY

SHARAD VEAMA SHALERDRA VERMA ST BIRKES, 3 2ANAR, Y P TR
TECHAUHAR -5 K SINGH

CHEARSAENDRA 5000

FAHLE YRIPATHI & % MISMAA,

ANEIOR BAKENA -ALFAMA SAXEKA CHHDT KUSRAL:

£ RADH LSRR FAUIND. AAIADICaseaniaT CA3EY WOHE APEMADIAIASHTN KUMAR CHOUSASIALR. 23 SHIOK KiMAAR CHOURASEAR- 3 SARI" S CHOLRASIAR 2JSARITA
CHOLRASIAR- VIO PRASARIR- 2[VIENA SRASEDI: 3JATHAL A GIFTARL BANCHALA GUPTHR- 3
STIN EANDIARKAR. -AE ASH CHOLRARIFERRH: CHOUBEY, 1k THORAS. (1)

Court Room NotH MOYION HEARING

{

() THE CASES FROM S N0, 128 TE S.NG. 168 WL 8 TAKEN UP AETER 5.NO. 118 IN T SAME HEAD OF {FRESH (FOR ADMISSION - CIVIL. CASES}
(3. THE CASES FROM S N0 170 TO S.NO. 171 WILL BE TAKEN UP AFTER S MO, 124 i1 THE SAME HEAR OF IAFTER NOHCE (FOR AUMISSION) - SIVIL CASES)

[N TH ]

SR 15200

G158

LRSI Rieil]

A 2560

SR ARG

B S 208

¥ NASEE

4 sAIDSRDS

1 RE RS
E 55200,

vE o ANETE

N

S E o

L3 MATILEN
SR BSLIRS
15 BASGRMOS
W BAIDEEEINS

EF O MA 11107004
(ERTLR TH2
T SA G
L

s

GOHAGR s SIREIRH DL
FFGAL Wi THE BTATE
CIHANEIRA Hirt Wis HESEDEM f1
ALHIT PATE g SUKHOEY &
il SONATWE RATAN CHAN
LAELODFRA Yiis DARICE ) PR
FUA3 NARESE Vig VALKKK £ 0
EPYDARL Vi ISHFARR DY
ORI ABNAT 2 s o T80 RAL
SHTBCAIHNA Ui BRIME AN
PROPRIZTCR Wiy ST MEEHRA
WHHAL Sk vig SURGA DAS

RADHESHTAM W5 KAMLA BAr
LIROHARE S Vi WICLIRARS &
ABHIGE KLIMA Vig THE $7a7E
IMEIARE (420N Yo RAMESH SON

CHRAMRAKAZI Vs L8LARAN &
A TED NG s Q8 PRARASH
IRGREANT: B wia HAM )| S5
SRGAT MR s KAMLA DEY|
AN KHAN s KHRAD! GO
MELAN 8 54 Wis SHU00ALE T

P MG, RUPRAM,CY RADIRAINETE 2000 SUT S G A (38 610 LALIA -
ASHEK CHARRAVARITRATNE SHYAM CHAKRAVT RS .
RE ML WHARE AP PATEL LALT MISHRA, RANZELT SINGH, SAMEER SETH (2} S04 SH DINESH NEARENAMAL HAGH ATHSANEEY MSHRA VAR OUBE HAHASK
SNEY SEVECA SHUBH PRANAY GUPTA EMIES CHOUREE T PRAKAS KORH Y -

FEEERE DINEE SURASHAR ANLIBHAY Sy, (1) -=HUE iy JAI {187 LRE )

EAMIAY AGRAWA_R UPADHYAYIE PAUDEY § SUPTA (5 MISHS4, SHAKTI G0N 1 -

ADITYAADHIRARD O J8ISHRA, SHAKTI SOM {00 R NG SEHANGE GOLNEEL]

B SHARKR VMO SAIDUP AN SAR SIDIIE, EANIUY SHLFMALEL £ TINnS:

SHARAD VERKSA 5. VERMADILIF BHRIAGTAVA KN 53 AGARMAL REUEAPA: [1 2] ALET TIRAREAJOSHLA FAMDEY

FAF CVAACL DI FRIFATI ASMOR XURSA GURTS

ARUDPMAZ P SHANKARSAN SANDESR ADLE, PRAUESS NAVERITS SALIAY STNIAIRY SEMIEI NAVESH DUAEY JASMEST SHASA

RN SAMAIYA SHAILENEIRA S8 AEE, NE by 5 PALRNAL [T SHARMA) S| - N
K DESHIUKR 3% KDTECHG & XOTECHA (FRaN TG MG 35 SAUTAR P RUSHKARAARVINDG ZARGAR P KEANL ELWAL S ATr 1 SRPURKAR{T}

HILESH PARAG GHETAM KOTECHA JPRANDE"Y PRARAY GLISTA ANEE CHOUNGET FRASASH KOBEIT] SOHN BAABH VIAS GLPTA AMTAGH AHAST:
AU DEORRE RY RAGHUNARSM # 1 SKEVERMS, S VERRAD BRATHATAR |
ST S0 IR RITIN JAIN -5 5 ARSI P8 INERELL AN SR ION GALITER

AL ELMAR SRR RANESH EHLNLA, 513 AN LA M EAMECY WIS UPALAVAYA[T § H VEGAD HF KUSHWAHA A JARGARRAHEEH
SHRDTIE FHUSTANARA S ROCHAR AKAT 118 ATV TR

"X SALUSKE ok BRNODEY VARLIN Mo AR AT AGH AR 2IYARET. UbLA0L 5 SHAINASTAVA)T] 3

VAL FANDIE Y7 REBARS & AGRIRAL NS SRLUNAS 1]

MARIGENIRA AP SINGH, A RAWAR K LIt DEEP SINGH MOH2 ALLSY 845 W 32 SK SHUKLA -

BARINY AGHANSLA UPADHYAY § GUPTA LY PENDEY YR JHOUMIARY R TerihAs AN ASHAR T SUMLA, 85 PATHAK 2 AAGHUWANSHLRAJESH Fir s "
ARUN K THOUBE Y JAGTERDRA PRASAL MUNESH PANDEY H.5 VERIA 1 -ARUN EUMME CHOUBEY. AAMGENDRA'PRASAD SBHARAD Pativ

RE VERBEA ASEESH MEMA SANZEEY KUNMAR SANSY SiFTH, HFASTA TN IE, 24 Y0 2 85 -




3

i

0%
"o

fi tEI0E,
BhLPEPS
Sa 120
[LLREHE

" Ak 1548203

HA TSI
[EERER e
R EEG

WP LR
Se 3Rk
(315 TR
LR BV
MCL 2547014
A ZORIEIY
S ABEHICT
M2 A3aRIZEIR
P ADSEIE08
SA PA51207)
BAB5A0M
WP 1EERI0 N
[LUEEREw 2

£ R0
ELAR TN
W 430,
ERED

NG

AT LREROE 3
e i?‘&‘?ﬂ‘ !
Vel BRG]
Wl 23R
e

WP 2202044
LR Y551

i s
ELRIEHE]
CHAQLME
e i o
RACE 2B

S0 AR
LT HE]
1400 b
LT SERE
CONC SO L
CONG RIS
LONC $2500m4
NG5G
W
P IENe
A S
Wit SIS
L34
TP 1S
WP 4R g
WP AS5R i
WLV
WP SR 4
WE ALTR L
WR SRR
[ AL
Wi RAB
WP S TEH 4
WIS HIE0Ls
W
TH AR
WP AT
WP HENTTS

W hEIEA
Fiig et L
W aB0hRa14
WP ABELTDN
W TR
Wi ERETA0
WP SRERI2ELE
WP 570104
WP STRRA0E
B SROSI0E
WP BERIGE
WP RN
Wi REETIPR
WS LB MG
bgtnlbrat]

FOE GRIERD

VIE SRS
VR BRI 1
WP BOSE-2014

|N¢.-:|erN3 s .{ﬂGnNm\Th
FATT ANNAR Vi IAGANNATH
SAML Urs EBLILAT RAM
MPHTATE Vis NP ELECTH
R PUNAM A Vg BARRAT KHi
PAHASRAM 8 Vis fAMkH VI B0
HPSER Vs MPRECTR

1HE SIATE wis ST TSt
LAKMAK PRA VI THE STARE
HRMLESHINAR s THE 51aiF
SABMESHM KLIN fe FHE STAFE
SUBLAAL Yiy RAL BRI
SRR ER S MOMD. SIDG
MUEUNG 3 4, Wi THE STATE
SMT G i BARBHAISN
FasAM ESI Vi SMT J00HG
LAY PHAS Vs LALTA A0
FRABHAXAH s UNICH OF §
SMTSERDN s SECRETAAY
GIRLIARA Wis CHANOR AR A
BHAGEHAHN] Wi LAYMIBS]
FARVET SHE 'y THE STATE
ANURAG YER Y5 REHAT KHA
HeS LEALE wis 120N OF

G AR i MAG A

# 1 FARGO s Tt P

AN 50, Wi ASHOK BANS

RANATH LR Wy THE STATE
RSN KURAR vis THE 516TE
SGITYABHL Wl THE STAYE
GULAS CRAM Vi S5 BRAGA
PRALEER KL Wis UMION 07
HACS A 520275 Wis THE SEATE
RAMRISHOHE vrs THE STATE
KAMLESHNAR ¥is THE STATE
HADAZ BALE wiy MATTHL

SHIVELARAR Vis DURGAPRASA
RATHELAL Wis ST KAMLA
RAMESH KL W5 PALLAY: GA
FERMNARAYEN Wis SITASHARAN
ST ASHA IS SIAT SUkian

SHANEARLAL Wis FLN BARE
TIARGHDHEN s FHE STATE
WCCH vis THE STatE
REA R 5 Vs THE STATE
TARAIESH #17 Wi SHRI RAMES
Siln RAnt 6 e 5HR: VIREN
R VILAS W SHRF S &
AHHILASH P s SHRI SR G
MEDRK AL s BRLNATE S
AL PRATIS Vg THE SIATE
MANTEH A s THE STATE
*UE. PRAS \its GERERKAL MA
HITIN XHAR Wiy THIE STATE
Kausg SEER Wis T STATE
KAL¥AK: CH iz THE 2TATE
S AR VIS THE STATE
INDRAEET Wi THE STATE
HAR! SHANK Yis THE GTATE
URE KUMA vis LGTRR IR
WESTERN C0 vl THE BTAYE
GARESH PRAVI THE BTG
RRHLL DWiv Wi THE ETAIE
EIZANA KLY, Vi THE STATE
HEERAD KUM Vs THE S¥aTE
ST SAMKT VIS THE STATE

¥ii HIRA D s SURG SINGH
SV EHESHM i THE STRTE
VHEHHUPRA NS M8 BTATE
THLEP MAIK s THE STATE
FRIYAREA T Wis THE STATE
KRRARaAR § Wis WANEH GOPA
CiMAEHALHAR wis THE BTATT
SARITA VER Wis THE STATE
HERAT KL Wi THE STATE
ASHOR Vig 1I4E STARE

BRI Vs THE BTATE

BHI QYR i Tl STALE
155,50 PRA R LT Rade
SHIV XA s THE SEATE
WAL FRA i THE STATE
LAY KN W YRR SYATE
MAND KL RAA s THE STATE
RAMKASHNA We THE BEATE
PRLIARAVE Wis THE 3TANE
HLELARE & I THE STATE

B K SHAND uis THE STATE
SETIFH %174 Yis MADHYA PRA
WENATAE PR W5 THE SEATE
ERISHNA LS THE STATE
RAe KR Vg THE STREE

R g e g o e
Pﬂmmf vERMAMAY A PLISHS GEEY KA E S MISHRAR-1 1308) -

FRANAY VERME AIAY THEA AWATHTSH GUPTA YR K GAUTA ASHOY GUPTAT-2 PLERENDAA DUBEY, KA SSHMISHRA T AND 4
BINESH KOSHAI VIWEX BADERA L35 BAGHTL | D5 BAGHEL ARS CHOUHBNIRT ) -

FlESHARSAMOHE. A5 -

REXAAREAR PATEL AN SHARE LALT MISHRA, Ni AUPRAMEMTARUPRAIR, 3 ARAIESH BHRIVAETAM DHHESH KHARE
SHOBMETATITYA b, NUSHAAHA SARESH LA NGNS CHOURASIYAL) -

RE.JAISYAL RN SHARMA MOEHD ASIF -

RAIMAM ISR - HMARSHL CHOURASYAG AR 1.2}
W PANDEY VK PANDEY ANT AGRANWAL. 5 CHAURVEDLS. PARDEY
VR PANDEY (AT AGRANAL. 5 CHFLIRVEDN 5 BARDEYE Mk 15 6 FOR1TO 5

ATHL ANAND ARASTHY R, PARDEY. (HinGx al 2ARGEY At AGRAWALSWETA GURTAD.S CHOUHAN Caveitn X, SINGH, K. SENGAR [SAVEAT)

MUKHTHR ARMAD - S1REANT I8 ANURAGTA DA §1LMBNO] CHATURYETDIR-1|
DILEER PAKDEY -A5ER PANDEY, DHARNTHORA TIWAH]

HARENEIRA ZIMAR SHHIVAS ANES Y (RaDUL AY IR 1}

ANAND CUTT ATEHRA LAY RLAAAR Seninfy

HEERAIVEGAL A ZARGAR XP KLISHWAHA, -

ABHISHEN ARGARIA. MUKESH BGHAYMAI GORRD PATEL SAJEEY VERMAR 13 -
RAESH SEN SHAK T SON

A DU £ SHURLAM B SOLANKI 1},

FRANAY YERMA. i

HAOMD. QA -ROTASH BABL! PASEL
SRAIAT SAIN KY SNGHIREE KAV SHANRAS Shrhl

BK ROY SUSHRLT A DHARMADHIRAR] GAUTALZ FRASAD - RESESH SHISMA RAMESH DANErA, P PRAMPATISNWAPRIL GANSLILY RAIMAN LHSHRASTIN VISHWAKARME

DUk SHUSA BRI GH RISHRA
AR SINGH FRANAY GUTYA ANISH CHO G

A5 GLTAR-1.01

ARABENIRA SINGH K X VERMARALAERDAA SiNGe r}&lHﬁRE’ TIAPUEERDRA SINGH PARINARE- BARUBENGHA EINGH PRRIMAR[ JARIBENDRA SINEH PRRICARP-
C'7eh 5 H [ 6]% RISHEA FUMAR VERTAAP- DN 5HIA KUMAR VERMAIP. JIREIZHNA KUMAR VERMA[P-TRRISHMA,

NGH PARIHARP-SIARTUMERIIRA 5
ELIRCAR: WERRHAJS SNTSathen RURAAR VERRAF-5ii;

L4 BHAFL Gk SHAM NI BRRAR, 5 E05HTA

GO EHOURASIE DEVENDRA SNEH BAZHELG A 7.1 TR 4

SEEPAR AWASTHR -RAJENDRA KUMAR SERCRANEER SINGH HANDS VERKA JTENDRA SRR ASTAVAR- 1

MAHENDRA SARAF -AMIT R1SHRAANIL AT LG avealy i
M.P RAJAR 53T RANRORAJRKASSTTSEE VR SENERAL

DEEFENDRA MUHRER SGYANENTRA MEEHRATUMERELH PALMAYIR-1HACTRUNARE S PATHARIR- HUSAARE SH FATHAGR-

FLP KHARE R FATEL AME RHEHE, 5% PENDEYE & TRIPATHI R4 SETHA-1 & MAANISH UPADRYRYR.4

VDB GHOUMAM 5.5 CHALIMAKN RENIEET TRVIDEAY

S, L A'\R VERMATR-5]

FRAJAY VERNA -KAUETUBH SHAMKAER JHAP-YEALGTUE SHAMAAER JHAR. Z4AUSTLEM SHANKAER JHAP. SKAUSTUBH SHAMNAER JHAF 4K AS TUEH SHANKAEF:

JHAR-BRALETUSH SHANKAER JHAIPESRAUSTUBH SHANAALR JHNAR-FEAUSTUEH SHARKAER JHAP-9)
ANANES KEMAR PRTE: SASEEY NUkeR RAFPUTEE 1|

ASHISH SHRGTE VKA FIMFI

AWTHASH ZRRGAR AEDAR PRASATY RUSEAIANNET SHURFAK

FLAM LANISAN ATEHA -ASHOK CHOUDHERYF-L,

SCLRARH KLMAR BHARMA-AGHOR, SLMAR MISHRZ P 15 JAKSLUAN PHASAL SHARMAP TEMANT KUHIAR MAMDEC|R-1HEMANT KISAR HARDEO|R-JHEMANT RUMAS:

SAMDER(R-H

REALAREHIIVER -RIMESH KRS BRLKLASATNE SH AU SR YAGAVHOTIL AL 5. TAHILRAMARCavea)
DEEPENIHRA KUMAS SETHRA SYANE UL LA KPR MIZHR A 4

HFENGRA KUMARL FivesRt .

1IRESH RUMAR UAIGYA, -

NLARY NIBARH SHUKLA PRATEER DUBEYH. 1

OHIRENGAA HUMAR KHARE SARAG FIARIT. PASAG HISHARER. RERAT TINERLP-SHAIANT S14R HSHRILANT SHENASTRIIE-3

HAVERTIRA SHUNLA SHIV KUKGR DUBEY(T 1WARLIN FRREALR-1}
ANIT SETH -RAMEAKHA KUSHMAHA[1[BYUSH BHATHAG ART. 108 SONIF- 1

SR DA KHAN 2 K, 35HAA

TEVESH $LMAR KHATRI -SATYENDRA GRLTAM 1.5 TALS

A SHANKAR PRDEY RAMBIAS) GALTARI M SEES NARATAN SINGHEP. ASHUTOSH NAMDECZP- GRAVHDRA KUMAR SHYaR R 1|
ALLOEER SIMGH ST GREKSHM LN

ASHLT SHRA -FH0TE SVHARE

AN KLIRAAR SINGH -FRAANSHLE TIas|F. itdt NSHLI TISARIE. 3

MANANT RAD MR ~SHERFER TATARED. SCM CHOURASIAR. 15 INGENIRA PRASAD TINARIP.1|FSYUSH JAINIP. FIK. SHUKLAR. 1[G
\iakY CHANDRA RAT RATGDEY SN BARTMARID. T |AXK DEV SMGHIP-1LITENDRA KUMAR SHARMAR.T

IEANINEIER 5. BHATTI

ALHOK KUMBH PALL SAESS KUMBS TIRAR]

LBAE SR SHELAS TENA CMESHARR DAY 51508 VLAY BRATRAGARIE. TJAMANG RUBEAR YERMBEFSHRE# X LALIRAYR-Y

ANCOIP HAIS . FAIAS POHANS AR

HARISATATNUR GACTRM - #

RAVESH PRASAD DUBEY -SHRI EX, KAIFAVR 5}
BHOLE MATH SHAGKA -AWATHESH Kip GLIP T8 TASHOK XUTART FARDEVIP IVINAY STIMAR GULTAM(P-1)DEERAX TIWARSF- 1T
FAJLEY HIAAAR BADKUR -RAJESH KURSAS MANDZYANAND HiR5AT VERTIA

SANKALP KOCHAR -SHIVESESRA PANDEYP-JSUSHIL KUSER DUOTIP- 2Nt AS HARRIP- 1] .

FrREELIAR SAMRIYA VIKRS Hziask SAIM[F-i}

VED PRAKASH TifenR] -

AANCE CHAMMURRER -

AR BIRGH THARUR (GRA5 SO(P-]

SIEHISARTH GRENTES - TURIKA GUL ATEE{F URALIESH SATARAN AGRHOTRIP. 1}

AP PAL SINE RSHOH ROPASHOK BLESAT Pasll yXISHORE CATSUND FRAAIYAR P SiGHDHARAN AT CHATLIRVEDI Do
AL ASH BEY SGH LAY FE) MISHRELDAY Hai MISHIRE. 3

BEMANT SHEIVASTAA DEEPAK AWASTAHIGIRICH MRAKAZH KECHEDHANANIAY K1) MISHRARAIEEY MISHRA
Akl RUMAR TRIPATH: RAHUL KUKAR TRIPATHIR- D500 MISHRAP-1

RIESH XUAAR FHEMLA, -

LREESH KLIMAR SHURA, -

PHABHAT KLBAAR ASAT] RAJESH RUMAR MISHAD

MUEESH KUMAR SHUNLA -0k FRAXAZH TRIFATHL

PRAVERN EUMAR VERMS  JOTIPRAVELN VETA

PRABHASAR SHGH -ATLIL SINGHIP- 3

A IAA SHRGROUL -

REARLLS RAAN) WERIAS .

BHALUR EHRIVASTAYA, -

ANRHTTHIVLE SANUTLH KSR VERRA

GATTA FRASAGH MISHRA VDA SHANEAR MISHR,

RELESH KHARE -AIAT KifdaR Thaagie. 3]

AT SHUKLA -5 1AM MOHAN VERMAPRAT 25 | EO0AR

BAMELUPHAL CHATURVED] -

LAWKLISH PRAGAD MISHAR -

AAIESH KEMAR CHANT -S04ETRA KL BUBEMONETS | SAHUTIERDRA KUMAR JANANJANA KLIRAFIZVIAY KUMAR MOURYA

.

f1¢

-



R

E

E
)
[+
171

=

1WE
13

=

g

G Pl
2 THA R

WA EaE
> Bk
WL
VRVEL IR
LN L

WA TN L

[ e |
TONL EERIGE
TP A0 2
TR A1
W BN
A4 ARG
W B S
RACE 15205
CR Z5irIne
COMT 2252011

YRR I

LAk Bk )
WP ETTREA
VP ETODA0

L WR 2100

WP G280
MR
L+ Lmnl
WP BRI
WP BT
WP El4LE
WP LI
P EIEEAD. £
R EAT L
LRt i ol th]
B HLERE
e Eu1 FElat]
B A0
R BRORIGES
WIESI2 0
LEl) 2 ] 44
WP B e

3 WP ERRNME

W A
E e
AR
W BaRArADEE
WP EGARII0LE
VP ESSRIT0 14
CONT BB
W | 4R

CRATISLEG
CRA 1550207
CRARSEISE
Chn ekt

SRA RIS

CHA DS

B SRARSEHIL

i MR
CRAIRNCE
it TRARE
Cen 33252008
CRA ARG

CRA 3700

LCRA 0310
LA k20D
LRAITERING
SFR HREI0D

CRA 2N

A 20450
CRA 269213050

CRM G140

L CRA PRI

LRASINZ
CHA S 7

Cause List Dated 25-04-2014 Page No. Page 15 0f 22

L3t LAnAs Vs TR §TAIE
AL FELRA Yos THE STATE
JAEI5EOR i THE STATE
MANILAL ivis THE STATE
VISAS XA Vi THE BTATE
SHOBHNATS Wis URION OF |
SR BA LV LINIGH JF
HRAER BT BRUMDHAN
ERRZASARS Ul HE STATE
TANESH G i 8 P RAS

I PEALATIL WY THE BTATL

I RDNIE BA% VIS MOED HANF

ShYAR SUND wis GOWSRT: PRA
AALPASA I ASHARA
SMYJASHEE Wis PRINCIPAL
AR MISHR, its L5548 S1RGH
5% CHOUD WY RANACHNG T
GEYR PRAZA s KARTHNEDE]
f44 DRIENT Wi NISHAR ShA
1AL THAND s iR PO M
CHANURRNAR s R, M GEE
SMT RHISHA WS SHRER K
SUREEH BAL wis SMEE D
MHER, Gl vis GHZH Ry
R C!’.;NB ig ST R4 A
ST KA Vg ANUE SINGH
Rehig PRAIAD Wis THE STATE
HRAL R PR s THE STATE
ShT SK Vig THE BTATE
SRA0AR AL vis THE STATE
ST JUIBE [ Vie ST LAXRE
SEET 4% Wiz TWE STATE
BHR: WINES s THE STATE
SHREMOHAM Wi SHRI BTN
BHISHER W15 ST LA S
it IP HLIRE g THE SEATE
AR 103 vis 8P, WARF
PRERRARAY \Wis SHLIKGLAWA
SMT BHAIL Vi THE STATE
FRAODEER £ W THE BTATE
G CHOUE Vis THE STATE
CHHCTE LAL vz SME ST
WORALA, B v THE STRIE
FTERRA S i THE STATE
HAPIL NUINA WiE THE STATE,
CARFNIRA K Vis THE STATE
CHRMDRAKAH wis THE STAME
GHEA GANEY Wie THE STATE
RAMBEAALGE Wig, THE STATE
HANE DOND s THE STATE
AT KR Wi THE STATE
AMARDEFS P uiy SMY GHVAS
AT CHHAY g THE 5778
FlAHACKEY KLY THE BTATE
TSHAAD AL vitg RARGLA kAR
GAEIDA @ Ra s THE STASE
DHANAG AN £ wis THE SERTE
SUNIL KL Vs b P PONRY
WEAHESH PRA N THE S¥aTE
RAMESH SIN VA R & iuhn
. RASESH vfs THE CHEND

FERSARNRRD DUBEY FRAVEEN CUBETREEN D138 16 JBEYPRATEER DIBE Y HEER A CUBEY

SHET P L SHRIMRS T -

HILESH SOTECHA -AMITAEH BraRTiweast GUFTA

ARJESM KUBAS PATEL -RAIESH KUMSH PLIELIPJRATENDNA PRAKASH SHARRA|P. | [MARENTRA BHASAR R4}

PERMANANL DLIBEY -PRAVEEN OUBEYR- 1IN DURBEV[P-1[SEEP 0 DUBEY[P-1|PAATEEN SLBEYP-1INEERA DLBEYP-1]
HESH PRASAL PATEL ASSISTANT STLaCTOR GENERAL -AWATHSSH KLMAR SINGHP: LEUR'YA KUMAR PATEL-1! R

A EHARKU S SHRN -BASNGAY AGRANAL RAJCL L UTADHYAY. PRAXID SAHLPRAVEEN DAVER AMAXANT AVASTHI ANTEAVENCR
ASHOK LAZMWAN? -PRITANK ARASTHY S K SHARM

ARUM K GO SAURENIL GARGLILYR 1|35ARNL GAHGILYIR- JEAPH, GANGULYTR 3 SWARNIL GANGULY(R-4t

SAHLOHENGRE MISKRAEKESH KUMAR AGRANWAL POORAN SINGH PARIARTR- 3 -AMARESH MESHRLS SHIY RATKLISHINAHRAKSHAY
NAMEEQ N AOTECHA A HHARTLP SHARMA 12}

SHEUBEY FRAVEEH DUBEY MAVEENUAREY, SEEPIADUSEY,

5 AHLUVALIA B % UBBIHTYAT

GE AHLUWALLA & AR BUROLH GRUTEN, 8% & PAINYLPEsREHP e, CHAFURVETAAR 10,5 IRAMEHUPHAL CHATLIRVEL (F2)
PRAMES VESRHIA KALSTURH § JHASNT NAGPAAS A

SAMLAY KACRAWAL AT SETHPBRATHAGAR B £ TRIAT AREHUMAN SINGH, SOYENDRA PATELD

SAIL NUMAR OWEYED! -1 PRARASH DUIVE i

DEEPAK CRHATE AU KUMBS 1AGIEHRASAN I ALARE RUSHATR

DEERENDRA MISE04 GYANENDRAJISHRAR AN SHIRHAR {MAISHANA KUMAT GAUTAMET TTAHMAR SHARD HUSHAINE: 1]
LULAG SHANS SOMANE -5TENORN SCUANEIT- HLARI AL AR |

SUGHASE DHANDR PATEL -RP PATEL, RAKZEH MG SR TIAHUR ?
ANRA ST SMEHAA IZRY KUMAR PANDEYASHCA Ko CRASAR-ZPUDASHRES PANCHOH R ZANCHALA (RIPTAR-2) ’
FRALASH CHANG SHANDIK . RAJESHIYAS BEARESAWARIE IHARE S PRASAT TRIARYP-1

#OUSHALERH KIAR PANDEY .

MAMT FELMAR MISHRA..

SAMEER SEVH R, BGHHERLIMA SET

DEEPAY S1ARAR RAGHIANANSH  DHATMENOSA SOMIZ1 RN KHANBEWALIP.5

ARVOND BUMAR PATHAR 8 SINGH

ASHUTOSH TORAR SHBLENDRA RUMER PRUIE 1 s CUBE 411}

TEERARAM TANTNEL AN KSMAR SREATHEE 5SRr Srifnhhnt.1)

AHOOP RUNAE SARENA A PANA KHARECHEDT] &/ 57aM

DINEEH KLEAR CHOUREY -

ASHOY KUMAR SUPTS HEEUMA der_ e

FAM EASSL2 PAMERE -

FRARAY GUETA -EAYASHANK AR PATELSARIEY TERLRLL Y WEAMATC avea

MOMAMUAT AADIL LSMAZ 5 buasi, ioamish buian, 2, an, g tiear

HAGHEIANSH PRATAD MIGHRS -TIRATH SiGH LODFH-1]

ROARDL KUMAR AGRANAL KAPI, PATIRAZHANE. T 3HUBRA MOSHTAIR-1;

OEEPENDRA KLMAR MISHRA GUANENDLA KistaR Milein

SWET P L, SHRIVASTAVA -

OMRENIRA FURSR KHARE JaBA%S TIASHiSHATI L ANT BANDEY

RAMESHWAR SINGH THARLE -

- SHTAMARTAR MEAN] SHUIKLA KRN0 KAz (5afa

FERANE SHANKAR TIWARD MRENISH KLURH Thv-Reais 5H 0 £ FATEEINGE TIWAR-
SUDHAGOUIAM -RAJA BRI TAGARTE 3]

SANIAY MIDAAR VERMA ADHTYA AHERASIIE. 1150 AT
PARIAL KUMAR SINGH SENGAR «

RAMESH KUMAR TIRERT S MSHRET. 12
RAUNEESH KUMAR VISHWALARSA FAR, NARZEI LIS AR ARARS

ABEEME KUMAR DISIT SHANEAR DAYAL MIGHRARE: AT Rl TNGH

HITIN KUMAR AGRASL -ASHLECSH CHATLRVED:

CANSEEYRRE HEEPAS HEMA

WEELAN DUYY -PRABLAD CHOUGHARYARIAN S1RVBST APTAD YUY FARERATIESH KUAMR CHOUDRARYSRA HUREY
HAFREHUMAR SHARMA | SUTHIR KUMAR KESHRESTERAS KURMAR TIwaRl

ARMEESH KUMAT VASHWARARMA AN RAREH NISHIL AR

CIRISH KURAR SHHIVASTAVA -SALTARH SAHMIRIE BRATAR 5l GIHAMT SLASH KHARE

CHANDEARA, SIRGH ARRIAAN DEVERDRA SGHEAGHEL AN ELMAR SHORLA

SHID LLLA SIASG AROHAMMAL ALIAN ANSARTP-;

HILUKESH KLIMAS SUILERME -SANDHYE RA AR 1)

SNES SUSHIA T2aak BN TIWARS

T THREUR & DWIVEDI SMF GF PATEL(RY) oL P 26

LIGAYAR TS (13 KEADKA, PARRG SHRIVASTAA WINEST DUBEY R K TRIPATHE PRASHANT SURET, ARFNAY THAKURPRASHAANT SiNGH,PRADEER SINGHAMALS
SINGRA P SINEHR 1,28

HARFIARET T

FRAGAD

AP TR SE BIAOUR SNGHFE

Before HON'BLE SHRIJUSTICE SANJAY YADAY  HONBLE SHR! JUSTICE TARUN WUMAR ¥AUSHAL Comrt Roomt Kot MOTION HEARING

RAMBIARN YA Vs, THE STATE
SJRESr SL0M Wy THE EYATE
JAFAR IR e THE STATE
1ARI GHARA Vis TSE STATE

SLRAL R A s THE STaTE

RISISAMAT it THE BTATE
FRALASH Vis THE S7ATE
EUDR SIN s THE STATE
LALY 3 V15 THE STATE
RUDHEHI M Wi FHE STASE
MAHENDIRA N s THE STATE
RAL g FLAL Wis 146 STATE

SHAIRK FAR W5 THE SIATE
HANLEEAN PR W5 FHE STATE
ABTUL RASG Wl THE STACE:
MDA Vis THE STATE
SUSHL. SIN W THE SIATE

AF! BINGH %t THE STATE

HIGSR 63 BIVi5 THE STATE
AARGAL TAD Wiy THE STETE
RAMESH TAL s THE STATE
JRCENZa Ay THE ST
RARLIRAR ¥ g FRIE TE
TEXSIMGH @ vls THE STATE
TRAENE AL Wy THE STATE
AsM NARESH Vis tHE STATE

FRADEER MAVEATTA -SAMJAY SOML AT SEN, AERHA ROTHARMANISH AT TSDHARTH SATTH AT, R g
FANTOBH KUMAR SARCSAMDESH JALVIGAY J A2 AG -SWADHESH K GUPTAS CUPTA ROMING PRASAD Twis
SLRENIRA VEAMAASHUTOSH CHATUAVEDLE SR THAR -HEMLATA RS KHAR NS DS P SINGH ARVIND KURMAR SHARMASCOR AFEUCANT)

SUBHIL KURIAR TIVUAR] SMYS FONARL HE SoaRI s AF RLVTYER AGAITALJAFAR KA SATISH KASER AR L Th MAFE I IWARIRCHTETIE AR PATEL SUBMASH
SHUMZ ADEEFAR, S1RAAR SINGHP. WRECRAR KULH S0 SLOEY PHASAL PATELIR RALDEV PRASAD BATES I AICHANGR A RHAL THAKRIP. TTraniia G3al
FHARLIRE-. ?I\ﬂ L VARDIHAT JRINF- 1|\[|= VARTHAR 2

TALA VAT AV KL SERMA BAHOBE] 2 R MISHRAPRADEER NAVERIYA, 5 BONIAZAY SEN. O THIWARIMANISH
SAAGAUETR CHOUTHARY T CHOLDMARYRAJEGH TACHY, SANIAY YATLAY |5

FALARAN MEHTA D SUP TR AG BhT DURGESH GUPTE i w BHNLALE £ BEMN Nk TrsaR) TRIBHUVAN MISHRA
PRAFCE THARRE H CHOURASI¥E, 5 RATEL

W & CHUAUDHARY. ASPRTHAK, N ASHAR, D 5riRL A
DEE#AX PEMOMARK AR MANTSE SHAASTAUE A0 508 SHUKCAMAIIN HISHRA

SATHSH SHARPASTANA KL JHARLL VLI PRGEAC. KL WML KSR

STASH TRIPATHLR EAATEL VIEAD SN AN VERHAT SIATEL JANISH SONELMANIL TNARIDE. ANLIVAT SHRAASTAVA. R BARASHAR, § LA NOUIRMREIESH RCHARTA )

A TERY WS A, HOREDDASI SHORFI TR va g L pl RAHCL BiRGH PE CHATURVED! P CEATORVERH ARHAY SINGH, KG TRARIMAN] 5H GA7T SINUHARTH
DATTE K PATHAK ATHISHER SCNIEa3I PPB”\P“.’\&&\«' DHHAYE S PATHAR

YLORAL A S BAIPOOT, RO.SMGH SaRior, S LY

HAANIGH DATE BIOOHART AT, G P PRI SD LAL BALRFERRE VISHAL DHAGAT

SALTAHMAD ANAND BETEL MAND: RAJE, 5 Krean

SPRPODRAN TORARI RADHEYSHYAM SHOUDHAS YD 878 2 MISHIEA XAILASH U3vI SNGHUDRY RAIMISHRA £ 0SNGHFETHORER}

H5 SINGH - KDUBEY, REMSHRA Srinmdd SiNGHG P TAHKLRN & FATEL R S MOURPASE PASHARPLEGRS § THAKURSUDLER RATELGITERH SINGH
RS GUDEER PATELA L PATEL 5.5 PATEL REME S, KE 568 BANDE Y, BRAAME KORA PATMAK JCONPLAINENT]

SHARAL VERNA 5. KL VERMA -SUALESIRA YERMA. AT PANOEE N AR AW TIVANTELCHOURASHS MADHUES LA CHOLIRASTYATASEAR! SINGARL ULIONE DAY
APPIS.Y PVERA SAVEEN G FAY SINGH RLFLTIAAHE GEA SINCH KAURAVRRAEER HEORARIART 1}

RAJKAREAL CHATURVEDD - FASENDRA SIRIAS TRYA INEVY COUMRTTIRAJENDRA SHRIVAS A ?
TAKAMAL CHATURVEDT -

PRAUTER NAVERIA -SARIAY SO AZAY CELL FREERa KOTHARIRA FAMML 3
SHANFHYAM PANDEY -RAMUL TRIPATHI, 1§50 PARDIEY.JS B3, A O
A B PATEL (QRPRAKASH RATHORE SAFRE1 Sh-Gr
MUY WATAN. CBRIAMEL RAYAKFELAAN PATEL SAKCEETA SHARMA, UASTEM KHAR SODHAOTH RS ARUR PARCHA, MAIGHERA0L DLHE, B0 PRASAD [OF R CFOR}
S0 SHURLA RAJESHPATEL ADRIT SOHAGAL S

AP SrGH -VIVER SHUKLARAIEMORA SIMJH HOXE 30 TUEEY T SHARMAY 5 LAKHERA, MEEMNA KHERA VIVEK LAREERA

C. B TERARERA IENORA RACHUNAREHPRANDDE SINGH TORAR

CURVED [1)FRADEER NAVERIYA, 5 SONL A SEN, V¥ SOTHARL
EY, M MLEHRA, & SINGH




R S L I IF Ry,

19F CHA TR AL SHGH Yis THE STATE HARENORA NIKHARE -TARUN nURAR ROGHITLS

A OTRATEEIE  CHAMS AHD THE STATE DINESHE CRAD ARy - . T
R TR EMIJ0L SAKTORE T s THE STa1F SHASHANK SHEXMOR -BHOGPESH TIARI, AT SINGHSATYAR AGARAL, S AGARWAL, B KUSHWAHA R GLIFTA " . f i .?.a
HEOLHA %an‘-ﬂﬁf BAIPAL SN Vrg THE STSIE AGHESH $INHA -SUHAL SINGH ROPT DUBEY, A5HU5H SINGH PATIHLRPEEMLATA LUKHANDE, G ¢ SINGH, APARNA BINGHIAT TN}

P OCRAIGIIGI?  PURTIDTTAM s THESIATE . VBN YAQAV PANKA YAZAY IGHAN KISHRA ’

£l

CRATSIZONY  SAT QA vy THI BTATE

SHIMLA JUN PRASANN PASEL ALOK JAISE NIFI2 380

M4 CRAEDIZ PARTISE] YA e THE STATE SIDBHART SATT (ATT 3 ASSOCIATE, AKY RS

WA CRARPEINGY  taankEe ral vis HE STATE SDLHARTH LATT OAFT 3ASSOCIATE ALY bSHRA

A CEAPIERIATE  GANU E Rag s THE STATE R3 PATEL -JAGDNEH SINGROL, ANURAG .Pih\JhF‘ATI. Q.F RATHORHAKE SHANKER FUBEYER- AT BUBEY[P- fA8HINAY DUBEYP-7)

A5 WL SEEIE0E  SATSRRWAT W5 MANDA 2iNG B AYTAR SHIGH R AGHIHDRT R AGRARAL VK TRAEDAY HARENDRA CHALINAY 4 TANK SINGH

06 CApfIN HAMUMAN PR THE STATE VLAY JAYAK 34 DATT - AMAND NATARSHEL KL A% AER VLAY LAXHERA VA [k S RAIAFRELLART 80 20

WTOERAFIIIN NP YBNDA s THE BTATE HAdt: SANKAR DUBE'Y ANT DIBEY. A8HISAY SURE YEAAAL SINGY RAGHEL ALYA LINEH BAGEE] MAIGENDRA SINGH BAGHELLP-SJAMIT CANDWARIE. IRANVEER SINGH

PASIHARIP: HRASISFLIBR SIMGHIP- 3134 SINGHE . SALAENYA A5t :
Belore HON'BLE SHRYJUSTICE .8, SOLANKE  Court Room Nooi3  MOTION HEARING
EOH SERDLEMENTARY 1SE ;.
CASES MO 1Y SRR ENENTARY LIS T
§13 TR CABSSFROOAS NG HBTO SMD 115 WIL B TAXEN L2 AFTER § NOL 1IN THE SAME HEAD 0F {SETTLERENT]
(2} THE CASEE FRCMSND 170 S NG 38 WILL BF TAREN UD AFTER SN0 fa il THE SAME HEAL OF [GAH. APPLICATIONE LIS A28 CrRof

{11 THE CASEE FROM S 41 $40 TO SN £5¢ WILE BE SANEN YR ARTER B ND. 17 & THE SAME HEAD CF {SUSFERSION OF SENTENCE L5 156,387 Cr.od, AND fiThHERE] ?
A TR CASCE FROMSND 152 TO S 00 153 WALL BE TAKEN U AFTER £, T0 1N THE SAME 1E42 OF IRRESH (FOR AUMISSION: - CRIMEAL CASES]
(RGP NOTD
The toilgwng caves are Gropned feoem the fist, 33 they have Daen ErreaE0g sty st in e Horbe Coun leconvenian sz taused o dhe Hon'bla Cautt, gants and Afvacates is regredtad
Cause List Ng. Crge No. RE&SON
19 CRA 26482013 [rom s mismatch: of Faaders sk
CHAISEEUNE  CHMOTE LAL is THE STATE 4 K. KUSHWARA SASANT SANDEY 24 FOR {2l LOUNRELIEATRAKAR PRASAD MISHEACDMEANOOR BUAR SHUKLAOMP]
2 CHAZBAMEY  SURHCHAINI THE STATE GRAMEHYAM PARIEY, IS PATEL RELGIASTALL SR TR AG -
3 CHHMIEBETME  HIRASVISW Wis THE GTATE SHYAK VEHINAKARMS 215 SHEMA MAHDBE A5, -
4 LRNSIENNNG  SHENSHYAM W THE SEars AANISH SETMARTH DATT A -
B CHANITRO0ID  ASHERE: s THE GTATE RREEYPATHEK 5D SHUKLA SANFEEY SHGH
B CHRE SRR AT KUMAR iz PRAKASH T4 #9007 SIMGHA PATRL RANESH PATEL, 5 %] O0H:, 125H0 RAKEED
FOCTATSERION  GOVIND Wis tHE S5ATE L8 SANE -G SRR
B CRANBAISIY GHEHA D BH Vs THE STATE M3 TRIPATH E5.5AKETSD ABMHOTRIA DFEESRA VIJAY RMAR JANDEY Hhd TG R}
MW OMCRE 1542500 DEEOAK S84 i THE SYATE SANERY SETH -JA1 PRAZASH OHIMELER- )
W CRARSIET SANEOSH Wis THE STRTE SATYRRAAGRAWAL SHIVAM ASAAARAL SHNRA) K4SHIMAHASX FYERLA SAETA ARORAFAHEENM DURESHL2 5.RAIPONGIN SORIKA
o CRATREDINT  OURCEEM NG Ul THE STATE FAVI THNAR| DERESIAASHRAA 3 MISHRA & HiNGH
5 CRABREGI  BAMBHAROS Wik THE STATE KU AKTA KATEHINAS JKLECHHOT KUISA00s
14 CRAJBATTON  KAMLESH Vs THE BTATE RAKESH RHARE B 14 PRASAD

5 CRAZNBINZ  RAGMEEHYAM Vs THE STaTE NARESH SHARKA TIREVESH KMATRY DEVENDRATRAMASATIE K 7 VERMA ICHANGE YHE COUNSELTS. K7 VERAA SMETA ARDRA A SHEHS § SHIALAMAPPLICANTIS TIWARI
3 HWARI A GUPTHIOBECTOR}

1B CRA BRI SH KUMAR Vis THE STATE HE VERMA VINAY BANET, P UERIMAR K SHUKLAS X SEMME TIAARE TS HRA{OPPES LANT) .
fOCRATEDENY  MOHG RASH W THE STATE SIDOHARTHDATY NIBWHANT DAYT, PUSKPESDNS JUBEY, AJAY MISHAASSY ﬁGR.ﬂWﬁ.L,Sk"\TAM AGRANAL BAGRANAL LR KLSHAWAHA R GLETAMGR T CTOR]

12 HIRCGHSE ST KTA Wi MARIMORAN SHARAT VERMA 5301 EXDAA VERLEA T SHRIVARTAE, AT BAsTIE (N KARAS, ¥ RTINARE
i CREESEM0IE BANICHSH KL g TME STAYE HARARAN DFBEY -RLAAEHWAKATIES, MASH SANGANY

M CRNLATENON TR BESHR Vs Yo STATE SIDDHARTH DATT SESHANT BATF, PUSHPENURL AUHEY £15¢ SIEHRA
FOCRRABYMLE  REWEINGT vis VIBHASH G AMALPUSHP SHEOR BEVEDNIA SHFGT! MALHUR $HU A

"7 OMUKTES/NIMY  SANTORH Vis THE STATE ALY SHSHRA 5 K, DIg¥

23 WDAT MEEE] Gk PRAL v TIEE STaTE WIFAY KARAR TIAKLA K TIAR] RAHLYL MISH 2

4 MCRE DRREO0ET SMT SHOIM v THE STATE FDDHARTH ORET ISHANT BATT PUSRPESRA LRE A SIERA A V50N
25 REIHD SIMN) DH.ISHNAR w THE STATE K GBLTAM .

M6 WCRC SPEI3E0IT 400 ERHE Wi ToT STATE ARLBENDRASINGH G0 CrEIURASIA X K

B UCRE LSRN NAREARAR IS THE STALE P8 TINARE PARNESH EIYPARD ABHISH TR,

P MCHT 1S2IN2010 FHE STAGE W KANCLHAN

M NERC BRI RAJAMIYA s SABRIR SUbbL, MISHRA -

1 CARDAR BH Wi THE STATE GIRAGH SHRIVASTAVA -SALRASH SAHM, AT KrisRs

bt MATAYANDAS Vis MARESHIMAL  PRANAY VERMRAG SAUSTLEN S 38

12 GRA IS [IMARM FAL s FAMANL M ARHILESH SINGH -RAJRCOP PATEL

33 CRRarmama DELAN i Yig THel BTATE FUAV] SHANKAR PRIEL -0 PRARASH RATHORE

34 CRICISGEETM YOGCMI%AS is THE SIRTE RAMESH RUMAH VEAL FRECT #HANNA SDURARR SHR0AS A0S, SGURABH SiNG

I CHA WA OALPRATAR UG MG STATE ARYBENDHA SINGH PARIHAR -GOR LUOURESI % % VERMA

WoOCRA AN SROSRHWARI Y THE STATE WARMAL SINDH BAGHEL (SHET ALWA Sabi5H

I CHRIBANON  SANISRY KU i THE STATE DEGEAE VITHAL PENDHARKAS .

WOLRRIIING  SACHINAHIVi THE STA & PLANESIMAR] GAUTAM 00 PRAKASH SANDEY, DEEFNARAYAN

38 MCRCIBGIDM BT COMEL iy THE STATE JE VERMA Bt VERRA SACHIN® VERME, ATUISH DEY B R

AT MORCSIR0IE HAIEGH KM vis THE STATE RAMESH TAMRAKAR -ASHISH UPADHYAY ¥

47 CRE LR WG BEFE Vs ST BUKEH PAJERUHA KUNAR SINGH -ANIRUIOHA SNGA BEGIELIP- 3\ VRS SR AT A E008 DVAIVENIP TiPRAVET N £ JRAR SHARSE. 1]
42 CRH SDICI FARDCHRH UL Wi 84T SHEER MR EAMMAD ARRIL LISAEAR!

43 CHHERIN: ST FIRON Wi MOHD A4S FARHSLPHEAL ERATA AFOHANMMAD RIYAZ | DOWEANIEEP SHUKLA .

0 CRRTIHINM MANSHYA Wi THE SYMTE HADAN BN - SDURABY SHGH THEKURGEATATRI LASHI¥s

& RCRITIFNNG  GCRTARALL W DISTRICTF VIZAY RUEAR BHUKLA ALK, TIARD VR, SHVSLA, PRATIS SuUBEY

4F WORE CERIMS MALRAM SEN Wi BIAT ABAN AL BEEL A GOEL -INGHAMAN CUTEY

AF MCRCTORDIRIE SIINALAR Vi THE BIATE PRASHANT SINGH -FHADEEP SIGHIF 1R 40078 VERR AP 1| S TEMDRA SHRIVAS AP 1

W MCHE TESHIRIE LARIAN SN Vs THE 3TATE SANTOSH KUMAR PATHAR A SOM, 5§ YAy

9 WCRC {8S80F314  RAMMILAN S Vs THE STAFE RAKESH KLIMAR CHOURASETA LAL MTENDRA SINGte

S0 MORC MG RAKESHEPAT v THE $TATE SABANNATH TRIBATHE L% AAFHOUR 4 K. MISHRA

S MORC 20805014 N5 GAGTA Vs ST, AASHA R SLIMHEA VERRA SRHARMAD RIYAZ LDDING. HSA%IZER SHLNG A 1SUURALR SH J5tAN SHRIVASTAVAR- (PRATYUSH TRIPATHIR-1) ;
42 MORCDIISENIG DR MASERN Wi THE STATE SEXLINY KLIMAR SINGH -HISANSHLS KUSRR THteRiIF-41

1 MCHC FEELI0IE  YHE STATE Wa ARLHFATAL .

S WORE 953015 HRUSHNIEM Vs THE SFATE VLAY SHIKLA RAIESH Yransr. 1)

Sh o ASCAD MO BAMSEWNE W v THE STATE HAKIV HELAN QUAESH] VLAY SIRGH AT S RIUL RALARE MANSTIORAPR. 13

35 MUNDJEEN0M HASANY FAT iz SATISH PAT FROPANK KELAHUOELIVAL TYEERAK RLMSAR RAGHL FANSERE. 5]

B MORCSGRAZIA 2USHEL (KM Vs THE 5TATE PRAKASH IPADSYAY BRAIENTAN SINGH HeGHWER A0 1HSATISH KUtHR DURE YT RARIANATH DYSVEDIEP- S BRAHMENDRA PATHAA[P- t
5§ MORC SN ARHTAR ALMWs THE STATE SOURARN KUMAR SHARMA 240K ELDAN PRASAD SHATMAIE 11

85 MORC SMACNN RaBULAL Vis 08 PRAKASH JAMAN CAL SONE -DEERAL JAINIP. IMANC LT SUNGR-FLISGRISH F0R 511 SONF|

B MCACHBEIIA XALL G RANIE THE GRATE : VERMA PREM WERREST-1;

B MORG AB090%8 NANURISHOR Vin THE STATE SIARAD GUPTA -FRADYMEMAREIR. UPEADVUMM PARET- BERAIYIIAN EAREI APRATYUNN PARER-4}

2 MCRCATINGOIS RAESEIRAS Vs FINNI AR IMFIAZ HLSAN -THAIL ENGRA Cvat A RECHAREAL, RATHAN. 1]

SFLMIRC AIINIING AMIU SINGH Wi TrE STAYE AHHIL GRGH SANGHYS SRGHIP-EARDIYA SRGHM FMANISE KURMAR DUEE 1P IMANISH KUKIAR DLBETIP-Z|AMGHLIMAN SINGE DEKHITI-AHI %42 SINGH ST

OMCRC SEAGEE NAGENDRA S Vis SANMOFAN A NADESONA StROH CGRARWAR -
35 MORC AWENM RAM CHARAN Yis THE BTATE AWADHESH KUMAR GINGH HRES: PRASAT PA)

F- 18R i Sirelbl TR A RLIAR DYWRIETHE- 4]

B MORCSSS62014  NEERDS 1 vis THE STATE PEAMO0 SINGH TOMAR . M
I OMIRC SIS MATIE DA Vi ABDUL RIS ASHOK AGRAMAL YOGERDRAPATELIE 5|

W ACHD SIBA0NL LTHAILEL s MY NANMI SARINY LRV PATEL WECTA PATE: FAM RISHOE YAYE) SUBMASA BalHAY

ARG SATI00E ATARN SING Wis THE STATE SIZEEARTH AT -

" MRIRC ESUAUTTY LU BETUL s M5 KANIE ABHLEET ANASTH -AHURITA AASTHP- L ESHHETAS DUEEYIP SINIANAT SUFTAR-1]

TOMCEC IR0 RAJFSH EEW Wi SHT LA AANDRASHLRLA M PRAKASH DWIVED, AHIL T IVETSPEYANSE RHANOELWAL, B RAGH IMWANSHRE
EOMTRCZTIEINGT £ R OUBEY vis THE STATE SIDOHARTH OATY (AT MASSOCIATE, Ade RATHAR MTIYAL HUSAIN, {5397 EAD HUSAIN, KIZHD ASIM {2]




T

P
TouE

L

HOE

=2

W

=

175

]
&=

& om R
B

i

B

= n & =
&= 248

£ 8 5

158

“

1%
1%
15
14l
15
3
18
kit
jid
11

o

-

S

EA

CRR LR
[ EREDN ]
CHA F1eHH1

HURC sPe03
SACRL SR G0k

CRA LII6AE

Cause List Dated 25-04-2014 Fage INo. rage 12 0 22

ST SEFMA Wi GANESH PR
SHRLRANIS Vis SNE. SEEMA
SHT SHOEHA VS THE STATE
WORE SINGH wis THE BTATE
SREE AREAR iy W RIGHAR
BURESH SAC v SETRIRNI

WORC SFARTOID  1AANSOOR AL YT B.CCONET
TRCHD 1 FITHEMNE DILIP CHOLF Y ST, RANNL

CRA 16407012
CAR 17282012

SHY KLAHAR s DWRIER PR

RNELN %3 Wi THE STaTE

MRS RANAGHT S RTESA WS RAMESH
WCAT VRN E | PORANDE Wis CHARNGHASHE
REGRG TR AJRY SABL is THE STATE
CRR 115N
CRR ZMaha

PR
WORG PRI

) SATREAAN T FHE

SARLIAY (0¥ vig THE STATE
CLRGESEF S THE STATE
TR GV THE STATE

AL
3 MOHD. ZAHI i THE STATE

AR IGEGHG1S MANISH LT Ws THE STATE

LHR 1N
CRAGARINN

CHa i 3Ty
Ca 2052507
CRA 20320

LRAGELZH]

CRe M3
DReh Hase s
CHA BRI Y
THRAFPEDD
THE IR
LRA SIS
CHEm 4G
CRA 78BN

A{JL ANSAR v THE STATE

FAMZWARGQOR Wiy THE STATE

AEA FENTS s THE STATE
£ jAE SPG Vis THE STATE
LHIEN SINGH vas THE STATE
AAMEKISIZAN V15 THE STATE
Mk, RAEIES s THE STME
SHAYEEL Bt wis THE STAYE
AR BRG Wi THE STATE
SALERESDEN W THE STATE
LAXRBLAR g THE STRTE
BIRHIL RAJ s THE STRTE
LM KUY Wi YHE STaTE
RENER AN Wi THE STATE

MCRE GRIRLY  BRSEHIA KL vis 1HE $TATE
MGRC 815001 RAJESH s THE SYATE

MCRC 13IHI0LE VED MaSWA wis THE STATE
MCREC 1582513 JRSHAM MAL \is THE STAYE
WCRE 13320013 KALLATBAS Vis THE S141E

MR S TORS R
HICHE a5es18

RARG ZEESIA
MACRE JEER:POHE

WCAL 534

MORE B5270H:

CRASIREIL
MOR

214

AL 5917

HLRT 33

THA PR
LHA 166
CRAVAENTER
SRAFEIRD
CREOTG36)
[ Lt

ALY
RCRC B3MT4
HELRG SETRAN
WECRE SR
RCAC 53257054
i REGRC SEau10Le
. RERI
PR SH s
MCAC 21EEG
RCRT 1244
MCRC S35t
MORE SGaTrErg
MGIC ST S
MCRC SR052614
MLRE 5752614
FACHET SAZRHE A
HCRL 58467014
HUHT SR4ERHC
HICAD LRLo00000

1 DELPAK iz THE FTATE

FAESTRARE L0 \is THE S1aTE
RAGHVERIRA Vs THE STATE
RAf NATH Wiz THE STATE
feaiESH s THE 5TATE
RAIRAT BIN it THE STATE
INGOIGH IS THE STATE
SARDL SHAR W5 THE SEAYE
MAMSHEDHAR Vs THE STATE
FARE KESHIMY Wiy Trlk STATE
&AM SHA SH Vs THE S1aTE
LAREN SIN Vi THE STATE
ARGPAL SN WIS THE SYATE
Cot “RAKASH Yis THE STATE
MUNKA SING Vis. Tyt STAtE
SATFSH KR is THE STAYE
LEERGK Vis THE STATE
SLAHENDRA W THE STATE
RAMIICH K3 s THE STRRE
TARACHANTY s THE STATE
St i) S Wi THE SIATE
HAMLARSAN Vis THE STATE
FAMARAN ) iy 94 STATE
VHIAY KRS Wit THE STATE
AR @ B i THE STAFE
AL @ A wis THE STATE
LAKHAN /5 THE STATE:
TALLAT KEV Yie Trel SEATE
SANTULAL K Wi THE STATE
GANILHE 54 s THE STATE
MAIENDRA B Vis THE STATE
SH0RE SINGH s TME STATE
BABLF KLMHe Vg THE STATE
HOHD VUL g FHE STRTE

Before HONBLE SHRIJUSTICE G.5. SOLANKE

CRACEERIGIY  $SAND RUMA is THE STOTE
CRATINNG  PRAKASH ME Vs THE STATE
CRRSBIMG R VASHAA Vs RAMEET 51
CRRFIFGME AN ) R s THE STATE
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CHAATIZHT  FREMKINAR ws THE BTATE
CRAYIANIILT AN ANV THE STEFE

FAVIHEIRA HATH SAHU RAMNDRANATI S Y

BALIRASS SHRIVASTAVA WEER BAHAD Y

S DATT NISHANT DATT FUSHEENDRA DUSEY 2587 MISHRATSCN

SATYAM AGHAWAL -SHIVAM AGRANAL SHIVRAG FLESRARIA, RAHL BUETR,

WIKAS BAMAWAR -

AEANICANT SHARKAMOHIT HAREC ASHOK L ALWANES.E RN AND 21 -ANIL LA 8 FAWASTHY
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Before HON'BLE SHRIJUSTICE ANIL SHARMA  Court Roomt Not17  MOTION HEARING

ASFOK XA YIs THE STARE
HAMTA SHAR Vi THE STATE
GHAREHYAM Wie THE STATE
YOGEEH BB Ui THE STATE
AN HIWAS Wis 120N OF
PENT 14 s THE STATE
PRAGEES A Yre PAPRL IARLIL
WNSHRAM $4 Vs BURLE BEES

ASHOK 2MA Vs TRILO® 51
SRS PAT i S SHA

JAEERGH & ite THE STATE
SITARAN 0 Vs THE SEaTE

CASES SHOWN IN SUPPLEMENTARY LIST
[1) THE CASES FROM SN0, 104 TO SNO. 164 WLE BE TAKEN UP AFTER SNO, 8 I THE SAME HEAD OF {PERSONAL APPEARANCE CASES]

{2} THE CASES FROM SN, $09 70 SNO. 429 WILL BE TAKEN UP AFTER SNO 10 N THE SAME HEAD OF BAIL APPLICATIONS /6 430 CrPC.)

(3} THE CASES FROM S.NO. 430 TO SNO. 436 WILL BE TAXEN UP AFTER S.NO. 13 IN THE SAME HEAD OF {SUSPENSION OF SENYENCE WIS 389,207 CrPf, AND OTHERS}
{4 THE CASES FROM S NO. 137 10O SN0, 138 WILL BE TAKEN UP AFTER S.ND, 15 IN THE SAME SEAD OF {ORDERS) :

i3) THE CASES FROM 5.ND. 139 TO SNO. 142 WiLL BE TAKEN UP AFTER S.NO. 76 IN THE SANE HEAD OF [FRESH (FOR ADMISSKIN - CRIMINAL GASES]:

(61 THE CASEE FROM S NO. 143 TO SN0, 146 WILL BE TAKEN UP AFTER SN 81
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3 CHRAMIY

1 RS BT
4 CRMR TSm0

i CRATMIGHE
§ LhE a0

¥ CRR 1
4 CAR EyIMG
5 MCRC SHTENA
10 MCHL 563&1‘231-1
1 CHA 3R
T CRA192E0M3
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16 CHH $HBI000
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W LA Bamamy
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M CRAMNT
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MCRAIIEGEY
2 MORT Skl
23 WCREBI4SI0ND
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GGG MAM s THE BTATE
SHET SHANT] s THE STATE
AR5HNA A s THE BIATE
AL LI SH4G Wis THE BTATE
KLETTI S i ThE STATE
SURAT AN Vis THE BTATE
SHADRI DAS s Thi S38TE
RAMBABL! s THE STATE
ABHISHER, § vz THE STATE
AHIL CHOLIE Wis THE SYaTE
RAJENDRA P 1w THE STATE
KAAE, SING Via THE STATE
LAKHAR wis YHE STATE
ARTHI LAL Vis 465 S0AJt GFIF
FUNIUES JAF Vis FHE STATE
HTTAME s THE STATE
SRREHASEE S8 W GRAL
KEDAR GURT W THE SIATE
HASENTE R Wis THE STATT

PRARAGH 58 Vig THE STATE
HARAYAN Shidin THE STATE
FeAls YROAY s THE STATE
ANIL ELIMAR Wi TIE STASE
RAMAKANT v uig THE SYATE

73 MORC WEISEHNT HEERALAL Wis THE STATE

o MORI SIS0 ABKISHEX P g THE STATE

P MLMC VIR ARG ALK W THE STATE
#RACRCIRNMAR] PRSI GUE Wi THE STATE

2 MORG Ta/80m 3 SMT SUGEN Wi THE State
HOMIROIEIIIEMNI EMT TULEA Vs THE STATE

o MCRE $710405013 (MESH FARD Vs SURESH 8 U

32 LRA 210

3 MCRE RS
34 iR ST

b WEIRC S5
I5 R SEI1A
Iy MERG SHEL
15 MOREC SN
15 CRR1S)MN4
¥ CRIL BRI
3B DA ZMIE
W CHA BRI
1 CRR 3B

&P WHCAC SR
13 MCAC S28014
43 CRR SO0
W CRR SN
a5 MCRCEMd
46 CRR GOG7NA

&1 MCRE BHCLS
4B MCRC 2522514
48 LCRC BTN
W selRD RERII
50 ORASTITEDN
62 MORC 15204
51 MCAC RIS
G4 MCRC 4422044
IR DB
W OMDRE MESEEY
34 MCRG MRS
35 MCRC J%R
94 MORC 351503
G0 WORG 35865
81 MGRL SPEE014
52 MCAG 134Gt
03 MCRE e

HALECH @ 14 W5 THE STATE
RRIGHNA G0 Ws THE GIATE
FAL SINGH W THE SEATE
RAJESH AR Vs MOHAMLAL
RAJESH K AP e MOMASNLA 2
RAZEEM KAR Vis OHARI AL
RAJESH LAP i SEOMANLAL
HHANANI 51 vis POLICE STa
HHUPERHA i THE STAFC
LALAN BING Vs TeiE STATE
ARG KuMA s THE STATE
AIE RDA Wis ST, MIkAY,
KA TS BR i CENTRAL B
MIALESH Rt vis CHURAMAN P
RAVENDRA & il THE STATE
SANDELT ik YHE STAM:
SHELAN GIN Vs POLICE 8Th
CrePREALM W THE STATE
BALTUT i VISHNGS
CIRGHARILA Yie £.5. ST WA
ASHIEH I Wig 5 SAHI
TR PARTNE Ve THI PRATHE
LALLES SING Wis THE STATE
GAIDDI G AL W5 TAOHTT BAGR
AHR KELAR, Wi THE STHFE
GABLI s THE STATE
ASFIGK GIR1 s THE STATE
SATARAL Wt THE STATE

THE GTATE wis OPAE SING
HRARNATH I vis THE STATE
VANIL FRAS w5 THE STATE
HMESH KLPMA WIS THE STATE
BASANT Vig THE STATE

SN AERHA W5 PANKL SHA
FHAGHANT 5 s SMT NISHA

RASHITH S SIPIGUT A T FRRIDEE, MOHD A

n3)

SANDEEP XLIEAR JAIN - )
WUAY EUMAR SHEWLA DEVENDRA SRASHO MISHRAT. 13RRIS ek KUMAR PANGEYP-# |
VR RAYAR ANAND SAYARIE ] )
RAJESISLIMAR TRUART MISHINL KUMAR SHURLAER- SARIAL FISHORE GLATAR. 150008 NATH GUPTAR. ‘

RAJESH SONESUDHIR KEIMAR SHRIVAS 1A -
PRAMOD FLMER CHAURASHA -DEVENDER SING. 1
AHOR LALWANE -MANHAR DINIT, LOXESS JAINFRAT CISH TRIPATESR. SYAURAY TIWASHR- TANUSAG BUTHOLIAT - IIALOK ABMHOTRIR, £
% PLE:ASH DOATVEEI - AR KUERAR IIVE DR 1 1ANIL KUMAR DVRVESHP-Z|SANJEEY CHOUBE Y- 1SANIES ¥ CHOUBE VIR BEaMEEY SROLAEVIR. JSANIE Y
e
CHANIRAMAS DUBEY -SHYAM SUNDER SINGHIBER. SSHAILESH SARGIT}
PRADEEP KMAT NAVERIL-AIAY SENP 1ok ASHS GUPTAIP- SPOGIA BRIRAR-1VISHA DHAGKT|R- TRHEHAL DMAGATIR. ZNFEHAL DRAGATSL JNEERAT PATHANIR: {INEERAS
PRPHARIR-SNEER AL PATHARE. ] .
Before HON'BLE SHRI JUSTICE MK GUPTA  Court Room No:f2  FINAL HEARING
ZHE GHAHASLAM AL SHOSHTA 3 S4RAF
MOCHOYE S5 CHOMTEL ABHILASH DAv - ¥

Before HOWBLE SHRIJUSTICE N.K. GUPTA  CowtRoom Na:12  MOTION HEARING

itd THE SAME HEAT OF [AFTER NOTICE (FOR ADMISSION} - CRIMINAL CASES]
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SURENURA VERMA 5.0 EUSHINAMA, SURENA VEHL
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VSHAL DIHAGAT NEFRAL PATHAKGP-£)

SUMANT BHATTACHARYRA -B.M FRLASAT SATYAN AUMAALIF- SSHIERAL SUSHWACAIR R AHLL GLIPTAIR 1

RATCAR AGRENAL -SHINARAGRAWAL Sriviae. K1ISHINSHA, REHUL GEIFTAS DATTN DAY DUBEYR SHARMA ABISHRIVOGE S 8ot 7

SODHARTH ORFY SISHANT SATTPUSHIE OFR DUSEY 2047 450HAL Y SONRAHLIL SHARNAREENA RHERAP-TIAY KUMAR EARHERAR. 1R/IVES LAKHERA(P.1]
ASHOK ROSHTASHMY R BATE -
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RANVEER SIRGH -AMIY SMATRIL K. SHGHSHARAD LI RMAME-SEHAR ERTRA VERAATRSILALIT KLIMAR PANEYIR SISHIVNANDAN SARAFR-SIRALESH DWIVERR- FANUR S
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SHASHANE SHELHAR AMIT SINGH. BHOCPESH TI2RRI Lh7rH BATURE ANKIT AGRANAL ’
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SIRDHARTH DATT MISHANE DAY E21SHRENDRA DUBET A s MISHRA Y SN

PANXAICUBEY -MIRENDSA SINGH, RAKESH SHUELR

SITIEARTH BATE -NISHANT DATTRUSHPENDRA LY BEYACAY SISHRA Y SONIA S RAZADA ANANA SHENASTAVAS- 204514 KUMAR SORYR.2

%05 SAENS H L SHUKLA

FARESH SHARMA -SME INDL PASTEY, CEVESH RHITRI

8 GULATEE T GULATEE, R AGNIHDTRL B MALHOTRA

SHASHAN URAIHTAY -SHASHANK LBMCHYARR ¢ 2

A K, PRTHAX P DHIMOEE ¢

SURESH KLIMAR KiREEL - d

RN AGRAIAL RAJEEHN UIPADHYAY £ SAHU. & GSAWAL /» GUBETRADNESHTLLE TASSIR- (1ANUIRAS THRRHH FAL Bt L NAYARIR-HETARSHIT FATELR- 1}
SAN Y AGHANAL -RAJESH (URADHGY B2 S0P S AORALAL A DUBIYRATHESHYAM TIGARNR. 1ANLITAS THAARII. HRALA FARSR NEYANE IHASHT SAFE BT
BAMIAY ACRAWAL RAIESH LPADINYAY, PK SACL AAGD, A BTV RADHESHYAL TIRARTR- SARUMRAL TINARIE- HRASA AAHLL BARAKR THASIEHIY BATELF
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PUSEPENDRA SHIGH BAGIEL -SMY NEELHWA SINGH BARHEL
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SUMIT RAGHRIAANSHI TK VISHSARARME

ANARIY DUYT MISHRA WY KURAR, FANDEYOH PRAKASH
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FRAMESH KUMAR TAMBARAR ASHISH LIPADH 1R
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NOTE [FOR SUPPLEMENTARY LIST }-

CASES SHOWN 3 SUPPLEMENTARY LIST

TELL A M A U e

Coutt Room No:B - MOTION HEARING

1

{31 THE CABES FROM 8.NO. 165 TO S.NO. 165 Wilk BE TAKEN UP AFTER BNG, § I THE SAME HEAD OF {PERSONAL APPEARANCE CASES] P

{2} THE CASES FROM S.MO. 121 TO S.NC. 125 WILL BE TAKEN LP AFTER SNG 124N THE SAME HEAD OF [SUSPENSION OF SENTENCE (/5 389,397 CtP.t. AND DYHERS]
{31 THE CASES FROM SNG. 126 TO SND. 120 WiLl BE TAKEN UP AFTER S.NC. 14 (N THE SAME HEAD OF [ORDERS]

{45 THE CASES PRAOM SN0 126 TOSND. 141 WILL BE TAKEK UPAFTER SHO T3 1N THE SAME HEAD OF FRESH FOR ADIMISSION) - CRIBENAL CASES}

(5] THE CASES FROM G MO 143 T SNC. 144 WilE BE TAKEN UF AFTER S 80 THIN THE SAME HEAT OF [AFTER NOTICE (FOR ADMISSION) - CRIINAL CASES]
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SRHJAY PATEL -SMT VINEETASPATEL, R K PATEL DR SUBHASH PATHAR, |LASH MARAYAN SAHLIR RRRAJAPAT DEVERDRA PRAAPATIR 2t

WK RISHL BRI TR HATLSHET SATELH- 13 -A RIEH, SOURSY KERAS

HARENDRA MIRHARE R SAMAITS. 5 A2MANA, RA RGP PATELY| -

SARKALP KOCHAR RAEHDRA GLPTA -5 1 DIKT VAISHIA VTR, § PARDEY

ADITYA AZHIXARI SATISH CHATURVED, ARHISHER GUEATEEARVING THIARIR-F)

AR JAuE ANIRLDEIH KUMAR MBHRA, CF BV N [F -shanENDRA SHOUBEY

HARSH S RASPLIT  RAVI 8 SHUKLA, MUEESH TiaR1

EMT ARPABIN 43 -

AINASH ZARGAR HEDAR PAASAD KLSHWAHS, MESHAT SAPRE AMIT SHUTRARE G MAHAJARLA H SIMGHIR 1

AAMASH ZARGAE R AMAHATEN R K SINGHIR 1) REGAT PRASAS KUSIYAHA AKSHAY SAPRE, AMUT BHURRAK

AVINASH TARGAR RGMAHAINI A K 5 UG FAGAR PRASID KUSHTaHA ARSHAY SAPRE, AT BHURRAY

SAVTTA CHOVEHARY ARLIN MUSHFA, 59 BATHM, & THIRRIES] i Sl CHOUDHARY

AL PARVES VISHAL DRGAT RTERA) PATHARE L) DEEDAY RAGHUALEHI

SR OAYEL ARNEESHE SONI, MRS Tivines

HARENLAA SHARMA -SACHIN S5O0

WA TYAGE -G MAUSIVARA

SAAHIT ULLAH BASG SAGHG AMZAT

ISR SO0 ARIIN SINGH VERIBHAL BHDE 2NanD SINGH

PS5, THNARE ARANFSH HWVARY, ASFGSH TIHARE SHT ARITL THUARIG R, THoAR!

PRAKCET KUMAR CHAURASHA -GOP) CHOURASIA

SKT'TAS AGRAWAL -EHIMAN AGRAVAL SHVRAL REELILAMS, ARALY GLIMIA

SATYAM AGRAWAL -SHIRM AGRAN, SrilRA; KLESHRAHS RAML CUPTA ¢

SATYAM AGRANAL -SHIVAM AGRANAL SHIVRAI RUSHARL RAMUL GUlTA

SRETAIR AGRANAL -SHAAM AGAMNEL SH0RAT RLISHIN RS, RAHLL GUPYA

PREMLATALOKHANDE PRAVN JMN, ARARNA SRGR

MAKISEF DATT -SISDHARTH DATT, G PRATILYPI rADEVCHANGE THE COUNSELMPIN TADIAV.ARN XA w:m s MISHRA, 5 TADAY

WAREEL KHAN -ARFIT VERNA

SATYARAGIAVIAL -SHIRM AGRARAL S-FAS K ITHINARA RAHUL ELATA

HARI SHABEKAR GUBEY -AMAIT S8EY, ADMERY D551

YOGESH SUNARA FLPTA FOGESH KUMAR CUSTATHINTAMAN AL SHOLRASA
PRAM SHANKAR TIAAR] -MANISH SHRVASTA, V1. REATGE TWARI
SURYAKIMAAR PATEL - AMLESH RAJPUTE- 1

ASHISHEIHA SURAN SINGH PARIMARIP - {[ROHIF DURET 1| ASHISH S:NGH PAF
SRIGHARH am RASHANT GATT [P 1PUSHASHORFL KUROR DRHEEY 1R asiL smw TJASAY MISHRAR- MYOGESH SONIP-1)
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PACHC SR
WAL WHHIG
LA BFAI0M
LR SATHI0E
WAL SR
MLRE S8R
ARG S
HRZHL AB8E0A
SACRE 5855 FINS
WCAC SETRANA
MORT SEE3M
WACRC 537004
RCHC SEIN2G 4

MORC SBS3H22
5 MOAC 53510
MCHT SB55J4E
MORC SA8575L

0 S
AL 551
RCAL S50 e
CRA 405705
LHH &
CHn ez M0

ERiE R L
SHA TR
LRR LTI

AR BRI
REG6H
RP 21523052

LAUSE LAST LAAted L0-U4-LU 14 PAge NO. Fage i 0 L2 R

AL AGIA s THE $TATE
ARt JOG W BHE SEATE
SHIVRAS £2E s THE GTATE
AAFEEN 3 ML s THE STATE
L AS3F A s THE STATE
HURESH FUM Vis THE STATE
ABHAY UA WIS THE STATE
SHES £, g THE STATE
VINGE JAGH Wi THE §TATE
E441 GEETA W CERPRE WIS
FRER B HI Vs THE STATE
A HiIAAR Vas SHE STRTE
CRMANSHRYAN |t THE STATL
BATWAERN (4 s THE STaTE
VIR X5 g T STATE
MANCH VISH Wis THE $¥A2E
MEHECOT Kbt s THE BTATE
PRAGEER 2415 THE STATE
AALENDRA B s THE STATE
AITENNRA VR THE STATE
RAuBALY @ Wig THE STARE
HHISHNA PA Wi THE STATE
KPMLESS B Wis THE STAYE
LRI L i THE STATE
HENIEH CHD vis THE STATE

SATENDRLA g iy FHE STATE
RAJ VISR Vis THE STATE
ARIHEVESHN Wik CUAS] RAM

Before HON'BLE SHRIJUSTICE KESHAY KUMAR TRIVED]

THE FDOD v G40Y, SHEEL
DR HARI Bl iAMDY, BATEL
KLU SAZHEY Wis XATLASHIRT

Before HON'BLE SHRI JISTICE SUBHASH KAKADE

NOTE (FOR SUPPLEMENTARY LIST ).

CASES SHOWN IN SUPPLEMENTARY LISY

BAHLAL SRR TRIPATHI -

RAENDRA KLIMAR Th¥AR: -

AT AN MASHENDRA CHEUREY 1}

DEVESH XUMAR 5HATRI -

Rt SRANKAR PATEL -JAGUIHE FRASHD SPASROLIP- DANLRAG FRAJAPETIR )
RAJROOP PATEL AN ESH SIMGH

AARIHAN 2N -

PARVEZ AMIUED TIAZ] DEECAE HLUMASR RAGHIARANSIN TSUIAT ALP-1}
RAZFLE NEMAAR TRIPATH! -SUNIL MRGHR AL HEAR IS KNI VAT NARLRE YADRIR- HIGATATRY LARHNA )
PRYAN SLEAR SINGH BENGAR .

FUOHETASH BARL PATEL, SRIEHRORA Seliis S30MAP-1RELHAMMAD KASIME. 1)
SANJEEW KUMAR SINGH -SATENDRA SIGH TIAARIR.

"m/

VINGD KLRAAR RISHI -
SMANT SERE -ANLIF EUMAR MERMARENINF K AT KLISHMARA
SHORA KERAR L AR R

RaSHANT ELMAT IUREYIE] g
PUSHPRAL SHGH GAHARWAR ALANAS Mak:

PUSHPRAZ S0GH GAHBEWAR MaNAS 1IN VIESA )
PRAXASH UFADAY - BRAJENERN SINGH KUSHSAAP- FISATISH SLAR DUBE Y|P URARAMATH DWVED-> 1]

VINGOD FURAAS OUBEY SHIRESH SMGH SUSE AT 1AL SARPHLL #005P-55 -

SLISHR, KLMAR TINWAR! -SHANTA TEWARIE 1 [HABERIRA KUAMA TIRaRIT 15

KULIEES SGH -

BRAM SHANSAR TOMAR MANISH KUMAR TIaRrF. s SEHISH AUMER THURRERJAART] TEWARIE- H5AHEA FRASAT TRSEP1L

QEIEHERAPANDEY ARVIND SHARMA (5520GE COUNSEL]

PRATOSH TRIVEDD AEANCH KLIMAR S0P,

SLAESS PRASAT TIWAR: -IFLIZAIL 43 SANISANS, P £0T HEAF 1ANIT £LIGAR SESHRAJ1[SUGHT: KEMAR TIUSTE [P 1 SHIVENSIA PANDEY|P-NIKAS Takd RIF-1EFOGENDRA
FHGH BAGHEL[F- 11 .

AN KL BAMR WSERMARARMA. TARiR KUMARAALILE 54 VERME,

SACHINORA KLRRRS HAGHINAREH! -85 SHANEAR PANET rilARAEIHARS SALTAM

ASEEN KURASR LI SHANEAR DATAL MISHRS

Coust Room Not1d  MOTION HEARING
MLEESH SURAR AGRAMAL FAHENIRA ARG RS CHOURE Y SUBNASH UHATURVE -PHEM NARKAN VERIMADIRT)
WENGH ASSOCIATES §.C CHOURASIA RidLE, CHILEET, (02, THIMAS, TUAEM AHIBRAR

VIEUIDHERDRA MISFRA - JAGIEH CEANDR RIAGK UG R RDIRE FRATAL DR [P 1F

Court Room No:15  MOTION HEARING

[

{1). THE CASES FROM S.NG. 43 YO S.NC. 99 WILL BE TAKEN UP AFTER SO, 7 IN THE SAME PEAD OF [PERSONAL APPEARANGE CASES] 3

{2) THE CASES FROM S.NO. 194 TO SO, 118 WILL BE TAKEN UP AFTER SNO. 31N THE SAME HEAD OF [SUSPENSION OF SENTENCE YIS 389,307 CrRC, AND OTHERS]
{3). THE CASES FROM S.NO. 149 TO SNO. 123 WILL BE TAKEN UPAFTER §NO. 14 I THE SAME HESD OF [ORDERS]

19} THE CASES FROM NG 124 TO S.NC. 138 WILL BE TAKEN UP AFTER SN0, 72 IN THE SAME HEALD OF [FRESH (FOR ADKSSSION) - CRIMINAL CASES)

18,

CRA 5
CREGOA0F
LR #1300
L[GH 5
CRAZETIA) 5
CRA ST
CRE 22052131
CRA MG
CHR STV
CRA NG 2E
CRR ML
CRR APOreg2
CRP 13m0
CAR S5
CRR §3300t3
CHER 11887013
LR 135402040
CRE 1TENE0ES
CRR 53
CRE 1A
ER AN}
SHE a0
CRR 20005 3
WCRT S

RICH 1900803013
TACRC 617N T
KOHD 11226003
CRE 1472054
LRR 29058
LRE 31208
HRT 401
LHE S04
LSHH 1255,
ERR
CRA IESIC!
CRR 10'e
MCRC 43308
CRR Syt
CRA 4§62
CRR S5R3d
CRASOHNINA
KGR Gl d
CRR G854
SR
MRS P50
FHCHE BEA A
CRASCLEN 4
MCRC BB5 A
CRA DGR S
CHA 0GR A
ACRE IEEMIL

BHAGWAT Pt \ils THE STATE
HNTTRAM Vi, THE STATE
JAGET iy FHE STATE

IHLY CHARN Vi THE 5TATE
ST RUSH Wi BHAGHAT
JAGDIEH Vi THE STaTE

A AR SINGH Vg THE STATE
PARKALRAT Vis THE STATE
ARKBAMAR ¥ Wis THE S3ATE
AR THE STATE

KESHAY PRA W M ASTATE
AFZAL SISE VS THE STATE
SAGAHRENTH VI SHE STATE
THE STATE Vs SIYARAM
RAMESH CHA Vs THE STATE
RAMEEN w5 YHE §7ATE,
SEATRUDHAN s THE STATE
LBEESH RLIMA Vs THE 3875
SHEAMESH e THE STATE
DEHRWNA B 4irs THE STATE
{IRE PRAKASH g LEILAN J0IN
FRASHANTY Pyjs THE STATE
SAREIAT K114 Vis THE STATE
G SHA Vils ARUNERTRS,

EFRAPENIOMRA e THE STATE
GUPAL AT s THE SIATF
EA B T W THE STATE
Lai i PATE Vg THE S1ATE
WRATRHAY Vg THE SI8TE
JTESH SUR VY4 THE STATE
THE STATE Vis ASCAR @ 54
HAESHVIE PS #ARLE
SAMLINA, BRA s THR PS.
AL 3ARE iz THE STATE
BABLL @ 5H uis THE STATE
MRIZENDRA IS THE STATE
THE STATE vl POCSRARM £
EXCVING 3RS Wl THE STAYE
ST MALTHS THE STATE
SRAL SHs TRE BTATE
RAJKLIARE N \is TME STAFE
HOLECE STA e VINGD ALIR
RANESE 3 B W THE STATE
BABED0 wis SME RANG
HALMEHILAL Vg GEVENDRA X
HAM ESH PA vis COLLESTOR
Suki AL Wis RAJENDRAS
AUMAR JEIN Vs BMT. SADHH
HABLAE W Wi THE STHTE
THE STATE Vvia PRESILAL
IEFEHAN S Vi NITEANANT

THE CASES #FROM S.ND, 138 TO SNC. 142 WitL BE TAKEN UP AFTER SNO. 76 i THE SAME HEAD OF [AFTER NOTICE (F DR ADMISSION] - CRIMINAL CASES]

AAMSHELA PREEAL TIMASE FASEEY FANDEY A5 N7 o
RAMANPATEL, PCPATEL

AT HISHRA S XD

ASHOK FUMAR MIEHRA AGHOK NUMAK MIGHSAE AT
SATYAM ARAWAL -SR0VAM AGRARALIESE & ST
ADMISHRA -ASHISM AUNAR GLIEA, ST kAR !

NARESH SHARMA 53T, INBLI PRYDS

RAYINGAAXUMAR BISEN -DFVENDRA Baj SUBANINSIE|P 1]

SENTGEH SUMAR SINGH DI AVIAR 51! KHian

MAMIGH BATTEICG-ART DATTE FIATEL -RANEESH NAVES, Ads MEERHAITENCIRA BENIP- 1HKAMAL SINGH RAJRL TA K TINARIAL N KLSHWAHASIRITY}
K KBANDEY -SUSHLESH PANDREY 43 POONAR 7]
A LIGMANE -

SIDOMARTHDATT -HISHANT DATT, FUSPENORA TUBLY S5K¢ ARERRARAHLL SHARSSA YOGESH SONS S ARTEL, SAGDISH £ TNGROLIAS & RECHANDRAPAL SINGH, 03 BAG
CHAMDRAPAL SINGH, D5 BAGHALH) -

# 3 NARHORYA -5iNAL DUBEY. VINAY CHEUR S8

PS TAARD MAANISH TIMARL AGHISH TIAF, SHT AT I AART

FRAKASH GPADMYAY RAHUL THIPATH, SRAIENDRA £ Snina

PRAOD KUMAR PANDEY -NETYA KAND MISHRA t

SUMIY BAGHLVARSHI A% 00N T8 JSHYARARRES,

AHHESHEK ARJARIA MUKESEEASIRNMAL, HITESH SHAY BNURAT TR S CROURESITA B2 AKIERA.

Y& (P54 .

RS BATEL OMPRAKASH RATHUREARUAAG FRAIAH

BS CHARBAN. -V, CHOURGAY HE VERMA

AAVIND SHRIVASTAVA - SUMET KARDIYAGIHES L A0HTAT SHAFITLON DR, B SON, SHARAD YERLES SHALENDRS VENNS |ALTT PANDEYS N .SARAF RAKESH
TAAINEDLA SHIVHARER 1)

VISHAL DMAGAT MEERATFATHAK

SILDHARTH DATT AISHENT DATEPSHPENDRA DUBE £ A ST EASHRA Y SIPTRAHIL SHARMA,
VWAKEET K3AN .

RANEET SINGH PARIHAR -ARVHID BHARMAA

PRAKASH UPAOHYAY -SRAJENDRA XS4 A GATIER CUBEY

JVENDRA TIWASE -PRASHART DUBEY, § PHATIEN R PDUOEY RAIESM SARY, MARISH KEALAR ANGIRE,

B SHANKEA PATEL -DMPRANASH RATRTRER S SHANEAL BSTELIP- 00 FRALASH RATHORER. 11AGDI 13 PRASAS SINGROLP.Y
SUSHIL KUMAR SHARNA -

SHARAD VERMA SHALENDRA YIRRA, | GLGT FANGEY BALS SH DVEDIANURAG SHIVHARE

FRADEER SHNGHECRRILHAN VIKAS CHOURSE Y, MAVEAM,

BAMEY AGRAWS, FAJESH UIPADMY, B S0U, A AGEAR, A DUSEY

SIDDRARTHDATT -NISHANT DAFT|R. 1 PLEHUERDIREA KOIAAR THBE [P 1 [RAHLIL SHARMA. 1JAJAY BISHRAR 1OGESH SONIE.
SIBDHARTHDAFT PUSHPESINES KLIMAR TABE Y1 SHANT DATTP TIRANLY SHARMATF. (JAJAT MISHRAP. 1FFOGESH  UHIF 1f ?
PRATYUSH TRPATHI -GAURAY TIRERIGRLSAT RUOSCLILAOYE AGNHITRI

SEOHARTH DAT T -HISHANE DATTRGEHPE NE 274 SUMAR DUBEVIAHLL SHaRMAALRY KITHRAY GESH SOMCHAND

SOV SINGGH BAG

i G AR P
ASAY KAMAR MEBHFLA (SUSREL SiiksaR DIRIT .

15 GHARICERAAH ~MOSEE, RIYAZ

ALLIR MUHEAR FATHAK (ATUL KUSEAH RA: SIEARAM SMUELA

SICDUARTH DATT -MISHANT SATT FLESHAENIELS DUME Y ASRY NISHREAY SOMERHLIL EHORLE

FLaM LAKHA ARIA -AS0 CHOUTRAR 1|

ASHISE TR RAIEEY BARKR RRHISH Taqif. SARVETH 54N

CULIAR RAJPUT LATHOK KLAMAS SESHAAIR-T]

PRATAP MARATAH AUSHRA WVEK BHEHIA FE 540
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HEHESURA G yin SHNIAY TAD
PR NDRA Vs SATE SLRIT

RGN U HAHISA i THE STATE

MCHE 2eng
HCRE FH30014
MERT PErgeing
MCRT 25152414
MERC 36T
MCRC 36182404
HACRC ragizaz4
MDA FRANEIE
KR apisElie
MTRE Al
ROBL IGEL-2014
WORE ATRRI0H
MCRC azgs 2014
RACRE Q957056
th
% I
TR 5400 20
HRTHT G P01
AT SN
BAUAD TGS 012
SRR NI
ASTRE J04APM L

FACHE B4R 513
HCRE J2g

BRI N uRE

CHA i
CRE 1337
CRR 1832251
MERC B540ger

ALK SR s THE STATE
SMT KALPA i AL PAGH
S ARG in THE BYATE
LAXKAN FRA Vs THE ETATE
RAGHE ALV WISHNL S0

% MANDO Yis THE 538TE
SN CRC s THE BTATE
BREYLATA Wi SEikR,

FAPAS kLI WY T STATE
GURMEET 51 wls THE SFatk
LAKKSLIEZAR Wie FHE STATE
FHIT STRTE Wi AV SHakR
SHAICENDRA Wiy THE STAFE
OHARMENGRA W T STATE
LHRESH KUR W USHA LBRHI
HAJREAA KAV GVFARKA BRAG
AT AR Vs THE STATF
BHYED AAM g ST HINA
HARESH W5 W THE STRTE
KA WENDAA s THE STATE
5IeT SAOHN Vs RAZKLAMAR A
AT ST vis THE STATE

SATERDAR G yis CENTRALS
HLE GLIDITS Vis SMT Gl

CHANGINE BH i THE SEATE

SALETM KA i WAERLA YAS
ST, SHAN W5 AJAY HLIMAR
FAY BRI s SHT. Slkak
VERENDSA K s MAHERGIRA K

MORC 1DSEHIT VENDRA His THE STATE

MERD 1RFIEED
HHERD w2
CRN Y

CRR 230331y

ML
LEH A
SAZHC R
KD 3a5]

HACIL Sinai2i]
GRR 1Ezns
AL 2535
FRACHT JRaoi e

RCHG §37 3004
MR S4812014
#ELRL S22
HIAC ST
LRA 23R ST

MCRE ATa9i014
MCRE 5427

T RCAT A4

MCRT SEE 251
WMCRE 36750
MEKC 54004
MORT SR g
KA EFn N
MGG 50214
LRSI &
MCRE SR
SATRC S0
RACHO 5020354
MCIC SRIEG

CRA 2BLTC Y
CHE 3100
TRAEZHS
TRA 2]
TRA B
TRE PSS
TAN Pag2ems
TRE BRI
TAlA 04
CRATORED S
MURE 5832204
MCR(C 213750
HCES R13wm
MR 37 190013
KT A3
LR TRTIR
TR AT
SECRG 1552505
MERC I8
Eaea L
Ll perat]
MCHC BETERL
MCRE 57200305
HCRE SRS

SURESH SUM Wis BX SINGH
TARGN K1ka Vis Tt STATE
SLIREGH PN Wia SHET. FREMY
BHAT PARVE Wis MOHARMERAS 12
85 SHARMS iy THE STAFE
WIIAY SHRE Vig THE 18T
MGHD 12800 Vig SHIVENIRA
WUSHEER AL Wis THE §TATE

SHAMSHED K W THE STATE
AN GALTA Vs THE SERTE
RAJEHEIRG, 3uwig Tvid STTE
PRTA AERA Vi THE STATE

Mifch, SMEEL Wis THE STATE
LAKHAN We THE STATR
SNLEEHIAR Vi THE STATE
SRNAEY ig THE STATE
PRNKAS Vis THE STATE

P8 DHANG s THE STATE
MAHESH VER Wit THE STATE
WISHANT Srt s THE STATE
SMT GERTR G SMT SLKHR
SUBEES &0 vis THE STATE
PRADEES s THE STATE
RAKLUMAR 9 vis THE BTaTE
FHASHEMAR Vi THE STATE
ANANLE [ 4 I5 THE STATE
MOHAMMED 5 v THE STATE
PRADEER M wig THE STATE
MHNA R Wis THE STATE
MG NIGH g THE SYATE
Urlag SINGH vis, Tof $tai5

FHLAL Vs THE STATE
BALLL (1 £A VS5 THE STATE
SANTESH Wis THE STATE
ARESHER, ) s THE STATE
BASANT BAY Vs THE RTATE
SHIY KLIMER Wis THE STATE
SATISH HUE Ve DINESH KL
AR K LAAR Ve FOCRANL AL
FRAKAGH ML is THE SIATE
ARV BRASAL Yig L8 ENDRA S
MAHESH Y3 THE STATE
SATYAM J20 ik SAET SONAL
SATTAM JA) Vs SMT SOMRE
SHEAM AGRA Vs SOM [R5 T
THE SIATE wig BALRAM Ty
LINE SH SWT e THF STATE:
KALLU @AV THE STalE
UL BE GiRIVIs THE SIATL
YASHODA T vis SHEAWAY KL
BRIJESH RAWs THE STA™S
A1 SOKAL Wis BHRI HANDE
MOJLCHARER Yis RARAM b
FEIASWAN is THE STAIE
TMFRAKASH Wis THE STATE
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SHGHARTH AEY NISHANT DATTSUSHPENDRAL JBEY Al HESHRA ¥ SORbaut L SHARLTA
SHEEHIR KUMAR SO8: UPENGRA KUMAR TRIFATHI $204T PRAKASH FARDEY

FRAKASH UPADIYAY -BRIENORA KLSHYA 565N DUBEY

MABAN SINGH SQURARH SiNGH THARUR, GEYATAILADHIYA .
RAVENORA BHUKEA -5.K. DUBEYRAJENDRA XLIAAR SINGHT- TANITEINHA SINGH BAGHELR 1[VIVES SriUKLAR DEHALENDAR SWIWEDIF: 1PRAZEEN FUMAR SHARMAR- 1
FHIV CHARAN TADAY -JAMEGL SAF YVADAVIP- 1]

MAHENDRA PATERITA BRUESH CHiaTen CHOLBEY|® UR1IEEH CHARIRA CHOLBEYP. ASLEHASH KLIMAR CHATURVEDIE- USUBMASH KLIMAF: EHATURVEDP-2]
MUKHTAR BHASAD -SHREEKANT JADGR. 1

SOLAARTH UATS NISHANT DATTIP.OUSHIENDEFAKUMAR DUBE Y[R HRAHUL SHARMAP. BAEY HISHAA - FOST 5 S0P

SIGIRARTH UAT] NFSHENT DAY IP- HPUSPENNRT A RLAAR TUBE v[# RAHUL SHARASAF. ALY LUSHAAR. BYOSES SONP1]

PREMTD KUMAR THARRE -SUDZER PATE P-4 I ANG CHOURASAE.

SAMESH Habsaf TAMRARLR -

SEENAIRA KUMAR YERHA, HAARIGH XLRERR VERMATR. SEATHM KULAR ERMALR 1|

ANUBHRY SN - $

17€

PYSHPENNDRA §LUMAR VERMA REHIAL TRIPATHHE 2IHARI Sl MALYTAP-13

SUSHEEL RUMAR JHa -0 A%l KLIMAR PARETR- UHANSSHIAN | Tavaiip.1]

HILAESH YLIMAR PANDET MLKESH ALHIAR SANDE 1P THARTH0 RAN VERIAT 1 PRASHANT BHRIASIR. 1|

KARGAL Bl YISHWAKAEMA -KRISHNA RHAN VIS ALARIAIE. 1}

TMTILAZ HUGAIN AOMALMAT KA. ShCIHANIE K ASIMP-FESHTE WAL HUSATNIE- 1 SHTE YA HUSANIP ZRANDEER JAISWALIP-HEANDEER Jiswal .5
SOURABH BHTSHAN SHRIAS AV SRATYLIEN TRIGTSHP- 1)

PRAKAEH UPARHEAY -BRAJENDRA SWGH KUSHWAHAL - (SATISH HUMAR DUSE (TP-1RAMANATH LVVECIP. 1}

HARSIAT PATEL . SUML TRYARIRAMAK PATEL B SHARLILSTHNATH KD AREN PARCHAMAHESH SNGRIR-)

HART SHANKAR DUBEY NARENDRA JAN, ARSTHORE, 5% TIWARIR Y- AT DUBEY AEHINAY DUBEY

R K SINGH SAINI S4AHENRDSA SHEIVAS, ANJAL PARE. ARPTT SAINIRAKESH M SMT 4 JANRCHT JAN, S CHOURASIAT X PRAFRZ SUPETITIONERIPARRAG 5. CHATUS IvEDL
FARTMAL 3. CHATURVEDESUNEETS CHATLIRVEDLABMAY 5 XUSHWARAIT

SUMRT HAGHLIWANEH! T NSHAARARLAPHAVEEN £1MAR CHATURVEGHN. HALTH MISHRAIR.S)
SHOBHITACITYA L. SSPRYEA, ACRRET £ DLTNMRRAML PATES 2. DEARGEETA SHARBLAIR- HOHANDRA KANTA PALK. SISOMMATH HTRIR- JRUN RUMAR FAROHAG 1+
HHAHESH SINGHR. 1}

ECCRAR BHIEISAN SHRIVASTAYA PRATviim TR
FARMRLIDDINER -SIABGLIL REHMEN Kainh] A

“VPRHALID MLON FARHRLDZRNIR ZMHALIC MU FARRRUDMINF-SRHALIE HO IR SARMRIGIONE.€lt<aLin #2308
AN KM SARDUT RGP KHANR-GASTLL REFRAAN KHANS SIAKERL ARirEQ AMSARER TURHET] AHED
AHEARER. 3VAKEES, FHAMED ANSARIA 470 HED A SN JETTA RAGAY AR LATRIR- ASATY A MARAVARE LATHIR- SATYA NARAYAN LETLH-ATSATYA NATAYAN
HTHI[R-’E[&BHISHEK JANO|R AR 5 BAGHIE ALK JAOMNR 4ASHISHER SRR

ST SARTER CHOURASIVA A5 USHEANLAE AACIL RMANS DHEERANDRS SINGH AAIPUT - ST LIRS TIARS, DLIP SHOM PARIMARL TO 3]

UIPENTRA £LMAAR TRIPATHL .S P RINGEY, SHSHIR SO A8 DWIVED!

RAJESH MAIDIRETTH GORRL JAISWAL

WG RUEAH SUDHA GALFAM BB TIWARLR M TARAY[F ) SLTARUPRAY SIEARMA SHIIKLA

RANESE KUMAR JAIN - JEETENDRA SINGRWAN! S0 I RSHRARENGIA SINGH H € MESHRA[R-2 ¥

AN SINGH DINESH FPATEL, Aday DWIVEDT

SUBHL HWARS -RAVENDRA TGS, ST IUANTA TEARI

S TIVAR: JAAREH THAAR, ASIESH TV SHAT A8 T TIWARIZAL KARAN MG HRAM TALANR- TS AN JAY SHARRIAR. |

SAMEER SETHA UEMANIA L] SARIELT SGH 557 KT8 SETH *

SEIVIVED BN Ea
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PROGRAMMEOF BENCHES FOR 25 APRIL -2014
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Hon'ble The Chief Justice
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Hon'ble Shri Justice $.K. Palo
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Hon'ble Shri Justice Sanjay Yadav

Hon'ble Shri Justice Ajit Singh
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Hon'ble Shri Justice U.C. Maheshwari
Hon'ble Shit Justice T.K Kaushai
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HIGH COURT OF MADHYA PRADESH 7 NEX~ Qm 1 \
SINGLE BENCH - |

W Baily Cause List dated : 02-04-2014
REFORE: HON'BLE SHRI JUSTICE U.C, MAHESHWARIE '
Court Boorn No.: 6

MOTION HEARING
{COMMON CONBITIONAL ORDYERS!
MATTERS NOTIFIED AT SERIAL NOS, 701 TO 786 ON THE BOARD DATED

CAUSE TITLES AND APPEARANCES AS NOTIFIED
Matters from St No. 781 to 786 are listed with office objectionds).

We propose to pass a commen conditional order on the following terms and ready matters will be made returnable on the dated to be
mentioned in the order:-

1.

(A} In case where process fee charges are not paid so far, due to which notfice(s) could not be issued, the Appeliant(sy Applicant(s)
[Petitioner(s) are directed to pay process fee charges within ONE WEEK from the date of Order, falling which, the
Appeal/Allocation/Writ Petition shall stand dismissed for non-prosecution, without further reference to the Court.

(B} On payment of process fee charges, Office 1o issue notice to the concerned Respondent(s), returnable on the notified date
mentioned in the order, In addition to Court notice, the Appellant(s)Y Applicant{s)/Petitioner shall serve the unnerved Respondent(s}
by advocate’s notice, either personally or through speed post/g-mail/fax and file affidavit of service within SIX WEEKS from the
date of Order.

{C) In case where any of the Respondent(s) hasthave not been serve far, for whatever reason, the Appell ant{s) Applicant(s)
/Petitioner{s) to take steps to serve the unnerved Respondent(s) within SIX WEEKS from the date of Order by Advocate’s notice,
either personally or through speed post/e-mail/fax and to file affidavit of service therefor.

{D) In case where notices have not been issued by the office for whatever reason, the returnable date in those cases Is extended as
notified in the Order. In addition 1o court notice, the Appellant(sWApphcant{s)/Petitioner{s) shall serve the concerned Respondent(s)
by advocates notice either personally or through speed post/e-mailifax and file affidavit of service within SIX WEEKS from the date
of Order.

(F) In case of any other office objection(s}, the Appellant(s¥Applicant{s)¥/Petitioner(s} to take steps to remove the same within
FOUR WEEKS fom the date of Order, filling which, the Appeal/Application/Writ Petition to stand dismissed for non-prosecution,
without further reference to the Court.

2. If conditionat Order is complied within time, the concerned matter shall be processed under appropriate caption as per its turn op
the dates noted in the Order. The Advocates/litigant is free to bring the notice of the Registry that Office objection is already cured
and the matter ought to proceed. On such representation, the Registry will process the matter as per retumable dates noted in the
Order. .

S.No, Cases as per Cause List No. Retumable Dates
} 701 to 786 15-05-2014
U.C. MAHESHWARI
JUBGE
SN CaseNo  DPetitioner / Respondent . ) Petitioner/Respondent Advocate '
Tl A 243/199% BHURELAL & ORS. M.CHAWRA, P.SINGH, ASHISH SHROTI
Versus
SMT.DROPADI BAI & ORS. ASHOK TIWARI, KFKUSHWAHA, ADITYA
ADHIKAR], , SANJAY ROY, N.JHA, AYAZ NAVED, C,
DUBEY
FOR ORDERSONFRESHPEF L.R.SAPPL. NO.2 GHANSHYAM. {W/R.}
02 BA 330/199% SMTMADHURI JAISWAL RN.SINGH, 8., AP, GP.SINGH, Al PAWAR/
Versus
TEXTILE HOSIERY CORPORATION SMT.LCHOUDHARY, KUJAYALAKSHME ATYER, ,
G.DHAUL
FOR FRESH PF. L. R.$ OF RESP. NO.1 ASHISH MEHTA
703 MA 11652801  BRIJMOHAN AKJAIN, ML PATEL, UTRIPATHI, ANAND CHAWALA

Versus



Datly Cause List dated ;1 ¢2-84.2074
BEFORE: HON'BLE SHRI JUSTICE U.C, MAHESHWAR]

RAGHUVEER SINGH & ORS, ANOOP NAIR, K. MENON, P.SHANKAL® ’
(FOR DEFAULT OF FRESH PF. R.1 WITH CORRECT ADRESS] :
704 MEA 14872001 M/S TOOL MASTERS RAJESH KUMAR PANCHOLT
Versus
M/S REVOLUTION COMPUTERS &
ORS
INDEFAULT OF FRESH PF OF RESNO.1 WITH PRESENT AND CORRECT ADDRESS |
705 MA 16812001 CHANDRA SHEKHAR PANDEY & 'SANJEEV SAXENA, ML.CHOUBEY, S $AXENA.
ORS S.BAKSHI
Versus
MAHAVIR PRASAD DUBEY & ORS ATUL ANAND AWASTHY, MDN BAIPAL

706

MA 6872082 Sh

HV.CHOUREY, S.CHATURVED]
{IN DEFAULT OF FRESH PF FOR R \FO 2 W ITH PRES’ENT AND CORRECT &DDRESS}
SMT FEEROZ .?AHAN & ORS MA\TIKANT SHARMA KI{ SHUKLA RAHESH

PANDEY, N.GUPTA, SSHUKLA,
R‘K,}ﬂNGORANI(APPLICANTS}

Versus
BASANT SAXENA & ORS RAKESH JAIN, ROHIT JAIN, IYOT! JAIN,
S.CHOURASIA[3]
FOR DEFUALT OF FRESH PF. OFR- 1 TO- 2 WITH CORRECT ADRESS
707 MA 2066/2002 THE UNION OF INDIA & ORS SK.MUKHERJEE, AK. TTWAR!, PRAKASH UPADHYA®
Versus
SHRINDER SINGH PARMAR
(F OR ORDERS ?RESH PE WFTH CORRECT ADDRESS RE%PO\TDENT]
708 WP 37412083 ARUN KU’\&AR DWIVEDI MANISH DA"IT SZDDHARTH DATT
Versus
THE STATE OF M.P. AND ORS. ADVOCATE GENERAL

709

WP 15862003 M

{INONCOMPLIANCE OF CO DT, 12.9:03, 23.10.03 & 4.11.03 & 16/12/2003 REG. DEFAULT OF
PROCESSFEESTOR.7TO }O}

\&OHAMMED RAHMATULLAH REJAISWAL, RM.SHARMA, MOHD, ASIF

Versus

NATIONAL FERTILIZERS LTH &

ORS
{FOR DEFAULT OF AMENDMENT NOT CARRIED QUT.

F10 SA 6%/2008 RAMESHWAR SINGH & ORS, RM.SHARMA, MOHD ASIF, MANCI KUSHWAHA,

{(FOR LRS)

Versus
RAMSUSHE. & ORS. OF SHARMA(D
{FOR NECESSARY DIRECTION TO THE APPELLANT TO PAY FRESH PF WITH PRESENT AND
COMPLETE ADDRESS OF RES. NO. 2 TO 4 FOR ISSUANCE OF NOTICE ON MERIT AND ALSO
FOR R.NO, 2 TO 7 FOR ISSUANCE OF NOTICE ON A NG, 4758/09 FOR SUBSTITUTION OF LRS
BY RA.D. MODE } WITH REC{}RD

7]} MEA 2881720605 GAIRAJ SI?\?GH RATHOR & ANR ASHOK LALWANI, PREYANK AWASTHY, ANIL LALA
Versus
ANWAR ALl & ANR.
{SPC} FOR DEFAULT OF FRESH PF. OF R-! TQR-2

712 MA 2386/2005 ORIENTAL INSURANCE CO.LTD. NS RUPRAH, AMRIT RUPRAH, KU 3 SHILPIKAR -
Versus
SHEELA
FOR DEFUALT OF FRESH PE OF R+ | TOR-6 WITH CORRECT ADRESS

Ti3 MA 211222005 SANIU @ SANJEEV PARIHAR & PRANAY GUP"E"A PRAKASH KORI ANISH
ANR, CHOUKSEY
Versus

SHARVAN & ORS. RAKESH JAIN, IYOTTJAIN [R3]



Daily Cause List dated ; 02.04.2014 , 2y
BEFORE: HON'BLE SHRI JUSTICE U.C. MAHESHWARI

? _ FOR DEFUALT QF F RESH PF OE‘ R Z'IO R 2 WZTH CORRECT ADRESS
714 MA 215672005 RAM DAYAL VIT‘TZ ALOK ARA[}HE NiEERAG V?(JAD AVNASH
) ZARGAR,
Versus
MUNNELAL

[IN DEFAULT OF THUMB IMPRESSION OF APPEALLANTS NOT ATTESTED, NOT CORRECT
NAME O? RESPONDENT ?\‘O } & 2}

Versus
RAJESH RAY
FOR DEFALLT OF FRBSE—I PF R I T‘C} R-4
i e RAMASHANKAR SK OV
Versus
SMTSUMITRA GOSWAMY
F(}R DE;-‘AULT OP FRE%H ? Z’ OF R 3 ’I‘O R 3
717 MA 250372605 RASHM] GARH (MINOR) ZM}A SHAH, N’ETIN SARAF
Versus
MAHENDRA @ MUNNA RAKESH JAIN, JYOIT JAIN, ANITA JAIN, NUPUR
TIWARI(DECEASED) JATN, , ROHIT AN}
FOR DEFAULT OF FRESH PF, OF R 1 (A) “fU R-1
718 MA 25192008 Z)EVENDRA KUMAR THAKUR SMT SAROJ DE}MRIAY KU SARIKA \fERMA
Versus
DiLIP
[IN DEFAULT OI’ RECEI}’T OF DEPOSiT AMMOUNT]
719 MA 2583072005 SMT SUSHMA PUSHPENDRA EUBEY S TIWARJ S M}SHRA
Versus .
NITIN RAKESH JAIN, IYOTI JAEN, ROHIT JAIN{2]
FOR DEFUALT {)F FRES]—I P F OF R 2 Wl?ﬂ CORECT ADRESS
720 MA 2534720058 MRS RUKMANZ ' SM‘I‘ SHIMLA JAIN N SHARMA N JAIN
Versus
UNION OF INDIA
{EN DEFAULT OF CONDONATION OF DELAY APPLICATIONNO T I-‘ILED VALUA"{I(}N QF THE
APPEAL NOT MEN"?ION‘ED}
721 MA 2535/2005 LAXMAN : SHEEL NAGU, NAVNEET DUBEY
Versus ’
M/S SHAPERS CONSTRUCTION
PYT.LID.
FOR DEFAULT OF FRESH PF. OF R l TOR -3
733 WA 2576/2005  RAKESH KUMAR SHNDILYA " BP.SHARMA, SAR SIDDIQUE |
) Versus
SMT.CHANDRA
{!N DEFAULT OF RECEIPT (}F DEP{)SIT AMOUNT EXACT VALUATZON OF %PPEAL]
723 MA 2578/2005 BHAGWANDAS SHUSHZL KUMAR JHA ADIL USMAN
) Versus .
- MUKESH
FOR DEFAULT OF FRESH PF OF R I 'F02
724 MA 2614/2005 BHAGRA’I'HI YK.GU?’YA
Versus
TIKARAM MEWADE
FOR DEFAULT QF FRESH PF R 1 TO R 2
725 MA 2628/2008 S}{i\? ?RASAD @ PARLMR} M(‘HWARZ, MP.SHUKLA, NK.UPADHYAY,

NK.TIWARI, ANAND IYOT



Daily Cause List dated ; §2-64.2014
BEFORE: HON'BLE SHRI JUSTICE L. MAHESHWARI

Versus 1'
SHEDNCH HARUN MANSCRIE
[INDEFAULTOF PFOR RESNO.1 AND RESNG.2 NOT PAID RAD MODE |

LA 263672085

MA 265772605

SMTIGULAB BAL AR MISHRA, BI CHOURASIYA, SMTMADHUBALA
CHOURASIYA(
Versus
PANKAJ
[ INDEFAULT OF PFOF R-1 1O R»B NOT PAID R.AM MODE ]
""""" BALARAM @ BALLU KUNAL THAKRE
Versus
RISHIKESH

78

MA 26682005

"BRAJESH KUMAR GUPTA

FOR DEFAULT OF FRESH P F OF R—i TO R»a

SMT DEVH{A SZNGH SK V]:RMA
Versus

BHEEKAM PRASAD @ BHARAT
VISHWAKARMA

FOR DEFAULT OF FRESHPF. OF R-1 'I"O R-3

B

72

733

734

736

MA 2672/2005

MA 27102005

MAZ7112005

MA 217252005

MA 27322005  PF

MA 27552005 SN

MA 28242005

"BINDA BAI

'SMT. CHIRONJA

'SMTLILA BAI

CHEOTELAL
Versus

DINESH KUMAR
(DEFAULT OF ORDERS AS DEFICIT CYRS /- ON CONDGNATION OF DELAY APPLICATION
AND ONE SPARE COP& OF APPEAL W]T‘H AWARD}

PRAVEEN PANDEY, VP SINGH, SUMAN DUBEY

Versus

HEERALAL

[N DEFAULT OF NO SIGNATURE OF APPELLANT NO. 7 & 8 AND ALSO ALL APPELLANTS
NAME AND ADDRESS ON THE PQ‘WER DI:FIC;’T {f‘ F RS ‘r!» O\i THF C C OF AWARD}
S’VITLEQLA BAI U\JZ}ZSH VAIDYA

Versus

HEERALAL

[IN DEFAULT OF DEFICIT C.F.RS. 5/- ON THE APPEAL AND RS, 5-ON THE C.C. OF AWARD, N

SHGNATURE OF APPELLANT NG, 5 ON THE VAKALATNAMA & ALSO ALL APPELLANTS
ADDRESS NAME ON '}"HE UAKALAWAMA}

SANJAY ?A?'EL WSHWAS AWAS?}ﬂ
Versus

MUNNU @ DEVENDRA KUMAR KUANJALI BANERIEE(NICKHD)

{IN DEFAULT OF PF OF RES i‘\{} Z 2 '\IOT PAID R A.f'D ?\'IODE ]

PRAHLAL GOUR 'KAMAL SINGH, RAJPOOT, BRUESH MISHRA

Versus

GULAB

{N DEFAULT OF RECEIP? OF ’VI A C T NOT FILED]

SMT I_MALIYA BAI ANWAR AHMAD SHEIKH WAZIR

Versus

POORANLAL

FOR DEFAULT OF FRESH PF Rd TO R-a

MO}{I} SHAFIQUE MOI{D.ALZ, VIJAY SL.SHUKLA, KALE ASSOCIATES,
ABHINT BHOWMIK, MS.SHARDA DUBEY, , KAPIL
PATWARDHAN, RAGHVENDRA KUMAR

Versus

VISHNLU PRASAD

{FOR AD\'EISSION & IA ]\0 I {Ifx 69891(}3) FOR STAY}

KAMAM SINGH RATPOOT. BRUESH MISHRA
Versus



Datly Ceuse List datad : (2-04-2014
BEFORE: HON'BLE SHRI JUSTICE U.C. MAHESHWARS

THE NEW INDIA INSURANCE
COLTD.

[IN DEFAULT OF, CONDONATION OF DELAY APPLICATION NOT FILED]

738

WA 2826/2005

MA 28562008

BASANT LAL CHOUDHARY ADMISHRA, GOPAL SHRIWAS, MANOI K SINGH

Versus

NAGO @ NAGRAJ DC.GUPTA, AJAY PRATAP SINGH, KK LAKHERA[3]

FOR DZZR"AULT OF P F OF R 1 TO R 2 NOT PAID BYRAD, M{}DE

GIRDKARE VS‘ CHC}UD}MRY ?K KAURAV N ASHAR
AVIKARWAR, DS

Versas

KAGUPTA

FOR DEFAULT OF FRESH P F C}F R~I '1"0 R 2

739 MA 28772005 GOPAL THAKUR "PRANAY GUPTA, PRAKASH KORIL, ANISH
CHOUKSEY
Versus
SHANKAR LAL
[IN DEFAULT OF VAKALATNAMA NOT FILED }
740 MA 2893/2005  RAM NARAYAN DWIVED! JL.MISHRA, GAJENDRA SINGH GAHARWAR
Versus
RAKESH KUMAR
[ IN DEFAULT OF PF R-1 R-2 NOT PAID R.A'D MODE AS WELL ASR-3 ORDINARY MODE}
741 MA 294012005  THAGADU CHAMAR "VISHAL DHAGAT, O.P TRIPATHI
Versus
JAGDISH PRASAD THAKUR
FOR DEFAULT OF FRESH PF. OF R-1 TO R-3
747 MA 294372005  PHOOL CHAND ‘REKHARE, TRIANTUVAY, UK. TRIPATHI
Vergus
HUKUM CHAND PRANAY GUPTA, D.SPATEL, SMTMEENAL GUPTA

743

MA 29492005

"BABLU @ SANDEEP

{3
{IN DEFAULT OF REGD PF OF RJ“S 2 AND RES2 ]
PRAM{}D KUMAR ’Z’IWARI A VIQHWAKARMA
B RAMTAKE
Versus
SUKHCHAIN
[}*N DEFAULT OF DEFICIT C F. 5!» OF ON C.C. OF AWARD]

744 BA 2960/2005 VIVEKI PRADEEP NAVERIYA SANJAY SONI, R.SINGH, A.SEN
Versus
PRATEEK RAKESH JAIN, ANITA JAIN, ALKA JATN, NUPUR
JAIN, , ROHET JAINI 3]
[ IN DEFAULT OF PF OF RESNO.1 AND 2 NOT PAID R.A/D MODE |
745 RIA 2974/2995 CHHATI LAL SONI NITIN GUPTA, PL.TAMRAKAR, NITIN GUPTA, SWATI
SHUKLA
Versus
DINESH KIMAR UPADHYAYA
FOR DEFAULT OF FRESH PF. OF R-1 TOR-3
746 MA 29752005 DHANNALAL @ DHANENDRA ABHILASH DEY, SUDARSHAN CHAKRAVORTY
Versus
DR.EKAMAL JOSH]
FOR DEFAULT OF FRESH P OF R-i T*{} R-3
747 MA 2998!20[35 SMT. ABE{{LASHA SEN PRADEEP NAV] ERIYA SUNJAY SONL, AL SEN

R.SINGH, GKURARIYA
Versus



Daily Cause List dated : 02.04-20614
BEFORE: HON'BLY, SERI JUSTICE U.C. MAHESHWARI

NARENDRA KUMAR RAKESH JAIN, IYOTIJAIN, N JAIN, A’?TA JAIN(RS
ALKA JAIN, SATISH CHOURASIA(RZ) -

[ IN DEAFULT OF PF OF RESNCGLT AND 2 NOTPAID RAD MODE ]

750

751

753

754

755

756

M4 295672085

MA 2148/2006

FA4592007 O

FA39972007 D

MA 141212007

CONT 36412008

WP 2272008

NiA 288912009 U

MA 50242009 S\

]]'A 25/1018

MOTILAL PA’&TL SANIAY GUPTA, A.GUPTA, VO RAT

Versus

VIRAN DANGI

FOR DEFAULT OF FRESH PF OF R E TO R—2 NOTPAID BY RA. D MODE

'NA‘EZONAL ZNSURAI\CE CO L*D . SANJAY AGRAWAL RAJESH UPPADHYAY
L.PANDEY, , PX.SAHU

Versus

SMT.SHANTIPOORNA CHATERIEE HARPREETH RUPRAH

{FOR DEFAULT OF 1 RECEI?T OF DEPOSIT AMOUNT, 2 RS 10/-C.COF AWARD }

CPRJDAMAN SKP VARMA S’VE[TA ‘vARMA 5AYSINGH RA}PUT ’

Versus

THE §TATE OF MADHYA PRADESH

FOR DEFULT OF APPEAL NOT VALUE CORRECTY ACCORDING TC COMPENSTION
CLAIMNED CF ACC ORD]\'IZ\:(JLY

DASHRATHDEAD) K.SRAJPUT, AK TIWARL LALJ KUSHWAHA
Versus
AMAR SINGH VIVEK RUSIA, D.S.CHOUHAN
[POR NON COMPLIANCE OF COURT ORDER DT, 12/09/12
NATIONAL INSURANCE COMPANY  SANJAY AGRAWAL, RAJESH UPPADHYAY,
LTD. L.PANDEY, SANJAY AGRAWAL, RAJESTH
: UPPADHYAY, LALIT PANDE, SHARAVAN TIWARL,
PK.SAHU
Versas
KAMAL SINGH
{IN DEFAULT OF CERTIFIED COPY OF CC. OF AWARD WITH CF, WORTHRS. 10/
NEEL KAMAL ROY 'ARADHE ASSOCIATES, NEERAT VEGAD, A ZARGAI
Versus
FAIZ AHMED KIDWAI
FOR DEFAULT OF CC OF IMPUGNED ORDER.
UK.SHRIVASTAVA RKTIWARL, ALOK GUPTA. TTENDRA DWIVEDL
Versus
THE STATE OF MADHYA PRADESH ADVOCATE GENERAL
(FOR NON COMPLIANCE OF CO DATED 13/08/2005 .|
SURENDRA KUMAR TAMRAKAR RAVESH DEOLIA, AMAR NATH MISHRA
Versus
MOHAN @ ATU ARJUN PATEL
POR ORDER'S ON DEFAULT OF P, PF. PAID BY RAD MODE INSTEAD OF ORDINARY MODE.
SMT. CHANDRAKANTA BAGHEL RAVINDRA BISEN
Versus
CHAMANLAL BHORE
FOR ORDER'S ON DEFAULT OF DEFICIT C.F. 10% OF ENHANCED AMOUNT.
KISHAN SINGH THAKUR TK.MODH, D.P.VERMA, R X .SAHU, ANIL TIWARI,
SK.GUPTA, DEVESH KHATRI, SATYENDRA GAUTA?
Versus
H.L.TRIPATHI (DIED) IT$
'LRSKAMLESH TRIPATHI

IN DEFAULT OF VALUATION OF APPEAL AS PER CHECKER REPORT DT 22/03/14 VALUATION
NOT MENTIONED AS PER PARA 23 T0 29 OF THE IMPUGNED JUDGMENT

Fa 122018

SMT. BAKHATIYA BAT FSIRPURKAR
Mersus



%l

759

761

762 WP11529/2011

@,o f

763

764

765

766 CONC 22962013 §

767

768

MA 339612010 Sh

WP 11256/2000 Y

MA 26492011 G

FA2272012 B

MA 13902012

saonzens W

WP 21678/2013

WP 224562013

Dy Cause List dated ; 62-04-2614
BEFORE: HON'BLE SHRI JUSTICE U.C. MAHESHWARI [25”
SUKHRAM

NON COMPLIANCE OF C.0 DT. 3.4.13. 11.30 .13 AN APPLICATION FOR SUBSTITUTED SERVICE
ON THE RESPONDENT NOT MADE

e e
Versus

SATISH @ BANTI RAI

FOR DEFUALT OF FRESHPE OF R- 1 TO-ZR.A. D MODE AS WELL AS ORDINARY MODE NOT
PAZD BY THE AP?EALANT COUNSEL

Versus
THE STATE OF MADHYA PRADESH
[ NON COMPLIANCE O‘F COURT ORDQR DATEB 23/68!202 G }

GANPAT PATEL ASHOK SHRIVAS'{AVA D K KHARE AJAY Z'ZWARI

Versus

RAMU

[POR DEFAULT OF 2 COPY (}F Z}E?OSI}” RECEIPT OF WORTH RS, 2,84, {}64! MORE REQUIRED}

RAMGOPAL SINGH RAMSU?HAL CHATURVEDI

Versus

VINOD KUMAR DILEEP PANDEY, ARUN PANDEY, DHARMIDRNA
TIWAR{1-6]

{leed Date/Court Order} {I A 37633 14 FOR TAKING LRS OF THE R~2 AND 4 ON REC{}RD)

BHAGWAT PRASAD H C KOHLZ PRAMFSH J A!N SACHZN SON"!

Varsus

THE STATE OF MADHYA FRADESH ADVOCATE GENERAL

NON-COMPLIANCE OF C.0. DT. 07/03/12 AND 16/16/12 IN DEFAULT OF (1) APPLICATION U/S 5
LIVITATION ACT IN TIME BARRED CASES NOT FILED{TIME BARRED BY 9 DAY S} {2}
CHRONOLOGY OF EVENTS NOT MENTIONED (3} INCORRECT INDEX. (4) VALUATION OF
APPEAL AND COURT FEE DETAILS NOT MENTIONED. (5} STATEMENT PERTAINING TO
CAVEAT NOT MENTIONED (6] COURT FEES ON CERTIFIED COPY OF IMPUGNED AWARD NOT
AFEIXED RS 16/~ }

'SMT KAMROONBI A.DMISHRA, SUMIT KANOJTYA, AD MISHRA, §
' KANONYA

Versus

BALRAM PATEL

IN DEFAULT OF 2. DEFICIT CF. 10% OF ENHANCED AMOUNT.

WALAYAT ALY ‘M.AADIL USMANI

Versus

AMEENA BEE (D) THR LRS ABDUL’

RAFIQUE RIDDIQUI

FOR NON COMPLIANCE OF C0. /DT, 29/11/2013 FOR DEFAULT OF NOT FILING PF. ONLA. . BY
RAD ANZ) ORZ}INARY MODE

SANTOSH K{MAR PANDEY R TR AKSINGH
Versus : :
SHRI SANJAY SHUKLA ADVOCATE GENERAL, 8§ BISEN(R2)
FOR ADM.
S}{Rl ROSHAN S]{EIK}"} M.AADIL USMANI
Versus
THE STATE OF MADHYA PRADESH ADVOCATE GENERAL
FOR DEFAULT OF N{)N COMPLIANCE OF Cf{) DT 3/2!2814
SURYABHAN SI'NGH P K SINGH
Versus

THE STATE OF MADHYA PRADESH ADVOCATE GENERAL



770

o

77

CR 1512014

CRIS22014 T

CR1542014

CR1332014  TF

Datly Cause List dated : 62-04.2614
BEFORE: HON'BLE SHRI JUSTICE U.C. MAHESHWAR}
{Fixed Date/Court Order) (1) INSUFFICIENT COURT FEES STAMPS RS. 1000/~ ON-w=TITION (2
INSLFFICIENT STAMPS OF A, K. N, RS, 200/- (3) INCOMPLETE INDEX AND LIST OF
DOCUMENTS. (4) ANNEX. ?fz A\:'D P/’a NO'? FILED.

" THE SHRIRAM GENERAL 'RAKESH KUMAR JAIN, JYOTI JAIN{P-1}, ROHIT
INSURANCE COMPANY LTD. JAIN[P-11, SATISH CHOURASIA[P-1], PAWAN
‘ PRATAPATI[P-1]
Versus
MAHILA MITHLESH

{HLIMITATION / CONDONATION APPLICATION AN APPLICATION FOR CONDONATION OF
DFLAY is REQUIRED

TEE SHRiRAM GENERAL RAXKESH KUMAR JAIN, IYOT! JAIN[P-1], ROHIT

INSURANCE COMLTD, JAIN[P-1], SATISH CHOURASIA[P-1], PAWAN
PRAJAPATI{P-1}

Versus

MAHILA SUKHWAT]

{HLIMITATION / CONDONATION APFLICATION AN APPLICATION FOR CONDONATION OF
DELAY AS TIME BARRED

THE SHRIRAM GENERAL RAKESH KUMAR JAIN, IYOT! JAIN[P-1], ROHIT

INSURANCE COMPANY LTD, JAINIP-1}, SATISH CHOURASIAIP-1], PAWAN
KUMAR[P-1}

Versus

GHAMDI AFERWAR

{DLIMITATION / CONDONATION APPLICATION AN APPLICATION FOR CONDONATION OF
DELAY ASTIME BARRED

THE SHRIRAM GENERAL RAKESH KUMAR JAIN, FYOTI JAIN[P-1], ROHIT

INSURANCE COMPANY LTD. JAINEP-1], SATISH CHOURASIAP-1], PAWAN
KUMAR{P-1}

Versus

NAND KISHOR

{HLIMITATION / CONDONATION APPLICATION AN APPLICATION FOR CONDONATION OF
DELAY AS TIME BARRED

774

775

MCC 42512014

MCC 43212614

MCC 4502014 §

NAINSUKH PRIYANK KEANDELWAL, DEEPAK KUMAAR
RAGHUWANSHI([P.1]

Versus

DEVDATT TIWARI

{ I )DEC‘LA RATION/ ACKNGWLEDGMENT! ADVANCE COPY TO RESP.

SMT PREM BAI ﬂ{AR}YA (DIED} \’ZVEK RUSZA PRITI RUSIA{? 1} SWAPNESH KUMA
PRASAD[P-1], RAHUL SHARMAJP-1], DAYA RAM
RAJAK[P-1}

Versus

SMT. RUKMAN JHARIVA

(i}OTHIER (l) APPLICA}\T I\O I IS DEAZ) S”I“ILL MA{H: A PARTY AS *\PPLICANF NO. T

SMT %MYAROBAJ MANOJ KLMAR SANGHI SANKALP SANGI"{! PREZV
CHAND K{RM}

Wersus

SMT. SAMARO BAI ADVOCATE GENERAL

(DLIMITATION / CONDONATION APPLICATION

MANOT SINGH PRANAY CHOUBEY, PRANAY CHOUBEYP-1],

WA 13872014

NAVENDRA CHOUDHARY[P-1}
Versus
RAJKUMAR SINGH
(DEGIBLE COPIES/ TYPED COPIES TYPE COPY FROM PAGE NO. 25 TC 29,

MA 736/2814

BHURE @ PURSHOTAM YADAY ASHISH KUMAR KURMI, ASHISH KUMAR
RURMI(P-1], KULDEEP SINGH RAIPOOTF-1],
SHYAM YADAV{P-11, SUBODH TAMRAKAR(P-1],
SATYA NARAYAN PATEL[P.1]



Datly Cause List dated : 02-64.2014 /,,:)6
BEFORE: HON'BLE SHRIJUSTICE U.C MAHESHWARS

§f Versus
: SMT. MALTI
{HVALUATION VALUATION OF APPEAL . (DLIMITATION / CONDONATION APPLICATIONITIS
BARRED BY 538 DAYS. GIMAINTAINABILITY FOR ORDERS ON QUESTION OF
M-\INTMNAB!L]T‘[ AS COPY OF DEPOS[T RECEIPTHASNOT BEEN FILED /S 173 OF M. '\J’AC'Y

778 MA 7402014  SMT SAYRAA BI RAKESH KUMAR JAIN, RAKESH KUMAR JAINIP-1],
RAKESH KUMAR JAIN[P-2], RAKESH KUMAR
JAIN[P-3}, RAKESH KUMAR JAIN[P-4}, RAKESH
KUMAR JAIN{P-5], TTENDRA SINGH PARIHAR[P-1},
JITENDRA SINGH PARIHAR{P-2], ITENDRA SINGH
PARTHAR[P-3], JITENDRA SINGH PARIHAR{P-4],
JTENDRA SINGH PARITHAR[P- )

Versus
KRISHNA
(1)COURT FEES / AKN DEFICIT COURT FEES OF WORTH RS. $000/- ON APPEAL.
715 MA 7412014 MOHD. FIROZ 'RAKESH KUMAR JAIN, RAKESH KUMAR JAIN[P-1],
JITENDRA SINGH PARIHAR[P-1]
Versus
SHEIKH AASIF

{1YCOURT FEES/ AXN DEFICIT COURT FEES OF WORTH RS. 16000/~ ON APPEAL,
(2PARTICULARS OF PARTY / PARTIES CORRECT ADDRESS OF APPELLLANT ASPER C.C. OF
AWARD.

780 MA 742/2014  RESHMA RATHORE PEETAMBAR SWAROOP DAS, PEETAMBAR
SWAROOP DAS[P-1], PEETAMBAR SWAROOP
DASIP-2], PEETAMBAR SWAROOP DAS[P-3],
PEETAMBAR SWAROOP DAS[P-4], PEETAMBAR
SWAROOP DAS[P-5], PARAS NATH DAS[P-1], PARAS
NATH DAS[P-2], PARAS NATH DAS[P-3], PARAS NATH
DAS[P-4}, PARAS NATH DAS[P-5), SONAL DAS[P-1],
SONAL DAS[P-2}, SONAL DAS[P-31, SONAL DAS{P-4],
SONAL DAS[P-51, DILIP NAIR[P-1], DILIP NAIR{P-2],
DILIP NAIR{P-3], DILIP NAIR{P-4], DILIP NAIR[P-5],
MOHAMMAD RASHEED[P-1], MOHAMMAD
RASHEEDIP-2], MOHAMMAD RASHEEDIP-3],
MOHAMMAD RASHEED[P-4], MOHAMMAD
RASHEED[P-5]

Versus
RAJENDRA

(1IVAKALATNAMA /MEMO OF APPEARANCE PARTICULAR OF ALL APPELLANT ON POWER.
(2YCOURT FEES / AKN DEFICIT COURT FEES OF WORTH RS, 36720/~ ON C.C. OF AWARDY
{3PARTICULARS OF PARTY / PARTIES CORRECT PARTICUL AR OF APPELLANT NO.2 AND RES.
2 ASPER PHOTOCOPY OF C.C. OF AWARD AND ALSO CORRECT ADDRESS OF ALL
APPELLANTS AS PER PHOTOCOPY OF AWARD. (4)CERTIFIED COPY OF ORDER ( LIMITATION
SHALL BE CALCULATED AFTER FILING CERTIFIED COPY OF ORDER) C.C. OF IMPUGNED
AWARD HAS ?\OT BEEN FILED

781 MA 7452014  RAJENDRA PRAMOD KUMAR THAKRE, PRAMOD KUMAR
THAKRE[P-1], PRAMOD KUMAR THAKRE{P-2],
PRAMOD KUMAR THAKRE[P-3], PRAMOD KUMAR
THAKRE[P-4], HIMANSHU CHOURASIA[P-1],
HIMANSHU CHOURASIAIP-2), HIMANSHU
CHOURASIA[P-3], HIMANSHU CHOURASIA[P-4],
SUDEEFP PATEL[P-1], SUDEEP PATEL{P-2], SUDEEP
PATEL[P-3], SUDEEP PATEL[P-4], ANURAG
PRAJAPATI[P-1], ANURAG PRAJAPATI[P-2], ANURAG
PRAJAPATI[P-3], ANURAG PRAJAPATI{P-4]

Versus
ATINAN
{I)COURT FEES AKNDEFICITCOURT FEES QF WORTH RS, 79970/- ON APPEAL.



Daily Cause List dated ; 02-04.2814
BEFORE: HON'BLE SERI JUSTICE U.C. MAHESEWAR]
782 WP 3558/2014 ARUN KiIMAR PATNE ABHISHEK ARJARIA, SATISH CHOU@&IA{P I
SATISH CHOURASIA[P-2], MUKESH AGRAWAL[ P i
MUKESH AGRAWAL[P-2}, DHANANIAY
LAKHERA[P-11, DHANANIAY LAKHERA[P-2],
DINENDRA SINGH TOMAR[P-1], DINENDRA SINGI

TOMAR[P-2]
Versus
NATIONAL HIGHWAY AUTHORIES ADVOCATE GENERAL, MOHAN SAUSARKAR[R-1}
OF INDIA MOHAN SAUSARKAR[R-2], MOHAN

SAUSARKAR[R-3)
[FOR INDEFAULT OF PF RES 3 TO 5]

783 WP 4823/2034 SMT. HEM KUNWAR BAJ MANTILA VERMA, SARITA KOSHTI{P-1]
Varsus
THE STATE OF MADHYA PRADESH ADVOCATE GENERAL, MOHANLAL
SHARMA({Caveat)

{DIMPUGNED ORDER /JUDGMENT CERTIFIED COPY OF IMPUGNED ORDER NOTFILED.
(E)FORMAT OF MEMO PETIT%OT\ f APPE f&L MEMO OF PETITZON ISNOTIN PRO}’ER FORMAT

784 WP 507972014 'TEJ NARAYAN PANDEY 'AJAY SINGH, VIJAY KUMAR TIWARI, SARC) TIWA'
SHWETA SINGH

Versus
THE STATE OF MADHYA PRADESH ADVOCATE GENERAL
(1)LEGIBLE COPIES / TYPED COPIES TYPED PAGE NO. 24,25,26 (2JAFFIDAVIT INCORRECT
DATE OF VERIFICAITON IN AFFIDAVIT

785 WP 50852014  SUB DIVISIONAL OFFICER ADVOCATE GENERAL 7
Versus
SADHURAM

(DLEGIBLE COPIES / TYPED COPIES LEGIBLE PAGE NO. 19,24 {D)AFFIDAVIT AFFIDAVIT NO
FILED IN SUPPORT OF STAY APPL. (3JAFFIDAVIT AGE OF DEPONENT NOT MENTIONED IN

AFFIDAVIT
786 WP S101/2014  RAJEEV SWA SAHAYATA SAMUH JITENDRA KUMAR TIWARL, PRASHANT DUBEY,
RUDRA PRATAP DWIVEDI, MANISH KUMAR
ANGIRA, BRAHMENDRA PRASAD PATHAK, RAJES
KUMAR SAHU
Wersus
THE STATE OF MADHYA PRADESH ADVOCATE GENERAL

{I)LEGIBLE COPIES! I’&'PEIJ COPIES LEGEBLE COPY OF P(J NO %6 A\ZD i?
’ZE}'TAL CASES 86 {mth cannecteﬂ matﬁers)

NOTE (FOR SUPPLEMENTARY LIST -

CASES SEOWN IN SUPPLEMENTARY LIST
1. THE CASES FROM SNO. $28 TO S.NC. 128 WILL BE TAKEN UUP AFTER S NO. § IN THE SAME HEAD OF [BAIL APPLICATIONS 1/5 439 CrP.C.}
2. THE CASES FROM S.NC. 129 TO $.NO. $29 WILL BE TAKEN UP AFTER S.NO. 11 IN THE SAME HEAD OF $SUSPENSION OF SENTENCE U/ 389,397 Cck
AND OFHERS}
3. THE CASES FROM S.NO. 136 TO S.NC. 131 WILL BE TAXEN UP AFTER S.NO. 49 IN THE SAME HEAD OF JORDERS)
4, THE CASES FROM 8.0, 132 TO §.N0. 143 WILL BE TAKEN UP AFTER S.NO. 154 IN THE SAME HEAD OF [FRESH (FOR ADMISSION} - CIVIL CASES]
5. THE CASES FROM §.N0. 144 TQ S.NO. 144 WILL BE TAKEN UP AFTER $.NC. 129 IN THE SAME HEAD OF JAFTER NOTICE (FOR ADMISSION) - CIVIL
CASESE

“To Date ;

TMENT NOTE :
HOLE NATH SHARMA 123202004 01-04-2014,03-04-2014"

o1

2 RAJESHKUMAR PATEL  [2189/1996 101404-2014:03-04-2014"
3 ANJALIBANERJEE (5081982 01-04-201404-04-2014
ji:;_'"jANSHUMANsINoH O Thpzon T 26:032014105:04-2014)
5 VIKALP SONI 382006 01042014 07-04-2014°
6 BRIJBHUSANPANDEY 121452004 02.04.201407-04-2014-
7 .MAVZSHKUMARGAVANE 4731995 01-04-2014 11-04-2014°
'8 KAPIL PATWARDHAN  1643/2004  19-03-2014 14-04-2014
9  SHEKHAR SHARMA  (502/1995  -01-04-2014 17-04-2014-



_Enrollment No/Year From Date. To Date
25-03-2014.24-04-2014.

REGISTRAR (J-1T)
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by © HIGH COURT OF MADHYA PRADESH
SINGLE BENCH - |

Daily Cause List dated : 02-44-2014
BEFORE: HON'BLE SHRI JUSTICE U.C. MABESHWART

Court Roem No: 6
Supplementary List

MOTION HEARING
[COMMON CONDITIONAL ORDERS]
MATTERS NOQTIFIED AT SERIAL NOS. 787 TO 787 ONTHE BOARD DATED

CAUSE TITLES AND APPEARANCES AS NOTIFIED
Matters from Sr. No. 187 to 787 are listed with office objection(s).

We propose to pass a common conditionat order on the following terms and ready matters will be made returnable on the dated to be
mentioned in the order:-

i

{A) In case where process fee charges are not paid so far, due to which notice(s} could not be issued, the Appeliant{s) Applicant(s}
/Petitioner(s) are directed to pay process fee charges within ONE WEEK from the date of Order, failing which, the
Appeal/Allocation/Writ Petition shall stand dismissed for non-prosecution, without further reference fo the Court.

(B) On payment of process fre charges, Office 1o fssue notice to the concerned Respondent(s), returnable on the notified date
mentioned n the order, In addition to Court notice, the Appellant{sy Applicant(syPetitioner shall serve the unnerved Respondent(s}
by advocate’s notice, either personally or through speed post/e-mail/fax and file affidavit of service within SIX WEEKS from the
date of Order,

(C) In case where any of the Respondent(s) has/have not been serve far, for whatever réason, the Appellam(syApplican{s}
[Petitioner{s) to take steps 1o serve the unnerved Respondent(s) within SIX WEEKS from the date of Order by Advocate's notice,
either personally or through speed post/e-mailffax and to file affidavit of service therefor.

(D} In case where notices have not been Issued by the office for whatever reason, the returnable date in those cases is extended as
notified in the Crder. In addition 1o court notice, the Appellant(syApplicant(s)/Petitioner(s) shall serve the concerned Respondent(s}
by advocates natice either personally or through speed post/e-mail/fax and file affidavit of service within SIX WEEKS from the date
of Order.

{E) In case of any other office objections), the Appellant(s)/Applicant(s)/Petitioner(s} to take steps 1o remove the same within
FOUR WEEKS fom the date of Order, filling which, the Appeal/Application/Writ Petition to stand dismissed for non-prosecution,
without further reference to the Court.

2. ¥ conditional Order is complied within time, the concerned matter shall be processed under appropriate caption as per its turn on
the dates noted in the Order. The Advocates/litizant is free to bring the notice of the Registry that Office oblection is already cured
and the matier ought o proceed. On such representation, the Registry will process the matter as per returnable dates noted in the
Qrder.

S.No. Cases as per Cause List No, Returnabie Dates
! 787 10 787 15.05.2014
U.C. MAHESHWARI
JUDGE
SN CaseNo ~ Petitioner / Respondent ' Pesitioner/Respondent Advocate
787 WP 68592010 SMT. MANJUBALA RA] SHIVHARE KU JYOTI SHIVHARE
Versus
MANMOHAN PATEL

[FOR NON-COMPLIANCE OF CO DT. 23-5-30 ,38-6-10 AND 23.3.2011 REG, PF]
TOTAL CASES ; T (with connected matlers)
NOTE (FOR SUPPLEMENTARY LIST )
CASES SAOWN IN SUPPLEMENTARY LIST
| THE CASES TROM SN0, 138 TO SN0, 128 WILL BE TAKEN UP AFTER S.NO. 5 IN THE SAME HEAD OF [BARL APPLICATIONS U$ 432 CrRCY
3. THE CASES FROM S.NO. 178 TO S.NO. 329 WILL BE TAKEN UP AFTER S.NO, 1 IN THE SAME HEAD OF [SUSPENSION OF SENTENCE (/8 389,397 CP.C.
AND OTAERS)
5 THE CASES FROM S.NO. 130 TO S.NO. 131 WILL BE TAKEN UP ATTER $.NO. 45 [N THE SAME HEAD OF [ORDERS]
& THE CASES FROM S.NG. 132 TO § NO. 143 WILL BE TAKEN UP AFTER $.NO. 117 TN THE SAME HEAD OF [FRESE (FOR ADMISSION) - CIVIL CASES]
5 THE CASES FROM SNG. 144 TO SN0, 144 WILL BE TAKEN UP AFTER 5.NO. 128 IN THE SAME HEAD OF JAFTER NOTICE (FOR ADMISSEON} - CTVIL



Tof2 .

CASES) .
& THE CASES FEOM SN0, 145 TO S ND. 145 WILL BE TAKEN UP AFTER S NG 133 TN TRE SAME HEAD OF [ORDERS)] N
7 THE CASES FROM S.NO. 787 TO §.NO. 987 WILL BE TAKEN UP AFTER § NO. 786 IN THE SAME HEAD OF [COMMGN CONDITIONAL G¥TERS)

ABJUSTMENT NOTE :

1473/1995
1164372004

DROF NOTE :
The following cases are dropped from the list, as they have been erroncously listed in the Hon'ble Court. Inconvenience caused to the
Hon'ble Court, litigants and Advocates is regretted.

Capse List No, Case No.

i

i/

ISTRAR (J-i1)



AnnEX R-12,

. HIGE COURT OF MADHYA PRADESH
» : SINGLE BENCH - I _
Daily Cause List dated : 22-04.2014 {29
BEFORE: HON'BLE SHRI JUSTICE U.C. MAHESHWARI

. Court Room Ne.: 6
NOTE (FOR SUPPLEMENTARY LIST )+

CASES SHOWN IN SUPPLEMENTARY LIST :
| THE CASES FROM SNO. 123 TO SNO. 124 WILL BE TAKEN UP AFTER S.NO. 37 IN THE SAME HEAD OF {ORDERS}
> THE CASES FROM SNO. 125 TO §NO. 130 WILL BE TAKEN UP AFTER S.NO. 111 IN THE SAME HEAD OF [FRESH (FOR
ADMISSION) - CIVIL CASES) -
PROP NOTE @

The following cases ar¢ dropped from the list, as they have been erronecusly listed in the Hon'ble Court. Inconvenience caused to the Hon'ble
Court, fitigants and Advocates is regretted.

[Cause List No CaseNo. | REASON i
126 IMA 1921/2012/Decided (Peremtory Order);
77 - IMA 3004/2012iDecided (Peremtory Order)]
28 IMA 2309/2013[Decided (Peremtory Order)|
- MOTION HEARING
[COMMON ORDERS] ‘

MATTERS NOTIFIED AT SERIAL NOS. 701 TO 744 ON THE BOARD DATED
CAUSE TITLES AND APPEARANCES AS NOTIFIED
Matters from Sr. No, 703 to 744 are listed with office objection(s).

We propose 1o pass a common conditional order on the following terms and ready matters wili be made returnable on the
dated to be mentioned in the order:-

1
(A} In case where process fee charges are not paid so far, due to which notice(s) could not be issued, the
Appellant(syApplicant(s)/Petitioner(s) are directed to pay process fee charges within ONE WEEK from the date of Order.

(B} On payment of process fee charges, Office to issue notice to the concemed Respondent(s}, returnable on the notified date
mentioned in the order, In addition to Court notice, the Appellant(syApplicant(s)/Petitioner shall serve the unnerved
Respondent(s) by advocate's notice, either personally or through speed post/e-maii/fax and file affidavit of service within SIX
WEFKS from the date of Order.

{C) In case where any of the Respondent(s) has/have not been serve far, for whatever reason, the Appeliant{s)/Applicant(s)
FPetitioner(s) to take steps to serve the unnerved Respondent(s) within SIX WEEKS from the date of Order by Advocate's
notice, either personally or through speed post/e-mail/fax and to file affidavit of service therefor.

(D) In case where notices have not been issued by the office for whatever reason, thie returnable date in those cases i3
extended as notified in the Order. In addition to court notice, the AppeHani(s)fApplicant(s)/Petitioner(s) shall serve the
concerned Respondent{s) by advocates notice either personally or through speed post/e-mail/fax and file affidavit of service
within SIX WEEKS fom the date of Order. :

(E) In case of any other office objection(s), the’ Appellant(s)/Applicani(s)/Petitioner(s) 10 take steps to remove the same
within FOUR WEEKS from the date of Order.

2. The concerned matter shall then be processed under appropriate caption as per its tarn on the dates noted in the Order. The
Advocatesflitigant is free to bring the notice of the Registry that Office objection is already cured and the matter cught 10
proceed. On such representation, the Registry will process the matier as per returnable dates noted in the Order.

$.No, Cases as per Cause List No. _ Returnable Dates
i 701 to 744 14-06-2014
U.C. MAHESHWARI
: JUDGE
SN CaseNo Petitioner / Respondent Petitioner/Respondent Advocate
761 84 52/2006 - SHIV PRASAD : ~ RASHIDH § SIDDIQUE, AT.FARIDEE,

RD.AHIRWAR, , SN.KHAN, NH.SHEIK, PK.JAIN,
PCHATURVEDE, 1L MISHRA, PRAVEEN JAIN,
S.BAIG, LRSQF APPL.L, 2, 3}



Daily Cause List dated 1 22-04.2814

BEFORE: HON'BLE SHRI JUSTICE U.C. MAH ESHWARE - y
Versus
RAM PRATAP VS.CHOUDHARY, ABHAY SHANKAR PATHAK,
[1-6, 91

{Fixed Date/Court Order} (FOR NON-COMPLIANCE OF C.O. DT. 25.02.2011 REGARDING
AMENDMENT AND ALSO FOR CONSIDERATION OF 1A.] 13994/07 FOR CONFIRMAT, ION
OF INTERIM ORDER AT A } Y\’ITH RECORD

505 MEC 1106/2008 SANTOSH SONT SSTIWARL SATISH SINGARHA, BB SAHU
Versus
SMT.SANGITA SONI SANIAY SETH, B.MPRASAD(1), KS. WADHAWA,

NK. SARAF, VANDANA SHRIVASTAVA[2& 4]
FOR NON COMPLIANCE OFC.0, DATED22/6/2012 REGARDING DEFAULT OF FRESH PF OF

RNO.5T07]
703 ‘WP 481612008  LALJI RAM HARUAN | PRAMOD SINGH TOMAR
Versus
UNION OF INDIA VIKRAM SINGH, PIVUSH DHARMADHIK ARI
fFOR NON- COMPLIANCE OF CO DT. 16/03/2012 J
764 WA 49542008 DEVENDRA SINGH “NPRATHOR. CL.SATNAMI, SANTOSH NAMDEG
Versus
RAJESH SINGH

{IN DEFAULT OF ADDRESS OF THE COUNSEL AND ENR.NG. OF EACH COUNSEL ON THE
POWER, CHRO\?OLOGICAL EVENTS}

05 FA 10112011 HOUS!NG AND URBAN WA!ID HYDER, SMT. SARIA HYDER, NASIR '

DEVELOPMENT CORP. LTI AHMED SIDDIQUIL, MANISH UPADHYAY, WAJD
HYDER, $MT S HYDER, NASIR AHMED SIDDIQUI

Versus
DEEP KUMAR VISHWAKARMA VIVEK AGRAWA, R PMISHRA, A K SHUKLA(R-1)
FOR FRESHPF. FOR R NO 2 W}'}"H PRESENT AND CORRECT ADDRESS

766 MA 1{398!2012 RAM CHAN})RA KU ANI}“A KAITHWAS KU CHOTE KUSRAM
Versus
ABHAY

1. VALUATION OF THE APPEAL. 2- THE APPEAL IS BARRED BY 46 DAYS, 3- AND ALSO
FOR ORDER ON THE GQUESTION OF MAINTAINABILITY AS COPY OF DEPOSIT RECEIPT
HASNOTBEEN FILED U/S 173 OF \/1 VACT

707 WP 3871:’2811 SMT DRAU?ADZ CHARJRVEDZ PRAVEEI\ VERMA JY O’fi PRAVEEN \J’ERMA SS
(5} TRIPATHH
Versus
THE STATE OF MADHYA ADVOCATE GENERAL
PRADESH
_ {FOR NON CO\/IPLXANCE OF C 0 DTD 085{)3!202}
TR WP 28993:’26}1 S’VI’? SAVITRJ ? PAREEK S K MZSHRA
)
Versus
SEEMA CHATURVED!
FOR DEFAULT OF PF NOT ?AID
T09 SA 91272012 TR}VEN} PRASAD ?ANDEY ATUL ANAND AWASTHY, RK. PANDEY,
BHASHKAR PANDEY, MANSI AGRAWAL
Versus _
THE STATE OF MADHYA ADVGCATE GENERAL
PRADESH

{Fized Date/Court Order} FOR XTRA [APPLICATION FOR CONDONATION OF DELAY]ON
1A 746/2014 FOR XTRA [APPL. UNDER XXXIX RULE | AND 2 OF THE CPC]ON 1A
940.3:2022



711 MA 230812012

712 MA 23682012

713 WP 104282012 F
£Y

714 MA 131072013

715 WP 34342013 C

&

716 WP 694272013

(8)

Connected

WP 730112013
8

Connectad

WE §630/2613
&

30

Daily Cause List dated : 22-04.2014 [
BEFORE: HON'BLE SHRI JUSTICE U.C. MAHESHWARL

Versus

KRISHAN KUMAR @ GUDDA

THAKUR

INDEFAAULT OF 1. DEFICIT C.E 10% OF ENHANCED AMOUNT. 2- IN-COMPLETE
ADDRESS OF APPELLANT ON THE APPEAL. 3- AWARDED AMOUNT DOES NOT TALLY
WITH C.C.OF AVPARD 4 IT IS BARREZ} BY 16 DAYS.

I\U SOUN E{UNWAR " PRADEEP NAVERIYA SANJAY SON} AEAY SEN
V. KOTHARI

Versus

FILLU AADIWAS]

IN DEFAULT OF 1. VALUATION OF THE APPEAL. 2. BLANK SPACE HAS BEEN LEFTIN
PARA X! (1) OF THE APPEAL. 3. SIGNATURE OF THE COUNSEL ON LIST OF DOCUMENTS
PG. 4. C.C. OF AWARD, 5. IT IS BARRED BY 01 DAY. NOTE- LIMITATION BAS BEEN
CALCULATED ON THE BASIS OF PHOTO COPY OF AWARD. 2. DUE TO PHOTO COPY OF
AWARD {“OPYING DAYS CAN NOT BE DEDUCTED

MANSOOR SHAH KAMAL SH‘vGH RAJPU f A K “I'IWARZ LALJI"{
KUSHWAHA

Versus

DILIP

IN DEFAULT OF 1. DEFICIT C.R 10% OF ENHANCED AMOUNT, 2- VAKALATNAMA NOT
ATTACHQD PROPERLY

Versus :
THE STATE OF MADHYA ADVOCATE GENERAL, KUMARESH PATHAK,
PRADESH ’ SMT. SUSMITA PATHAK, , PUNEET SHROTI, SMT.

VANDANA SHROTI [R5}, G.A(R-1 TO 4)

(FOR DEFAULT AS COUNSEL FOR THE PETITIONER HAS NOT FILED AMENDMENT
APPLICATION)

e e
Versus
KALLU
IN DEFAULT OF 1- DEFICIT CF. 2.5% OF ENHANCED AMOUNT, -
CHIEF GENERAL MANAGER SP. SINGH
Versus
NARMADA PRASAD MISHRA
FOR--NON COMPLIANCE OF C.0. DTD-05/02/2014
TADITYA PRASAD RICHHARIYA "SMT SUDHA GAUTAM, RB.SINGH
Versus
THE STATE OF MADHYA ADVOCATE GENERAL
PRADESH

FOR ORDER NON-COMPLIANCE OF COURT ORDER DATED 12/04/2013 (P.F. NOT
RECEIVED)

Versus
THE STATE OF MADHYA ADVOCATE GENERAL
PRADESH

[ FOR ADMISSION AND IR }

RADHESHYAM PRAJAPAT . SMT SUDHA GAUTAM,RB.TIWARL



717 WP 196312013
&

718 FA 1912004

719 FA 2902014 P

720 SA3572614 Bl

Daily Cause List dated ; 22-04.2014

REFORE: HON'BLE SHRI JUSTICE UG, MAHESHWARE - Y
Versus o
THE STATE OF MADHYA ADVOCATE GENERAL, § GANGULY(RITCR4IAG
PRADESH

FOR AD\4 JIII } R P PR Py PR TR R L LR R bbbkt
SMT. RATKALI PANDEY | PRAMOD KUMAR PANDEY, NITYANAND

MISHRA
Versus
THE STATE OF MADHYA ADVOCATE GENERAL
PRAIDESH

{?{)‘i{ DEFAULT OF PF }{KI\TDLY SEE C O DATED 13/11/201 ?}

" ISHWARLAL GAUR SHATENDRA KUMAR GANGRADE, UMESH

KUMAR SHUKLA[P-1}, ANITA KAITHWAS{P-1},
DEVENDRA KUMAR GANGRADE[P-1]
Versus
LAND ACQUISITION OFFICER ADVOCATE GENERAL
{Next Weel/Week Commencing/C.0.Week} [FOR NON COMPLIANCE OF COURT ORDER DT.
33103:’?{}%4 AS C F. 5800/- ON APPEAL}
?USH? GRIH NZRI\‘[AN SHAHKARI Sf{f\f' KUMAR SHARMA, ANIL LALA[P-1],
SAMITI MYDT BHOPAL PRIYANK AWASTHYIP-1]
Versus
PRATEEK NAMDEC

(HPARTICULARS OF PARTY / PARTIES PARTICULARS OFAPPELLANT NOT TELLY WiTH
AS BE?ORE TR]AL COUR’I‘

THA[P-1}
Versus
RAMESH ADVOCATE GENERAL

{1IVALUATION VALUATION BEFORE TRIAL COURT AND FIRST APPELLATE COURT NOT
MENTIONELD

722 MCCSTI014 A

723 MOCS7812014  AS

724 MCC 5792014 A

725 MCC 5802014

SALILL SINGHP-1]
Versus
SMT.VIDYA BAI
{DCOURT FEES/ AKN C.F LESS 5975/ ON APPEAL {2)VALUATION VALUATION BEFORE
TRIAL COURT AND FIRST APPELLATE COURT NOT MENTIONED (3)SIGNATURE / TRUE

COPY / ATTESTATION TRIAL COURT JUDGMENT NOT TRUE COPIED {(4)CAVEAT
STA“Z’EMFNT I\DT M.ENHONED

ASH{}K SON} KANHAIYA LAL GUPTA, LAXMIP-1}
Versus

GURU SHARAN LAL

THANTHARATE (DEADYLRS SMT.

RAM DULARI

(i}CObR? FEES! AKN AK\J {}F RS 39».

ASHOK SONI 'KANﬁAIYA LAL GUPTA, LAXMIP-1}
Versus

L.B. DALVA

[l)COURT FEF‘;I AKN AKN OF RS 3{}/-.

ASHOK SONZ KANHAIYA LAL GUPTA, LAXMIP-1]
Versus

DAMODAR BAN RAOENGLA

(i)COURT }*EES! AKZ\s AKN Q? RS s{}f»

ASHDK SOI\‘Z KAN%MIYA LAL GUPTA, LAXMIP-1]

Versus



A

726 MCC 58112014

727 MCC 5822014

728 MCC 58372014

729 MCC 58472014

730 MCC 58512014

731 MCC 58612014

737 MA 8572004

733 MA 85972014

736 MA 8602014

Daily Cause List dated ; 22-04-2014
BEFORE: HON'BLE SHRI JUSTICE U.C. MABESHWARIE

ASHOK KUMAR

(DCOURT FEES 7 AKN AKN OF RS30/-.

ASHOK SONI
Versus

DURGA HOUSING CO OPERATIVE
SOCIETY MARYADIT

(IYCOURT FEES 7 AKN AKN OF RS30/-.

ASHOK SONI
Versus
MADHAV RAQ PATIL

(1)COURT FEES / AKN AKN OF RS.30/-.
ASHOK SONI

Versus
LAXMAN DAS RAM CHANDRA

(1YCOURT FEES / AKN AKN OF RS.30/-.
ASHOK SONI '

Versus
SMT. SUNANDA

(1)COURT FEES/ AKN AKN OF RS8.30/-.
ASHOK SONI

Versus
TIRATH DAS

(1)COURT FEES f AKN AKN OF R$.30/-.
" ASHOK SONT

Versus

KEEMAT RAI (BEAD) LRS SMT.
GEEMI NAMDEV RA}

{NCOURT FEES/ AKN AKN OF R8.30/-,
BRANCH MANAGER RELIANCE

GENERAL INSURANCE
COMPANY

Versus
SONTA BAI

'KANHAIYALAL GUPTA, LAXMI[P-1]

Ammmmmgpu
T T
TSR R
ey e

(HLIMITATION/ CONDONATION APPLICATION IT IS BARRED BY 30 DAYS.

(2)MAINTAINABILITY FOR ORDERS ON THE QUESTION COF MAINTAINABILITY AS COPY
OF DEPOSIT RECETPT HASNOT BEENFILED U8 ]

ORDERS ON DEFAULT NO.

BRANCH MANAGER RELIANCE
GENERAL INSURANCE
COMPANY

Versus

SHYAMWATI

"RAKESH KUMAR JAIN, TYOT! JAIN[P-1), ROHIT
JAIN[P-1], SATISH CHOURASIA[P-1), PAWAN

KUMAR[P-1]

73 OF MV ACT AND ALSO FOR

(DLIMITATION / CONDONATION APPLICATION 1T IS BARRED BY 41 DAYS, NGTE:- 1-
LIMITATION HAS BEEN CALCULATED ON THE BASIS OF PHOTOCOPY OF AWARD. 2.
EXEMPTION APPLICATION HAS BEEN FILED. (2)MAINTAINABILITY FOR ORDERS ON
THE QUESTION OF MAINTAINABILITY AS COPY OF DEPOSIT RECEIPT HAS NOT BEEN
FILED /S 173 OF M.VACT. AND ALSO FOR ORDERS ON DEFAULT NG,

BRANCH MANAGER RELIANCE RAKESH KUMAR JAIN, FYOTI JAIN{P-1], ROHIT
GENERAL INSURANCE JAINP-1], SATISH CHOURASIAIP-1], PAWAN
COMPANY LTD. KUMAR[P-1} |

Versus

ROHIT



735 MA 8612014

736 MA 882/2014

737 WP 559872014

S

738 WP 56082014

1)

739 WP 581572014

M

740 WP 58642014

)

741 WP 5875/2014

&

Daily Cause List dated : 22-84-2014 .
BEFORE: HON'BLE SHRI JUSTICE 1.C. MAHESHWART -y
o ! — ) . v
DILIMITATION / CONDONATION APPLICATION IT IS BARRED BY 61 DAYS. )
iziMAZNTAINABILITY £OR ORDERS ON THE QUESTION OF MAENTAINAB_IL%T’}( ASCOPY
OF DEPOSIT RECEIPT HAS NOT BEEN FILED /S 173 OF MVACT. AND ALSO FOR
ORDERS DEFAULTNG.

" BRANCH MANAGER RELIANCE RAKESH KUMAR JAIN, JYOTI JAIN[P-1], ROHIT
GENERAL INSURANCE JAIN[P-1], SATISH CHOURASIA[P- 1], PAWAN
COMPANY LID. KUMAR[P-1]

Versus .
SMT, RAJKUMARI

{DHLIMITATION / CONDONATION APPLICATION IT ISBARRED BY 69 DAYS. NOTE= I-
LIMITATION HAS BEEN CALCULATED ON THE BASIS OF PHOTOCOPY OF AWARD. 2
DUE TO PHOTOCOPY OF AWARD COPYING DAYS CANNOT BE DEDUCTED.
{2MAINTAINABILITY FOR ORDERS ON THE QUESTION OF MAINTAINABILITY AS COPY
OF DEPOSIT RECEIPT HAS NOT BEEN FILED 1§ 173 OF M.VACT. AND ALSO FOR
ORDERS ON DEFAULTNO,

'JOHALI @ ZHARI PUSHPENDRA DUBEY, KAMLESH KUMAR
_ MISHR A{P-1]
Versus
UNION OF INDIA
(1SIGNATURE SIGNATURE OF APPELLANT NO.1 ON THE POWER,
SANT KUMAR SHARMA DEVESH KUMAR KHATRI, SATYENDRA KUMAR

GAUTAM{F 11, NITIN VISORIAIP-11
Versus

THE STATE OF MADHYA ADVOCATE GENERAL
PRADESH

(DLEGIBLE COPIES/ TYPED COPIES ILLEGIBLE PAGE 27 (2)LEGIBLE COPIES / TYPED
COPIES TYPED COPY OF PAGE 17

SMT. KOMAL BAI TMANOIJADN, KANHAIYA LAL GUPTA[P-1,,
LEAXMIP-13

Versus

LK. LAXME CEMENT LTD

(1IWVAKALATNAMA /MEMO OF APPEARANCE COMPLETE ADDRESS OF IDENTIFIER OF
THUMB IMPRESSION ON THE VAKALATNAMA.
SMT. MEERA DEVI THARWANI ASHUTOSH TIWARL, SHATLENDRA KUMAR

PANDEY, VAIBHAV DUBEY, DHRUV KUMAR
MELANI, RAVI KANT ASATI[P-1], ASHUTOSH

TIWARI[P-1]

Versus '

RAKESH KUMAR GUPTA ADVOCATE GENERAL

[ FOR INDEFAULT OF PF 1 T0 2] .

SHIV NARAYAN SAHU PARAG S.CHATURVEDI, PARIMAL CHATURVEDI, |
ROSHAN ARA ANSARI, ABHAY SINGH
KUSHWAHA, BHARAT KUMAR DUBEY, RAMESH
KUMAR RAI, PUNEET S, CHATURVED!

Versus

THE STATE OF MADHYA ADVOCATE GENERAL

PRADESH

(1)LEGIBLE COPIES / TYPED COPIES LELGIBLE COPY OF PG, NO. 11,

SMT. URMILA PANDEY GOPAL SINGH BAGHEL, VINAY PRATAP
SINGHIP-1]

Versus

THE STATE OF MADHYA ADVOCATE GENERAL

PRADESH

(LUNDEX / LIST OF DOCUMENTS PG, NOS. NOT MENTIONED ON LIST OF DOCUMENTS

PG. .



Draily Cause List dated : 22-64-2014 :

7 ‘I‘w BEFORE: HON'BLE SHRI JUSTICE HLC, MAHRESHWAR]
742 WP SH0/2814 PRADEEP KUMAR PATEL ANIL KUMAR DWIVEDL, HIRDESH TRIPATHIP-1],
(D VINOD KUMAR PRAIAPATIIP- 1}
Versus
RAVISHANKAR

{DIMPUGNED CRDER SJCDGMENT CERTIFIED COPY OF IMPUGNED ORDER DT,
39-07-2013 WITH C F. WORTH RS EOH—

743 WP 5983!2{}14 MAKESH PRASA}) KACHER OM PRAKASH TRIPATHI, SHARAD KUMAR
(S} PANDEY, MUKESH KUMAR SHUKLA
Versus
THE STATE OF MADHYA ADVOCATE GENERAL
FRADESH

(1LEGIBLE COPIES/ TYPED COPIES LEGIBLE PAGE NO. 23 (23COURT FEES/ AKN AKN.
RS. 100/- {3 }PAGTNG ! {)OCUMEN?SI AkNEXUR.ES PAGE NO. 13 ANZJ 16 NOT PZLED

744 WP 597512014 DX. SHUKLA "SANJEEV KUMAR TIWARI INDRAJTEET SINGH
YADAV
Versus
THE STATE OF MADHYA ADVOCATE GENERAL
PRADESH

(} )VALUA’I‘ZON \fALUAT{ON OF WNDORKCONTRALT
’I‘QTAL CASES 46 (wnh connected maners)

ABJUSTMENT NOTE :

To Date ;I

6 _"fvm*ﬁ"“'“é‘fﬁ:‘éADﬁYAY

239200005 07042 za‘mm
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‘ HiGH COURT OF MADHYA PRADESH
4 SINGLE BENCH - I
Dadly Cause List dated : 22-04-2014
BEFORE: MON'BLE SHRI SUSTICE 1.C. MAHESHWARI

Court Room No.: &

Supplementary List

NOTE (FOR SUPPLEMENTARY LIST )
CASES SHOWN IN SUPPLEMENTARY LIST
1 THE CASES FROM SNO. 123 TO SINO. 124 WILL BE TAKEN UP AFTER $.NO. 37 IN THE SAME HEAD OF {ORDERS}
2 THE CASES FROM SNO. 126 TO SNO. 130 WILL BE TAKEN UP AFTER SNO. 111 IN THE SAME HEAD OF [FRESH (FOR

ADMISSION) -~ CIVIL CASES]
DROP NOTE :

Tz foliowing cases are dropped from the Hist, as they have been erroneously listed in the Hon'ble Court. Inconvenience caused to the Hon'ble
Court, litigants and Advocates is regretied. :

Cause List No.I Case No. | REASON
26 IMA 1921/2012}Decided (Peremtory Order)
21 IMA 3004/2012]Decided (Peremtory Order)
28 M 2309/2013]Decided (Peremtory Order)]
MOTION HEARING
COMMON CONDITIONAL ORDERS (ADMITTED)

SN CaseNo Petitioner / Respondent Petitioner/Respondent Advocate
745 SA 796/2010  UTTAM CHAND SACHETI KU.C.VRAQ, ASHOK GUPTA

Versus

RAMBHAU :

{ FOR DEFAULT OF PF (COUNSEL HAS NOT FILED QUESTION OF LAW )
TOTAL CASES : 1 (with connected matters) '

ADIUSTMENTNOTE 1 g
Sno. Advocate Name [Enrotiment No./Year From Date| To Date
1 DR KRISHNA KUMAR DUBEY 1881/2002 121-04-2014/03-05-2014
2 ADITYA NARAYAN SHARMA j2168/2008 #21-04-20141105-05-2014]
3 JAKHILESHKUMAR GIRI 130/1983 21-04-2014}17-05-2014]
4 JSURDEEP KHAMPAPRIYA 122432009 15-04-2014120-05-2014
5 {SURBHI NIGAM 12527/2001 £21-04-201422-04-2014
6 |YOGESH KUMAR DHANDE f1804/1995 21-04-2014122-04-2014
T ISANIAY AGRAWAL 1783/1987 121-04-2014122-64-2014
& JSURENDRA PRATAP SINGH 667/1983 121-04-2014]22-04-2014)
9 RAMLAKHAN ARIHA 789/1968 15-04-2014/22-04-2014
10 JALPANA KHARE 115072008 21-04-2014/123-04-2014
11 JARPAN SHRIVASTAVA f1633/2004 21-04-2014/23-04-2014
12 SANOOP KUMAR SAXENA 1121572002 121-04-2014]23-04-2014]
13 JUDAY RAJ MISHRA 207742001 121-04-201423-04-2014
14 FADITYA SHARMA 1303/2000 121-04-2014/23-04-2014
15 R K. SANGHI [1141976 21-04-2014(23-04-2014]
16 IVINEET UPADHYAY 136812006 21-04-2014/24-04-2014]
17 IADITYA NARAYAN SHARMA 2168/2005 25-03-2014]:24-04-2014]
18 IVISHNUDEO SINGH CHAUHAN 1164572004  115-04-2014/25-04-2014
19 IGAJENDRA SINGH GAHARWAR 11245872003 ~ 115-04-2014/25-04-2014
20 [DEVIKA THAKUR ~ {xo1802001 15-04-2014f25-04-2014)
71 |MRADUL KUMAR VISHWAKARMAI1747/2008 121-04-2014]25-04-2014
122 |DEEPAX PANJWANI 1289412000  21-04-2014126-04-2014}

73 |BHUPENDRA KUMAR SHUKLA 1247002007 21.04-2014128:04-2014]

24 JGAURAV DUBEY TTE302005 107-04-201428-04-2014]




Z roliment No./Year From Date: To Date

. AdvcsteName |

f R (J-ID)

7



ANNEX — R~13

\-?J

[ISPOSED BAIL APFIICATION FILING
RETWEEN 61-04-2014 1O 22-04.2014 {iabal

T MCRC/ABOB/2014 {58 MCRC/4086/2014 1115, MCRC/5083/2014 1172 MCRC/S214/2014 1228 MCRC/5328/2014 1286, MCRC/5523/3034
7. MCRC/4899/2018 158, MCRC/4988/2014  |116, MCRC/S0OT/2014 1173 MCRC/S215/2014 [230. MURC/S332/2014 287, MCAC/S826/2014
3 MCRC/330G/2014 160, MCRC/4989/2014 1117 MCRC/S098/2014 [174. MCRC/S216/2014 1231, MCRC/S333/2034 {288, MCRU/S528/2014
2. MCRC/S961/2014 161, MCRC/AB80/2014 1118, MCRC/S100/2014 1175, MCRC/S219/2014 1232, MCRC/S334/2014 1289, MCRC/5532/2004
. MURC/4802/2014 |67 MCRC/4951/2014 1119, MCRC/S101/2034 1176, MCRC/S220/2018 [233. MCRC/S338/2034 1280, MORC/5535/2014
6. MCRC/4904/2014 163 MCRC/4992/2014 1120, MCRC/S102/2004 1177, MCRC/S228/2014 1234 MCRC/5301/2014 1281, MCRC/S537/2014
. MCRC/4005/2014 |64, MCRC/4993/2044 1121 MCRC/S103/2014 1178 MERC/S231/2014 1235 MCRC/5342/2014 1232 MCRC/S538/2014
8. MCRC/4306/2014 |65, MCRC/4994/2014 1122, MCRC/SI09/2014 {179, MCRC/S232/2014 1236, MCRC/5343/2014 1293, MCRC/S545/2014
o WICRC/4307/7018 {66, MORC/AS96/2014  [123, MCRC/S111/7014 1130, MCRC/S234/2014 1237 MCRC/5345/2014 1234, MCRC/5548/2014
10, MCRC/AS08/2014 167, MCRC/4898/2014  [124. MCRC/S114/2014 1181 MCRC/SI36/2054 [738, MERC/5349/2014 {295, MCRC/S551/2014
11, MCRC/4009/2014 168, MCRC/4999/2014 1125, MERC/S116/2014 1182 MCRC/S237/2014 1239, MCRC/S350/2014 {296, MCRC/S5556/2014
12, MCRC/AD10/2018 169, MCRG/SO00/2014  [126. MCRC/S118/2014 1183, MURC/S238/2014 1240 MORC/5353/2014 1297, MCRE/S562/2014
13. MCRC/4214/2004 |70, MORC/S002/2014 1127, MORC/S135/2014 {184, MCRC/5239/2014 1281, MCRC/5359/2014 1238, MCRC/5563/2014
14, MCRE/AS12/2014 171, MCRC/S005/2014 1128 MCRC/S122/2014 {185, MCRC/S240/2014 1242, MCRC/S360/2014 1293, MCRCISEB5 2014
15, MCRC/4913/2014 172, MCRC/S006/2014  |129, MCRC/S126/2014 {186 MCRC/5243/2014 1243, MCAC/S362/2014 1300 MCRC/S570/2014
16, MCRC/4915/2014 173, MCRC/SODTF2014 1130 MCRC/5128/7014 187, MLRC/5244/2014 |244. MCRC/5364/2014 1303, MURC/S571/2014
17, BACRC/4917/2014 174 MCRC/S008/2014 134, MCRC/S129/2014 1188 MORC/5246/2014 1245, MCRC/5366/2014 1302 MCRC/SS¥3/2014
18, MORC/4816/2044 |75 MCRC/SOOO/2004 1132 MCRC/S132/2014 1189, MCRC/S247/2004 1246, PMCRC/5367/2014 1303, MCRC/5575/2014
19 MCRC/E921/2014 |76, MORC/S010/2014 1133, MCRC/5133/2014 |190. MCRC/S5252/2014 1247, MCRC/5368/3014 1304 BCAC/SSR4/2014
760, MORC/4926/2014 (77, MCRC/SDL3/7014 1134, MCRC/S134/2014 {191 MCRC/S254/2014 1248, MCRE/S3T6/2034 1305, MCRC/S5B5/2014
71, MCRE/G925/2014 |78, MCRC/S012/2014  [135. MCRC/5136/2014 {192, MCR(/5255/2014 (243, MCRC/S377/2014 {306, MCRC/SS90/2014
22. MCRC/4926/2016 {79, MCRC/S014/2014 {138, MCRE/5138/2014 1193 MERC/S256/2014 1250, MERCISIB0/ 2006 1307 MCRC/SS83/2014
73, MCRC/ASID/7014 {20, MCRC/S017/2014 {137, MCRC/S135/2014 1194, MCRC/S257/2014 |51, MCRC/S382/2014 1308, MERGC/SE01/2014
74 MCRC/4931/2014 181, MCRC/S018/2014 (138, MCRE/S142/2014 1195, MCRC/SI59/2014 1252 MCRC/5384/2014 1309, MCRU/S6(0M/2014
25, MCRC/AGIZ/2014 182, MCRC/S024/2014 (139, MCAC/S143/2014 196, MCRC/S264/2014 1253, MCRC/5387/2014 1310, MCRC/5620/2014
26 MCAC/A933/7014 183, MORC/S027/2004 {150, MCRE/5148/2014 [197. MURC/S2E5/2014 1254, MCRG/5388/2014 1311 MCRC/S624/2014
77, MERC/4034/2014 184, MCRC/S02B/2014 1141, MCRC/5148/2014 [198 MCRC/S267/2014 1755, MURC/5389/2014 1312 MCRC/5630/2014
38, MCRC/4936/2014 185, MCRE/SO30/2014 1142, MCRC/5153/2014 1199, MCRC/5268/2014 {256 MCRC/5394/2014 1313, MCRC/5632/2014
29, MCRC/A938/2014 186, MCRC/SD31/2014 (143, MCRC/5154/2014 200, MERC/S269/2014 1257, MCRC/53U5/014 1314, MCRC/5636/2014
30, MCRC/A935/2014 |97, MCRC/S036/2034 {144 MCRE/S155/200 {200, MCRC/S271/7014 1258, MCRC/S396/3014 1315 MCRE/5647/2014
31, MERC/G940/2034 188, MCBC/S038/2014  [145, MCRC/5157/2014 1202 MCRC/S272/3014 1250, MCRC/S397/2014 1316 MCRC/S650/2014
32, MCRC/AS41/2014 189, MCRC/S039/2014 {146, MCRC/S158/2014 1203 MCRC/S274/2014 1260, MCRC/S402/2014 1337 MCRC/S655/2014
33 MCRC/A042/2014 190, MCRC/5043/2014 1147 MCRC/S161/2014 1204, MERC/S275/2014 1261 MCRC/S405/2014 1318, MORC/SETL/2014
34, MCRC/4944/2014 191 MCRC/SOA4/2014 148, MCRC/S162/2014 1205, MCRC/SITE/I014 {262, MCRC/5408/2004 1319, MCRL/S687/2004
35, MCRC/4945/2014 |92, MCRC/5045/2014 1143, MCRC/S163/2014 [206, MCRC/S277/2014 {263, MCRC/S415/2014 [320 MORC/S689/2014
36. MCRC/4346/2014 193, MCRC/S046/2014 150 MCRC/S16472004 | 207, MCRC/5278/2014 1264, MCRC/5418/2014 1321 MCREC/5630/2014
37. MCRC/4948/2014 194 MCRC/S047/2014 1151 MCRC/S3I65/2014 {208, MORC/S281/2014 1265, MCRC/5420/2014 1322 MCRE/5633/2014
38, MCRC/4950/2014 195, MCRC/S048/2014 1152, MCRC/S167/2014 {209 MCRC/S283/2014 1I66. MCRC/S424/2004 1323, MCRC/S706/2014
39, MCRE/4S51/2014 (96, MORC/S069/2014 1153, MCRC/5168/2014 1210 MCRC/52B8/2014 {267. MCRC/5427/2014 1324, MCRC/5703/2014
40, MCRC/4952/2014 {97, MCRC/SOS0/2044 {154, MCRC/S172/2014 1211, MCRC/S201/2014 1268, MERC/SA2B/2014 1325 MCRC/5732/2014
41, MCRC/AS53/2014 |98, MCRC/SO51/2014  [155. MCRC/S173/2014 1213 MCRC/S5193/2014 | 269, MCRC/5432/2014 1326, MLRC/S725/2014
42, MCRC/A854/2014 {99, MCRC/SB52/2014  [156. MCRC/S175/2014 |213. MCRC/5294/2014 {270, MCRC/S435/2014 |327. MCRC/S726/2014
43, MCRC/4956/2014 1100, MCRC/S055/2014 [157. MCRC/S182/2014 [214. MICRC/S289/2014 1271 MCRC/5448/2014 1378, MCRC/S733/2014
A% MACRC/AD5G/2014 1ADE. MCRG/SOS6/2014 1158, MORC/SIBA/2014 {215 MCRC/S300/2014 {272, MCRC/S455/2014 1328, MCRE/S73R/2014
45, MCRC/4060/2014 102, MCRC/5052/2014 [159. MCRC/S180/2014 {216 MCRC/S302/2014 1273 MCRC/SA50/2014 1330, MURE/5742/2014
46, MCRCF4552/2004 [103. MCRC/S064/2014 {160, MCRC/S181/2014 1217 MCRC/S303/2014 (274, MCRE/S466/2014 1331, MCRC/ST70/2014
47, MCRC/4954/2018 1104, MCRC/S065/2014 1161, MCRC/S182/2014 {218 MCRC/S3D5/2014 1275, MCRC/S469/2004 1332 MCRC/SITT 2014
48, MCRC/A367/2014 1105, MCRC/S067/2014 (162, MCHC/S105/2024 1219, MCRC/S306/2014 1276, MCRC/S472/2014 1333, MCRG/5790/2014
49, MCRC/A965/2014 (106, MCRC/SOBG/2014 1163, MCRC/S186/2014 1320, MCRC/SI0T/2014 1277, MCRC/5485/2014 1334. MORC/SE23/2014
50, MCRC/436972014 1107, MCRC/S078/2014 1164, MCRC/5197/2004 {221 MCRL/S309/2014 {278, MCRC/S4B9/2014 1335, MCRC/S828/2014
§1. MCRC/4970/2014 1108, MCRC/5080/2014 1165. MORC/S200/2014 {222, MCRC/5310/2058 {278, MCRC/5491/2014 (336, MCRC/5833/2014
52. MCRC/4971/2014 1109, MCRC/S081/2014 [166. MCRC/5202/2014 {223, MERC/S311/2014 1280, MCRC/S493/2014 1337, MCRC/SE1/2014
53, MCRC/AGTIMI084 1110, MCRC/S085/2014 {167, MCRC/SI04/2014 1224 MCRC/S5332/2014 1281 MCRC/SS03/2014 1338 MCRC/S893/2014
54, MCRC/4975/2014 |111. MCAC/S088/2014 |168 MCRC/S207/2014 1225 MCRC/S315/2014 [2B2. MCRC/S510/2014 1339, MCRC/5859/2014
55, MCRC/MDTI/3084 {112 MCRC/S089/2014 1168, MCRC/S208/2044 1226, MCRC/S316/3014 [283. MCRC/5512/2054 1340, MCRC/S907/2014
56, MCRC/I97B/2004 1113, MCRC/S090/2034 1470 MORC/5209/2014 [227. MCRC/S310/2014 (28B4, MCRC/SS1R/2014 1341, MCRCSS17/2014
57 MCRC/A983/2014 1134, MCRC/S091/2014 1171 MCRC/S213/2004 [228. MORC/S328/2014 1285 MCRC/S570/2014 1342, MCRC/5935/2014




. :

DISPOSED BAIL APPLICATION FILING
BETWEEN 01-04-2014 TO 22-04-2014 {INDORE}

1. MCRC/2503/2014 |51, MCRC/2621/2014  [101. MCRC/2736/2014
2. MCRC/2504/2014 152, MCRC/2623/2014 1102 MCRC/2737/2014
3. MCRC/2510/2014  |53. MCRC/2624/2014 1103, MCRC/2741/2054
4. MCRC/2511/2014 154, MCRC/2625/2014 {104, MCRC/2743/2014
5 MCRC/2512/2014 155, MCRC/2628/2014 {105, MCRC/2746/2014
6. MCRC/2515/2014 156, MORC/2625/2014 1106, MCRC/2747/2014
7. MCRC/2516/2014  |57. MCRC/2631/2014 1107, MCRC/2748/2014
8. MCRC/2517/2014 158 MCRC/2634/2014 1108, MCRG/2754/2034
9. MCRC/2519/2014 {50, MCRC/2636/2014 1108, MCRC/2756/2014
10. MCRC/2521/2014 160, MCRC/2637/2014  1110. MCRC/2757/2014
11. MCRC/2522/2014 161 MCRC/2641/2014 {111, MICRC/2766/1014
12. MCRC/2523/2014 [62. MICRC/2642/2014 1112, MCRC/2770/2014
13. MCRC/2524/2014 |63, MCRC/7644/2014 1313, MCRC/2771/2014
14, MCRC/2525/2014 164 MCRC/2645/2014  [114. MCRC/2778/2014
15, MCRC/2529/2014 (65, MCRC/2646/2014 115, MCRC/2779/2014
16. MCRC/2531/2014 166, MCRC/2649/2014 1116, MCRC/2783/2014
17. MCRC/2532/2014 i67. MCRG/2651/2014 1317, MCRC/2795/2014
18. MCRC/2534/2014 168, MCRC/2656/2014 1118, MCRC/2797/2014
19, MCRC/2537/2014 |69, MCRC/2658/2014  1119. MCRC/2800/2014
20. MCRC/2538/2014 |70, MCRC/2650/2014 1120, MCRC/2803/2014
21, MCRC/2539/2014 |71. MCRC/2660/2014 1121 MCRC/2809/2014
22, MCRC/25507/2014 |72 MCRC/2661/2014 1122 MCRC/2823/2014
23 MCRC/2551/2014 173 MCRC/2667/2014 {123, MCRC/2826/2014
24, MCRC/2556/2014 174 MCRC/2668/2014 1124, MCRC/2827/2014
25, MCRC/2558/2014 |75 MCRC/2670/2014 {125 MCRC/2831/2014
26, MCRC/IS60/2014 |76, MCRC/2672/2014 {126 MCRC/2833/2014
27, MCRC/2562/2014 {77. MCRC/2673/2034 {127, MCRC/2836/2014
28, MCRC/2566/2014 |78, MCRC/2674/2014 {3128, MCR(/2842/2014
29, MCRC/25668/2014 179 MCRC/2675/2034 1128, MCRC/2845/2014
30. MCRC/2571/2014 180, MCRC/2677/2014 1130, MCR(/2847/2014
31, MCRC/2572/2014 (81 MCRC/2679/2014 1131, MCRC/2849/2014
32. MCRC/2573/2014 |82, MCRC/2681/2014 1132, MCRC/2850/2014
33. MCRC/2574/2014 183. MCRC/2683/2014 1133, MCRC/2855/2014
34. MICRC/2575/2014 184, MCRC/2692/2014  [134. MCRC/2853/2014
35. MCRC/2576/2014 185 MCRC/2695/2014 1135, MCRC/2877/2014
36. MCRC/2591/2014 |B6. MCRC/2700/2014 1136 MCRC/2882/2014
37. MICRC/2503/2014 187. MCRG/2701/2014 1137, MCRC/2883/2014
38, MCRC/2585/2014 188, MCRC/2705/2014 1138, MCRC/2884/2014
39, MCRC/2597/2014 |89, MCRC/2707/2014 1139, MCRC/2903/2014
A0, MCRC/2601/2014 190 MCRC/2713/2014 1140, MCRC/2907/2014
a1, MCRC/2604/2014 191. MCRC/2712/2014 1141, MCRC/2916/2014
47, MCRC/2605/2014 92, MCRC/2713/2014 {142, MCRC/2017/2014
43, MCRC/2607/2014 193, MCRC/2715/2014 1143, MCRC/2926/2014
A4, MCRC/2611/2014 194, MCRC/2717/2014 {144, MCRC/2956/2014
45, MICRC/2612/2014 [95. MCRC/2719/2014 1145, MCRC/2960/2014
46. MCRC/2613/2014 196, MCRC/2725/2014 1146, MCRC/2977/2014
47. MCRC/2614/2014 |97, MCRC/2729/2014

48, MCRC/2616/2014 198. MCRC/2730/2014

49, MCRC/2617/2014 199, MCRC/2733/2014

50, MCRC/2618/2014 {100, MCRC/2734/2014




DISPOSED BAIL APPLICATION FILING
BETWEEN 01-04-2054 T 22-04-2014 [Gwalior)

1. MCRC/2869/2014

54. MCRC/3007/2014

107, MCRC/3191/2034

2. MCRC/2871/2014

55. MCRC/3008/2014

108, MCRC/3195/2014

3. MORC/2RT5/2014

56. MCRC/3009/2014

109, MCRC/3198/2014

4, MCRC/2B80/2014

57 MCRC/3011/3014

130 MCRE/3200/2014

5 MCRC/2881/2014

58. MORC/3013/2014

111 MCRC/3205/2014

5. MCRC/2883/2014

59, MCRC/3014/2014

112, MCRC/3208/2014

7. MCRC/2884/2014

60. MCRC/3016/2014

113, MCRC/3213/2014

8. MCRC/2885/2014

£1. MCRC/3018/2014

114, MCRC/3214/2014

9. MCRC/2886/2014

£2. MCRC/3022/2014

115. MCRC/2215/2014

10. MCRC/2B87/3014

£3. MCRC/3030/2014

1i6, MCRC/3219/2014

11. MCRC/2894/2014

F

B4, MCRC/3031/2014

117, MCRC/3221/2014

12. MCRC/2896/2014

85, MCRC/3032/2014

118, MCRC/3231/2014

13. MCRC/2899/2014

66. MCRC/3033/3014

119. MCRE/3232/2014

14, MCRC/2904/2014

67. MCRC/3034/2034

120, MCRC/3235/2014

15. MCRC/2906/2014

68, MCRC/3036/2014

121, MCRC/3238/2034

16. MCRC/2907/2014

69, MCRC/3049/2014

127, MCRC/3242/2014

17. MCRC/2908/2014

70. MCRC/3050/2014

123, MCRC/3246/2014

18, MURC/2910/2014

71 MCRC/INS2/2034

124, MCRC/3251/2014

19, MCRC/2911/2014

72, MCRC/3053/2014

125, MCRC/3255/2014

20. MCRC/2913/2014

3. MORL/3054/2014

126. MCRC/3256/2014

21 MCRC/2917/2G14

4. MCRC/3063/2014

127 MCRC/3257/2014

22 MCRC/2918/2014

75. MCRC/3070/2014

128 MCRC/3262/2014

23. MCRC/2919/2014

76. MCRC/3071/2014

129, MCRC/3263/2014

14, MCRC/2927/2014

77, MCRC/3074/2014

130 MCRC/2264/2014

25. MCRC/2928/2014

78. MCRC/3075/2014

131 MCRC/3271/2014

6. MCRC/2932/2014

79. MCRC/3079/2014

132 MCRC/3282/2014

A7, MCRC/2934/2034

B0. MCRC/3080/2014

133. MCRC/3286/2014

28. MCRC/2936/2014

31, MCRC/3083/2014

134. MCRC/3235/2014

29. MCRC/2937/2004

B2, MCRC/3084/2014

135, MCRC/3296/2014

30, MCRC/2939/2004

£3. MCRC/3087/2014

135, MCRC/3297/2014

31, MCRES2941/2014

4. MURC/3091/2014

137. MCRC/3300/2014

32, MCRC/2842/2014

§5. MCRC/3113/2014

138, MCRE/3303/2014

33. MERC/2943/2014

85, MCRC/3115/3014

139, MCRE/3309/2014

34, MCRC/2946/2014

87, MCRC/3116/2014

140, MCRC/3324/2014

35, MOCRC/29%0/2014

88, MCRC/3118/2014

141, MCRC/3328/2014

36, MCRC/2951/2014

89. MCRC/3126/2014

142, MCRC/3334/2014

37, MCRC/2952/2014

90 MORC/3128/2014

143, MCRC/3338/2014

38, MCRC/2055/2014

91, MCRC/3130/2014

144, MCRC/3353/2014

38, MCRC/1958/2014

92, MCRC/3133/2014

145, MCAC/3354/2014

40, MCRL/2961/2014

93, MCRC/3135/2014

146. MCRC/3358/2014

41, MCRC/2963/2014

e

94, MCRC/3138/2014

147. MCRC/3356/2014

42, MCRC/2865/2014

95. MCRC/313%/2014

148, MCRC/3365/2014

43, MCRC/2968/1014

§6. MCRC/3141/2014

1449, MERC/3368/2014

44, MCRC/2969/2014

7. MCRC/3150/2014

150 MCRC/3371/2014

45. MCRE/2872/2014

98, MCRC/3154/2014

151 MCRC/3376/2014

46, MURC/2875/2044

99, MCRC/3163/2014

152, MCRE/3379/2014

47. MCRC/2982/2014

100, MCRC/3165/2014

153, MCRC/3388/2014

48, MCRC/2986/2014

10%. MCRC/3166/2014

154, MCRC/3334/2014

49, MCRC/2987/2014

102, MCRC/3181/2014

188, MCRC/3408/2014

50. MCRC/2891/2014

103, MERC/3184/2014

156, MCRC/3413/2014

531. MCRC/2932/2014

104, MCRC/3185/2014

157, MCRC/3414/2014

52. MCRC/2995/2014

]

10%, MCRC/3189/2014

53, MCRC/2998/2014

106. MCRC/3190/2014

3 A
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Scrutiny Report of MCRC/3641/2014
BHURA -Vs- THE STATE OF MADHYA PRADESH

{1} CRIMINAL LAW &
PROCEDURE-12160 / Code of
Criminal Procedure, 1973-12102/04-

Subject Heading/Category
/Sub-Category with
Deseription:

SECTION 438
. . 03-AN APPLICATION /8 438 OR 439

Provision of la

provision fl e i OF THE CODE F CRIMINAL

) - PROCEDURE, 1973
" Brief Description of the
Judgment/Order/Award BAIL REJECTED
impugued:

Section/Rule/Art/Regulation
Brief Description of Relief
claimed in the matter: GRANT OF BAIL
Main Case -23.00 _..Intetlocutory

Court Fees: Application 0,00

Affidavit 0,00 .........Power :-0.00 .
Document -0.00 ......C.C. ~0.00 :
Total 25

Limitation Period Calculation is NOT

i_imitation Peried Calculation : DONE for this case by the concerned
Checker
Listabie before : Single Bench
- The Defauits (if any):-
No Objections in the Given Case.

Petition checked. it appears 10 be properly drawn, duly stamped and within
sime. It is accompanied by necessacy document Petition is registered. Let it
be placed before Single Bench for Admission Dater.......o.... 181 records of
the Jower court be sent for.

For 1st Bail

Date: f.ﬂlb.?l\ \\'\




HIGH COURT OF MADHYA PRADESH

e

ORDER SHEET ¢

CASE NO...occ e 20

\\

’ DATE OF THE

ORDER

ORDER

;

h2.03.2014:

Misc, Criminal Case No.3641/2014

Sﬁri Madan Singh, Advocate for the applicants.

Shri Yadvendra Dwivedi, Panel Lawyer for the
respondent-State,

Heard on admission.

Admit,

Case diary is not available, however, there are sufficient
documents on record for consideration of this application.

Heard finally,

The applicants have an apprehiension of his arrest in
connection with- Crime No.18/2014, registered at Police
Station Patera, District Damoh, for offence punishable under
Sections 452, 323 and 506/34 of IPC.

As per prosecution story, the applicants entered into the
house of complainant and assaulted him as a result he
sustained injuries.

Learned counsel for. the applicanis submits that
applicants have falsely been implicated in this case. In order
to wreck vengeance an embellished and concocted case has

been registered. The applicants are ready to cooperate in the

the locality, having no past criminal antecedents, in the event
of arrest their reputation will be tarnished, therefore, they be
released on anticipatory bail

Learned Panel Lawyer for the State opposes the
application.

Keeping in view the submissions made by learned
{counsel for the parties and the facts and circumstances of the
case, without expressing any view on the merits of the case, §

|

I L T P

investigation and trial. The applicants are reputed citizens of -

S 4 i



HIGH COURT OF MADHYA PRADESH

ORDER SHEET

|

DATE OF THE
" ORDER

ORDER

am of the view that this is a fit case for grant anticipatory bail
to the applicant. Consequently, his application under Section
438 of the Cr.P.C. i8 hereby allowed.

| It is. directed that in the event of arrest, present
applicants shall be released on bail on furnishing a personal
bond in the sum of Rs.20,000/- {Rupees twenty thousand)
with a solvent surety each in the like amount io the

satisfaction of the Arresting Officer/Competent Court.

The applicants shall make themselves available for
interrogation by a police officer as and when reqguired, They
shall further abide by the other conditions enumerated in
sub-Section {2} of Section 438 of Cr.P.C.

In view of the ratio laid down by Hon'ble the Apex Court

in Siddharam Satlingappa Mhetre Vs, State of Maharashtra

and other, JT 2010 {13} SC 247, it is directed that this order
i shall remain in force till the end of trial, if the applicant

| furnishes the bail bond and surety bond before the comimittal
Court/trial Court at the time of filing of challan as per the
terms and conditions as mentioned above, However, the
public prosecutor or complainant would be at liberty to move
the same Court for cancellation or medification of the

condittons of bail any time if liberty granted is misused.

§ It is also made clear that if the committal Court/trial

Court issues any arrest warrant against the applicants due to
i their absence before the Court, then in such event this order
1 be deemed ineffective,

Certified copy as per rules. \v\

{Subhash Kakade)
Judge
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Scrutiny Report of MCRC/3668/2014

Subject Heading/Category
/Sub-Category with
Description:

Provision of law under which
the Main Case is filed:

Brief Description of the
Judgment/Order/Award
impugned:
Section/Rule/Art/Regulation

Brief Description of Relief
claimed in the matter:

Court Fees:

Limitation Feriod Calculation :

Listable before :

the fower court be sent for,
For 1st Bail

Date: Q?[G_?}’t L’

BANTY ALIAS MOHAN -Vs- THE STATE OF MADHYA PRADESH

PROCEDURE, 1973

The Defanits (if any):-
No Objections in the Given Case.
Petition checked. It appeass to be properly drawn, duly stamped and within

time, 1t is accompanied by necessary document.Petition is registered. Let it
be placed betore Single Bench for Admission Date:...............Let records of

{1) CRIMINAL LAW &
PROCEDURE-12140 / Code of
Criminal Procedure, 1973-12102/05-
SECTION 439

(03-AN APPLICATION U/S 438 OR 439
OF THE CODE OF CRIMINAL

BAIL REJECTED -

1PC,

GRANT OF BAIL

Main Case - ...Interlocutery Application }
Affidavit - ........Power :-

Document - ........C.C. =

Totaj -0

Limitstion Period Caleulation is NOT
DONE for this case by the concerned
Checker

Singie Bench

{Sestion Oﬂic%r}
ding Sectioh




—&

G, HIGH COURT OF MADHYA PRADESH @,

a ORDER SHEET __ @

¢ CASE NOw...ceovereseniamseess e 20% oo ' ' '"?i‘,_:_?
................................................ \z's/;i :

OF THE ORDER

o ,

M.Cr.C. No.3668/2014
1232014 |

Shri M.K. Mishra, Advocate for the applicant.

Shri Amit Pandey, Public Prosecutor for the State,

Heard finally.

This is the first bail application filed by the applicant under
Section 439 of the Cr.P.C. for grant of bal.

The applicant is in custody since 13.1.2014 in connection with
Crime No.5/2014 registered at p.8. Chargawan, District Jabalpur for
the offence punishable under sections 380, 457 of the IPC.

Learned couhsei for the applicant submits that the applicant
nas been falsely implicated in this case. He further submits that
offences levelled against the applicant are triable by Magistrate. The
applicant is in custody and trial would take considerabie time 10
conclude, therefore, he be released on bail.

Learned counsel for State bas oppused the application. '

On due consideration of the contention raised by the learned
counsel for the parties and overall facts and circumstances of the case,
{ am of the considered view that it is & fit case to release the applicant
on hail, therefore, without expressing any view oD the merits of the
case, the application is allowed and it is directed that the applcant
shall be released on bail on his ﬁu'aishing' a personal bond in a sum of
Rs. 30,000/~ (Rs. Thirty Thousand only) with one surety ia the like
amount to the satisfaction of the committal Courtftrial Court for
securing his presence before the said Court on all the dates of hearing

fixed in this regard during trial.
Certified copy as per rules. . - —
i
* {G.S.Solank)
: L Judge
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Scrutiny Report of MCRC/3607/2014
PREMNARAYAN MALI -Vs- THE STATE OF MADHYA PRADESEHH

Subject Heading/Category
/Sub-Category with
Description:

Provision of law under which
the Main Case is filed:

Brief Description of the
Judgment/Order/Award
impugned:
Section/Rute/Art/Reguiation

Brief Description of Relief
claimed in the matter:

Court Fees:

Limitation Peried Calcuiation :

‘Listable before :
The Defaults (if any):-

-No Objections in the Given Case.

Petition checked. It appears to be properly drawn, duly stamped and within' {

time. It is accompanied by necessary document.Petition is registered. Let i*.of
placed before Single Bench for Admission Dater...............Let records of th-

lower court be sent for,
For Ist Bail

pate: .0 é Q.%/} L1

H

' PROCEDURE, 1973

(1) CRIMINAL LAW &
PROCEDURE-12168/ Code of
Criminal Procedure, 1973-12102403-
SECTION 439

03-AN APPLICATION /S 438 CR 47
OF THE CODE OF CRIMINAL

BAIL REIECTED.

IpC

GRANT OF BAIL.

Main Case - ...Interfocutory Application ¢
Affidavit = .o Power

Dogument - ... C.C. -

Total -0

Limitation Period Calculation is NOT
DONE for this case by the concerned
Checker

Single Beach gk

(Section Offiecp
Filing S_ec‘ri'--m

. ’m;h’:m




HIGH COURT OF MADHYA PRADE!

ORDER SHEET

ORDER

M.Cr.C. No.3607/2014

Shri SBatyam Agrawal, Advocate for the petitioners.
Shri A. Shukla, Panel Lawyer for the State/respondent

This is an application under section 439 of the Code of

Criminal Procedure for grant of bail to petitioners for offence
under Sections 365, 34 of IPC in connection with Crime
N0.136/2014 of Police Station - Ketwali, Sehore.

Acco'rding to prosecution, petitioners wrongfuily confined
the complainant Chandan Singh in Tavera Car in order to
realize their lended money from him.

Learned counsel for the petitioners submits that
complainant got out of the vehicle immediately in fact it was a
dispute of money and F.LR. has been lodged on the basis of
exagrated version just to aveoid money liability by the
complainant.

Learned Panel Lawyer submits that allegations are
sericus and there is direct participation is evidentfrom the face
of the record.

In response, learned counsel for petitioners subrmnit that
petitioners are in custody since 25.2.2014.

Considering the aforesaid, it is a fit case for grant of bail




| (%
HIGH COURT OF MADHYA PRADESH

ORDER SHEET

(4T

ORDER

. Petitioners wili be refeased on bail on their furnishing a

personal bonds in a sum of Rs.30,000/-each with 3 sureity in

the like amount to the statisfaction of trial court, for their
appearance in the trial court on dates to be fixed by that court

-, daring trial.

Bt bail shall continue during the pendency of the trial.
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OFFICE NOTE
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MAHILA SAVITRI -Vs- THE STATE OF MADHYA PRADESH

Subject Heading/Category
fSub-Category with Description:

Provision of law under which the
Main Case is Gled:

Brief Description of the

_ ]udgmenthrder!Award
impugned:
Sectien!RulelArtfRegulation
Brief Description of Relief
claimed in the matter:

Court Fees:

Limitation Period Calculation :

Listable before :

- IPC.

RC/3623

(1) CRIMINAL LAW & PROCEDURE-1210
| Code ol Criminal Procedure,
1973-12102}04-5501‘10!\1 438

03-AN APPLICATION U/ 438 OR 438 OF TH
CODE OF CRIMINAL PROCEDURE, 1973

BAlL. REJECTED

GRANT OF BAIL.

Main Case :-25.00 __interiocutory Application
25,08

Affidavit +0.00 v power :-20.00
Document -0.00 0L 000
total =70

Limitation Period Calculation is NOT DONE
for this case by the congerned Checker

Single Bench

The Defaults (if any):-
No Objections in the Given Case.
Petition checked. it appes¥s to be properly drawn, duly stamped and within time. b
is accompanted by necessary document, Petition i registereg, Let it be placed befor
Single Bench for Admission & Orders on 1A No. TIALE T ovierrniner Let
records of the lower court he sent for.
For 1ist Bail

Date: C) AR “4,

(Section Office}
Filing Sectiqn

e,

ot




AB

ORDER

M.Cr.C. No.3625/2014

11/3/2014
Shri R.S.Patel, Advocate for the applicant.
' Ghri Ajay Tamrakar, Panel Lawyer for thg
respondent-State.

Learned counsel for the State informs that thé
case diary is not available. On the other hand
tearned counsel for the applicanis submits that
looking to the nature of the case and the FIR, the
case may be decided with the help of mmpugneg
order. '

Heard the learned counsel for the parties.

The applicant is apprehending her arrest i
connection with Crime No. 25/2014 registered at
Police Station Kudila District Tikamgarh for the
offences punishable under Sections 147, 148, 149}
353, 332, 333, 186/149 of IPC.

Learned counsel for the applicant submitd

that the applicant is a young youth of 18 years o}
age, who has no criminal past\_alleg'ed against her
it is alleged against the present applicant that she
assaulted the public servant causing gr}evouc
injury. Ommhus allegations are made against the
eight persons that they pelted stones and assaulited
the various public servants by sticks, however

~ there is no allegation against the present applicani

o




HIGH COURT OF MADHYA PRADESH

T

ORDER SHEET

CASE NOwoooooeoooeeeeoiieoosdlren 200 e

ORDER

that she assaulted anyone by a stick. No offence
under Section 333, 332 or 353 of IPC is made out
against the applicant either directly or with the
help of Section 149 of IPC. The remaining offences
are bailable. The delivery of the applicant is due|
She is carrying with a pregnancy of eight months
" and if she is arrested, then it would be impossibl
for her to take care in the jail. Under su_cI
circumstances, she prays for anticipatory bail.

Learned Panel Lawyer for the Staie opposes
the appiication‘

Keeping in view the submissions made by
learned counsel for the parties and the facis and
circumstances of the case, without expressing any
opinion on the merits of the case, I am of the view
that the applicant has a good case for grant of bal}
of anticipatory nature. Consequently, her
application under Section 438 of Cr.P.C. is hereby
allowed.

It is directed that in the event of arrest
present applicant namely Mahila Savitri shail be
released on bail on her furnishing a personal bong

. in the sum of Rs.30,000/- (Rupees thirty
'théusand) with a solvent surety in the like amount
to the satisfaction of the Arresting Authority.

2




HIGH COURT OF MADHYA PRADESH ’?;&’;

ORDER SHEET

V. . 1S2
%E@ CASE No (ii:::i)

. ORDER

The applicant shall make herself available foy
interrogation by a police officer as and whe
required. She shall further abide by the othef
conditions enumerated in sub-Section (2) o©f
Section 438 of Cr.P.C.

This order shall remain in force for a period of
60 days and in the meanwhile, if the applicant s¢
desires, may move an application for regular bail

before the competent Court,

Ce_rtiﬁed copy as per rules. ... .
A
{N.K.Gupta)

Judge
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Serutiny Report of MCRC/3477/2014
DINESH KUMAR SARATHE -Vs- THE STATE OF MADHYA
PRADESH
(1) CRIMINAL LAWK
PROCEDURE-1210/ Code of
Criminal Procedure, 197312102705
SECTION 439
(2) CUSTOM & EXCISE-12200/ M.
Fxcise Act, 1915-12220/-
03-AN APPLICATION U/8 438 OR 439
OF THE CODE OF CRIMINAL
PROCEDURE, 1973

Subject Heading/Category
fSub-Category with
Description:

Provision of Iaw under which
the Main Case is filed:

Brief Description of the
Judgment/Ovder/Award BAJL REJECTED
impugned:

Section/Rule/Art/Regulation ~ EXCISE ACT
Brief Description of Relief

claimed in the matter: GRANT OF BalL _
Court ¥Fees: Main Case - ...Interlocutory Application }-
' Affidavit - . Power :- '
Document - .....C.C. -
Tozal -0

Limitation Period Calculation is NOT
Limitation Period Calculation : DONE for this case by the concerned
Checker

Listable before : Single Bench
The Defanits (if any):-
No Objections in the Given Case.
Petition checked. it appears to be properly drawn, duly stamped and within
time. It is accompanied by necessary document.Petition is registered. Let it |

placed before Single Bench for Admission Dater........... Let records of the
lower court be sent for. '

For ist Bail |
Date: [mmiiaion ¢ 10 2
{Section Office
Filing Sectiq
VS

Doty P

-
——r
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HIGH COURT OF MADHYA PRADESH @

ORDER SHEET
CASE NOwooooeoeo s teeessessseremnns 204 >‘
.................................................. NSt eesreebr e tan e naennasaais
DATE OF THE ORDER
GRDER

M.Cr.C. No.3477/2014

10/03/2014

Shri Piyush Jain, Advocate for the applicant.

Shri Ajay Tamrakar, Panel Lawyer for the
respondent-State.

Learned counsel for the State informs that the
case diary is not available. On the other hand,
learned counsel for the applicants submits that
100king to the nature of the case, the matter may be
considered on the basis of the impugned order.

Heard the learned counsel for the parties.

The applicant is in custody since 17/2/2014 in
connection with Crime No.131/2014 registered at

Police Station Sarni District Betul for the offence

punishable under Section 34(2) of MP Excise Act.

Learned counsel for the applicant submits
that the applicant is a reputed citizen of the
locality, who has no criminal past alleged against
him. The case in hand is triable by the Court of
Judicial Magistrate First Class, therefore it is not
so grave. The presence of the applicant is no more
required in the investigation. Sufficient time will
be required for its disposal. The applicant cannol
be kept in jail for an unlimited period. Under these
circumstances, she prays for bail.

Learned counsel for th Staté informs that
2
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> BT W <

DATE OF THE
ORDER

ORDER

=N

Ansar

approximately 196_ Bulk TGires of liquor was found
in possession of the applicant.

Considering the submissions made by
learned counsel for the parties, looking fo the
facts and circumstances of the case including the
gravity of offence, without expressing any view on
the merits of the case, I am of the view that
apphcatzon under Section 439 of Cr.P.C. filed by
the applicant viz. Dmesh Kumar Sarathe may be
accepted. Consequently it is hereby allowed.

It is directed that present applicant be
released on bail on her furnishing & bond in sum
of Rs. 30,000/- (Rupees thirty thousand) with
one surety bond of the same amount to the
satisfaction of the trial Court, to appear before the
trial Court on the dates given by the concerned
Court.

’I‘his' order shall be effective till the end of
trial but in case of bail jump, it shall become
ineffective. _

Certified copy as per rules.

g -

(N.K.Gupta)
Judge

£
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o | PRINCIPAL SEAT AT JABALPUR
: BENCH AT INDORE
M.Cr.C.No. RS~ (2014

MNeT In Jail

31 Applicants ..., Smt. Am:ta W/o radeep Shukia

' Age ~ 40 Y Occ ~ Household,
R/ Diiéam City, Dewas,

District - Dg?s/.(ig.li’. )

Versus
J 1™ Non-applicant..... STATE OF MADHYA PR?BéH
i Through - P.S. ~ Induétrial Ar;\e‘a Dewas, g,
; District - Dewas Sp«/% P Deway
e
fforf o

I"’ADDHC&EFOI’I Under Section 438 of the Code of f Criminal
Procedure , 1973,

Particular of Crime Particulars of impugned order
Crime No. §21/2613 { -B.A./S.T. No. 1202004 A
P.S. Name | anusmat Area, Name of Judge ; Smt. Renuka Kanchan
| Dewas & B-.
Offence u/s = 306734 of the - Designation of Judge TYAST,
irC Place i Dewas
DAtE &F AFFeSt TNA. . Graer dated 2001 3013,

F%“Ti T\
‘LO/ The aprhcant narned above respectfully begs to submrt as under ;-

H n'\'ft ‘r} ;

a“ﬁ!hﬁ“ Fouly 7 {3 g

e L e e s
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ANNEXURE-C

' HIGH COURT OF MADHYA PRADESH |
CASENOQ. .vvrnriemnierririnnn OF 20 . 8[{; ;f;_} “ ) ‘; :-;’ *1
L]
. ORDER SHEET (CONTINUATION) \ -
N OF rriE ~ ORDER | CMJ |

ORDER

Migc. Oriminal Case No. 725 of 2014

27/1/2014
| Shri Vivek Singh learned counsel for the applicant.
Shri C.R. Karnik, learned counse! for the Respondent/State.
Shri Navneet Kishore, iea{med counsel for objector. |
Heard on the question of grant of bail.
This is an appiication filed by the applicant under Section 438
y - Cr.P.C. for grant of anticipatory bail
' Notice of this application was served on the State counsel.
Case diary as per the direction of this Court has been produced for
§.  DPérusal and itis accordingly perused.

The applicant is apprehending her arrest for an offence
punishable under Section 306/34 IPC registered with Police Station
industrial Area, Dewas & BNP Dewas in Grime No. 21/2013.

One Abdul Gaffar had committed suicide by consuming
poison and the present applicant has been implicated on the ground
that the applicant had assaulted Javed son of the deceased on the
issue of recovery of loan and had threatened to throwout the
household items of the said person, _ |

Counsel .for the applicant submits that even if the prosecution
story is accepted as it is, the offence under Section 306 IPC is not
made out. He has submitted that there is no evidence of abatement
by the applicant to Abdul Gaffar to commit suicide. He has further
submitted that the applicant is a lady and that she will fully cobperate
during the investigation and the trial.
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apptication and has submitted that since the appliciant had assaulted

deceased.

Gounsel for the State has opposed the ball application and
has referred to the suicide note of Abdul Gaftar.
Learned counsel for the objector has also opposed the bail

the son of ;deceased therefore, suicide was committed by the

Having considered the submissions made by counsel for the)
parties and taking note of the nature of aliegation and the fact that
the applicant is a lady, | find it to be a fit case for grant of anticipatory

bail to the applicant.

Accordingly the bail application is allowed and it is directed|
that in the event of the applicant's arrest, in connection with Crime
No.21/2013, the applicant be released on bail on furnishing a bail
bond of Rs.50,000/- (Rupees Fifty thousand) with one surety of the
like amount on the condition that the applicant will fully cboperate
during investigation and wilt mark her presence before the SHOAA.
in the concerned police station on every Saturday between 10 am]
10 12 noon till the date of filing of challan. She would élso abide by
the conditions mentioned in Section 438(2} Cr.P.C.

\//
{PRAKASH SHRIVASTAVA)
Judge

Certified copy as per rules.
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‘Presantclion Asslstent

IN THE H'IGH'(:OEJRT OF MADHYA PRADESH
PR[NCII’AL SEAT ATJABALPUR

) 5‘6714_

‘. Applicant-. Rahu G/ B ha
- '(i'n_-'jai'l} _ - _Cas_te -~ Ba 1, Age ~ 2{} years

. Occupation — Labour,
 Rfo - Village # Balwada,
“ Distt.- Khar one, M.P,

Vs,

Non applicant--°  State of M.P. thr ugh
PR ~ P.S. Balwad “/

AU o Dzs:t Khargond M.P.

: i_st-APPLICAT_ION U/S 439 OF CR.P.C. 1973

£ A
o .
L 4

Partxcul of éﬁfﬁé  Particulars of Impugned O

Crime No 04/14- Bai%apgy‘ion/CaseNc

y 1514

Pqiicé-'_Statie r - Name of the Judge-
.Baiwad&,/‘ L . J Ko

Ku, Jasbeer/r Sasan]

Offence /s 294, 394 327 Deszgnanon of the Court-
323 566!34 of L/C. - ASJ Badwa¥| y .
_ Distt, Kharg}r{é M.P, | K

' “‘"_ E Daw’ cfArrest xs;oum Date of Order: 15z02z/£f '_

Q
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M.Cr.C. No.1775/2014

- 07.03.2014

Shri Nilesh Dave, learned counsel for the apphcanz

Shri Deepak Rawal, learned Govt, Advocate for the
non~apphcant/3tate

Heard. Case diary perused.'

This i§ first application filed under Section 43Y of the
CrPC. for grant of bail. The applicant is in custody since

15/01/2014 registered at Police 'Stazioa-Béiwada, District-
Khargone, for the offence punishable under Sections 294,

394, 327, 323 and 506/34 of IPC,

Learned counsel for the applicant submits that the even
if the prosecution aase is accepted in toto then also no case
for offence under _Sectlon 394 of IPC is made out against the

present applicant. He submits that the main allegation |
-regardmg causing knife § injury to m;ured Suresh is agamst co-
- accused Vinay and prays that this apphcanon for grant of bail
 be allowed and the applicant be released on bail. -

On the other hand, ieamed Govt. Advocate for the
State opposed the prayer and prays for rejection of this bail
application.

On due consideration of the aforesaid facts and

circumstances of the case and looking to the nature of
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: aiiegatlon made against the present applicant, thhout |
expressmg any opinion on the merits of the case, 1 am
inclined to allow allow this bail applzcanon and it is dlrected
that the appizcant be released on bail subject to his
furnishing a personal bond in the sum of Rs.25,000/- with
one surety in the like amount to the satisfaction of the
concemed JMFC/CIM for his appearance before him or trial |
Cour{, as the case may be, on all dates of heanng as may be
fixed in this behalf by the Court concerned during trial;

Certified copy as per rules.
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ANNEXURE-C

M.Cr.C. No.1756/2014
07.03.2014

Shri Ratnesh R. Gupta, learned counsel for the

-applicant.

Shri Deepak Rawal, learned Govt. Advocate for the
non-applicant/State.
Heard. Case diary perused,

' This is first application filed under Section 439 of the -
CrRC. for grant of bail. The applicant is in custody since

03/01/2014 registered at Police Station=Betma, District-

. Indore, for the offence punishable under Section 34 (2) of

the M.P Excise Act. - |
As per case dairy, from the joint possession of the

applicant and other two other co-accused persons, 60 bulk

litte of hand made country liquor has been seized. After

investigation, charge»sheet has been filed and no further

interrogation from the applicant is required.

On due cons;deranon of the aforesaid and lookmg to
the period of the custody of the present applicant and also to

the fact that from the joint possesszon of three persons total

60 bulk litre of liquor hag been seized, without expressing

any opzmon on’the merits of the case,  am inclined to allow
allow this bail application and it is directed that the applicant =

b HIGH COURT OF MADHYA PRADESH
CASE NO. .. vereenernisesnrrrensndOF 20 |
ORDER SHEET (comumpm Swi gl "
NO. OF THE ORDER o %\
ORDER . & .
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be released on bail subject to his furnishing a personal bond
in the sum of Rs.30 ,000/- with one surety in the like amount
to the satisfaction of the concerned JMFC/CIM for his
‘appearance before h;m or trial Court, as the case may be, on

all dates of hearing as may be fixed in this behalf by the
Court concerned during trial.

Cemﬁed_ copy as per rules.
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Pregantation Assistant

BEFORE THE HON’BLE HIGH COURT OF M.P.
BENCH AT INDORE

merc 12 no
Applicant: « Sattar M
Age - 36y r?(()ccupatmn ~Agriculturist laborer
R/o — Vilfage Borwani, P.8. Ringnod

District — Raﬁay(M.P.)

VERSUS
Non-Applicant: - State of MLP. through P.éngnod

District — Ratlam %P.)

STy PLICATION UNDER SECTION 439 OF
THE CODE OF CRIMINAL PROCEDURE, 1973

Particalars of Crime Particulars of Impygned Order
CrimeNo.  : 30/2014 / B.A. Ne. 0/2014 -
Police Station: Ringnod /)4/ Name of the Judge: Shri A.X. Venfia

Offence u/s  : 306, 498 (A) of ¥P.C. | Designation of the Court: 1%
Date of Arrest : 02/02/2014 Place: Jaora, District : Rat!

Date of the Order: 10!'02/201/

>

The Applicant named above respectfully begs to submit as under:-
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M.Cr.C. No.1424/2014

21/02/2014

Shri Goureiv Verma, learned counsel for applicant.
Shri Manish Joshi, learned counsel for State.
Learned counsel for applicant seeks permission to

withdraw the application with liberty to renew the prayer afier

the investigation is complete and challan is filed.

The M.Cr.C is dismissed as withdrawn _with the aforesaid

- liberty.

{PRAKASH SHRIVASTAVA)
Judge
VM
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ACCUSED 1S IN JAIL

BEFORE HON'BLE THE HIGH.CO
BENGH AT INDORE =~

mcrC.No. 13 12014

Applicant : Rajay 5(483!1 éﬁsain Khan,

Age ~ 30 Years, Occupation - Agriculturist,
R/o -Kheravaiagir, P.8. - Marmawar,
Distt. — Dhar (M.FP)

Versus //
Non Applicant : State of M.P.
Through P. 8. - Manatwar,
District - Dhar (M)

IRST BAIL APPLICATION U/S. 439 OF Cr. P. C., 1973

£l
Pagticulars of crime Particulars of impugned order
. »
Crime No. | 493712 B.P. No: 14&0?-/
/ . .
b8 ManaWar / Name of Judge | Shri Atuiya ij,a!/
: 8. :
' Designation of AS.J
Offence uis. | 307, 353, 352, 147, 148, | | the Court s
149 of LP.C. and 25 & ; -
27 of Arms Act and :
gection 3 of Public Place Manawar}y@ J
Propety Damage Act - }
Date of Order 30.01.2014 P
Date of | 19-01-2014 / i
Arrest :

The applicant hamey abbve respectiully submits as under:~

24 = e X s\ 1. That, as per instruction given by the iocal counse!, this is the first
e /"{%\,\ Agpplication for bail before the High Court of Madhya Pradesh.

AN -

e T 3 TRAL 1R s 1o oter appication U, 439 o Gr.P.G. for ball of the
et T e . . .

v '&‘i".“—j}';--f"""" applicant is pending before or decided by the Horble Supreme Court, any

- High Gourt as any court subordinate to a High Cout.
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Shri Z.A.Khan, leamned Sr.Counsel with Shri R.KSbastri, iparned
counse! for the applicant,

Shri Manish Joshi, learned counsel for the Respondent/State.

Heard on the question of grant of bail.

- This is an application made by the applicant {accused) under Section

439 Cr.P.C. for grant of bail during trial. '

Notice o? més application was served on the State counsel. Case diary
as per the direction of this Count has heen produced and it has been per{:sed.

The applicant is facing trial for-the offence punishable under Section
307, 353, 332, 147, 148, 149 of !hé- PC & Sec.25 & 27 of Arms Act and Sec.3

.ot Public Property Damage Act registered with Police Station Manawar, Distt.

Dhar in Crime No.493/2012,

Learned counsel for the applicant submits that the same aliggations
have been made against 74 other co-accused persons who had allegedly
committed offence while police parly had tried to take away the co-accused
Faroog. He has further submitted that all other co-accused persons have been
granied ball by this Courl. In this regard he has referred to the order dated
30/4/2013 passed in M.Cr.C N0.3171/2013 and 3155/2013 in the matter of

Masoom & another Vs. State of MP. He has prayed for bail on the ground of

parity submitting that the applicant is in custody since 10/ 1/2014.

in reply iearned counse! for the Siate has opposed the grant of
bail but nothing has been pointed out to show fha% the case of the
applicant is different from the case of the co-accused persons who have
been grarted bail.

On peruéal of the case diary and considering the circumstances of

o
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the case, 1 find prima facie force in the submissions made by the

counse! for applicant. Hence | am of the considered view that the
application for grant of bail deserves 1o be aliowed and is accordingly
allowed. o .

The applicant is  directed to be released on bail upon his
furnishing a personal bond in the sum of Rs.25000/- (Rupees twenty
five zhousarﬁd) with one  surety in the like arount to the satisfaction of
the Tria! Court for his appearance as and when directed,

The applicant will attend each hearing of the trial before the Trial

Court out of which this bail arises. Any default in attendance in Court

wauld result in automatic cancellation of the bail granted by this Court.

C.¢ . as per rules

(PRAKASH SHRIVASTAVA)
Judge

vm
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MCRC.2664.2014

( Pankaj @ Decpak Vs. State of MP)
28.03.2014

Shri, Ravi Gupla Advocate for the applicant.

Shri Prabal Selanki, Public Prosecutor for the
respondeni/Siate.

Counsel for the applicant seeks and is permitted to
withdraw the bail application, which accordingly stands |
dismissed as withdrawn.

{Sheel Nagu)
Judge
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Rahul Yadav Vs. State of MLP,
M.Cr.C. N0.2881/2014
05.04.2814

Shri Pradeep Katare, Advocate for the applicant,

Shri R.P. Rathi, Public Prosecutor for Respondent/State.

Case Diary is perused.

Learned ¢ounsel for the rival parties are heard,

The applicant has filed this first application /S 439,
CrP.C. for grant of bail. The applicant has been arrested by
Police Staton Bahodapur, District Gwalior in connection with
Crime No. 26372014 registered in relation to the offences
punishable 1/5s 389, 400, 402 of IPC, section 11/13 of MPDVPK
Act and section 25/27 of Arms Act

Learned Public Prosecutor for lhe State opposed the
application and praved {or its rejection by contending that on the
basis of the allegations and the material available on record, no
case for gramnt of bail is made oul.

The applicant has criminal  antecedent and  the
investigation is not over and, mereover, the offence of ihis
nature of preparation and assembly for dacolty, custedial
interrogation is necessary. ]

In view of above, no case for bail is made out by learned
counsel for the applicant and accordingly, this first bail
application deserves Lo be and is hereby dismissed.

A copy of this order be sent to the Court concernad for
information.
C.e. as perrules.

{Sheel Nagu)
Iadge

Linexgparkisar™
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i
Abdul Hafees Vs. Stale of M.P,

M.Cr.C.No. 2886/2014

05/04/2014

Shri, Pawan Vilaywargia, Advocate for the applicant.

Shri  R.P Rathi, Public Prosesulor for the
respondent/State,

Case Diary is perused.

Learned counsel for the rival parties are heard.

Applicant apprehends arvest in connection with offences
punishable w/8s. 488-A, 34 of 1PC registered as Crime Neo.
48/2014 at Police Station Kotwall, District Datia.

Learned Public Prosecutor for the State opposed the
application and prayed for iis rejgction by contending thal on
the hasis of the allegations and the material available on
record, no case for grant of anticipatory bail is made out.

Applicant apprehends arrest in respect of aforesaid
affences, where the allegation is of dowry demand related
crucily and the marriage is stated to have taken place six years
ago and the applicant being husband his arrest in this case may
jeopardize possibility of settlement in the matter, this Court,
without expressing any opinion on merits of the case, i$
inclined to extend the benefit of bail to the applicant.

Accordingly, bail application u/S 438 Cr.P.C is allowed in
rhe following terms.

it is hereby directed that in the event of arrest the
apphicant shall be released on bail on furnishing & personal
tond of Rs. 50,000/-(Rupees Fifty Thousand only) with two
salvent sureties of the like amount to the satisfaction of
Arresting Authority.

This order will remain operative subject to compliance of

76
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2
Abdul Hafees Vs, State of M.P.

M.Cr.C.No. 2886/2014

the following conditions by the applicant .-

1. The applicant will comply with ail the terms and
conditions of the bond executed by him;

2. The applicant will cooperate in the investigation/trial, as
the case may be;

3. The applicant will not indulge himself in exteading
inducement, threat or promise {0 any person acquainted
with the facts of the case so as to dissuade him/her from
disclosing such facts to the Court or to the Police Officer,
as the case may be;

4. The applicant shall not commit an offence similar to the

offence of which he is accused;

. The applicant will not seek unnecessary adjournments

during the trial; and

. The apphcant will nof leave India without previous

permission of the trial Court/investigating Officer, as the
case may be,

wn

o

A copy of this order be sent to the Cowrt concerned for
compliance.
C ¢ as per rules.

{Sheel Nagu}
Judge

Durgekar*
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i M.Cr.C.Ng.2935.2014
(S8mt Manto Rai and Anr. Vs. State of MP)}

07.04.2034
Shri A. Singh, Advocate for the applicants,
Shri R.K. Shrivastava, Panel Lawyer, for the State.

Case Diary is perused.

Learned counsel for the rival parties are heard.

This is first application under Section 438 Cr.P.C. filed
by the applicants. Applicants apprehend their arrest in
connection with Crime No.18(/2014 registered at Pohice
Station Thathipur, District Gwalior (M.P.} for the offence
punishable under Sections 498-A, 323/34 of IPC and under
Section 3/4 of the Dowry Prohibition Act.

Learned Panel Lawyer for the State opposed the
application and praved for its rejection by contending that on
the basis of the allegations and the material available on
record, no case for grant of anticipatory bail is made out.

The applicants are the mother-in-law and the sister-in-
law and are alleged to have committed cruelty with the
complainant for non-fulfilment of demand of dowry. The
injuries reflected from the MLC are simple in nature. The
marriage of the complainant was solemnized. with the son of
the applicant No.l before three years. The arrest in such
matters would diminish the possibility of settlement in future
and thus accordingly, withoul expressing any opinion on
merits of the case, ! deem it appropriate to allow this
application w8 438 Cr.P.C in the following terms:



pd

2 M.Cr.C.No.2933.2014
{Sm! Manto Bal and Anr, Vs. State of MP)

It is hereby directed that in the event of arrest, the

applicants shall be released on bail on their furnishing a
personal bond of Rs.50,000/-(Rupees Fifty Thousand
only) cach with two solvent sureties each of the Jike amount
to the satisfaction of Arresting Authority.

This order will remain operative subject to compliance

of the following conditions by the applicant .-

1.
2.

The applicants will comply with all the terms and
conditions of the bond execuled by him:

The applicants will cooperate in the investigation/trial,
as the case may be;

The applicants will not indulge themselves In extending
inducement, threat or promise 0 any person
acquainted with the facts of the case so as to dissuade
him/hier from disclosing such facts to the Court or to
the Police Officer, as the case may be;

. The applicants shall not commit an offence sinular to

the offence of which they are accused;

. The applicants will not seek unnecessary adjournments

during the trial; and

The applicants will not leave India without previous
permission of the trial Court/Investigating Officer, as
the case may be,

A copy of this nrder be sent to the Court concerned for

comphiance.

C.C. as per ruies.
(Sheel Nagu)
Judge

LA



i M.Cr.C.No.2941.2014
(Deepak Bhadoriya Vs. State of MP)

07.04.2014
Shri 1.5. Rathore, Advocate for the applicant,
Shri R.K. Shrivastava, Panel Lawyer, for the State,

Case Diary is perused. .

Learned counsel for the rival parties are heard.

This is first application under Section 438 Cr.P.C. filed
by the applicant. Applicant apprehends his arrest in
connection with Crime No.33/2013 registered at Police
Station Bhander, District Datia (M.P) for the oftence
punishable under Section 498-A of IPC.

Learned Panel Lawyer for the State opposed the
application and prayed for its rejection by contending that on
the basis of the allegations and the material available on
record, no case for grant of anticipatory bail is made cut.

"The applicant is the husband and is alleged o have
committed cruelty with the complainant for non-fulfilment of
demand of dowry. The marriage of the complainant was
solemnized with the applicant on 22" April, 2004, The arvest
in such matters would diminish the possibility of settlement in
future and thus accordingly, without expressing any opnion
on merits of the case, | deem it appropriate to allow this
application /S 438 Cr.P.C in the following terms,

It is hereby directed thal in the event of arvest, the
appticant shall be released on bail on furnishing a personal
bond of Rs.50,000/-(Rupees Fifty Thousand only} with
two solvent sureties of the like amount to the satisfaction of

[82



P M.Cr.€.No.2941.2014
{Deepak Bhadoriva Vs, State of M)

Arresting Authority.

This order will remain operafive subject to compliance

of the following conditions by the applicant :-

1

The applicant will comply with all the terms and
conditions of the bond executed by him;

. The applicant will cooperate in the investigation/trial,

as the case may he;

., The applicant will not indulge himsell in extending

inducement, threat or promise to any person
acquainted with the facts of the case so as to dissnade
him/her from disclosing such facts to the Court or to
the Palice Officer, as the case may be;

. The applicant shall not commit an offence similar to the

offence of which he 1§ accused;

. The applicant will not seek unnecessary adjournments

during the trial; and

The applicant will not leave India without previous
permission of the trial Court/Investigating Officer, as
the case may be.

A copy of this order be sent to the Court concerned for

conipliance.

C.C. as perrules.

{Sheel Nagu}
Judge

[8>
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- HIGH COURT OF MADHYA PRADESH, JABALPUR

AN EX ~ R -14
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- Format of SMS forward to Litigants/Advocates]

Format of SMS having NO DEFAULT

1. The Case filed by you is successfully registered with
Case Typ®/Number/Year and prepared for listing as per

rules. v _

Format of SMS having one or more DEFAULT

1. if Case filed before 1:30 PM

The Case filed by vyou is registered with

Case Type/Number/Year with objections. Please
remove after 2:30 PM today.

2. [If Case filed after 1:30 PM

The Case filed by vyou is registered with
Case Type/Number/Year with objections. Please
remove on - (tomorrow’s date} before 1:30PM.
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"8MS forward in the case filed betwoen 01-02-2014 and 25-04-2014 {Jabalpur)}
$.NoiFiling No. Filing Date - Satus_ |Bench ]SMS Forwarding Date
1 IWP/06591/2014 23-04-2014 14:28:07  iDefault iSingle 12014-04.25 00:00:00
2 [mccro0662/2014 11-04-2014 15:38:38  iFresh 2014-04-11 15:39:24
3 |WPi03481/2014 24.02-2014 15:49:23  Default iSingle  12014-02-26 00:00:00
4 TWP/304972014 18.02.2014 10:50:07  |Lefault 2014-02-18 G0-00:00
5 [CRA00403/2014 04-02-2014 16:05:25  [Fresh iDivision i2014-02-24 14:34:45
8 IMCRCI04167/2014 19-03-2014 10:4857  {Fresh |Single 12014.04-05 14:40:23
7 IMA/00931/2014 31:04.2014 103201 |Default |Single  |2014-04-21 00:00:00
8 IMCRCI05100/2014 03-04-2014 13:13.31  iDefaull {Single 12014-04-04 00:00:00
9 IFAG0268/2014 03-04.2014 14:24:58  [Fresh iSingle 12014-04-00 12:05:41
10 {FAO0208/2014 10-03-2014 15:15:01  {Default {Division i2014-03-11 00:00:00
11 {CRA/01104/2014 11-04-2014 10:4312  {Fresh  |Division 12014-04.11 15:54:44
12 {MCRC/02385/2014 11-02-2014 15:15:37  |Fresh  |Single  12014-02-12 16:10:31
13 [WPI04402/2014 10-03-2014 15-19:60  iFresh |Single [2014-03-11 16:29:35
14 [MCRCH4695/2014 36-03-2014 15:42:30  [Fresh  |Single  [2014-04-05 14:48:02
15 |MCRC/06071/2014 2304.2014 14:36:23  {Fresh  iSingle  {2014-04-25 15:18:G7
18 [CRR/OO598/2014 24-03-2014 15:48:10  iDefault |Division 12014-03-25 00:00:00
17 IMAJDO704/2014 19.03-2014 10:35:43 _ [Default iSingle  [2014-03-21 00:00:00
18 [MA00400/2014 10-02-2014 142416 |Fresh  {Single  12014-02-17 11:04:05
19 [MCC/00242/2014 10-03-2014 11:4057  iFresh {Single  [2014-02-18 14:43.23
20 [WP{DBB4T/2014 53049014 15:30:08  |Fresh |Division [2014-04-25 15:11:4C
21 IMCRCI02374/2014 11-052014 14,3624 |Default {Single  12014.02-13 00:00:00
22 |MCRC/08853/2014 31.04.2014 14.30:57  {Fresh [Single 12014-04-22 10:14:48
23 IMCRC/H0404672014 13.03.0014 16:31:07  |Fresh {Single  12014-04-22 16:13:04
24 JMCC/00694/2014 22-08-2014 11:68:21  iFresh 2014-04-22 11:58:08
25 |MCRC/05356/2014 07-04-9014 16:35:86  |Defautt [Single  [2014-04-15 00:06:00
26 IWPIO3437/2014 24-02-2014 13.20:47  {Default {Single  {2014-02.25 00:00:00
27 [WPIDB451/2014 38.03-3014 16:24:27  {Fresh |Division 12014-04-24 16:06:05
28 IMCC/G0687/2014 21040014 14:08:36  |Fresh  |Single  12014-04-25 12:56:31
29 IWPi03599/2014 SE02.2014 16:14:40  {Default {Single  [2014.02-28 00:00:00
30 JMCRC/0423512014 19-03.0014 1611857 |Default {Single  |2014-03-20 00:00:00
31 [MCRCi02159/2014 06-05-2014 16:20:53  {Default [Single  12014-02-07 00:00:00
32 IWP/04D10/2014 04.03-9014 13:04-24  |Defauit {Single  12014-03-06 00:00:00
33 [MCRCI02699/2014 17-00-2014 1645:30  {Default [Single  |2014-02-18 00:00:00
34 IMCRC/310112014 SA-03.2044 16.18:41  |Fresh iSingle  {2014-04-05 14:48:42
35 [MCRC/03877/2014 11032014 13:16:07  ifresh |Single  12014-04-07 11:36:10
36 IWPI06438/2014 51049014 143442 |Defaull {Single  12014-04-22 06:00:00
37 {MCRC/05859/2014 51-04.2014 14:39.21  |Fresh |Single  [2014-04-23 10:10:32
38 |CRR/00508/2014 10059014 14:57:34  |Fresh |Single  12014-03-20 1857112
39 IMCRO/02344/2014 T0-02.2014 17.02.17  |Default |Single  {2014-02:12 00:00:00
40 |MCRC/05115/2014 05-04.2014 14:11:38  |Fresh |Single  [2014-04-05 14:49:56
41 IMA/ODS46/2014 T104-2014 16:56:06  |Default iSingle  12014-04-22 00.00:00
42 1WP/03484/2014 Sa-02-2044 16:52:46  |Fresh |Single  [2014-02-28 15:48:10
43 IMCRCI03204/2014 75.02.2014 16,4632 |Default iSingle  12014-03-07 00:00:00
44 [MA/D0458/2014 17095014 11.19:63  {Defauit |Single  [2014.02-17 00:00:00
45 IMAIO0547/2014 SE03-3014 14.35:47  |Default {Single  12014-02-26 00.00:00
46 |WP/04095/2014 55032044 1230:41  |Default |Division |2014-03-06 00:00:00
47 IWPI04707/2014 15032014 13.0612 |Default {Single  12014-03-14 00:00:00
48 [MCRCI02116/2014 06.09-2014 12:42.15  {Fresh |Single  2014-02-19 18:05:48
49 [CRA/ODS54/2014 18009014 16:00.24  |Default Division 12014-02-18 00:00:00
50 |WP/04352/2014 16-03.9014 13.26:46  |Default |Single  |2014-03-11 00:00:00
51 {CRADNBA/2014 19032014 15:66:41  |Fresh (Single  12014-03.27 11:15:02
52 |MCRC/4376/2014 21.05.9014 12.47:04  [Fresh |Single  }2014-04-15 11:19:40
53 [MCRC/04350/2014 0032014 160108 IFresh  |Single  12014-04-18 12:24:53
54 |WP/03604/2014 55029014 16.20:40 |Fresh  |Single  12014-02-28 16:16:51
55 |WP/02505/2014 07052014 16:25:32  |Fresh  (Single  12014-02-10 15:18:46
56 |MCRC/03023/2014 DA-002014 11:508.25  {Fresh |Single  12014-04-05 14:47:50




o

57 IMCRC/G3032/2014 24-02-2014 121859 Fresh |Single 2014-04-05 14:47:50
58 MCRC/A3205/2014 26-02.2014 10:30:22 Defsult |Single  12014-02-28 00:00:00.
59 IMCRCA3030/2014 24-02.2014 12,1108 Fresh {Single 12014-04-05 14:47.50
60 IMCRC/H{4814/2014 01-04-2014 12:22:01 Default iSingle  12014-04-01 00:00:60
61 {MCC/00521/2014 14-03-2014 15:23:03 Fresh  iSingie  |2014-03-26 13:38.35
62 |MCRC/A5903/2014 21-04-2014 15:40:49 Fresh [Single [2014-04-23 12:52:1
63 |WP/05156/2014 24-03-2014 16:40:18 Default !Single  12014-03-26 00:06:00
684 |WP/B2268/2014 05-02-2014 11:02:48 Fresh  [Division §2014-02-18 131857
65 IMCRCIG2617/2014 17-02-2014 12:45:18 Fresh |Single  |2014-04-23 17:25:42
66 |WPH2105/2014 03-02-2014 14;34:51 Default [Single  120%4-02-03 00:00:00
87 IMCRCHZ235312014 11-02-2014 11:56:08 Default [Single 2014-02-13 06:06:00
68 IMCRC2024/2014 04-02-2014 15:40:23 Default iSingle  12014-02-05 00:00.00
89 |MCRCH2148/2014 06-02-2014 154457 Defautt |Single  [2014-02-07 00:00:00
70 IMAMQDT43/2014 24-03-2014 14:54:52 Default 1Single  §2014-03-24 00:G0:00
71 MCRC2953/2014 21-02-2014 15:07:38 Default jSingle  2014-02-28 00:00:00
72 MCCA0198/2014 04-02-2014 10:58:43 Fresh  |Single  [2014-02-13 12:23:43
T3 |'TADBOGTI2014 14-03.2014 13:2315 Default |Division [2014-03-12 00:00:00
74 [MCRCHO2316/2014 10-02-2014 16,1125 Fresh [Single 12014-02-12 16:10:31
75 IRPHOO136/2014 £3.03-2014 16:52:35 Default iDiviston {2014-0G3-07 08:00:00
7% |CRR/QOZB6/2014 07-02-2014 15:00: 11 Fresh [Single {2014-02-21 18:27.58
7T BMCC0226/2014 05-02-2014 16:09:20 Fresh |[Single [2014-02-18 14:143:23
78 ICONC/00252/2014 04-02.2014 11:52:43 Default iSingle  12014-02-04 06:00:00
79 [MGRCA4ETTIZ014 01-04-2014 15:36:55 Default (Single  2014-04-02 00:00.00
BO IWP/O2126/2014 03-02-2014 15:36:13 Fresh  |Single  (2014-02-07 12:56:36
81 (WPH2074/2014 03-02.2014 11:58:16 Dafaull {Division {2014-02-03 00:00:00
B2 iMCC/O0876/2014 16-04-2014 12:45:42 Frash 2014-04-18 12:62:34
83 {WP(2544/2014 10-02-2014 12:46:01 Default |Singie  [2014-02-11 40:00:00
B4 |MCRCAMS83/2014 04-02-2014 13:27:32 Fresh {Single [2014-04-02 10:53.44
85 1SA01492014 04-02-2014 12:49.31 Cefault iSingle 2014-02.05 00:00:00
BS IMCRC/D1955/2014 03-02-2014 17:04:13 Fresh  [Single  [2014-02-10 16:18:23
87 {WP2204/2014 04-02-2044 13:17:02 Default {Single  12044-02-04 00:00:00
88 |WR/p2122/12014 03-02-2014 15:22:08 Dafaylt [Single  12014-02-03 00:00:00
89 ISAQCI4TRG4 03:02-2014 17:05:15 Default iSingle  12014-02-04 03:00:00
90 IWP02195/2014 04-02-2014 12:47.50 fresh  [Single |2014-02-07 12:55.:36
91 IWRI2080/2014 03-02-2014 13:08:36 Frash 2014-02-03 14:54:32
a2 |WPRZ2129/2014 03.02-2014 15:49:42 Default [Single 2014-02-03 00:00:00
93 IMCRC1852/2014 03-02-2014 114733 Default [Single  {2014-02-03 00:00:00
94 [WPI021852014 04-02-2014 10:47.50 Fresh iSingle [2014-02-07 12:55:36
95 HMCRCI1879/2014 34-02-2014 13:01:59 Default iSingle 2014-02-05 00:00:00
96 |WP/I02073/2014 03.02-2014 10:38:54 Default [Single |2014-02-03 00.00:00
97 IMCRC/S353/2014 G7-04-2014 16:32:00 Default iSingle  12014-04-08 06:00:00
98 IFAS0115/2014 10-02-2014 13:00:50 Fresh [Single |[2014-04-04 15:14:31
8% {MCRC 0197212014 04-02-2014 12:13:55 Fresh |Single 12014-02-11 17:16:31
106 |MCRC/01945/2014 03.02.2014 16:42:40 Default {Single 2014-02-05 06:00:00
101 IMCRCHZ2306/2014 10-02-2014 154644 Fresh ISingie  j2014-02-12 16:1(:31
102 IFA/GR104/2014 03-02-2014 15:41:53 Detauit [Division (2014-02-04 00:00:00
103 |WP03855/2014 03-03-2014 16:13:24 Default |Single 2014-03-05 00:00:00
104 |CRA/GDATI2014 03-02-2014 12:06:28 Eresh iSingle (2014-02-08 11:28:28
105 IWPH2038/2014 01-02-2014 13:15:07 Fresh [Single (2014-02-03 14:54:32
106 jWPO2115/2014 03.02-2014 15:03:13 Default |Single 2014-02.43 §0:00:00
107 IMCRCI01912/2014 03-02-2014 15.41:08 fresh [Single [2014-03-26 15:16:18
108 IWP/I0Z179/2014 (14-82-2014 11:50:53 Default iSingle  §2014-02-04 06:00:00
109 {WP/02183/2014 04-02-2014 12:01.562 Default |Single  [2014-02-04 00:00:00
110 {MABG400/2014 10-02-2014 115034 Default [Single  12014-02-10 00:00:00
111 [CRR/G0247/2014 04-02-2014 11:01:25 fresh jSingle 2014-03-26 12:40:51
112 JWPR/02038/2014 01-02-2014 13:09:41 Fresh  |Division [2014-02-03 14:54:32
113 {WPI02150/2014 03-02-2014 16:32:50 Fresh [Single 12014-02-07 13:01:14
114 IMCRCA3021/2014 24022014 11:39:07 Fresh iSingle  }2014-04-06 14:47°50
118 JORAO0064/2014 03-02-2014 12:20:54 Default |Single  [2014-02-03 00:00:00
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Sub:-Heads of Cases for Cause List for Division Bench and Single Benchis).

Following heads in order of priority are proposed for Cause lists for
Division and Single Bench{s) under the new scheme ofassignment notified on
06/12/2013,

HVISION BENCH

Board of Court of Category-wise Cases Page ! No.of

S.No NoJfs) | Cases

Sapreme Court Expedited/Directions

1 1A Civil

B | Criminal

Full Bench

2 |A|{Cwil ™~
B | Criminal '

Larger Beach

3 A Civ

B | Criminal

4 Writ of Habeas Corpus

5 Criminat Referenee {Capitst Penishment)

- Against Interlocutory Orders/Held-up Cases

A | Civil

8 | Criminal

Related to Public Progets and inclading

7 encroachment on public property
| Education Matters
e Offences relating to Women
10 Matrimeonial disputes
11 Offences relating to Children
12 Child custody Matters
The Scheduled Castes & the Scheduled
13 Fribes (Prevention of Atrocities Act )
14 Prevention of Corruption Act
15 More than Ten Cases Group/Bunch matters
Al Civil
B | Criminal
Persons in Jail
16 | Al More than 5 years
B | Women in jail having children with them
C 1 Other than above




DIVISION BENCH

8.Ne

Board of Court of Category-wise Cases

Page
No.(s)

No. of
Cases

17

o

Cases of Senior Citizens
Civit
Criménal

18

W

Cases more than Ten year old
Civil
Criminal

19

w o

High Court Expedited
Civi
Criminal

Taxation

Arbitration Appeal

Cosmpany Appesal

Environment Cases

TEEER

Cases of Street Vendor

25

Public Interest Litigation
Civil
Criminal

26

Writ  Petition wherein  Virws  of  the
Act/ftules/Ordinance or Interpretation of
Constitutional Provision/Policy matter is
involved

Civil

Criminal

n

Service Matter Relating to Judicial Officers
oy when one party is Court

Civil
Criminal

Writ Appeab

29

M.A. under M.V, Act where compensation
has been refused.

Cases Relating to Retiral Benefits

3

F.A. under section 54 land Acguisition Act

K]

Other than above -
Civil
Criminal




XNV-OR-15

With a view to further rationalize priorities of the cases, in partial
modification of the categories classified for listing of cases for Final
Hearing to .be heard by Division Bench under the new scheme of
assignment notified on 6" December, 2013 and modified vide order dated
17.04.2014 following categories are proposed to be modified/added ad

under :-

[y

. Category No. 33 — “Externment” is modified and shall be as

“Externment/ Petention”

fat)

. Category No. 34 — “Offences involving people’s representatives”

Ll

. Category No. 35 — “Covered Matters”

This order shall come into force with immediate effect.

.

(Virender Singh)
Principal Registrar {Judicial)

HON’BLE THE CHIEF JUSTICE

‘0

?»’5}‘1




XV-OR-15

Sub:-Heads of cases for Cause List for Division Bench(es) vide Order dated 23.04.14.

1. P.S. to Hon'ble the Chief Justice

2. P.S. to Hon'ble Shri Justice Ajit Singh

3. P.S. to Hon'ble Shri Justice Rajendra Menon

4. PS to Hon'ble Shri Justice U.C. Maheshwari

5. P.S. to Hon'ble Shri Justice R.S. Jha

6. P.S. to Hon'ble Shri Justice Sanjay Yadav

7. P.S. to Hon'ble Shri Justice Alok Aradhe

8. P.S. to Hon'ble Shri Justice Gulab Singh Solanki

9. P.S. to Hon'ble Shri Justice Naresh Kumar Gupta
10. P.S: to Hon'ble Shri Justice Anil Kumar Sharma
11. P.S. to Hon'ble Smt. Justice Vimla Jain

12. P.S. to Hon'ble Shri Justice Tarun Kumar Kaushal
13. P.§. to Hon'ble Shri Justice Keshav Kumar Trivedi
14.PS. to Hon’bie Shri Jl;stice Subhash Kakade
I5.P.S. to Hon'ble Shri Justice S.K. Gupta

16.(P.S. to Hon'ble Shri Justice 8.X. Paio




XV-OR-15

Sub:-Heads of cases for Cause List for Division Benchies) vide Order dated 23.04.14.

Principal Registrar, Indore
Principal Registrar, Gwalior
Registrar (Judicial-1)
Registrar (Judicial-I)
Registrar (1.T.)

Technical Director, NIC
Deputy Registrar (J-1}
Deputy Registrar (J-11)
Assistant Registrar ()
Court Manager

Section Officer {Criminal Revision)
Section Officer (Filing)
Incharge (Criminal Appeal)
Incharge (M.Cr.C))

Section Officer Writ-I)
Incharge (Writ-11)

Incharge (M.C.C.)

Section Officer (MLA.)
Section Officer, (8.A.)

Section Officer, (F.A.)
Section Officer, RKD/RKP

Section Officer (Cause List)
Section Officer (Supreme Court)
Section Officer (Despatch)
Section Officer Copying)
Section Officer (Paper Book)

+ Incharge, {Writ Appeal)

SN

-GUPR—369—JCGOPE-—13-8. 13- -2.00.000,

¥
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SINGLE BENCH

Page i No.of

S.Ne Board of Court of Category-Wise Cases No.(s) | Cases

Sapreme Court Expedited/Directions
1 (A[Cwi
B | Criminal

2 Writ of Habens Corpus

Against Intedocutory Ordens/Held-up Cases
3 [A|Cwi
B | Criminal

Refated to Public Projects snd including
encroachment on public property

Education mutiers

Offences relating to wonen

Matrimonial Disputes

Offenices velating to children

MGt ~3ianitnl da

Child custody matters

The Scheduled Castes & the Scheduled
Tribes (Prevention of Atrecities) Act

More than Ten Cases Group/Bunch amatiers
1 A Civil
B | Criminal

Persons in Jail

A 1 More than 5 years

B | Women in Jail having children with them
C

12

Other than Above

Cases of Senior Citizens
13 A Chvil
B | Criminal

More than Ten year old
14 [ A} Civil
B | Criminal

Thigh Court Expedited
15 | A|Civil
B | Criminal

16 Taxation

17 Arbitration Cases / Appeal

1.1 Company Cases

19 Enviropment




12.12.2013

4
SINGLE BENCH
R Page | No.of
S.No Board of Court of Category-Wise Cases No.s) | Cases

2 Cases of Street Vendor
21 Election Petition

Appeals/Revision arising from proceedings
22 under M.P, Aceomsmodation Control Act for

rent and eviction,
23 Cases Relating to Refiral Benefity
24 M.A, under MLV, Act where compensation

has been refused.
25 F.A. undersection 54 land Acquisition Act

Other than above -
26 Civil

Criminal

Sd/-
{AM, SAXENA)
Principle Registrar (Judicial)
12.12.20613
Sd-
HON’BLE THE CHRIEF JUSTICE
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AV-OR-15

With a view to further rationalize priorities of the cases, in partial
modification of the categories classified for listing of cases for Final
Hearing to be heard by Single Bench under the new scheme of assignment
notified on 6% December; 2013 following categories are proposed to be

added as under :-

1. Category No. 27 ~ “Offences involving people’s representatives”

2. Category No. 28 — “Covered Matiers”

This order shall come into force with immediate effect.

el
(Virenzer Si:’%g-ﬁ)

Principal Registrar (Judicial)

HON'BLE THE CHIEF JUSTICE

ok
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XV-OR-15

Sub:-Heads of cases for Cause List for Single Bench{es) vide Order dated 23.04.14.

1. P.S. to Hon'ble the Chief Justice

2. P.8. to Hon'ble Shri Justice Alit Singh

3. P.S. to Hon'ble Shri Justice Rajendra Menon

4. P.S. to Hon'ble Shri Justice U.C. Maheshwari

5. P.S. to Hon'ble Shri Justice R.S. Jha

6. P.S. to Hon'ble Shri Justice Sanjay Yadav

7.P.S. to Hon'ble Shri Justice Alok Aradhe

8. P.S. to Hon'ble Shri..}ustice Gulab Singh Solanki

9. P.S. to Hon'ble Shri Justice Naresh Kumar Gupta
10. P.S. to Hon'ble Shri Justice Ani! Kumar Sharma
11, P.S. to Hon'ble Smt. Justice Vimla Jain

12. P.8. to Hon'ble Shri Justice Tarun Kumar Kaushal
13. P.S. to Hon'ble Shri Justice Keshav Kumar Trivedi
14. P.S. to Hon'ble Shri Justice Subhash Kakade

15. P.S. to Hon'ble Shri Justice S.K. Gupta

16. P.S. to Hor'ble Shri Justice S.K. Palo




O : XV-OR-15

Sub:-Heads of cases for Cause List for Single Bench(es) vide Order dated 23.04.14.

- Principal Registrar, Tndore
Principal Registrar, Gwalior
Registrar (Judicial-I)
Registrar (Judicial-II)
Registrar (1.T.)

Technical Director, NIC
Deputy Registrar (J-1)
Deputy Registrar (J-IT)
Assistant Registrar (J}
Court Manager

Section Officer {Criminal Revision)
Section Officer (Filing)
Incharge (Criminal Appeal)
Incharge (M.Cr.C.)

Section Officer Writ-{)
Incharge (Writ-II)

Incharge (M.C.C‘)

Section Officer (M.A.)
Section Officer, (S.A)

Section Officer, (F.A)

Section Officer, RKI/RKP
Section Officer (Cause List)
Section Officer (Supreme Court)
Section Officer (Despatch)
Section Officer Copying)
Section Officer (Paper Book)
Incharge, (Writ Appeal)

S.W. -

+ CHOPBan 3685 COHUPB—n £ 3R 1 3w -2 00,000

H

¥
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. W
S NOT READY PENDING CASES LIST OF DA-12 AS ON(31-04-2014 (RED CATEGORY) {TOTAL RECORDS =50) @
" .
A b
. ——— _ Last/Next Camputer
Mo [Case Details Pet Name fles Name SubHead Dat Generated  |Last Order
€ YTent. Date
?ﬁ\. 3788/2003 |DILIP SHRIMAL} THE STATE OF MLP. AND QRS 20-03-2006 113-03-2014
Ev\amnwboaw VIPIN TIWARIE THE STATE GF M.P. AND CRS. 21-03-2005 113-03-2014
. DINESH KUMAR TIWARI HFRESH (FOR ADNMISSION] -
WP/4971 {NT DIRECTOC TECH.EDU.BPL.& O 10-02-201 -3~ 4 isy Al v H 4
/. 2003 AND ORGS. JOINT D ROFTEC RS CHVIL CASES) 4 H.w 03-2014 |List After {3)-Crd dt:30/02/201
) : [FOR DELIVERY OF
WE/10355/2005 ISMT.ANIANA MATHUR THE STATE OF MADHYA PRADESH JUDGEMENT] 31-07-2013 [20-03-2014 iHeard & Reserved-Ord dt:25/07/2013
v
. WP/14665/2006 |ANIEL BANSAL THE STATE OF MADHYA PRADESH 19-04-2007 [21-03-2014
§ WP/1754/2007 SUBHADRA SAVITA IWRIT PETITIONS] 28-02-2012 126-03-2014
’ WP/1765/ 2007 |GHRIESH KUMAR KHARE MEPROAD TRANSPORT CORP. GO0-00-2000 {26-03-2014
i WP/1785/2007 IBHAGWAT BHAU NAGPURE |THE STATE OF MADHYA PRADESH 06-08-2007 [21-03-2014 ORDER PASSED ..11/05/2007
HEGH COURT ADV.BAR
; WP/3437/2007 ASSOCIATION THE STATE OF MADHYA PRADESH [OTHER MATEERS] 28-02-2012 [21-03-2014 [drooped-Org dt:28/02/2012
0 IWP/3937/2007 [MANIU DEVANGAN THE STATE OF MADHYA PRADESH [WRIT PETITIONS] 15-12-2011 {26-03-2014 |CASE DISPQSED OF L.26/06/2008
1 IWP/B116/2007 |AJAY BATHAM MADHYA PRADESH STATE ELEC. BOARD 16-05-2007 2703-2014 JADMIT .16/05/2007
2 wWP/B117/2007 MAMTA SONI MADHYA PRADESH STATE ELECTR.BOARD 16-05-2007 {27-03-2014 (ADMIT ..16/05/2007
3 IWP/B187/2007 THE STATE OF MADHYA PRADESH 06-08-2008 124-03-2014 §.12/08/2008

DR, MANISH DUDANI




n

£

ADMISSION) - CIVIL CASES]

5 w.%qumbg,\ SMT PRABHA GOMASTA  [THE STATE OF MADHYA PRADESH [WRIT PETITIONS} 06-11.2012 128-03-2014
WP/10301/2008 RAIESH JAUHRI UNION OF INDIA MHWMMM ADMISSION) - ) 612014 126.03-2014 | MMMMMMMMM decesion of sip)-Ord
WP/10344/2008 |NEPAL SINGH THE STATE OF MADHYA PRADESH IAFTER NOTICE (FOR |12:02-2014 {02.04-2014 1A Aliowed-Ord dt:12/02/2014
ADMISSION] - CIVIL CASES]
WP/14761/2008 |V.C.DUBEY THE STATE OF MADHYA PRADESH [ORDERS] 04022014 [03-04-2014
WP/1261/2009 IMAKSUDAN PRASA VERMA {PRINCIPAL THE STATE OF MADHYA PRADESH wwumm%»x_zo INMOTION 153 112012 103-04-2014 {Adjourned-Ord dt:22/11/2012
WP/1289/2005 [SANJAY KUMAR 3HA 0.A.V.COLLEGE MANAGING COMMITTEE M_Hmmmwzm»azm INMOTION 1,5 07.2013 [03-04-2014 “NHMNHM S-LP weeks-Ord
WP/9427/2009 |RAM LAKHAN SAKET SECRETARY THE STATE OF MADHYA PRADESH IMISCELLANECUS MATTERS] [25-10-2013 [09.042014 [1A ForLRs. Allowed-Ord dt:18/03/2013
WP/13861/2003 |SMT. NIRMLA DUBEY SECRETARY THE STATE OF MADHYA PRADESH [MISCELLANEGUS MATTERS] |28-04-2010 |09-04-2014 [Disposed OFf-Ord dt:28/04/2010
|WP/1496/2010 |SURESH PRASAD DWIVED( [THE STATE OF MADHYA PRADESH AFTER NOTICE {FOR 23.02-2011 |10-04-2014 |Disposed OFf-Ord dt:23/02/2011
ADMISSION) - CIVIL CASES)
WP/10133/2010 [SHAKIR AL! THE STATE OF MADHYA PRADESH wﬂﬂmmm”_%hmmnmmﬁn asgs [P037014 (21042014 MMMMMMHM List After (4)-Ord
WP/12218/2010 [SMT. SANDHYA PATEL SECRETARY THE STATE OF MADHYA PRADESH [MISCELLANEOUS MATTERS] [26-11-2010 [15-04-2014 17 days-Ord 6t:26/11/2010
TWP/12219/2010 IPOONAM CHAND MALVIYA |SECRETARY THE STATE OF MADHYA PRADESH (INCREMENT MATTERS]  |05-05-2011 |15-04-2014 |Disposed OF-Ord dt:10/09/2010
WP/14492/2010 [SMT. CHANDARAN! MISHRA [SMT. SUDESH KOHLI [MISCELLANEOUS MATTERS] 130-04-2013 |15-04-2014 |List After 2 weeks-Ord dt:30/04/2013
WP/3141/2011 IVIVEK SETIA PROPRIETOR  |THE STATE OF MADHYA PRADESH [AFTER NOTICE (FOR 21-01-2014 {17-04-2014 |Decamber 2013-Ord dt:11/11/2013




-~

.

N

28 . IWPY3187/2011 |DR. SUBHASH TIWARI THE STATE OF MADHYA PRADESH [INTERIM MATTERS) 24-01-2014 117-04-2014 |Adjourned-Ord dt:30/11/2013
T NOTICE {FC 7
29 [WP/S450/2011 |[RAJENDRA KUMAR KHARE [THE STATE OF MADHYA PRADESH (AFTER NOTICE (FOR 22-01-2014 117-04-2014 |Adjourned-Ord dt:30/11/2013
. ADMISSION] - CIVIL CASES]
o T List along with case (WPS9602011), Week |
FUELCOPOWER & Mi AFTER NOTICE {FO
30 lwp/10037/2011 OWER & MINING 1 1E STATE OF MADHYA PRADESH M (FOR 05-04-2014 121-04-2014 |Commencing (21/04/2014)-Ord
LIMITED AOMISSION] - CIVIL CASES]
(£:05/04/2014
SMT. DISHA FRESH {FOR ADMISSION] -
11 |we/16968/2011 s THE STATE OF MADHYA PRADESH { {FORADMISSION} - 11 10-2011 [22-04-2014  [Disposed OF-Ord dt:10/10/2011
KARAMCHANDANI CIVIL CASES]
o List along with case {wpl7622012), List
12 IWP/1766/2012 |JAI PRAKASH DWIVED! THE STATE OF MADHYA PRADESH [ORDERS] 07-04-2014 }11-04-2014  [for Finaf hearing / Admit-Ord
44:07/04/2014
DR. JAGAT PRATAB SINGH N - Dismissed not complying condition order-
13 {WP/1799/2012 THE STATE OF MADH N ORDERS 17-02-2014 02-04.2014
/ / BAGHEL E STATE OF MADHYA PRADESH [COMMON O ] Ord dt:17/02/2014
3 THE DIVISIONAL DY. COMMISSIONER COMMERCIAL Dismissed not complying condition order
14 WP/6323/2012 IM/S EASTERN MINERA RDERS 03-02-2014 |17-03-2014
16323/ /SEASTE ERALS hrax (COMMON O w 034 103/02/2014)-Ord dt:03/02/2014
i ist for Final hearing / Admit-Ord N
15 IWP/13361/2012 ISMT. LALITA DEVI THE STATE OF MADHYA PRADESH [ORDERS} 12032014 {14-03-2014
dt:12/03/2014
DR. HANUMAN PRASAD  [THE COMMISSIONER BHARTIYA CHIKITSA PADDHAT! |[AFTER NOTICE {FOR - ) o
6 IWP/2791/2013 28-01-2014 114-03-2014 iList after service-Ord dt:28/01/2014
12791/ DUBEY AVAM ADMISSION) - CIVIL CASES] st after service-Ord dt:28/01/
N T - T o T Iismissed ot complying condition order- |
17 |WP/5046/2013 |DALPRATAP SINGH MOTIAL SIN COMMON ORDERS 03032014 116-04-2014
/ . SING OTIAL SINGH t RDERS] Ord dt:03/03/2014
I o e - s T s i o Dismi t complying conditi der-
18 {WP/5052/2013 |IVOTI PANDYA YHE STATE OF MADHYA PRADESH [CGMMON ORDERS] 24-02-2014 |09-04-2014 oM«M”MM \“.w boﬁu Yig condition order




{ L

™ MAHILA BAHU UDDESHIYA
L SAHKAR] SAMITI MARYADIT [AFTER NOTICE (FOR Dismissed with peremgptory order-Ord
WP/S07 THE STATE OF MADHYA PRADESH 2014 [07-04-2014
9 /SO072/2013 1010 pRAKHOR AND BHARRE |1 TEo1A15 0 DES ADMISSIONS - CIVIL CASES] |00 042044 07:04-2018 1, e j0a/2014
, FAIR PRICE SHOP
o v -
10 1WP/5093/2013 LAXMAN ADOPTED GULAB BA! [COMMON ORDERS] 20.01-2014 114032014 [0 missed aot complying condition order
(29-01-2014)-Ord ¢1:29/01/2014
GOVT. MAN KUNWAR BAI ARTS AND COMMERCE  |[AFTER NOTICE (FOR .
11 |WP/7313/2013 [KU, RUCH! PATEL 28-01-2014 114-03-2014 |Other (Admit}- . 4
/73131 AUTONOMOUS COLLEGE ADMISSION) - CIVIL CASES] 0 Other (Admit})-Ord dt:28/01/201
e . " -
12 IWP/11910/2013 |ANURAG GUPTA THE STATE OF MADHYA PRADESH [COMMON ORDERS] 24022014 |09-04-2014 |Diomissed not complying condition order
Ord dt:24/02/2014
Dismissed not camplyi dition order-
13 IWP/16600/2013 [K.N. SHUKLA GOVT, OF INDIA [COMMON ORDERS] 04-03-2014 [15-04-2014 | oo DOt cOmPlylng condition order
Ord dt:04/03/2014
14 1WP/926/2014  |RAKESH SHUKLA SOUTH EASTERN COAL FIELD LTD. THE CHAIRMAN | [FRESH (FOR ADMISSION} - 1, ) 2014 [13-03-2014  |Admit,Notice-Ord dt:27/01/2014
CUM MANAGING DIRECTOR CIVIL CASES] hivetice-Urd &t
. PRINCIPAL SECRETARY SCHOOL EDUCATION DEPTT. |[FRESH (FOR ADMISSION] - Admit,Notice (returnable 4 weeks.)-Ord
; p AN MA 01-2014 |14-03
5 [WP/341/2014  JLAKHAN LAL VER THE STATE OF MADHYA PRADESH CIVIL CASES] 28012014 138032008 1, 0 01/2014
[FRESH (FOR ADMISSION] - R -
16 |WP/954/2014 |RAMSINGH LABOUR COURT THE PRESIDING OFFICER CIVIL CASES] 20012014 |06-03-2014 |Records Called-Qed d£:20/01/2014
SECRETARY TRIBAL WELFARE DEPARTMENT THE  |[FRESH (FOR ADMISSION) - h ; -
7 |WP/959/2014  |RAM PRATAP TIWAR [FRESH (FO P lo4022014 121032014 [Orner decided on 28/01/2014)-Ord
STATE OF MADHYA PRADESH CIVIL CASES] 41:04/02/2014
) SECRETARY PANCHAYAT AND RURAL 1= N T T
FRESH (FOR AOMISSION;) - List along with case (WP 154372012
8 IWP/970/2014 |ANAND KUMARDUBEY  IDEVELOPMENT DEPT. THE STATE OF MADHYA M ( b la01201a (10032014 [HtEONEW (WP 154372012),
CIVEL CASES] Admit, Notice-Ord dt:24/01/2014
PRADESH
19 |WP/980/2014 |BHAGWANIYA DWAIARAM [COMMON ORDERS)] 03022014 [20-03-2014 [pyigriccc oo ving condition order
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@)

Not Ready Pending Cases Listof DA . 11,
TOTAL RECORDS =19

: Last/Next Computer Generated
Ne.| Case Details |Pet Name Res Name Subhead Date Tentative Date LastOrder
4 IWP/4971/2003 |DINESH KUMAR TIWAR( AND ORS. s OFTBCH. I, (FORADMISSIOND -GV 11 0.02-2014  {13-03-2014 List After (3)-Ord dr:10702/2014
QMVMNWOA.MNNQOM NARAYAN SINGH THE UNION OF INDIA & ORS. m_vﬂwwmﬂ INTERESY LITHGATION - M~ !gaNQ Mhﬂ Nm lG&iNOH .A. .—.{ﬂmw fa24] AN ‘— \Q&ENO mh.W:OﬂAm
CIVIL) d1:17/04/2014
WP/14665/2006 {aniL BansaL THE STATE OF MADHYA 19-04-2007  {21-03-2014
WPR/1765/2007 |GIRIESH KUMAR KHARE MP.ROAD TRANSPORT CORP, 00-00-2000  i26-03-2014
WP/1785/2007 |BHAGWAT BHAU NAGPURE R O MADHYA 06-08.2007 121-03-2014 ORDER PASSED ..11/05/2007
WP/6187/2007 {DR MANISH DUBAN Prnra T HADHYA 06-05-2008  124-03-2014 ..12/08/2008
WP/1537/2008 {M/S SELVEL PUBLICITY AND CONSULTANTS pvr  [THEMUNICIPAL CORPORATION jRORE THAM FEREETES ity [21-04-2014  124-03-2014 W.Mmuw %_nm.uwwwwvnmnmm / Admit-Ord
{FRESH (FOR ADMISSION - CIVHL [y .; O Other (list after decesion of sip)-Ord
WP/ 10301/2008 [RAIESR JaUHR UNION OF INDIA CASES) 07-01-2014  {26-03-2014 at-07/01/2014
WP/1261/2009 IMAKSUDAN PRASA VERMA PINCIPAL THE STATE OF ﬂmmwm.wxgazn MMOTION 159 112012 107-01-2013 Mvmwwﬂ mmm %MWQ. decision of wa)-Ord
; ", DAV COLLEGE MANAGING {EINAL HEARING IN MOTION AT .00, Other waﬂ after the dicision owﬁmwwﬁ
8 |WP/1299/2609 [saniay KUMAR THa COMMITTEE ISTAGE) 17-07-2013  102.09-2013 11431/2013 )-Ord dt:17/07/2013
1 [WP/S794/2010 lorsiopiva UNION OF INDIA S VL CASES] 21-04-2014  {23-04-2014 Wmmwm me.hwwmwwrnmmum / Admit-Ord
THE STATE OF MADHYA i v 04 Dismissed not complying condition
2 [WP/1T799/2012 (DR JAGAT PRATAB SINGH BAGHEL PRADESH FCOMMON ORDERS] 17-02-2014  i02-04-2014 order-Ord dt-17/02/2014
THE DIVISIGNAL DY. ., . Dismissed not complying condition
3 PWP/6323/2012  [M/S EASTERN MINERALS mww‘_z_wmozmw COMMERCIAL  {[COMMON ORDERS] 03-02-2014 117-03-2014 order (03/02/2014)-Ord dt:03/02/2014
a3 Dismissed not complying condition
4 [WP/5046/2013 [paLpraTar s MOTIAL SGH (COMMON ORDERS)] 03-03-2014 ~ 116-04-2014 order-Ord dt:03/03/2014
THE STATE OF MADHYA a7, . Dismissed not complying condition
S WP/S052/2013 [vom panoya PRADESH (COMMON ORDERS] 24-02-2014  109-04-2014 order-Ord dt:24/02/2014




oy

AR SAMITE Drismissed with 1 der-Ord
WITB072/2013 [MARYAGH FPARAKROR A BiARR Faik prce [IUESTATEOR MAOKYA  ISTRNOUCECOR o) 105-04-2014 [07-04-2014 ey peremptory order-Or
Dhismissed not complying condition
7. [WP/11910/2013 |sNurac cueta PRADESi oA (COMMON ORDERS} 24-02-2014  109-04-2014 orden-Ord dt:24/022014
Dismissed not complying condition
3 IWP/16600/2013 jrn smua GOVT. OF INDIA [COMMON ORDERS] 04-G3-2014  }15-04-2014 order-Ord &“o&owmmw‘mam
: . Other (list after decision of wa -
) [WP/21140/2013 [BHEMRA) KACHH! THE STATEQF MADHYA [DIRECTION MATTERS] 20-12-2013  {27-01-2014 543/2013)-0rd d-12/12/2013
Ready Pending Cases List of DA
TOTAL RECORDS =1572
Computer
Last/Next
No.| Case Details [Pet Name Res Name SubHead Date Gengfrated LastOrder
Teptative Date
21 {WP/3740/2008 [ o FARMERS BEVELOPMERT lyomiiat rasax \ HERESH (FOR ADMISSION) - CIVIL CASES) _S-i,wox R,oﬁoz ADJOURNED. 11/04/08
32 {WP/3741/2008 wﬁuh%wzﬁm DEVELOPMENT {p » MESH zcﬁ%&gc {FRESH (FOR ADMISSION) - CIVIL CASES) “MNl.cA,woK A02-04-2014 ADIOURNED, 16/04/08

/

/




ANNEX~ K-}

A : .
. NOT READY PENDING CASES LIST OF DA =12 ON 23-04-2314 (ORANGE @
) TOTAL RECORDS =79
” Computer
¥g.| Case Details (Pet Name Res Name SubHead Last/Next Generated LastQOrder
. Date . :
Tentative Date
WP/4084/2003 IMAHENDRA KUMAR KOSHTA THE STATE OF M.P. AND ORS, | [COMMON ORDERS) 24.032014 105-05-2014 NMMMWM %MMMMMMMM@ condition
SRR ERS . H 3
WP/272271/2003 [AZAD ROADLINES SHAHDOL SOUTH EASTERN COAL FIELDS LTD. wwmw TRAN 16 VEARS 17-04-2014 105-05-2014 Mwmwmmwm:omwMWMMMW%MMMMM%WQQmm
WP/10202/2005 sMTLALITA DGOFCHAIRMAN JicoMMON GRDERS] 121-04-2014  |16-06-2014 Eist on 14/06/2014-Ord 6:21/04/2014
WP/ 0468/2005 jAYODHYA PRASAD VISHWARKARMA SUPERINTENBENT GF POLICE {COMMON ORDERS] 15-04-2014 116-06-2014 List on 14/06/2014.01d d1:15/04/2G14
TWP/18818/2000 BABULAL BHARAT HEAVY ELECTRONICS LTD. BHOPAL  JICOMMON ORDERS) 15-04.-2014 116-06-2014 List on 14/06/2014-Ord dt:15/04/2014
WP/GI54/2007 {SMT.RACHANA TIWARI THE STATE OF MADHYA PRADESH JICOMMON ORDIERS] 15-04-2014 |16-06-2014 List on 14/06/2014.-Oed dt:15/04/2014
WPR/8319/2007 (THE STATE OF MADIHYA PRADESH ARUN PRATAP SINGH {COMMON ORDERS} 21-04.2014 [16-06-2014 List on 14/06/2014-0Ord d1:21/04/2014
WP/1518/2G08 |enacon THE STATE OF MADHYA PRADESH FCOMMON ORDERS] 15-04-2014 116-06-2014 List on 14/06/2014-Ord d1:15/04/2014
WP/E128/2008 [PARASNATH PANDEY SMYE. PARBATE DEVI FCOMMON ORDERS) 21-04-2014  116-06-2014 |List on 14/06/2014-Ord dt:21/04/2014
3 [WP/5021/2000 DRV MBHAN UNION OF INDIA {ORDERS] 09-04-2014 116-06-2014 1A Aliowed-Ord d6:09/04/2014
1 IWP/138T0/2009 HAGDISH PRASAD PATEL THE STATE OF MADHYA PRADESH {COMMON ORDERS} 15-04-2014 116-06-2014 IList on 14/06/2014-0rd d1:15/04/2014
2 {WP/1387172009 |pratar siicn oy Y THE STATEOR HCOMMON ORDERS} 15-04-2014 116-06-2014 List on 14/06/2014-Ord dt:15/04/2014
3 IWP/54204201] I8ALA PRASAD SHUKLA SMT. GYANNA BAI {COMMON ORDERS) 15.04.2014 :16-06.2014 List on 14/06/2014-Ord dt:15/04/2014
4 TWP/12318/201 1 [GENERAL MANAGER (RAND R} BAL KISHAN {COMMON ORDERS] 15-04-2014  |16-06-2014 List on 14/06/2014-Ord di:15/04/2614
5 {WP/1725/2012 {BM 3HARMA THE STATE OF MADHYA FRADESH FCOMMON ORDERS) 15-04-2014 |16-06-2014 List on 15/06/2014-Ord d£:15/04/2014
FAFTER NOTICE {FOR
& [WP/4055/2012 [SMT.KaLABal LEARNED REGISTRAR GENERAL mwﬂmmwwozv -CiviL 25-03-2014 108.05-2014 List on {08/05/2014)-Ord d:25/03/2014
7 |WP/E305/2G12  [SHAMIMUDDIN THE $TATE OF MADHYA PRADESH {COMMON ORDERS} 15-04-2014 |16-06-2014 List on 15/06/2014-0¢d dt:15/04/2014
e T
8§ WP/GI36/2012 1DR HARISH PBAT THE STATE OF MADMYA PRADESH w»%m‘_mwmwneﬂ‘nm%m» 20.04.2014 128-04-2014 Other {Admit), List on (28/04/2014)-Ord .
CASES] di:22/04/2014 ;
9  |WP/6361/2012 1ARUN KUMAR DIXIT PRESIDING OFFICER, LABOUR COURT, {COMMON ORDERS} 15-04-2014  [16-06-2014 List on 15/06/2014-Ord d1:15/04/2014
AdmitNotice, [A Allowed
0 [WP/8651/2012 ISHIVENDRA BHUSHAN THE STATE OF MADHYA PRADESH [CRDERS] 107-04.2014  {16-06-2014 (3868/20143869/2014)-Ord

dt:07/04/2014




e

[

U IWP/13391/2012 JASHOK KUMAR MISHRA UMION OF INDIA {COMMON ORDERS] 15-04-2014 116-06-2014 List on 15/06/2014-05d d£:15/04/2014
{AFTER MOTICE (FOR

1 IWPR/17961/2012 INASEEM BAIG THE STATE OF MADHYA PRADESH mw%mmw_oé -CIVIL 27-01-2014 128-04.2014 List After (3-Ord ¢1:27/01/2014
{AFTER NOTICE (FOR ]

I WP/17973/2012 |DR 1SCHHABRA THE STATE OF MADHYA PRADESH mmwmm_mmw_oz - CIVIL 25-02.2014 |28-04.2014 Adjourned-Crd dt:25/02/2014

P TWP/20236/2012 [RAMESHWAR SINGH GOND THE STATE OF MADHYA PRADESH [COMMON GRDERS] 15-04.2014 116-06-2014 List on 15/06/2014-Ord dt:15/04/2014

3 WPR0271/2012 ICURUSHARAN DAS KUSHWAHA THE MANAGING DIRECTOR [COMMON ORDERS} 21-04-2014 }16-06-2014 List on 15/06/2014-Ord dt:21/04/2014
AFTER NOTICE (FOR

5 IWP/323/2013 [SANIEET KUMARJAIN THE HIGH COURT OF MADHYA PRABESH mem_wwsz -CviL 02-04-2014 113.05-2014 List on (13/05/2014}-Ord 81:02/04/2014

CE {FOI ; ; .

7 O{WP/329/2013  |SHEKH RAFEER THE STATE OF MADHYA PRADESH wy_wm*m%o,w%ﬂ. it 08-01-2014 {26-04-2014 List along with case (conc 6402013)-Ord
CASES) dt:08/01/2014

I |WP/3B6/2013  ISHAMSHER SINGH DHANRAJ SINGH JORDERS) 51-04-2014 128-04.2014 Week Commencing (28/04/2014)-Ord

41:21/04/2014

3 IWP/2705/2013 [SMT. SHAKUNTALA THE STATE OF MADHYA PRADESH [COMMON ORDERS} 15-04-2014 1{16-06-2014 List on 15/06/2014-Ord dt:15/04/2014

) O IWPRRT20/2013  [iMRAN AHMAD QURESH! MUNICIPAL CORPORATION {OMMON ORDERS} 15-04-2014  §16-06-2014 List on 15/06/2014-0¢d ¢8:15/04/2G14

¢ IWPR/2726/2013 (KAILASH YADAY THE STATE OF MADHYA PRADESH FCOMMON ORDERS] 21-04-2014 116-06-2014 List on 15/06/2014-0sd 40:21/04/2014
IAFTER NOTHCE (FOR

} IWP/2T48/2013 KAUSHAL KISHORE PANDEYA THE STATE OF MADHYA PRADESH wwmmmwﬂwz -CIVIL 26-03-2014 |09-05-2014 List on (09/05/2014)-Ord d1:26/03/2014
{AFTER NOTICE (FOR

3 DIWP/2756/2013  [RATENDRA KUMAR PANDEY THE STATE OF MADHYA PRADESH mw%mmw_oz - CIVIL (2-04-2014 |16-06-2014 Notice-Ord de:02/04/2014

T R MOTICE (F ; nue-

§ PWP/SD04/2013  [NEW INDIA ASSURANCE COMPANY LTD  JSMT. RAM KUMARI PATEL visiony ot 14-03.2014  129.04-2014 Other (Admit/1.R.Continue)-Ord
CASES} de:14/03/2014

3 OPWP/S042/2013  [SMT GAYATRI THAKUR THE STATE OF MADHYA PRADESH {COMMON ORDERS] 21-04-20t4 116-06-2G14 List on 15/06/2014-0rd du:21/04/2014

3 WPR/7301/2013  IMANOI KUMAR GUPTA THE STATE OF MADHYA PRADESH {COMMON ORDERS] 22.04.2014 |18-06-2014 List on 16/06/2014-Ord dt:22/04/2014

FTER NOTICE (FOR it Li .

FoOIWP/T324/2013  [DHARAMDAS MISHRA THE STATE OF MADHYA PRADESH sz%mw%& ,ch__. 03-01-2014  (30.04.2014 Other (Admit, List after 3 weeks.}-Ord
CASES] d:03/3172014

3 IWP/7333/2013  [SHIROMARE FRACIS BIST. AND SESSIONS JUDGE {COMMON ORDERS} 15-04-2014 [16-06-2014 {igt on 15/06/2014-Ord dt:15/64/2014

CE P .

Y O IWR/T335/2013 15MT. NIRMALA MISHRA THE STATE OF MADHYA PRADESH w»cm.m_mww% - Qﬁﬁww H3.01-2014  130-04-2014 Other (Admit, List after 4 weeks.)-Ord
CASES] 4t:03/01/2014

) IWP/7350/2013 |CHIEF EXECUTIVE OFFICER DWARKA PRASAD PATHAK w»ﬁm%mﬂoﬁ“mm_ﬂmw 03.01.2014 130.04-2014 Other (Admit, List after 4 weeks.)-Ord
CASES] dt:03/61/2014

b {WP/7373/2013  |ANITA TIWARI THE STATE OF MADHYA PRADESH {ORDERS] 11-02-20:4  130.04-2014 1A Rejected (1259/2014)-Ond




A fa./.mC,M\

- _ ] dt:11/02/2014 u

WP/7393/2013 |SONELAL CHADHAR THE STATE OF MADHYA PRADESH e yUSSI0163.01-2014  {30-04-2014 Notice-Ord dt:03/01/2014

SMT. ASHA PRAKASH LAKHERA

WP/7396/2013 [RAJESHKUMAR LAKHERA {COMMON ORDERS] 115-04-2014 {16-06-2014 iList on 15/06/2014-Ord dt:15/04/2014

HAFTER MOTICE(FOR
ADMISSION} - CIVIL

WP/G61T/2013  JUMAKANT BIXIT THE HIGH COURT OF M.2. 127-63-2014  {12-05-2014 List on 12/05/2014-Ord dt:27/03/2014

ACASEST
HAFTER NOTICE (FOR : : .
{WP/O624/2013  [HAR PRASAD MISHRA THE STATE OF MADHYA PRADESH MWMMMWMOZW -CIVIL 10-01-2014 [30-04-2014 (Adiourned-Ord dt:10/01/2014
WP/9650/2013 [RAMCHARIT SHARMA THE STATE OF MADHYA PRADESH FCOMMON ORDERS} 115-04.2014 116-06-2614 ifist on 15/06/2014-0rd dt:15/04/2014
[AFTER NOTICE {FOR List for Final hearing / Admit (4 week

ADMISSION) - CIVIL 23-01-2014 |30-04-2014

THE STATE OF MADHYA PRADESH .. ‘
CASES] . time ir continue)-Ord dt:23/01/2014

WER/O656/2013 [NAWAL KISHORE SHARMA

THE STATE OF MADHYA PRADESH [{COMMON ORDERS) 21-04.2014 116-06-2014 [List on 15/06/2014-0zd dt:21/34/2014

WP/96T3/20]13  IBNDRADEV CHATURVED

{AFTER NOTICE (FOR

CASES]

WP/11909/2013 {73 KEFERERCE N VIEW OF CO. . CEO, CANTONMENT BOARD ADMISSION) - CIVIL 16-04-2014 {18-06.2014 List on (18/06/2014)-Ord dt:16/04/2014
WP/11962/2013 {RaSUDDIN THE STATE OF MADHYA PRADESH [COMMON ORDERS] 15-04-2014 116-06-2014 List on 15/06/2014-0rd 40:15/04/2014
- ER NG 4] 3 -
WE/11673/2013 [KRUSHNAVALLABH YADAY THE STATE OF MADHYA PRADESH w»%m__wmmozww.nwﬁrm 11-02-2014 101-05-2014 1A Allowed (for vacating stay)-Ord
CASES) d4t:11/42/2014

2 PWP/11974/2013 [SAtAY TIWARE THE $TATE OF MADHYA PRADESH {COMMON ORDERS} 21-04-2014 116-06-2014 List on 15/06/2014-Ord dt:21/04/2014

WP/14260/201 3 [UDAY BRAN TIWAR] THE STATE OF MADHYA PRADESH FCOMMON ORDERS] 15.04-2014 116-06-2014 List on 15/06/2014-O¢d d1:15/04/2014
. P [AFTER NOTICE {FOR 3 3 3 AL

WER/14274/2013 loanesi pRASAD SAREAM w%m%ﬁ%%»ﬂa%ﬁﬁ% SABALPUR ADMISSION) - VL 05.02-2014 101-05-2014 Mwm%ﬂmwwﬂnmﬁsm / Admit-Ord

CASES]

5  IWP/142B0/20]13 KU SHAILY GUTA BOAR OF SECONDARY EDUCATION {COMMON ORDERS) 15-04-2014 116-06-2014 List on 15/06/2014-Ord &t:15/04/2014
5 1WP/16317/2013 [AMITSHRIVASTAVA THE STATE OF MADHYA PRADESH {COMMON ORDERS] 15-04.2014 116-06-2014 List on 15/06/2014-Ord dt:15/04/2014
7 WP/16518/2013 [DR. OMPRAKASH AGRAWAL THE STATE OF MADHYA PRADESH {COMMON GRDERS} 15-04.2014 {16-06-2014 List on 15/06/2014-Ord du:15/04/2014
8 {WP/16519/2013 {SIYARAM RAGHUWANSH! THE $TATE OF MADHYA PRADESH [COMMON ORDERS) 15.04-2014 [16-06-2014 List on 15/06/2014-0Ord dt:15/04/2014
G WP/16547/2013 [NOROTTAM DAS BAIRAG! THR CENTRAL WAREHOUSING CORPORATON  {ICOMMON ORDERS) 15-04-2014  116-06-2014 List on 15/06/2014-Ord dt:15/04/2014
WP/16556/2013 [HARKESH SINGH GOND THE STATE OF MADHYA PRADESH JORDERS] 12.02-2014 102-05-2014 List along with case (wa 5812013)-Ord
: de:12/02/2014
HIAFTER NOTICE (FOR
WP16560/2013 IMANGAL SINGH GOND THE STATE OF MADHYA PRADESH mww_m_mm_ﬂozv ~CRVIL 15-01.2014  {02-05-2014 |Adjoumned-Ord dt:15/01/2014
{AFTER NOTICE (FOR
WP/16561/2(31 3 jDINESH PRASAD DWIVED! THE STATE OF MADHYA PRADESH ADMISSION - CIVIL 15-01-2014 |02-05-2014 Adjourned-Ord du15/01/2014




NTE

T

. T WE/16564/2013 [T RAISHATURVEDI @ TEIRAISINGH bt COURT OF M P JABALIUR W,w“,wmmﬁ_,m%m_ﬂ 28032014 09-05-2014 List on (09/05/2014)-Ord dt:28/03/2014

i [WP/165687/2013 [stet. SUMITRA NAMDEG THE STATE OF MADHYA PRADESH {COMMON ORDERS] 2 M-o%mo,w» 1 6-06-2014 List on 16/06/2014-Ord dt:2 :oaﬁoww B

. IWD/18840/2013 MURLIDHAR NAYAR YHE STATE OF MADHYA PRADESH wmmm%%wmmmw 10-01-2014 |02-05-2014 List After (4)-Ord dt:10/01/2014

5 TWP/18863/2013 [RamisH AHMAD THE STATE OF MADHYA PRADESH J{COMMON ORDERS) 15-04-2014 }16-06-2014 List on 15/06/2014-Ord dt:15/04/2014

tOPWP/IBRTL/2013 javuss jam THE STATE OF MADHYA PRADESH mmﬂmmwm%_mmﬁmm 22-04-2014 i16-06-2014 List After (43-Ord d6:22/04/2014

3 IWP/18897/2013 IManoi cupta THE STATE OF MADHYA PRADESH o ey MISSIOR 103.01-2014  {02-05-2014 Notice-Ord d1:03/01/2014

) WP/21101/2013 I5AMNAY SINGR THE STATE OF MADHYA PRADESH {COMMON ORDERS) 15-04-2014 {16-06-2014 List on 15/36/2014-Ord dt:15/04/2014

) FWP/21109/2013 [ASHOK KUMAR PANDIT @ BABLU MAHARAS [THE STATE OF MADHYA PRADESH s ats MISSION 191042014 [16-06-2014 Admit,Notice-Ord dt:21/04/2014
WE/21161/2013 [DAYANAND TRIPATHI THE STATE OF MADHYA PRADESH mw\mmﬁwmm%uz_waozv "113-01.2014 {05-05-2014 ”Mmﬂ_“ﬂ Mﬁwmwﬂwwwﬂmmﬂwnmza 6

r |WP/21167/2013 {sMT. SULTANA B SMT. RHATUN Bt %ﬁwﬁ%%%%%v 08-01-2014 |05-05-2014 Heard-Ord dt:08/01/2014

3O {WPB/21182/2013 A LMIK RAMNHWAS {COMMON ORDERS3} 15-04-2014 {1 _m,.oms.mo 14 N List on 15/06/2014-O¢d &.ﬁ 15/04/20 wm,i |

¢l WP/21195/2013 [erakash pas saiRact A STATE OF MADHYA PRADESH meumw%ﬁmm% 16-04-2014 {30-06-2014 List on (30/06/2014)-Ord dt:16/04/2014

3 IWP/903/2034  |PRADEE? KUMAR MISHRA REGIONAL MANAGER STATE BAMK OF INDIA  {{ORDERS) 22-04-2014 [06-03-2014 List After (02)-0rd dt:22/04/2014

: ﬁwm J930/2014  IRAMASHANKAR ViASHY CHIEF MANAGING DIRECTOR NORTHERN COAL [ERESH GOR ADMISSION)- g (1.9014 om;cmfm,m: 4 wmmmﬂmmﬁwﬁ _w.%w:nﬁwwm / Admit-Ord

7 (WP/931/2014  IMusu vapav SECRETARY HOME DEPARTMENT THE STATE FRESH wwmwww,»uz_mmazw - mqwmuﬂmlmw 4 105-05-2014 mew Amwmﬂ%”wnownm {05/05/2014)-Ord

I | VI M—— w%wm%mmwwﬂmmﬁ%%ﬁm STATEOF  JiCoMMONORDERS]  |15-04-2014 [16-06-2014 List on 15/06/2014-Ord dt:15/04/2014

3 lwp992/2014 mmmmwmmﬁﬁﬁmmw s GALAY wmmmmmmwwwﬂwﬁ% THiE STATE OF Wmmm%%mm_@w 04-04-2014 102-05-2014 List After (4)-Ord dt:04/04/2014




AU A D . S 2 T
T Ready Pending Cases List of DA-12 (Green), TOTAL RECORDS =1580 [Ongen Catzempo m
) ) L I A
Case Umﬁmm Pet Name Res Name SubHead L.ast/Next ,MMMW%”MMM iLastOrder _
Date Tentative Date !
WP/3604/2003 THARI NARAVAN MALVIYA HIGH COURT OF M.P. AND ANR. ICASES MORE THAN 10 YEAROLD - CtviL} [(33-04-2014 113-03-2014 ADIJOURNED ?ﬁAw L16/03/2005
WP/611/2003 [VBUPADHYAY THE STATE OF M.P. AND ANR. {CASES MORE THAN 10 YEAR OLD - CIVIL] {21-04-2014 :15-04-2014 Drop-Ord du:09/04/2014 |
WP/3633/2003 |Gk e T 15,0 DYECHEM LTD. [CASES MORE THAN 10 YEAR OLD -CIVRL] 103-03-2014 113-03-2014  |ANOTHER BENCH ..16/08/2007
WP/3636/2003 [p.OMANKAR VL7 STATE WAREHOUSING CORP. AND s oF SENIOR CITIZENS - CIVIL CASES) [07-04-2014 {13-03-2014 DISPOSED OFF....08/04/2004...(ID)
WP/3640/2003 [RaMESHWAR W.CL AND GRS, JCASES MOKRE THAN 10 YEAR OLD - CIviL [03-03-2014 |13-03-2014 List After a weeks-Ord dt:15/G2/2012
WP/AG95/2003 PIAY BAHADUR SINGH THE STATE OF M., AND ORS. JCASES MORE THAN 10 YEAR OLO -Civit) 103-03-2014 113-63-2014 A FOR.URGENTALLOWED. 17/09/07
WP/3718/2003  [sMr PYARIBAI [mrsE8 Anp ORS. FCASES MORE THAM 10 YEAROLD -CiviL] 102-01-2014 }13-03-2014 LAALLOW . 08/069/08
WP/3742/2003 [RAKESHKUMAR GUPTARND | THE STATE OF M.P. AND ORS. ICASES MORE THAN 10 YEAR OLB - CIvit b 103-03-2014- 113-03-2014 Mwmwwomwmwﬁwsomwm 12/3/2012-Ord _
WP/3743/2003  [uRMILA GUPTA THE STATE OF M.P. AND ORS. (CASES MORE THAN 10 YEAR OLD - Vi) 1033-03-2014 11 3.03-2Q14 {List on th-Ord dt:29/68/2011
3 O IWP/3753/2003  JHARIOM SHARMA THE $TATE OF M.P. AND GRS. ICASES MORE THAN 10 YEAR OUB-CIVILY [07-04-2014 |13-G3-2014 AFTER 6 WEEK ..26/07/2006
| [WP/3764/2003 [CHEF ENGINEER, PHEBHOPAL - lispa KHAN AND OKS. AT TER NOTICE (FOR ADMISSION) - CVIE - 125-02-2014 113-03-2014 Records Called-Ord dt:01/11/2013
s WP/3777/2003 SAMIAY KUMARDUBEY AND | rE STATE OF M. AND ORS, (CASES MORE THAR 10 YEAROLD - CIVIL T 103-03-2014 113-03-2014 FH .04/01/2007
3 PWEPR/3784/2003 [MPSER ANDORS. IINDRAMANI PRASAD TIWARS {CASES MORE THAN 10 YEAR OLD - tviL] [03-03.2014 {13-03-2014 ADJOURNED {AK}..25/2/2003
1 PWPR/3T787/2003 ISUSHILKUMAR SHRIVASTAYA  [THESTATE QF M P AND ORS. {CASES OF SENIOR CITIZENS - CIVIL CasES) 103-03-2014 [13-03-2014 L11/07/2008
3 WP/I807/2003  |MUKUNDI LAL AHIRWAR THE $TATE OF M.P. ANDORS, [CASES MORE THAN 10 YEAR OLD - CiviL 1 {03-03-2014  113-03.2014 List on fh-Ord 4:02/11/20H1
5 [WP/3835/2003 [SCIAINAND ANR. STATE INDUSTRIAL COURT, INDORE  |(ATIER NOTICE (FOR ADMISSION) €1V 194.02-2014 13-03-2014 ADJOURNED {A2}..07/02/2005
7 |WP/3878/2003 |SOMENDRA KUMAR Satia SECL ANDOKS [ATTER NOTICE (FOR ADMISSION)- Vi1 110-03-2014 ]10-03-2014 List After (3)-Ord dt:20/01/2014
3 {WP/3913/2003 KU SUMANGUPTA THE $TATE OF M.P. AND ORS, [OTHER THAN ABOVE - CIVIL] (7-04-2014 |13-03-2014 List After 2week weeks-Ord dt:02/07/2013
7 1WP/3918/2003 |IAGESHWAR PRASAD PATHAK  {MPSRT.C AND ANR. (AFTER NOTICE(FOR ADMISSION)-CIVIL 194032014 113-03-2014 Adjourned-Ord dt:30/11/2013
3 IWP/3923/2003 IMANOI KUMAR SHRIVASTAVA  THE STATE OF MP. AND ANR. {CASES MORE THAN 10 YEAROLD -CiVIL] 107-04.2014 |18-03-2014 List After (04)-Ord dt:18/02/2014
I IWP/3982/2003 S SURYA AGROTLS LTS MOHD. SHAHID KHAN AND ANR. ICASES MORE THAN 10 YEAR OLD - CVIL] 103-03.2014 113-03.2014 List Next Week-Ord dt:15/02/2012
7 WP/1001/2003 IKU. SAFtA KHATOON QURESHE  {NAGAR PAUKA PARISHAD BETUL & ORS HCASES MORE THAN 19 vearoLn-civity 103.03-2014 §13-03.2014 Put up in Due Course-Ord d1:26/08/2013
Y |WP/4005/2003 |naARmmpER SGH & ORs. [BOARD OF REVENUE, GWALIORAND 1A 00 NOTICE (FOR ADMISSION) -CIVIL 119 032014 |12-03-2014 {List Afer four week/*stay continue weeks-Ord:




L

A
- . dt:0
4 [WP/E026/2003 |LAKBAN SINGH YADAV THE STATE OF M.P, AND ORS. [CASES MORE THAN 16 YEAR OLD - Civit.] [28-03-2014 113-03-2014 1A Rejected-Ord dt:18/02/2014
5 WP/4030/2003 |OM PRAKASH DUBEY THE STATE OF M. AND ORS, [CASES OF SENIOR CITIZENS - CIVIL CASES] 103-03-2014 113-03-2014 M'meﬂmmﬂwﬂmm:amam 25/6/12-Ord
6 |WP/4O37/2003 [HEMTHAND AN THE STATE OF M.P. AN ORS. [CASES MORE THAN 10 YEAROLD - CIVRLY  [05-03-2014 105-05-2014 List After (02)-Ord 41:21/04/2014 |
T WPR/A093/2003  |DEEPAK KUMAR GAUR STATE BANK OF INDIA AND ORS. ICASES MORE THAN 10 YEAR QLD -CIVILT {03-03-2014 113-03-2014 AFTER /A WEEK ..15/01/2007
8 [WP/AL107/2003 [ R AL N G NG A e« MERCiAL [FAXATION] 03-03-2014 [13-03-2014 ADJOURNED ..20/09/2006
9 [WP/4110/2003 [MV5SOMMERCIAL ENGINEERING [ADDL COMMSNE, COMMERCIL TAX I87. IraxaTions 03-03-2014 {13-03-2014 ADJOURNED ..20/09/2006
0 WP/M141/2003 [LALLURAM KEWAT THE STATE OF MP. AND ORS. {CASES MORE THAN 18 YEAROLD -CIviL] 103-03-2014 113-03-2014 WMWMWWMM MMM }..23/07/2003
1 |WP/4165/2003 IGURUSHARAN SINGH AND ORS,  {THE UNION OF INDIA & ORS. FCASES MORE THAN 10 YEAR OLD -civit. } 103-03-2014 113-03-2014 ADJOURNED, 19/09/07
.M WP/A168/2003 [KALASHNARAYAN SAXENA THE $TATE OF M.P. AND ORS. FCASES MORE THAN 10 YEAR OLE - CIviL] {)7.04-2014 i07-04-2014 ADJOURNED. 29/G1/08
3 IWP/4177/2003 [MOHD. RASHID AND ORS. THE UNION OF INDIA & ORS. [CASES OF SENIOR CITIZENS - CIvie casEs) {03-03.2014 [13-03-2G14 List After one weeks-Ord d0:29/G1/2013
4 [WP/4199/2003 [HARIRAMPATEL RS TR AGRICULTURE JCASES MORE THAN 10 YEAR OLD-CIViLY [03-03-2014 {13-03-2014 Adjourned-Ord dt:15/03/2013
5 PWP/4218/2003 iSMT MANGLA SHARMA Trws staze oF Mp. anD ORS. [CASES MORE THAN 10 YEAR oLD mﬂmm.;mi mma&-mc 14 .mﬂo»-mo 14 List om, fOrd de11/01/2012
P PSTATE _CORP,LTD. & ADMIT, NOTICE
6  1WP/4222/2003 H m mmhmm %mmw“x AAPURTE M mw STATE CIVIL SUFPL. CORP.LTR. & 1 5 gpg MORE THAN 10 YEAR OLD - QEF.M ou-m?wcw 4 113-03-20 E. ISSUE,STAY {HK}..24/07/2003
7 TWP/4256/2003 VIDYA DATT DWIVED] THE STATE OF M P, AND ORS. {ORDERS] 73-04-2014 123-06-2014 Notice, Week Commencing (23/06/2014)-Ord
d:23/04/2014
8  TWP/4D87/2003 |WOERVEER SINGHCHOUHAN T UNION OF INDIA & ORS. (CASES MORE THAN [0 YEAR OLD - CIVIL] 107-04-2014  105-05-2014 MWMM%%W%MM%@ single bench)-Ord
G (WP/A300/2003  |ROCP SENGH PARIHAR M.P KRISH] UPAT MANDI [CASES MORE THAN 10 YEAR OLD - CIVIL] [03-03-2014 113-03-2014 F.H. IN DEU COURSE 21/11/47
10 [WP/4333/2003 oA A A THE COLLECTOR JABALPUR AND ORS,  [[CASES MORE THAN 10 YEAROLD- VL] [03-03-2014 [13-03-2014 M\M”mwﬂ%om.mw%wmnm%m / Admit-Ord
1 [WPA335/2003 [REEIRASIEHDVISION G, LAROIR COURTIO ASHOML A ionses wore o vearowo- aivit | |07-04-2014 05-05-2014  List on fh-Oxd dt:28/09/2012
2 |WP/4378/2003 IMuxuno kumar cuanpera  {LAEADDL COMMISSIONER, JABALPUR lrc Ases MORE THAN 10 YEAR OLO-CiVIL] 103-03-2014 {13-03-2014 List on sept/}1-Ord dt:19/08/2011
13 |WP/4389/2003 [S.XBAIPAI AND ORS. THE LRVION OF INDIA & ORS. [CASES MORE THAN 10 YEAROLD - CVILY  (05-05-2014 §13-03.2014 NOTICE ISSUE {RN}..12/12/2004
14 |WP/4396/2003 |HARMINDER SINGH ANDORS.  |BOARP) OF REVENUE & ORS. e NOTICE (FOR ADMISSION) -CWVIL {15 43 5014 1]2.03.2014 Mhmm After four week/*stay continue weeks-Ord
IS |WP/4411/2003 |wsLARSEN& TOUBROLTD.  |UAE ADDL COMMISSIONER BHOPAL & rraxation) 19-03-2014 {13-03-2014 BEFORE REGULAR BENCH ..22/08/2008




Yt e
& IWP413/2003 Isiveraran prazapat !| THE STATE OF M.P. AND ORS. [CASES MORE THAN 10 YEAR OLB - CIViL} [03-03-2014 [13-03-2014 JList Afier 4 weeks-Ord dt:15/02/2012 !
7 IWP/4448/2003 [DHANWANTIBAI | svaTE OF MP. AND ORS. ey CEFOR ADMISSION) - CIVIL - 101.04-2014  |14-03-2014 Not Reached -Ord 4¢:12/03/2014
8 [WP/4507/2003 [NEELAM CHANDGABHIVE  (DEMPSTATECOOR SCRNANCER  licases MORE THAN 10 YEAR OLD -CIVIL] [03-03-2014 [13-03-2014 List on feb 2012-Ord 8:18/11/2011 “
9 PWP/M529/2003 IR SHYAM SUNDER SHARMA THE STATE OF M.P. AND ORS. {CASES MORE THAN 18 YEAR OLD -CIVIL H13-03-2014 |13-03-20G14 AFTER 3 WEEK ..03/05/2006
0 JWP/4537/2003 [SHAKUNTALA CHATTERIEE THE STATE OF MP. AND ORS. ICASES MORE THAN 10 YEAROLD - CIvIL} 1(7-04-2014 107-04-2014 List After 4 weeks-Ord dt.01/02/2012
H WP/ASR/2003  IMAHENDRA SINGH KARCHUL! _ THE STATE OF MP. AND ORS. . {CASES MORE THAN 10 YEAROLD -CiviLt {]10-02-2014 113-03-2014 me”%ﬂuwwmmwrmmwwam / Admit-Ord *
7 | WP/4506/2003 MRS MEENAKSHI JAMN THE $TATE OF MP. AND ORS. [CASES MORE THAN 10 YEAR OLD -CIVILY 103-03-2014 : 13-03-2014 WMmm mﬂ%ﬂa 2week rreturn addr weeks-Ord
3 [WP/4605/2003 |DR GAKESHPRASAD AGRAWAL [THE STATE OF M.p. AND ORS. oy OTICE(FORADMISSION -GV 199.04-2014 }09-04-2014 List After (4)-Ord dt:12/03/2014
4 TWP/4627/2003 ST CHANDRA KANTA RAGHUWAR DAYAL AGRAWAL [CASES MORE THAN 10 YEAR OLD -CiviL] 103-03-2014 113-03-2014 Put up in Due Course-Ord d6:25/11/2611
5 |WP/4631/2003 jusia asRWAL {CEOJIANPAD PANCHAYATIABERA & | (AFIES NOTICE (FOR ADMISSION) - CVIL~ 114-03-2014 |14-03-2014 idrop-Ord d:10/12/2011
6 WP/4645/2003 1OM PRAKASH ITHE STATE OF M.P. AND ORS. {CASES MORE THAN 10 YEAR OLD -Civin 1 133.03-2014 |13-03-2014 JFH. IN NOV.06 ,.25/0772006
7 WP/4656/2003 |K.S.PARIHAR AND ORS THE STATE OF M5, AND ORS. ﬁﬂmﬂ NOTICE (FOR ADMISSION}- CVIL - 115.04-2014  115-04-2014 |AFTER 4 WEEK ..03/12/2007
8 [WP/4681/2003 |MSMDRAIEETBUSSERVICE  fog 000k COUREKHANDWAARD ™ orpErs) 30-04-2014":{13-03-2014 Records Called-Ord 46:20/11/2013
G 1WP/46091/2003 |RAIENDRA SINGH KUSHWAHA [ THE STATE OF M/P. AND OKS. A L, TOTICE (FOR ADMISSION) - Civik 12-03-2014 112-03-2014 List After 4 weeks-Ord d:04/01/2013
0 TWP/MAT57/2003 MPSER RAMSWAROOP AND ORS, FCASES MORE THAN 16 YEAR QLD - CIVILY {(33-03-2814 [13-03-2014 FAENOV.OR 22/0%/08
1 IWP/4774/2003 VoA AL sINGH M, STATE WAREHOUSING CORR. AND {icaSES OF SENIOR CITIZENS - CIVIL CaSES} [07-04-2014  13-03-2014 DISPOSED OFF....08/04/2004...(1D)
2 {WP/4775/2003 [porONDUTY THE STATE OF M.P. AND ORS. {CASES MORE THAN 16 YEAR OLD - €1viL] {03-03-2014 13-03.2014 List After 1 weeks-Ord dt:10/07/2013
3 JWP/4T83/2003 [NaND LAL KHADGI THE STATE OF MP. AND ORS. {CASES MORE THAN 16 YEaR OLD-CIviL) [03-03-2014 113:03.2014 Notice for [A Allowed-Ord dt:13/10/2009
4 IWP/4790/2003 |UPENDRA ARVINDEKAR {THE STATE OF MP. AND ORS. [CASES MORE THAN 10 YEAR OLD - CiviL} 107-04-2014 |13-03-2014 IST WEEK OF DEC.06 ..08/11/2006
5 |WP/4B46/2003 |V BHASINREAL ESTATE(VT) | ASSISTANT LABOUR COMMISSIONER & i AsES MORE THAN 10 YEAR OLD - CIVIL} 103-03-2014 |06-04-2014 Other {Admif}-Ord dt:20/02/2014
6 TWP/4862/2003 [KUM LAL SAHU UNION OF INDIA & ORS. [CASES MORE THAN 10 YEAR OLD -CIVIL] [03-03-2014 {13-03-2014 IA Foria 1451/10 Allowed-Ord d6:22/07/2011
YT {WP/M4872/2003 [LOKHRAM THEG M., N.Ci. SINGROULI AND ORS.  [[CASES MORE THAN 10 YEAR OLD - CiVIL]  [(33-03-2014 -113-03-2014 i
38 [WP/48B6/2003 |GYANR PRAKASH GUPTA | THE STATE OF M.F. AND ORS, {OTHER THAN ABOVE - CIVIL] 12-05-2014 §13.03-2014 ADIOURNED. 19/11/67 "
0 1WP/4971/2003 [DINESHXUMARTINARIAND - |JOINT DIRECTOR OF TECH, EDU.BPL &  HOTHER THAN ABOVE - CIVIL) 16-07-2014 {13-03-2014  List After (3)-Ord dt:16/02/2014
0 PWP/27134/2003 [RAM FRAKASH SHARMA THE STATE OF M.P. AND ORS, WMMWM NOTICE (FOR ADMISSION; - CIVIL Mwuom‘mo.mwffww-ow.uo 14 Cs




e

1 thm\momsgw M/S RAKESH AGENCIES JTHE UNION OF INDIA & ORS. Koty |(OTICE (FORADMISSION) - CVIL 119032014 112-03-2014 AFTER 3 WEEK ..14/07/2008 j
2 [WP/27238/2003 [CHAMPALAL & ANR. THE STATE OF MP, AND ORS. oy OTICE (FORADMISSION) - CIVEL 112.03-2014  112-03-2014 1 Adjourned-Ord dt:16/04/2010
3 IWP/27278/2003{ACC LTD ADD- COMMR., COMMERRCIAL TAX AND |rraxaTioNs 03-03-2014 [13-03-2014  JADJOURNED ..20/09/2006 ;
4 [WP/27298/2003 |SMT RAMADEVI MARASKOLE | THE STATE QF MP. AND ORS. wﬂﬂwwm NOTICE (FOR ADMISSION) - CIVIL 112.03-2014  [12-03-2014 JAdiourned-Ord dt:06/11/2012 ‘
5 WP/27320/2003 [Mpser wwwwm HUMAN REGHT COMMISSION AND mﬂﬂmmm NOTICE (FOR ADMISSION) -CIVEL  [n3 93 o1y 113-03-2014 &

6 |WP/27353/2003 lsmr. assa canawar M P STATE ELECTRICITY BOARTI & ANR. [(1f EE NOTICE (FOR ADMISSIOR)- CIVIL15.03.2014 112-03-2014 IList Afier Vacation-Ord dt:18/05/2012 :
7 IWP/2T373/2003 [rovmnrsCO-TIRAL THE STATE OF M. AND ORS. iy OTICE FOR ADMISSION)-CIVIL - 131.04-2014  112-03-2014 AFTER 4 WEEK ..25/04/2008
8 [WP/27376/2003 [SANHALIYA SHIKSIA SAMITI AND vk STATE OF M.P. AND OTHERS AFTER NOTICE (FOR ADMISSION) -CVIL16,5.03.2014 [13-03-2014 List After 4 weeks-Ord dt25/10/2013 :
9 TWP/27381/2003 [LOK SHIKSHAN SAMITL AND ANk {ASSISTANT PROVIDENT FUND [OTHER THAN ABOVE - CIVIL] 24-03-2014 [24-03-2014 1A For11055/2013 Allowed-Ord dt:19/08/2013
0 [WP/27442/2003 g PANCOTOLYTUBES VT risg STATE OF m.p. ANDORS. [TAXATION] 03-03-2014 114.03-2014  |List on 16/12/2009-Ord dt:15/12/2009
1 |WPR7S15/2003 [ bariarasors.  [DISTRCTCOOPERATIVECENTRAL  IAFTER NOTICE GOR ADMISSION)-CMIL 11 03 2014 {12-03-2014 S gy ound within | weel -Ord _
2 |WP/RT521/2003pavDAS & ORS | YOG! RAJ & ORS. ICASES MORE THAN (0 YEAR OLD - CiviL ] [07-04-2014 107-04-2014 1AFTER 2 WEEK ..15/07/2008 __
3 imymwﬂmQO‘_\MOOw W«MWM?} PING ALLOYS PVT. LTD THE STATE OF M.P. & OFS. MVMM_W_M NOTICE {FOR ADMISSION] - CIVEHL 12.03-2014 112-03-2014 : i
4 [WP/27580/2003 [kristna sar STATE OF M.P. & ORS. ey | TCEFORADMISSION)- CIVE 115042014 112-03-2014 AFTER 1/A WEEK ..14/09/2007

5 [WP/27590/2003 [MGamtma mOUSTRIES [ i\l DEPUTY COMMMISSIONER.HiraxaTion) 03-03-2014 {14-03-2014 NOTICE ISSUE {AK}..13/09/2004

6 gmumm.um@mxwgw MMMWMZ} FING ALLOYS PYT. LTD. STATE OF M.F. & ORS. W}ﬁmﬁﬂw NOTICE {FOR ADMISSION) - CIVIL i Mnowuwmvw 4 1 N,.Ou..mm_ 14

7 [WP/27598/2003 [BHARAT SANCHAR NIGAM LTD.  [CIMERCIAL TAX OFFICER IABALEUR irracamion 03-03-2014 |14-03-2014 List on 2 nd week february-Ord dt:07/01/2013
8 {WP/27618/2003 [LAL SATYENDRA SINGH BAGHEL (LTS FRADRSH BLCETRICITY (ATTERNOTICE (FOR ADMISSION) - CIVIL - 414.03-2014  114-03-2014 List After 2weeks weeks-Ord dt:29/06/2011

19 [WP/27650/2003 [MPSTATE ELECTRICITY BoARD |GEITARAY ELECTRICITY AUTHORTITS Jiooes) 21-04-2014 [12-03-2014  |AFTER /A WEEK ..20/04/2007

10 |WP/27741/2003 jais aHMAD THE STATEOF M. & ORS. ey T(OTICE (FOR ADMISSION - CIVIL119.03.2014 {12-03-2014

11 {WPR27748/2003 S DIAMOND CEMENT JADDITIOMNAL COMM. COMM.TAX & GRS, JITAXATION] 03-03-2014 114-03-2014 List on 3 rd week february-Ord du07/01/2013
R WP2TTO12003 [Feniaanion | OVRERS [ THE STATE OF M£. & ORS. IAFTER NOTICE (FOR ADMISSION) -CIVIL 154 032014 {13-03-2014 |LIST ON ..04/07/2007
13 [WP/27798/2003 [EYEREST MAZDOOR CONGRESS, |RECISTRAR REFRESENTATIVE TRADE & ATTER NOTICE (FOR ADMISSION)-CIVIL - 117032014 {12.03-2014  other bench-Ord dt:31/10/2013 m
M {WP/2T7853/2003 {Mss HORA UDYOG DIVISIONAL DEPUTY COMM. {TAXATION] 03-03-2014 114-03-2014 AFTER 4 WEEK ..07/03/20608 |




. \20 )
5 WER/2T7RT2/2003 IKATNI MINERALS PVT.LTD. TADDITIONAL COMM. COMM. TAX & ORS. J{TAXATION) 03-03-2014 114-03-2014 T
6 IWP/27873/2003 [KATNI MINERALS PVT. LTD. ADDBCOMM.COMM. TAX & ORS. [TAXATION 03-03-2014 |14-03-2014
7 IWE/27881/20073 [Mis DIAMOND CEMENT “wmw_nozzzawwozmznozz.ﬁax. & |raxaTion 03.03-2014 114.03-2014 W.
8 [WP/27893/2003 s sora upvos [RIVISIONAL DEPUTY COMM. FFAXATION] 03-03-2014 |14.03-2014
9 |WP/27894/2003 jWs HORA UDYOG DIVISIONAL DEFUTY COMM. COMM. — maxaTion) 03-03-2014 {[14-03-2014
00 IWP/27922/2003 |SHTIARARA BATLI LS REGIONAL PROVIDENT FUND & ORS. [ i NOTICR FOR ADMISSIOR) €V~ 112.03.2014 112-03-2014 AFTER 1/A WEEK ..14/08/2006
01 [WP/27923/2003 |Ms HORA UDYOG DIVISIONAL DEPUTY COMM. & ORS. [TAXATION] 03-03-2014 114-03-2014 NO.IR. ..16/05/2006
02 |WP/27948/20073 [JANISH CHANDRATANTWALE 1,011 AHABAD BANK & ORS. [CASES MORE THAN 10 YEAROLD - CIVIL] 103-03-2014 113-03-2014 iNotice-Ord dt:31/08/2010
03 [WP/27952/2003 [ mmemonar 11, MPSTATE ELECTRICITY BOARD & ORS. |[ASER NOTICE(FOR ADMISSION)-CIVIL 149032014 |12-03-2014 LIST AFTER..A...WEEK. 01/12/08
04 {WP/27960/2003 {SAYAD MASOOD AL |STATE OF 447 & ORS. (ATIER NOTICE (FOR ADMISSION) - €V 110-03-2014 {10-03-2014 List After 4 weeks-Ord dr:06/11/2012 ;
05 |WP/27962/200' [WS PEPTECH CONSTRUCTIONS |STATE OF M.P. & ORS Ay OB 0K ADMISSION) - CIVIL - 114.03-2014  {14-03-2014 INot Reached -Ord dt:06/11/2012
06 |WP/27980/2003 [astisH SEHCAL GOVERNMENT OF INDIA & ORS. (AFTER NOTICE (FOR ADMISSON) - CVIL 112.03-2014 ,{12-03-2014 AFTER 2 WEEK ..25/01/2006
07 {WP/28001/2003 [VANDANA FUELS (PVT)LTD ADDITIONAL DIVISIONAL DY COMM.& | raxaTION] 03-03-2014 114-03-2014 AFTER 2 WEEK ..19/03/2007
08 {WP/28024/2003 [SHARDA DOMESTIC FUELS ADDITIONAL DIVISINAL DY COMM. [ rraxaTion) 03-03-2014¢ {14-03-2014 AFTER 2 WEEK ..19/03/2007
09 {WP/28039/2003 [MPHUMANRIGHTSCOMM.  [STATEOF MA. £ OKS. [FTER NOTICE FOR ADMISSION)-CVIL 1y 039014 [24-03-2014  |List After 2 weeks-Ord dt:05/03/2012
] iwmm,@mmﬁw@ow NARAYAN'SINGH. C o+ ITHEUNION.ORINDIGIE ORS¢, "7, JPUBLICINTEREST LITIGATION - CIVIL. 20-04:2014 21042014 <. F_mﬁon@ioﬁw\o_&-@w&_qﬁ.@mﬁ@w& |
11 PWPR/28076/2003 jKISHOR! LAL CHAURASIA UNION OF INDtA & ORS. SCASES MORE THAN 10 YEARCED -Civit] {03-03-2014 (13-03-2014 AFTER 2 WEEK ..04/09/2008
12 FWP/28081/2003 [SHYAMKALI BAI & ORS. COMMISSIONER FOR WORKMEN & ORS. HCASES MORE THAN 10 YEAR OLD - CviLT [07.04.2014 |13-03-2014
13 {WP/28092/2003 |STATEOF M2 RAJMANI SINGH & ORS. [CASES MORE, THAN 10 YEAROLD - CIVi 3 103-03-201 a., 13-03-2014 Adjourned-Ord dt:06/11/2012
14 |WP/ZR093/2003 ITHESTATEOF M P, $MT. MAMTA $INGH CHOUHAN £ ORS.  [[CASES MORE THAN 10 YEAR OLD - CFVIL | 01.03-2014 113-03-2014 >&o§&-0& dt:06/11/2012
15 |WP/2R004/2003 |STATE OF M.P. JAGHWANLAL SINGH & ORS. [CASES MORE THAN 10 YEAR OLD -civiL] 1(33-03-2014 {13-03-2014 1Adjourned-Crd ¢t:06/1 1/2012 :

16 [WP/2B098/2003 STATEOF MP. & ORS NAGENDRA KUMAR & ORS. ICASES MORE THAN 10 YEAROLD -CiviL] 03-03-2014 {13-03-2014 Adjourned-Ord dt:06/11/2012

17 |WP/28099/2003 ITHE STATE OF M.P. & OKS. DINESH KUMAR £ ORS. [CASES MORE THAN 10 YEAR OLD -CiviL) {03-03-2014 113-03.2014 Adjourned-Ord dt:06/11/2012

(18 1WP/28133/2003 [SANTOSH YADUVANSHE JTHE STATE OF M.P. ANDOKS. IFRESH (FOR ADMISSION) - CIVIL CASEST  [18.03.2014 110-03-2014

119 [WP/28143/2003 |[RUCK OWNERS ASSOCIATION & lryig STaTE OF M., AND ORS. [CASES MORE THAN 10 YEAR OLD - CIVIL} [03-03-2014  {14.03-2014 List for Final hearing-Ord dt:09/01/2014 |

(20 |WP/28145/2003 s v rups pyr o, RO BV EY COMMR. COMMERCIAL  {rraxaTiON) 03-03-2014 114-03-2014 |AFTER 2 WEEK ..19/03/2007
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HIGH COURT OF MADHYA PRADESH
STATEMENT SHOWING MONTHWISE INSTITUTION,DISPOSAL AND PENDENCY OF CASES FOR THE

AnneEx— R-2\

@D

YEAR,2013
S.NO| MONYH GPENING | MONTHWISE | MONTHWISE | PENDING | PENDENCY | AVERAGE | AVERAGE
' BALANCE | INSTITUTION DISPOSAL BALANCE }INCREASED/{ STRENGTH | DISPOSAL
DECREASED { OF HON'BLE | PER JUDGE | -
JUDGES
ist quarter, 2013 .
smnuARY,13 | 248157 | 11536 8517 | 251176 | 3019 | 32 | 266
FEBRUARY,13 | 251176 | 9714 9980 | 250910 | -266 32 312
MARCH13 | 250910 | 11217 8505 | 253622 | 42712 | 32 266
TOTAL 32467 | 27002 5865 | 32 281

STATEMENT SHOWING MONTHWISE INSTITUTION, DISPOSAL AND PENDENCY OF CASES FOR THE

YEAR,2014
SN0l MONTH OPENING | MONTHWISE | MONTHWISE | PENDING | PENDENCY | AVERAGE | AVERAGE
' BALANCE | INSTITUTION DISPOSAL BALANCE |INCREASED/ | STRENGTH | DISPOSAL
DECREASED | OF HON'BLE | PER JUDGE
ist quarter, 2014 |
JANUARY, 14 261611 11787 12128 261270 -341 32 379
FEBRUARY,14 | 261270 10024 11585 259709 -1561 31 374
3 [MARCH,14 259709 10293 12167 257835 -1874 32 380
TOTAL 32104 35880 -3776 32 378




HIGH COURT OF M)&DHYA PRADESH : AT MAIN SEAT JABALPUR

STATEMENT SHOWING MONTHWISE lNSTiTUT!ON,{)%SPOSAi. AND PENDENCY OF
‘ CASES FORTHE YEAR,2013
S.NO MONTH OPENING | MONTHWISE MONTHWISE | PENDING PENDENCY
BALANCE | INSTITUTION DISPOSAL BALANCE {INCREASED/D
ECREASED
tst quarter, 2013
1 ANUARY,13 148862 5348 4026 150184 +1322
? FEBRUARY,13 150184 4570 6228 148526 -1658
3 MARCH,13 148526 5781 4624 149683 +1157
TOTAL 15699 14878 +821

STATEMENT SHOWING MONTHWISE IN

CASES FOR THE YEAR,2014

STITUTION,DISPOSAL AND PENDENCY OF

PENDENCY
OPENING | MONTHWISE | MONTHWISE | PENDING
S.NO MONTH BALANCE | INSTITUTION | DISPOSAL | BALANCE INCREASED/D
ECREASED
ist quarter, 2014

1 LIANUARY,14 155943 5985 6901 155027 916
2 |FEBRUARY,14 155027 5302 6242 154087 940
3 |MARCH,14 154087 4978 7402 151663 2424
TOTAL 16265 20545 4280




A

STATEMENT SHOWING MONTHWISE INSTITUTION,DISPOSAL A

HIGH COURT OF MADHYA PRADESH : BENCH AT INDORE

CASES FOR THE YEAR,2013

@;

ND PENDENCY OF

S.NO MONTH OPENING | MONTHWISE MONTHWISE | PENDING PENDENCY
BALANCE | INSTITUTION DISPOSAL BALANCE INCREASED/D
FCREASED
ist quarter, 2013
1 JANUARY,13 48445 3834 3055 49224 +779
2 FEBRUARY,13 49224 3113 2327 50010 +786
3 MARCH,13 50010 3276 2211 51075 +3065
TOTAL 30223 7593 +2630

STATEMENT SHOWING MONTHWISE

CASES FOR THE YEAR,2014

NSTITUTION,DISPOSAL AND PENDENCY OF

S.NO - MONTH OPENING | MONTHWISE MONTHWISE | PENDING PENDENCY
BALANCE | INSTITUTION DISPOSAL BALANCE INCREASED/D
ECREASED
ist quarter, 2014
i IANUARY, 14 51125 3095 2843 51277 +352
2 FEBRUARY, 14 51277 2601 2815 51063 -234
3 MARCH,14 51063 3156 2427 51792 +729
TOTAL 8852 8185 +667
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HIGH COURT OF MADHYA PRADESH :
STATEMENT SHOWING MONTHWISE INSTIT

BENCHA

CASES FOR THE YEAR,2013

T GWALIOR

e N e smmmtiserstrmiiio

UTION,DISPOSAL AND PENDENCY Of

Q4

PENDENCY
OPENING | MONTHWISE | MONTHWISE | PENDING
$.NO MONTH
ONT BALANCE | INSTITUTION | DISPOSAL | BALANCE INCREASED/D
ECREASED
Ist quarter, 2013
1 |1ANUARY,13 50850 2354 1436 51768 4018
5 |¢EBRUARY,13 51768 2031 1425 52374 606
3 |MARCH,13 52374 2160 1670 52864 +490
TOTAL 6545 4531 +2014
STATEMENT SHOWING MONTHWISE lNSTlTUTlON,DISPOSAL AND PENDENCY OF
CASES FORTHE YEAR,2014
S.NO MONTH GrERiNG T MONTHWISE | MONTHWISE | PENDING | PENDENCY
BALANCE | INSTITUTION | DISPOSAL | BALANCE INCREASED/D
ECREASED
Ist quarter, 2014
1 |JANUARY,14 54543 2707 2284 54966 423
5 |FEBRUARY,14 54966 2121 2528 54559 407
5 |MARCH,14 54559 2159 2338 54380 179
TOTAL 6987 7150 163
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Executive Summary

in this report, the old roster system for case sitocation in the Hor'hle High Court of Madhya Pradesh is
described. In the old system, a case appears before a Hon'ble ludge after coordination Detween the
Cause listing Department and Dealing Assistants. Some of the shortcomings of the old roster systern of
case allocation include unbalanced work flows, over-burdening of a few administrative staff along with
an under-utilization of information technology, fack of metrics such as a standard for the time reguired
for filing, verification and Histing of cases. In the absence of weli-defined metrics, the administrative staff
can use their subjective discretion to make arbitrary decisions pertaining to fisting of cases, This can fead
to delays in some instances, and tead to unhealthy institutionalization of favors accorded by
administrative staff to lawyers and petitioners in other instances. i order to address these issues, the
aggregate capatities at the filing, writ petition and appeal case stages are determined, along with an

analysis of administrative processing time in verification, scanning and movement of cases.

In arder to improve the efficiency of the case Histing process, Hor'ble High Court of Madhya Pradesh has
introduced a rationafized the work design of the dealing assistant, and using information technology, it
is necessary to formulate an appropriate escalation matrix so that, in instances where the dealing
assistant has doubts, the issues are resolved in a timely manner by bringing the issue to the notice of the
command chain above the dealing assistant. The increasing workicad of Hon'ble Judges is discussed and
measures are proposed to improve transparency and speedy disposal of cases. The average number of
cases disposed by each of the three benches of the Hon'ble High Court is discussed, along with an
analysis of the pendency of cases, Using operations management techniques, the turnarpund time for a
case apphcation is assessed. Finaily, measures arg proposed to improve the accuracy, objectivity,
transparency, accountability and empowerment of system, while taking the necessary steps to eliminate

corruption from the system.



Roster System Process - A Description

The process of Roster System is dascribed and explained below:

1. Processing of Case Application: in the Roster system, the Case Applications were received
and processed through several stages like filing, verification and listing before the Hon'bie

High Court. These processes were trandied manually by the administrative staff/clerks.

2. tisting Process: The lsting process was decided mainly by the Cause Listing Department
depending on the pending Case Applications before the Hon'ble ludges; resulting intc an

ailocation roster,

3. Alocation of Cases to Hon'ble Judges: Based on the above, the Hon'ble judges were

allocated separate rosters depicting the aumber of assigned Cases to them.

4. Category of Case Application: The Case Apglication type (e.g., Writ Petition, Civil, Crimninal

ete.} was one of the major considerations to allocate the Case to a particuiar Hon’ble Judge.

5. Case Status: Hon'ble High Court based on hearing on the histed Cases used to give sultable

directives. This resulted in a change in the Case Application status.

6. Role of Dealing Assistants: Accordingly, the files related with the Case Apglication went in

the custody of Dealing Assistants {DA} in the Dealing Department,

7. Case hsting before the Hon'ble High Court: Eurther, the Cases used to get surfaced before
the Mor’ble Court only with the co-ordination between with Cause Listing Department and

Dealing Assistants.



Roster System - Operational Shortcomings

There were same fundamental operational shortcomings in the Roster System, which are described in

the foliowing manner:

Unbalanced Work Fiows: Poor work flows were present in the stages of filing, verification
and fisting of Case Applications. There was no rativnalization with respect to work load fie.,
demnand on the system) and staffing capacity at the various process stages. This resulted
into a growing mismatch between demand and supply depicting in the number of Case

Application pending in the process stages itsaif.

Qver-utilization: Variability in the process setting also impacted the over-utilization in some
of the process stages. Many administrative staff used to complain about being over-

butdened without being able to avail Holidays.

Reprioritization: There was reprioritization at every step either by design or by arbitrary

choice of the administrative staff. The system was further plagued by ad-hoc-ism,

Cases Application Release: Few of the Case Applications were purposefully reteased too late
in the system, The clerical staff and deaiing staff had a greater say in scheduling/listing of
the cases and also Hon'ble Judges were assigned specific category of cases to be dealt by

them,

tack of Scientific Basis: There were some arbitrary and ad-hoc thumb-rules being used to
allocate the Case Applications. For example, 75 cases were tisted before each Hon'ble bench
and final hearing happened enly on Tuesday and Friday of every week. Another example of
simitar kind was of Motion Hearing Category of Eresh Cases. The Mearing took place only
tiree days in a week, hence there were possibilities of delay in the important and urgent

frosh cases.
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&, Standard Completion Time: There was no measure of standard completion times in process
steps like filing, verification, listing etc. This resulted in poor work — efficiency as there is

complete absence of any reference measure.

4 Under-Utilization of Information Technology {IT) Tools: 1T applications were not fully

adopted or utilized. This resuited in a poor monitoring and controf system.

Roster System - Poor Outputs and Results

The operational shortcomings caused some of the problems described befow:

1. Many of the Cases were not listed for a long period of time, which delayed the process of

ensuring Timely Justice.

2. in Motion Hearing Case Category {Fresh Application}, a Company Case pertaining to the year
1972 was pending before the High court of Madhya Pradesh tit} the end of 2013,

3. There were possibilities of wait and watch game by lawyers for favorable

conditions/environment.

4, The listing of sthe cases was highly dependent on the performance of administrative staff
members. There were possibilities of administrative staff members being subjective gnd slso
playing to the wishes of other stakeholders inciuding petitioners and lawyers regarding

scheduling of cases.
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Rationalized System Process - A Description

The process of Rationalized System is described and explained below:

1. Filing Stage: There are 12 filing counters in the system wherein the Petitioner or Lawyers can

file the petition before the Hor'ble High Court of Madhya Pradesh. Basic information
regarding the Cases is entered in the computer and an acknowledgement slip is provided to
the Petitioner or Lawyer immediately containing the date and time of the (ase Application

Received.

Out of 12 counters, one counter is reserved for Ladies, Disable and Cider Persons, It takes

10 - 18 minutes to fll the details of a Case Application.

12 CountersxB Hours per Day %60 Minutes per Hour
1% Minutes per Case Application

Aggregate Capacity of the Stage =

= 384 Case Applications Per Day

Verification Stage: This stage is the checking stage. 15 administrative staff members are
engaged in the process of checking documents, payment of court fee and the relevant jower

court orders, if any.

In the case of 2 Writ Petition, it takes around 15-20 minutes for the administrative staff to
check the documents and input the details in the computer whereas in the case of appeal
petition, it may take around 30-40 minutes 10 complete the process of checking and to input

the data.

Out of 15 administrative staff members, 13 staff members are atiocated for Writ and Other

Case Applications. 2 staff members exclusively check Appeal Case Applications.



a} Aggregate Capacity of the Stage {Writ Petition and Other Case Applications)

13 staff members X 8 Hours per Day x 60 Minutes per hour

20 Minutes per Case = 312 Cases
by Aggregate Capacity of the Stage {Appeal Case Applications)
7 staff members % 8 Hours per Day X 60 Minutes per hour
= = 24 Lases

40 Minutes per Case

When the number of petitioners is more than ten in a case, the time taken for verification
increases phenomenaily, hence a second team for verification which comprises of

experienced administrative staff is also utitized.

Listing of Case Applications before the Hor'hte Court: If the documents are in order, the
Case Applications are listedon T+ 2 {i.e,, the third working day) days where T is the date of

filing of Case Appfication. itis T+4in the case of bail applications,

biscrepancies in the Case Application: i there is a discrepancy in the Case Application, the
refated papers are transferred to § separate counter. SMS is sent immediately o the
Advocate/Litigant about the discrepancy and the information is also displayed on the notice

board as well.

Once the discrepancy in documents/payment of court fee is sorted out, the Case Application

getsiistedontheT+2or T+ 4 day depending on the nature of the petition,

Scanning of Documents: All the documents pertaining 1o the Case Application are scanned

immediately and soft copy of the petition is penerated.

Mavement of the Case Application before the Hon'ble High Court: The Case Application
after scapning is sent to the Hon'ble High Court straightaway 1o appear on T+20rT+5

days.
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10.

Role of Dealing Assistant: Once the Case Application is admitted by the Hon'ble High Court,
the Application Papers along with Court Orders are sent to the Dealing Assistants. S/he

retnains the safe custotian of the file till the judgment is delivered.

Working of Deating Assistants: A computer software is designed in such a way that if there is
a red color displayed against a Case Application, s/he has to complete the desired action
within the same day, orange color indicates updating of records/ action to be completed
within a2 week and green color indicates that everything is ok and no action is desired from
the concerned dealing assistant. The output from this process is the generation of pool of
case Applications at the Quarterly tevel. From the Quarterly Pool, Weekiy Pool of Case

Applications is generated based on Priority Rules {26 in Numbers). '

E£scalation Matrix: If the dealing assistant does not comply with the instruction provided by
the software on a given day, an automatic message is sent to the Section Officer {in-Charge
of Dealing Department} and then to Deputy Registrar. $till if there is no action, the message
is sent to the Registrar and later to the Registrar-General and to the Principal Private

secretary to Hon'ble Chief Justice of High Court.

Case Application Allocation: The computer software is designed in such a way that cases are
attocated randomly to the Hon'ble Bench/ludge in yniform and equal proportion. There are
26 priority rules designed for different types of Case Applications. The allocation also takes
care of the representation from each category in the order of priority. The other salient

features are as follows:

a) The Motion Hearing Categery of Case Applications is listed everyday instead of 3

days in 3 week in the earlier Roster System.

B} The list for the whoie of the week [Weekly Pool} is prepared on the previous week
friday {One Week in Advance) from the Quarterly Pool and is also displayed on the
Hon'ble High Court Website,



¢} Supplementary iist is generated for the Case Applications where the status on them

gets changed only on the previous day due to the directive of the Hor'ble High

Court.

in
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Rationalized System ~ Output and Results

1. Transparency: The new system has brought in complete transparency. The litigant comes to

xnow whether the advocate has filed his petition on time. The default is communicated

immediately by SMS once the default is found by the administrative staff, The dealing staff

comes to know well in advance about the listing of cases and hence prepares the file to be

sent to the High Court/Hon’bie bench well in advance.

2. Speedy Disposal of Cases: The Hon'ble High Court of Madhya Pradesh implemented the

system based on the principle of “Justice Delayed is Justice Denied’. The impact of this

improved process has been felt within the first 3 months of its implementation in the form

of higher disposal rate of Cases,

An Analysis:

i. The average Case disposat per Judge per month has increased from 281 to 378 in the

His

first quarter of 2014,

In comparison, the total pending Cases in 1abaipur has been decreased by 4280 cases
in the first quarter of 2014 whereas i increased by 821 cases in the first quarter of

2013, the last year.

tn Gwalior, the number of Cases reduced by 163 whereas it increased by 2014 in the

first guarter of 2013, the last year,

i tndore, the number of cases has increased by 667 whereas the number of cases

increased by 2630 in the first quarter of 2013, the kast year.

The quarterly fist and weekly list of pending cases provided te the Judges in advance
enables them in speedy disposal of cases. Fhe software is designed in such a way that

equal importance is given te fresh as well as old ¢ases.

11



3. Equatl Distribution of work: Due to the new system, the work is distributed eaually among

the staff members as welf as the Judges of the Hon'ble High Court of Madhya Pradesh.

An Anatysis:

{i}

{ii}

farlier, around 75 cases were fisted hefore the Hon'ble Judge/Bench whereas

now more than 100 cases are being fisted before the Hon'ble ludge/Bench,

farlier the cases were allotted based on the category of the case whereas now it
is jogical allocation of cases by the software; hence the work is egually

distribited among the staff as well as ludges.

Analysis of Data: We have tried to analyze the data from the perspective of different factors

like incoming load on the system {external demand on the system in terms of number of

cases admitted monthly} and Work-in-Process {Pendency in terms of Cases whith are

admitted by the Hon'ble High Court but on which final verdict is still awaited}.

a)

b}

¢

The data is gathered for alt the three henches of the Hon'bie High Court of Madhya

Pradesh at jabajpur, Gwaltor and Indore.

A comparison is made between the firest quarter of previous year {2013) and the
current  year (2014} on  dimensions like Case Applications Admitted
{institutionatized}, Cases Disposed {Output Rate} and Pendency {Work — in -

Processl.

Analysis of Case Application Institutionalized Data: The following data has been

analyzed:
institutionalized
{Case applications admitted)
7013 2014
Jabalpur [0 5348 5985
Fab 4570 5302
Mar 5781 4978
Quarterly
Average £233.00 5421.67

12



¢ ¢

Instititionatized
{Case applications admitted)
2013 014
Gwallor 0 2354 2707
feb 2031 23121
Mar 2160 2159
Quarterly
Average 2181.67 2329.00
jnstitutionatized
{Case applications admitted)
2013 2014
Indore 3834 3095
Feb 3113 2601
Mar 3276 3156
Guarterly
Average 3407.67 295067
&0060.00
5000.00 -+
400000 -+ trinstitutionalized Cases
{Average per Month)
3000.00 +- 20113 1st Quarter

® Institutionatized Cases

H00.68 +— {Average per Month)}
2014 ist Guarter

1000.00 1

0.00 T T
iabaipur Gwatlor Indore

Inference: From the above analysis, we can observe that there is an increase in the
number of cases admitted except Indore. This has resulted in the increased load on the
processes, The operational efficiency aspects will be undermined, if the work is carried
out manually, as in case of previous Roster based System. ‘This necessitated the

involvement of rationalized system,

13
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di Analysis of Case Applications Disposal: The following data has been analyzed:

Disposal
{Cases on which final verdict
has been arrived)
Iabalpur 2013 2014
lan 4026 6901
feb 6228 6242
Mar 4624 7402
Quarterly
Average 4953.33 6848.33
Disposal
(Cases on which final verdict
has been arrived)
lan 1436 2284
feb 1425 2528
Mar 1670 2338
Quarterly
Average 1510.33 2383.33
Disposal
{Cases on which final verdict
has been arrived}
indore 2013 2014
jan 3055 2943
Feb 2327 2815
Mar 2211 2427
Quarterly |
Average 2531.00 2728.33

14



8000
000
6004
5000 {1 Disposed Cases {Average
per Month} 2013 15t

AQBE e {warier

3] # Disposed Cases {Average
3000 per Month} 2014 ist
2000 A Quarter
060 4-—

G 1 T
sabalpur Gwatior indore’

Inference: From the zbove analysis, we can observe that there is an increase in the
disposal of the admitted cases in all the three benches of Hon'ble High Court of
Madhya Pradesh, This validates the impact of utitizing the improved rationalized in
processing the case application right from the stage of filing, verification, scanning,
strict adherence to time ~ lines {T + 2, T + 4} and togical aliocation of cases to the

Hon'ble judges.

) Analysis of Case Pendency Data: The following data has been analyzed:

Closing Case Pendency
{Case applications which are
in process and no final verdict
has been arrived}
iabatpur 2013 2014
lan 150184 185027
fFeb 148526 154087
Mar 149683 151663
Quarterly
Average 146464.33 153592.33

15



Closing Case Pendency
{Case applications which are
in process and no final verdict .
has baen arrived}
Gwalior 2013 2014
jan 51768 54966
Feb 52374 54559
Mar 52864 54380
Cluarterly
Average 52335.33 54635.00
Closing Case Pendency
{Case applications which are
in process and no final verdict
has been arrived)
indore 2013 2014
Jan 482724 51277
feb 50016 51063
Mar 51075 51792
Quarterly
Average 50103.00 53371.33
180000.00
160000.80

140000.00
120006.00
£0GGH0.00
£0000.00
60000.00
40000.00
200060.00

0.00

1 Closing Case Pendency

2013 1st Quarter

® Closing Case Pendency
2014 1st Quarter

jabalpur

Gwalior

Indore

inference: From the above analysis, we can ohserve that there is a marginal increase
in the average closing pendency of case applications across all the three benches of
Hon'ble High Court of Madhya Pradesh. This signifies that total work-load on the

system has marginally increased if a comparison is made between the previous year

16
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{2013} and current year (2014). the case pendency is the work-in-process which is
still tying int the system. This is due to the increase in the admittance of case
applications. This again justifies the implementation of z jogical and scientific based

rationalized system with clear monitoring and control aspects.

f} Estimation of Turnarcund Time {TAT): Some of the significant performance

parameters from the Hon'ble sigh Court’s paint of view are:
a) The average waiting time for 3 Case Application. This is also described a$
Turnaround Time {TAT).
b} The average number of Case Appiications waiting for the final verdict from
the Court.

John D C Little (1961} has given 3 famous 1aw’ named after him. It states the following:

“The long-term average number of jobs in a stable system, Lis equal 1o the long-term

average effective flow rate, A, multiplied by the average time a job spends in the system, -

W or expressed algebraically: L= A x W

In order to imply the Little's law in our context, foliowing egquivaience of the parameters

will hold:

a) The average number of jobs in the system is same a5 the average number of
case Applications waiting for the final verdict from the Court. This can be
taken o be the value of average closing case pendency, already anaiyzed

eartier,

1 p complete note with explanation can be accessed from
hito:/fwab. mit edufspraves/www/ipapers/Littie's%20Law Published. df. 1t is also attached as an Appendix with

this report.

EY
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The following are the values of average closing case pendency:

Avarage Closing Case Pendency
{Case appiications which are in process and no final verdict has been
arrived)
2013 1* Quarter 2014 1™ Quarter
jabalgur 149464.33 153592.33
Gwalior £2335.33 54635.00
indore 50103.00 51377.33

b) The average effective flow rate is same as the average Disposal Rate of

Case Appfications. This is aiso analyzed earlier,

Now, we are in position to apply Little's law to estimate the TAT,

Average Closing Pendency
= Average Waiting Time for ¢ {ase Application

x Average Ef fective Flow Rate

Average Closing Pendency
= TAT X Average Disposal Rate of Case Applications

Average Closing Case Pendency
re =
Therefore, TAT Average fHsposal fiute of Case Applications (per Month}

As an Hiustration, for Hon'ble High Court Jabalpur Bench in the 1st Quarter of

2014, the TAT can be estimated as foliowing:

15959233 _
TAT = s = 2243

i8
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After, the application of the above mathematical formula, we get the following

TATs:
Average Turnaround Yimefor a
Caze Application
{tn Months}
2013 1% 2014 1%
Quarter Quarter

Jabalpur 3G.14 22.43

Gwalior 34.65 22.92

indore 19.80 18.83
40.00 -
35.00 e
30.00
25,00 A 0 Average Turnaround Time

for a Case Application {in
20.00 - Months) 2013 1st Quarter
15.00 dr ® Average Turnamund Time
) for a Case Applization (in
1600 4 Months) 2014 Ist Quarter
500 +—
600 . 1 y
iabaipur Gwalior indore

inference: Erom the above analysis, we can observe that there is 2 significant
improvement observed in Hon'ble High Court of Madhva Pradesh in all the three
benches. At Jabalpur there is a decrease from 30.14 months on an avetage on a single
Césa Apptication to 22.43 months, For Gwalior the decrease is from 34.65 months to
22,97 months. For indore bench, there is a decrease from 19.80 months on an average

on a single Case Application to 18,83 months.

19
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g} Other Quicomes: Some of the other outcomes realized are listed below :

iii.

V.

Accuracy of Data Capture: The data capture at filing, verification, case
status updation, scanning of documents, uniform allocation are the
elements which brings the element of accyracy in the information

capturing.

Objective System: The new rationalized system is process driven at
every stage rather than people driven, for example, immediately after
the filing details of Case Application, automaticaily it creates the
pending work for the verification stage. The staff knows exactly how
much work is pending at his desk and with what speed s/he needs to
complete the same in the allocated time. The Case Allocation to Hon'ble
tudges is objective as it is based on the uniformity and equal toad
sharing principle. Within different categories of the Lase Application,
equal proportion of them is taken to form the weeakly pool for listing.
Due care is being taken to consider the Priorities associated with the

Case Applications.

imptementing (T based tools ensured the elimination of redundant
processing tasks and reducing them. further, the tasks have become
automated with fimited human intervention; makes better use of
information Technology. in this manner, Valuable time of the Hon'ble

High court is saved.

job Rotation: The system of Job Rotation is also in practice i.e. the staff
is assigned the verification roles across simple vs. complex C(ase
Applications. This helps in ensuring job eniargement and lob
enrichment for an Employee. For the systeim, it creates a pool of cross —

trained Enan—power which helps in brings the element of flexibility.

Corruption Free System: The rationalized system is quite transparent

and objective in its implementation. A compilete status of the {ase

20
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Conclusion

vik.

Applications from fiing to verification 10 tisting i scientific and jogic

based. This ensures the system 16 get immune to any vested interest.

Empowerment: The rationafized system has empowered the Petitioners
and Litigants, Previously, the Petitioners were dependent on their
Lawyers to get the status of the Case Application. in the new system,
facilities like Auto SMS, Listing based on T+2or T+ 4 day has brought
the actual power in the hands of the most important stakehaoider, i.e.,
the Petitioner.  The speedy disposal of cases also brings a lot of

happiness to the general public and applicants.

Accountability and Responsibility: The new rationalized system has
brought in responsibiity and accountability in the system especially
among the administrative staff members. A formal escalation matrix is

established, It creates a strong manitaring and contrel mechanism,

Uising operations management tachnigues, we have analysed the administrative functioning of the

Hon'ble Madhya Pradesh High Court with sespect to case filing, listing and disposal processed. The

workioad of the Hon'bie judges has indeed increased in recent times, ang the administrative support

that is available, needs to be rationatized in order to meet the damands of the increased workioad. it is

necessary to utilize informa

tion technology more robustly in order to redesign work systems in the

interests of objectivity and transparency. Such objectivity is fikely to reduce the alienation of

stakeheiders such as lawyers and petitioners with the case #iling and listing administrative machinery

The administrative rationatization of the Hon'ble High Court is likely to lead to more speedy disposal of

cases, balanced work fiows, and ingreased sishaction amsng &“ stakeht}\dﬁﬁ
}




Applications from filing to verification 1o lsting s scientific and logic

hased. This ensures the system to get immune to any vested interest,

vi. Empowerment: The rationalized system has empowered the Petitioners
and Ltigants, Previousty, the Petitioners were dependent on their
Lawyers to get the status of the Case Appiication. in the new system,
facilities like Auto SMS, Listing based on T+ 2 or T + 4 day has brought
the actual power in the hands aof the most important stakeholder, ie,
the Petitioner. The speedy disposal of cases aiso brings a lot of

happiness to the general public and appiicants.

vii.  Accountability and Responsibility: The new rationalized system has
brought in responsibility and accountability in the system especially
among the administrative staff members. A formal escatation matrix is

established. it creates a strong monitoring and control mechanism.

Conclusion

Using operations management techniques, we have analysed the administrative functioning of the
sian’ble Madhya Pradesh High Court with respect to cése fiting, listing and disposal processed. The
workicad of the Hon'ble judges has indeed increased in recent times, and the administrative support
that is available, needs to be eationalized in order to meet the demands of the increased workioad, 1L s
necessary to utilize information technoiogy more robustly in order to redesign work systems in the
interests of objecti\_.rity and transparency. Such objectivity is likely to reduce the alienation of
stakeholders'such as lawyers and petitioners with the case filing and fisting administrative machinery.
The administrative rationalization of the Hon'ble High Court is likely to lead to more speedy disposal of

cases, balanced work fiows, and increased satisfaction among alf stakehoiders.
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HIGH COURT OF MADHYA PRADESH, JABALPUR Q

An overview of the scheme for rationalization of assignment of cases before

the Benches of the High Court of Madhva Pradesh

Introduction:- The number of cases being filed in the High Court of

Madhya Pradesh has been consistently on the rise since the last 5 years. In order

to meet ever increasing requirements, the number of cases fixed for hearing,

streamlining the listing procedure and for better court management, the present

scheme has been conceptualized for ensuring effective disposal, transparency,

~accountability and consistency to make it Jitigant and lawyer friendly and to

subserve the aspirations of the stakeholders.

i
The principal object of the new scheme of roster/assignment s for

strengthening the system and making it responsive and also for enhancing

effici

e N

o\

ency in docket management for dispensing quality justice to the litigants.

The main features of the scheme may be summed up as under:

REGARDING ADMISSION

. No admission matter shall remain undated. In that, every admission matter

shall bear some date, either given by the Court or auto-generated by the

computer.

. The matters notified on the daily/weekly Board alone would be treated as

assigned to the concerned court, not the rest of the pending matters of that

category.

_ Distribution of the work load equally amongst the available Judges on day

to day basis. _
The auto-generated programme has been designed to address relative

urgency of different types of cases as per court policy.

. After clearance of cases for motion hearing assigned to the concerned

Bench, the cases for final hearing will be taken up ad seriatim by that

Bench.
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6. The left over cases or cases which could not be taken up due to gon-

availability of the concerned Bench on any given date will be assignéd auto-
generated returnable dates spread out from the following wgeic i suitable
iots. The returnable dates will be notified on the High Court official website
in the case status of that case as also on the list/board for the next Court
working day, for the information of the litigants and lawyers.

7. The advance draft daily list for the entire next week will be published on the
previous working Friday. The soft copy of that list from Tuesday to Friday
will be available on the High Court official website and the updaied official
daily list of those cases will be released on the previous court working day
before 5.00 PM. | '

8. Any urgent / left over matter required to be listed on the next day after
preparation of final list will be included in the supplementary list. The
supplementary list shall indicate the serial no. when the matters included in
the supplementary list will be called out for hearing.

9. Order matters which can be disposed of by common order Iwill be notified
on the Board separately with the proposed order to be passed therein and
the returnable dates.

10. The motion hearing list will have separate heads of cases in the following

order of precedence:-
A. Common Conditional Order
B. Settlement.
C, Direction Matters
D. Personal Appearance
E. Top of the list (for admission)
F. Fresh (for admission)
G. After notice (for admission)
H. Final disposal at admission stage.
t1. Every fresh admission matter will be automatically listed without need

for mentioning on the third court working day from the date of removing

all the office objections.
)\'\\u& 12. Mentioning of pre-admission matters to which specific date has already
,g{\’)_\m) been assigned by the court or auto-generated date should be avoided.

Mentioning should be done only of matters which cannot wait il the
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assigned date, for pre-poning the date or for change of date, if the same is
not convenient to the Advocate or the parties, before the appropriate
Bench.

13. Interlocutory applications filed in pre-admission {matter yet to be formally
admitted by the Court) will be ordinarily listed along with main matter on
its returnable date.

14. All connected matters will be listed under one serial no. in the daily/weekly

list and not separately.

15. The chronology of admission matters lying undated in the Registry have
been, to start with, arranged in descending order for listing before 31"
January, 2014 with a view to obviate rush for mentioning of recently filed
matters for urgent listing. Those dates are also notified on the case status of
the respective case displayed on the High Court official \&ebs%te.

16. Bail applications will be listed as “Fresh Admission” in the first instance
and thereafter for hearing below caption “After notice” in the daily lst.

17. Cases of outstation Advocates will be fisted on a particular day of the week
as per administrative directions issued in this behalf by Hon'ble the Chief

- Justice.

{8, The cases to be listed before DBI at the Principal Bench as well as the
Benches, will be as per the assignment. Separate assignment is made for
DBL

Mentioning of matters:

{. Mentioning of DB matters to be notified in the Daily / Supplementary /
Consolidated / Weekly List be made before the Designated Division
Bench.

2. However, mentioning of DB matters already notified in the Daily /
Supplementary / Weekly List be made before the concerned Hon’ble
Division Bench, where the matter is so listed.

3. a) Mentioning of SB matters be made before the Designated Single
Bench.

b) Mentioning of SB Arbitration matters and Company matters, be
made before the designated Judge.
However, mentioning of SB matters already notified in the
Daily/ Supplementary / Weekly List be made before the
concerned Hon'ble Single Bench, where the maiter is so listed.
Al

REGARDING FINAL HEARING

“{u\"\) 1. Final hearing cases will be assigned to the respective Benches from the
§

consolidated/monthly list (soft copy whereof will be displayed on the High
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Court official website). That list shall consist of matters in the given
category chronologically which are ready for final hearing. The relati\-m
position of matters included in consolidated/monthly hist of the given cases
will be indicated in the case status of that case.

2. Out of the said list, proportionate lots of cases will be assign@ for the next
working week court-wise chronologically by auto-generated computer
programme. |

3. An index of the entire consolidated / monthly list is made available for ready
reference with hyperlink facility. |

4. Part heard / specially assigned matters (except election petitions and Full
Bench matters) would cease to be part heard / specially assigned with
change of assignment unless a request for continuation of the matter is made
by the parties and the same is approved by the Hon’ble Chief Justice.

5 The Flection Petitions will be heard as priority cases by the concerned Judge
to whom the case has been assigned, keeping in mind the statutory

requirement of disposal of such cases within six months.

SPECIAL ASSIGNMENT FOR COMPANY AND ARBITRATION
MATTERS

Special assignment for company and arbitration matters is notified in the

assignment,

Note:-The above scheme is flexible and open to suitable modifications to
address issues of stakeholders and administrative exigency and operated by

in house customized auto generated computer programme.

TR
(A.M. SAXENAY -
PRINCIPAL REGISTRAR (JUDICIAL)

APPROVED

Z

CHIEF JUSTICE



XV-OR-15

Sub:-New Roster/Assignment Scheme.

Kindly peruse the new Roster/Assignment Scheme
conceptualized under the able guidance of Hon'ble the Chief Justice,
placed below.

Therefore, if approved, the same may be
circulated amongst the Hon'ble Judges of the
High Court of Madhya Pradesh in the Principal
Seat at Jabalpur and Benches at Indore and
Gwaltor, Registry Officers and Officials
concerned, O/o Advocate General, Bar
Associations and notified on the Official
Website of the High Court of Madhya Pradesh

for general information. M
\)yi.LW

KENA)

{AM.SAXENA

PRINCIPAL REGISTRAR (JUDICIAL)
06.12.2013

HON'BLE THE CHIEF JUSTICE
“(f;‘%

(;]t‘/
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XV-OR-15

Sub:-Clarification regarding the Scheme notified on 6.12.13.

With regard to the Scheme notified on the Website of the High
Court of Madhya Pradesh on 6th December, 2013, pertaining to
Roster/Assignment of cases in the Cause List, some doubts have
been raised regarding pattern of listing of Habeas Corpus Petitions
under Article 226 of the Constitution / Bail Petitions under Section
438 and 439 Cr.P.C. and applications under Section 389 Cr.P.C. filed
in Criminaj Appeals and Criminal Revisions.

Following clarification is being issued in this regard:-

(a).  Fresh Habeas Corpus / Bail applications shall be listed in
the Daily Cause List on the next Court working day after
removal of Office objections.

b) Habeas corpus / Bail matters which cannot be taken up on
the assigned date for any reason will be notified on the next
Court working day in the supplementary List,

If approved, may issue clarification to the above extent.

N

g

(AM. SAXENA) 111120
PRINCIPAL REGISTRAR (JUDICIAL)
07.12.2013
HON'BLE THE CHIFF JUSTICE

Approved on telephone by Hon'ble
the Chief Justice on 07.12.2013.

g

(AM. SAXENA) 120>
PRINCIPAL REGISTRAR (JUDICIAL)
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XV-OR-15

Sub:-Heads of Cases for Cause List for Division Bench and Single Bench{§).

Division and Single Bench(s) under the new scheme of assignment notified on

oliowing neaas i order ol priority are proposed for Cause Tisis Tor

06/12/2013.
DIVISION BENCH
SN Board of Court of Category-wise Cases Page | No.of
.Ne¢ .
Na.(s) | Cases
‘Supreme Court Expedited/Directions
1 1A Civi
B | Crimina}
Full Bench
2 A Civil
B | Criminal
Earger Bench
3 [ACivil
B | Criminal
4 Writ of Habeas Corpus
5 Criminal Reference {Capital Punishment)
Against Interiocutory Orders/Held-up Cases
A 1 Civil
B | Criminal
Related fo Public Projects and inciuding
7 encroachment on public property
8 Education Matters
9 Offences relating to Women
10 Matrimonial disputes
11 Offences refating to Children
12 Child custody Matters
The Scheduled Castes & the Scheduoled
13 Tribes (Prevention of Afrocities Act)
4 Prevention of Corruption Act
15 More than Ten Cases Group/Bunch matters
A | Civil
8 1 Criminal
Persons in Jail
16 | A | More than 5 vears
B | Women in jail having children with them
C | Other than above '

46



XV-OR-15
DIVISION BENCH
! Board of Court of Category-wise Cases Page | Ne.of
S.Ne
No.fs) | Cases
17 Cases of Senior Citizens
A | Civil
B | Criminal
18 Cases more thag Ten year oid
A Civil
B | Criminal
19 High Court Expedited
A | Civil
B | Criminal -
20 Taxation
23 Arbitration Appeal
22 Company Appeal
13 Environment Cases
24 Cases of Street Vendor
Public Interest Litigation
25 4 Al civil
B | Criminal
Writ Petition wherein Virus of the
Act/Rules/Ordinance or Interpretation of
26 Coustitutional Provision/Policy matter is
involved
At Civil
B | Criminat
Service Matter Relating to Judicial Officers
27 or when one party is Court '
A | Civil
B | Criminal T 7
28 Writ Appeals
M.A. under MLV. Act where compensation
29 has been refused.
30 Cases Relating to Retiral Benefits
31 ¥.A. under section 54 land Acquisition Act
Other than above -
32 {ajCivi
B i Criminal

GOl 237 DOGCPE—6-8-11—2 Lac. /
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SINGLE BENCH

Page | No.of

S.Ne Board of Court of Category-Wise Cases No.s) | Cases

Supreme Court Expedited/Directions

1 {A]Cl

B | Criminal

1 Writ of Habeas Corpus

Against Interfocutory Orders/Held-up Cases
3 1A Civil

B | Criminal

Related to Public Projects and including
encroachment on public property
Education matters

Offences relating to women

Matrimonis! Disputes

Offences relating to children

Chitd custody matters

The Scheduled Castes & the Scheduled
Tribes (Prevention of Atrocities) Act

More than Ten Cases Group/Bunch matters
i1 | A | Civil

B | Criminal

Persons in Jail

A | More than 5 years

B | Women in Jail having children with them

¢ | Other than Above

Cases of Senior Citizens

13 A | Civil

B | Criminal

More than Ten year old

14 LA Civil

B | Criminal

High Court Expedited

15 A | Civil

B | Criminal

16 Taxation

L¥) Arbitration Cases / Appeal

i8 Company Cases

19 ¢ | Environment

N | i | tR]

12
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SINGLE BENCH
S.Ne Board of Court of Category-Wise Cases Page | No. of
' No.gs) | Cases
29 Cases of Strect Vendeor _ !
21 Election Petition
Appeals/Revision arising frem proceedings
22 under M.P. Accommodation Control Act for
rent and eviction. i
23 Cases Relafing to Retiral Benefits
M.A. under M.V, Act where compensation
24
has been refused.
25 F.A, under section 54 fand Acquisition Act
Other than above -
26 | A 1 Civil
B | Criminat

Therefore, may, if approved

1. Direct Registrar (L'T.) to prepare software as per
above heads and formats.

2. Direct Dealing Assistants and other staff ‘of the
Judicial Branch to update status of the cases as per
above heads,

3. Causg Hst be prepared as per above head$ and
formats under the new scheme of assignment
notified on 06™ December, 2013.

M :

. e v
(AM. SAXENA) \2n21asd
Principie Registrar (Judicial)

HON’BLE THE CHIEF JUSTICE
\ 2
W

GO 23T DOGOPB—6-8-11—2 Eae.
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Sub:-Additional Heads to be incorporated in_the Scheme notified on
06.12.2013.

The High Court of Madhya Pradesh has notified a new Scheme on

06.12.2013 for rationalization of assignment of cases before the Benches.

‘The Scheme provides that motion hearing (pre-admission} cases witl

be listed daily before the Benches in the following heads :-

A. Common Conditional Order
B. Settlement.

C. Direction Matters

D. Personal Appearance

E. Top of the list (for admission)
¥. Fresh {for admission}

G. After notice (for admission)

H. Final disposal at admission stage.

It has however been observed that following few heads need
to be incorporated in the Scheme to facilitate listing of cases to
cover the matters at different stages and to address need of relative

urgency in the case of Bail matters:-

§. No. | Particulars of Heads

1. Bail Matters:-
i) Bail applications u/s 438 CrP.C.
i) Bail applications u/s 439 Cr.P.C.
iii) Suspension of sentence u/s 389 Cr.P.C

Qrders.

S

The revised priority for all the heads including the above two heads

is proposed as under:-



Particolars of Heads

e

Common Cenditional Order.
Settlement

Personal Appearance

Bail Matters :-

i} Bail applications u/s 438 Cr.P.C.
i) Bail applications n/s 439 Cr.P.C.
iii} Suspension of sentence u/s 389
Cr.P.C.

Direction Matfers

Orders.

Top of the list {(for admission)
Fresh (for admission)

After notice (for admission)

Final Disposal at admission stage,
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Therefore, if approved, the list of Heads and priority
thereof may be modified in para 16 of the Scheme

notified on #6.12.2013 as under:-

Neo. | Particalars of Heads

Common Conditionai Order.

Settlement

Personal Appearance

ielldrgle

Bail Maiters :-

i) Bail gpplications u/s 438 Cr.P.C.
ii) Bail applications u/s 439 Cr.P.C.
iii} Suspension of sentence u/s 389 Cr.P.C.

Directign Matters

Ovrders.

NElE

Top of the list (for admission)

Fresh (for admission)

)=~
:

After nptice {for admission)

foe

Final Disposal at admission stage.
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Sub:-Comprehensive information about the new scheme.

06 JaN 20

Hon'ble the Chief Justice has notified a new scheme for

Assignment/Roster having various features which will make the procéss

of listing of cases more transparent and accountable.

The newspapers are publishing news on the scheme highlighting|i

piece meals the various aspects of the scheme. It would be appropriate|to

give comprehensive information to the advocates and the litigants abqut

the new scheme fo avoid queries from them on day to day basis. A dri

press note has been prepared and placed below for kind perusal.

Therefore, if approved, the draft press ndte
may be issued to the Public Relatiops
Officer, Jabalpur for publication in the

Newspapers.
j T, .JZ\
(AM. SAXENAT ;s

PRINCIPAL REGISTRAR (JUDICIAL)
06.01.2014
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As directed, in supersession of all previous directions, mentioning of all
(D.B./ S.B.) matters not notified in the Daily / Weekly List be made before
the Hon’ble Division Bench-1 at Principal Seat, Jabalpur and Hon’ble
Division Bench-1 at Benches at Indore and Gwéiior respectively. However,
mentioning of matters already notified in the Daily / Weekly List shall be
made before the concerned Hon’ble Division Bench / Single Bench, where
the matter is so listed.

This arrangement is made in partial modification of the Assignment

Notifications dated 22.12.2013.
J&\’U«h\ﬂ
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(AM. SAXENA)
PRINCIPAL REGISTRAR (JUDICIAL)
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HIGH COURT OF MADHYA PRADESH : JABALPUR
ORDER
No. Q /PR(IY Jabalpur, dated the 15" January, 2014.

In view of the present Listing Scheme, mentioning of pre-admission
matters is certainly avoidable. Inasmuch as, every pre-admission matter
(wherein Office Objections have been removed) bears some date given by the
Court or generated by the computer. Further, the matter is expected to be
automatically listed by the Computer on the third Court working day after
removal of Office Objection. Thus, mentioning of pre-admission matters will
be necessary only in exceptional cases for preponing the date of hearing.

To streamline the procedure for mentioning and to obviate the Court
pressure for mentioning of matters, the mentioning memo should be first
presented before the Registrar (J-1I). He shall make endorsement on the
mentioning slip about (a) date of institution (b) date of removal of office
objection {c) the assigned returnable date given by the Court or computer
generated, as the case may be. If the said date is not acceptable to the party,
only those matters can be mentioned by presenting the mentioning memo
bearing endorsement of the Registrar (J-11), before the Court taking up such
matter.

BY ORDER OF
HONBLE THE CHIEF JUSTICE,

JM
.‘,’-—‘201\&5}1‘/‘1

s
(A.M. SAXENA)
PRINCIPAL REGISTRAR (JUDICIAL)

Endt.No. Q /PR() Jabalpur, dated the 15" January, 2014.

Copy forwarded to:-
1. The Private Secretary to Hon’ble Shri Justice ...........oooovivinin

High Court of M.P. Jabalpur, for His Lordship’s Information,

2. The Principal Registrar, High Court of Madhya Pradesh, Bench at
Indore & Gwalior.

3. The Registrar (J-I) / Registrar (J-II), High Court of M.P,, Jabalpur,

4. The Registrar L.T. / T.D. NIC, High Court of M.P., Jabalpur.

2457y
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The Deputy Registrar (Judl.I & H)/ Assistant Registrar(}), High Court
of M.P., Jabalpur,

Private Secretary to the Registrar General, High Court of M.P,
Jabalpur,

The Private Secretary to the Advocate (eneral, Jabalpur.

The Secretary, High Court Bar Association, the Secretary, High Court
Advocate Bar Association, Senior Advocates Council Jabalpur and
the High Court Bar Association at Indore and Gwalior.

The Section Officer Filing / Cr.A/M.Cr.C/ CrR/ FA / MA /SA/
MCC/ Writ1 & I/ WA./RKP./ RK.P. (M.A) RK.D, High
Court of M.P., Jabalpur,

Head Assistant Listing / S.W. High Court of M.P., Tabalpur for

information.
Ay

U‘
(AM. SAXENA) 6oV
PRINCIPAL REGISTRAR (JUDICIAL)
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In view of the present Listing Scheme, mentioning of
pre-admission matters is certainly avoidable. Inasmuch as,
every pre-admission matter (wherein Office Objections have
been removed) bears some date given by the Court or
generated by the computer. Further, the matter is expevted to
be automatically listed by the Computer on the third Court
working day after removal of Office Objection. Thus,
mentioning of pre-admission matters will be necessary 6niy
in exceptional cases for preponing the date of hearing.

To streamline the procedure for mentioning and to
obviate the Court pressure for mentioning of matters, the

mentioning memo should be first presented before the

Registrar (J-II). He shall make endorsement on the
mentioning slip about (a) date of iostitution (b) date of
removal of office objection (¢) the assigned returniable date
given by the Court or computer generated, as the case may
be. If the said date is not acceptable to the party, only those
matters can be mentioned by presenting the mentioning

memo bearing endorsement of the Registrar (J-1I), before the

7

Chief Justice

Court taking up such matter.
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PRINCIPAL REGISTRAR BENCH AT INDORE
PRINCIPAL REGISTRAR BENCH AT GWALIOR

REGISTRAR J-1/ I-II
REGISTRAR 1T

T.D. NIC

DEPUTY REGISTRAR 11/ J-11

ASSISTANT REGISTRAR (JUDICIAL)

$.0./INCHARGE WRIT1 /I / WRIT APPEAL
S.O./INCHARGE CrR.  /M.CrC.  /CrA

$.0/INCHARGE MA.  /SA /EA. IMCC,

$.0./ INCHARGE FILING / CAUSE LIST / S.W. / COPYING / DISPATCH

S.0/INCHARGE RK.D./RKP. (MA)/RKP. (Writ} /RK.P. (S.A)
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HIGH COURT OF MADHYA PRADESH : JABALPUR
No. @ /PRIY Jabatpur, dated the 15" January, 2014.

In view of the present Listing Scheme, mentioning of pre-admission
matters is certainly avoidable. Inasmuch as, every pre-admission matter
(wherein Office Objections have been removed) bears some date given by the
Court or generated by the computer. Fusther, the matter is expected to be

automatically listed by the Computer on the third Court working day after

removal of Office Objection. Thus, mentioning of pre-admission matters will

be necessary only in exceptional cases for preponing the date of hearing.

To streamline the procedure for mentioning and to obviate the Court
pressure for mentioning of matters, the mentioning memo should be first
presented before the Registrar (J-I1). He shall make endorsement on the
mentioning ship about (2) date of institution (b) date of removal of office
objection (c) the assigned returnable date given by the Court or computer
generated, as the case may be. If the said date is not acceptable to the party,
only those matters can be mentioned by presenting the mentioning memo
bearing endorsement of the Registrar (J-11}, before the Court taking up such
matter.

BY ORDER OF
HON'BLE THE CHIEF JUSTICE,
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Endt No, Q /PR(D Jabalpur, dated the 15* January, 2{}14
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High Court of M.P. Jabalpur, for His Lordship’s Information,

[

The Principal Registrar, High Court of Madhya Pradesh, Bench at
indore & Gwalior,

The Registrar (I-I) / Registrar {J-11), High Court of MLP. Jabalpuzﬂ%‘ﬁ,};%\}

4. The Registrar LT./ T.0. NiC, High Court of M.P., J abalpm
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& The Deputy Registrar (Judli & I8}/ Assistant Registrar(}), High Cowt
a0 'L\ of MLP., Iabalpur, |
6. Private Secretary ic the Registrar General, High Court of MP,
Jabalpur,
7. The Private Secretary to the Advecate General, Jabalpur. .
g, The Secrctary, High Court Bar Assaciation, the Secretary, High Court

Advocate Bar Association, Senior Advocates Council Jabalpur and

the High Court Bar Asgpciation at ndate W”GWQE]
9. The Sectio omngfc%wmrcmm/mxww% M

MCC / Wit & W7 wallwey /R"iﬂ? WA}RKD High /&'\?’«‘"

" M Court of M.P., Jabalpur, ,‘ o ‘, ‘;%}’
), Head AssistW@ / SW. High Cowt of M.P., Jabalpur for
information.
-’/Lisﬂj\&ii
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It is observed that as per prevailing practice, petitions
filed u/s 438/439 Cr.P.C are initially listed for motion
hearing/admission and thereafter for final hearing. In this
process, a case is listed multiple times leading to delay in
disposal.

Keeping in view the oberservation of this Court in M.Cr.C.
No. 11606/2012 (Order dt. 11.12.2012) such matters ought to
be listed before Court on 7% Court working day aftei' filing upon
removal of defects, if any. An advance copy of such petition
should be made available by the petitioner to the office of
Advocate General at the time of filing to fecilitate the Advocate
General's Office to call for Case Diary and other
reievant/hecessary papers from the concerned district(s) to be
placed before the Court at the time of hearing on the assigned
date. '

As per Rule 7 Chapter XII of the High Court of
Madhya Pradesh Rules, 2008 Criminal Appeals and Criminal

Revisions should be listed for admission acompained by

petition for suspension of sentence / bail filed under section
389 Cr.P.C. _

Henceforth the bail/suspension of sentence matters be
listed by the Registry, accordingly.

H

CHIEF JUSTICE
17 JAN 0%
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HIGH COURT OF MADHYA PRADESH : JABALPUR
ORDER
No. Q_PRGY Jabalpur, dated the 17" January, 2014.

It is chserved that as per prevailing practice, petitions filed u/s 438/439
Cr.P.C are initially listed for motion hearing / admission and thereafier for final
hearing. In this process, a case is listed multiple times leading to delay in
disposal.

Keeping in view the observation of this Court in M.Cr.C. No.
11606/2012 (Order dt. 11.12.2012) such matters ought to be listed before
Court on 7% Court working day after filing upon removal of defects, if any.
An advance copy of such petition shouid be made available by the petitioner
to the office of Advocate General at the time of filing to facilitate the
Advocate General’s office to call for Case Diary and other relevant /
necessary papers from the concerned districts(s) to be placed before the
Court at the time of hearing on the assigned date.

AS per Rule 7 Chapter XIII of the High Court of Madbya Pradesh
Rales, 2608 Criminal Appeals and Criminal Revisions should be listed for
admission accompanied by petition for suspension of sentence / bail filed
under section 389 Cr.P.C.

Heneeforth the bail / suspension of sentence matters be listed by the
Rregistry, accordingly,

BY ORDER OF
HONBLE THE CHIEF JUSTICE,

{
/ﬂ%w@
(AM. SAXENA) Dlo v
PRINCIPAL REGISTRAR (JUDICIAL) (==

EndtNo. Q /PR © Jabalpur, dated the 17" January, 2014,

Copy forwarded to:-
The Private Secretary to Hon’ble Shri Justice ... ,

High Court of MLP. Jabalpur, for His Lordship’s Information, : %\M\
The Principal Registrar, High Court of Madhya Pmdesh Bench at /

-
Indore & Gwalior. } '
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3. The Registrar (J-}/ Registrar (J-J1}, High Cowt of M.P., Jabalpur, \ 3 !; .

4. _The Registrar LT,/ T.D. NIC, High Court of MLP, Jabalpur. | W,g)":r q. § 14
‘q\\‘;‘\ Tre Dieputy Registrar {JudlI & 11} / Assistant Registrar{J}, High Court '
" ;{’ M.P., Jabalpur, '
6. Private Secretary to the Registrar General, High Court of M.P,,
Jabalpur,
7. The Private Secretary to the Advocate General, Jabalpur,
3. The Secretary, High Court Bar Association, the Secretary, High Court
Advocate Bar Association, Senior Advocates Council Jabalpur and
the High Court Bar Assgciation atE 5 d Cywahez ?
9. The Sectz Offiger | m CrA ME« 1 R TEA ;‘/K&‘i &%@/7 /y

PRI
P‘»@CC\!‘ V\}r"?g\‘\& in/ Wy RKP T RKEP (MAY RK%yHif i

Court of M.P., Jabaipur, {\\K
16, Head f’&ssistant&mg, /5 ng;b Cowt of M Jub&ipur for
information.
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HIGH COURT OF MADHYA PRADESH : JABALPUR
ORDER
No. Q /PR(JY Jabalpur, dated the 17" January, 2014.

In supersession of the order No.Q/PR(J} dated 17" January, 2014
regarding listing of cases under Sections 438, 439 and 389 of Code of Criminal
Procedure, the Hon’ble Chief Justice is pleased to pass the following order:

Keeping In view the provision contained in Rule 9(2) of Chapter X1 of
the High Court of Madhya Pradesh Rules, 2008 and the observation of this
Court in M.Cr.C. No, 11606/2012 (Order di. 11.12.2012), petitions under
Sections 438 & 439 of Code of Criminal Procedure, 1973 ought to be listed
before Court on 5" Court working day after filing upon removal of defects,
if any. An advance copy of such petition should be made available by the
petitioner to the office of Advocate General at the time of filing to facilitate
the Advocate General’s office to call for Case Diary and other relevant /
necessary papers from the concerned districts(s) for being placed before the
Court at the time of h.earing on the assigned date.

As per Rule 7 Chapter X1II of the High Court of Madhya Pradesh
Rules, 2008 Criminal Appeals and Criminal Revisions should be listed for
.admission accompanied by petition for suspension of sentence / bail filed
under section 389 Cr.P.C.

Henceforth the bail / suspension of sentence matters be listed by the
Registry, accordingly.

BY ORDER OF
HONBLE THE CHIEF JUSTICE,

V¢ bl
: (A.M. SAXENA)

M\
\ \ PRINCIPAL REGISTRAR (JUDICIAL)

Endt.No. Q /PR(J} Jabalpur, dated the 17" January, 2014,

Copy forwarded to:-
11.The Private Secretary to Hon'ble Shri Justice ....................oeee ,

High Court of M.P. Jabalpur, for His Lordship’s Information,



12.The Principal Registrar, High Court of Madhya Pradesh, Bench at Indore
& Gwalior. |

13.The Registrar {J-1) / Registrar (J-11), High Court of M.P., Jabalpur,

14.The Registrar 1.T. / T.D. NIC, High Court of M.P,, Jabalpur.

15.The Deputy Registrar (Judl.] & )/ Assistant Registrar(J), High Court of
M.P., Jabalpur, ’

16 Private Secretary to the Registrar General, High Court of M.P., Jabalpur,

17.The Private Secretary to the Advocate General, Jabalpur.

18. The Secretary, High Court Bar Association, the Secretary, High Court
Advocate Bar Association, Senior Advocates Council Jabalpur and the
High Court Bar Association at Indore and Gwalior, |

19.The Section Officer Filing / Cr. A /M.Cr.C/CrR/FA/MA /SA /MCC
fWrit-1 & 11/ WA /RKP./RKP. (MA)RKD, HighICourt of
M.P., Jabalpur, .

20.Head Assistant Listing / S.W. High Court of M.P, Jabalpur for

information.

(A.M. SAXENA)
PRINCIPAL REGISTRAR (JUDICIAL)
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HIGH COURT OF MADHYA PRADESH : JABALPUR

ORDER
No. Q /PR(JY Jabalpur, dated the 17" January, 2014.

In supersession of the order No.Q/PR(J) dated 17" January, 2014
regarding listing of cases under Sections 438, 439 and 389 of Code of Criminal
Procedure, the Hon’ble Chief Justice is pieased to pass the following order:

Keeping in view the provision contained in Rule 9(2) of Chapter X1 of
the High Court of Madhya Pradesh Rules, 2008 and the observation of this
Court in M.Cr.C. No. 11606/2012 (Order dt. 11.12.2012), petitions under
Sections 438 & 439 of Code of Criminal Procedure, 1973 ought to be listed
before Court on 5" Court working day after filing upon removal of defects,
if any. An advance copy of such petition should be made available by the
petitioner to the office of Advocate General at the time of filing to facilitate
the Advocate General’s office to call for Case Diary and other relevant /
necessary papers from the concerned districts(s) for being placed before the
Court at the time of hearing on the assigned date.

As per Rule 7 Chapter XIII of the High Court of Madhya Pradesh
Rules, 2008 Criminal Appeals and Criminal Revisions should be listed for
admission accompanied by petition for suspension of sentence / bail filed
under section 389 Cr.P.C.

Henceforth the bail / suspension of sentence matters be listed by the

Registry, accordingly.
BY ORDER OF
HON'BLE THE CHIEF JUSTICE,
Aof
(AM. SAXENA] T
PRINCIPAL REGISTRAR (JUDICIAL)
Fndt.No. Q /PR(]) Jabalpur, dated the 17" January, 2014,

Copy forwarded to:-
I. The Private Secretary to Hon’ble Shri Justice ..........oocoeroeeeerenol ,

High Court of M.P. Jabalpur, for His Lordship’s Information,



. The Principai Registrar, Figh Court of Madhya Pradesh, Bench at Indore
& Gwalior.

. The Registrar (J-1} / Registrar (J-11), High Court of M.P., Jabalpur,

. The Registrar LT. / T.D. NiC, High Court of M.P., Jabalpur. '

. The Deputy Registrar (JudLl & 11}/ Assistant Registrar(J), High Court of
M.P., Jabalpur,

. Private Secretary to the Registrar General, High Court of MLP., Jabalpur,

. The Private Secretary to the Advocate General, Jabalpur. _

. The Secretary, High Court Bar Assoéiation, the Secretary, High Court
Advocate Bar Association, Senior Advocates Councii Jabalpur and the
High Court Bar Association at Indore and Gwalior.

. The Section Officer Filing / Cr A/ M.Cr.C/CrR/FA/MA/ SA / MCC
/ Writ-I & T/ WA,/ RK.P. 7/ RK.P. (MA) RK.D., High Court of
M.P., Jabalpur, '

10.Head Assistant Listing / S.W. High Court of MP., Jabalpur for

information.

(AM. SAXENA] 7T

PRINCIPAL REGISTRAR (JUDICIAL)



HIGH COURT OF MADHYA PRADESH : JABALPUR

ORDER
No. Q /PR(JY . Jabalpur, dated the 17 January, 2014,

It is observed that as per prevailing practice, petitions filed u/s 438/439
Cr.P.C are initially listed for motion hearing / admission and thereéﬂer for ﬁnéi
hearing. In this process, a case is listed muitiple times leading to delay in
disposal.

Keeping in view the observation of this Court in M.Cr.C. No.
11606/2012 (Order dt. 11.12.2012) such matters ought to be listed before
Court on 7" Court working day afler filing upon removal of defects, if any.
An advance copy of such petition should be made avajlable by the petitioner
to the office of Advocate General at the time of filing to facilitate the
Advocate General’s office to call for Case Diary and other relevant /
necessary papers from the concerned districts(s) to be placed before the
Court at the time of hearing on the assigned date.

A3 per Rule 7 Chapter X1II of the High Court of Madhya Pradesh
Rules, 2008 Criminal Appeals and Criminal Revisions should be listed for
admission accompanied by petition for suspension of sentence / bail filed
under section 389 Cr.P.C,

Henceforth the bail / suspension of sentence matters be listed by the

Registry, accordingly.
BY ORDER OF
HON'BLE THE CHIEF JUSTICE,
(AM. SAXENA) ey
PRINCIPAL REGISTRAR (JUDICIAL)
Endt.No. Q /PR(J) Jabalpur, dated the 17® January, 2014,
Copy forwarded to:-

1. ‘The Private Secretary to Hon’ble Shri Justice ...o.ovuvviveeeveeneeen ,
High Court of MLP. Jabalpur, for His Lordship’s Information,
2. The Principal Registrar, High Court of Madhya Pradesh, Bench at

Indore & Gwalior.



10.

The Registrar (J-I} / Registrar (3-11), High Court of MLP., Jalbalpur,
The Registrar LT. / T.D. NIC, High Court of M.P., Jabalpur.

The Deputy Registrar (Judll & 1I)/ Assistant Registrar(J), Bigh Court
of MLP., Jabalpur, |

Private Secretary to the Registrar General, High Court of M.P.,
Jabalpur,

The Private Secretary to the Advocate General, Jabalpur.

The Secretary, High Court Bar Associétion, the Secretary, High Court
Advocate Bar Association, Senior Advocates Council Jal_;aalpur and
the High Court Bar Association at Indore and Gwalior,

The Section Officer Filing / Cr. A/ M.Cr.C/CrR/FA/MA /SA /
MCC/ Writ-1 & TI/ WA./RKP. /RKP (MA) RK.D., High
Court of M.P., Jabalpur,

Head Assistant Listing / S.W. High Court of M.P,, Jabalpur for

Al

,.......-a-—“'.‘ 3‘.0‘\ Qﬁ‘\7
(AM. SAXENA)
PRINCIPAL REGISTRAR (JUDICIAL)

information.
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& appins.u/s 3898 CePC arising from same judgment by «ifferent accused persons,

- " - - — . nE:
Sub:i-Hearing Bail applications arising from same Crime No. af sawmmw

In supersession of all previous directions/orders, as directed by
Hon'ble the Chief Justice, all Bail applications u/s 438 & 439 Cr.P.C. arising
from the same Crime number of the same Police Station are to be listed
before the same Hon'ble Judge. Similarly, all applications under Section 389
Cr.P.C. arising from the same judgment filed by the appellants separately,
also be listed before the same Hon'ble Judge. However, if previous
applications u/s 438 & 439 CrP.C. or applications u/s 389 Cr.P.C. have been
disposed of by different Hon'ble Judges, the subsequent fresh bail
application of co-accused persons be listed before available seniormost
Hon'ble Judge who had disposed of any bail application pertaining to same
Crime number of the same Police Station/same judgment of the Court
below. |

The necessary software programme to facititate listing of Bail
applications/suspension of sentence application in accordance with the

above direction be prepared at an early date.
. e
%/\"‘]-\4 -\Uﬁ .
(VIRENDER SINGH)

PRINCIPAL REGISTRAR (JUDICIAL)
17.04.2014

Registrar (J-1) %} %3\\_\
Registrar (J «i%’({ﬂ

Registrar (IT) 2%
i
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for Division Bench under the new scheme of assignment notified on

Following head in order of priority is proposed for Cause List

6th December, 2013~
S.Na. Board of Court of Category-wise Cases | Page No.(s) No, of Cases
33. Externment

(VIRENDER SINGH)
PRINCIPAL REGISTRAR (JUDICIAL)
17.04.2014

HON'BLE THE CHIEF JUSTICE

i
7

VI}%'
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KV-OR-15

With a view to further rationalize priorities of the cases, in partial
modification of the categories classified for listing of cases for Final
Hearing to be heard by Single Bench under the new scheme of assignment
notified on 6" December, 2013 following categories are proposed to be

added as under ;-

i. Category No. 27 ~“Offences involving people’s representatives”

2. Category No. 28 ~ “Covered Matters™

This order shali come into force with irnmediate effect,

T
(Virenger Six%g,—ﬁ;

Principal Registrar (Judicial}

HON'BLE THE CHIEF JUSTICE

6«‘"
%
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XV-OR-15

Sub:-Heads of cases for Cause List for Single Bench{es) vide Order dated 23.04.14.

1. P.S. to Hon'ble the Chief Justice

2. P.S. to Hon'ble Shri Justice Ajit Singh

3.PS. to Hon'dble Shri Justice Rajendra Menon

4. P.S. to Hon'ble Shri Justice U.C. Maheshwari

5. P.S. to Hon'ble Shri Justice R.S. Jha

6. P.S. to Hon'ble Shri Justice Sanjay Yaday

7. P.S. to Hon'ble Shri Justice Alok Aradhe

8. P.S. to Hon'ble Shri Justice Gulab Singh Solanki

9. P.S. to Hon'ble Shri Justice Naresh Kumar Gupta
10. P.S. to Hon'dble Shri Justice Anil Kumar Sharma
1. P.S. 10 Hon'ble Smt. Justice Vimla Jain

12. P.S. to Hon'ble Shri Justice Tarun Kumar Kaushal
13. P.S. to Hon'ble Shri Justice Keshav Kumar Trivedi
14. P.S. to Hon'ble Shri Justice Subhash Kakade

I5. P.S. to Hon'ble Shri Justice S.K. Gupta

16. P.S. to Hon'bie Shri Justice S.K. Palo




XV-QR-15 i

Sub:-Heads of cases for Cause List for Single Bench(es) vide Order dated 23.04.14.

vnncipal Kegistrar, Indére
Principal Registrar, Gwalior
Registrar (Judicial-1) |
Registrar (Judicial-IT)
Registrar (1.T.)

Technical Director, NIC
Deputy Registrar (J-1)
Deputy Registrar (J-11)
Assistant Registrar (J)

Court Manager

Section Officer (Criminal Revision)
Section Officer (Filing)
Incharge (Criminal Appeal)
Incharge (M.Cr..C.)

Section Officer Writ-I)
Incharge (Writ-11)

Incharge (M.C.C.))

Section Officer (M.A.)
Section Officer, (S.A.)
Section Officer, (F.A.)
Section Officer, RKD/RK P
Section Officer (Cause List)
Section Officer {(Supreme Court)
Section Officer (Despatch)
Section Officer Copying)
Section Officer (Paper Book)
Incharge, (Writ Appeal)
S.W. -
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. {Chapter X1V rule 8{1}ap .
HIGH COURT OF MADHYA PRADES 25%
PRINCIPAL SEAT AT JABALPUR
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Average time taken for preparation of certified copies

ANnEx- R s

~As on 25-04-2014 at 2:50 pm

Jabalpur
S.no | Month No of Application No of Application | No of days Average time
Received Ready taken for taken in
making ready | preparation
copies
1 January-14 10785 10603 36397 3.42
2 Feburary-14 | 8813 8615 35181 408
3 March-14 8197 8005 25376 3.17
indore
S.no | Month No of Appiication No of Application nNo of days | Average time
Received Ready taken for taken in
making preparation{days)
ready
copies
1 lanuary-14 §576 6188 35725 5.77
2 Feburary-14 | 5660 5300 29659 5.59
3 March-14 6047 5556 24365 4.38






